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 (Part  I—Questions  and  Answeils?-
 red  2९  /  pry  £  lessees

 7779

 LOK  SABHA

 Monday,  27th  August,  7986

 The  Lok  Sabha  met  at  Eleven  of  he
 Clock

 [Mr,  SPEAKER  in  the  Chair)

 ORAL  ANSWERS  TO  QUESTIONS

 Welfare  of  the  Handicapped

 1452.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Education  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question  No.
 209  on  the  23rd  February,  .956  and  state:

 (a)  the  amount  spent  during  1955-56
 for  the  carc  of  the  physically  handcapped ; and

 (b)  the  way  in  which  it  has  been  spent  ?

 The  Deputy  Minister  of  Education
 (Dr.  K.  L.  Shrimali):  (a)  and  (b)  A  state-
 ment  giving  the  requisite  information  igs  laid
 on  the  Table  ofthe  Lok  Sabha.  [See  Appen-
 dix  VIII,  annexure  No.  48]

 Shri  D.  C.  Sharma:  May  I  know
 whether  the  welfare  of  the  physically  handi-
 capped  is  undertaken  all  along  the  line,  that
 is  to  say,  whether  the  welfare  measures  cover
 the  blind  and  the  deef  also’?

 Dr.  K.  L.  Shrimali:  Yes,  Sir.
 Shri  D.  C.  Sharma:  May  I  know

 whether  the  children  who  are  neglected  and
 who  are  in  some  other  ways  handicapped  will
 be  looked  after?

 Dr.  K.  L.  Shrimali:  This  question
 deals  wih  the  welfare  of  the  physically  handi-
 capped.  There  might  be  neglected  children
 of  all  kinds.

 Shri  Sadhan  Gupta:  May  I  know
 whether  the  Government  have  any  project or  any  scheme  for  providing  employment  for
 the  employable  blind  persons  after  they  have
 completed  their  training,  or  for  providing
 employment  of  those  who  are  otherwise  fit
 to  be  employed  ?

 Dr.  K.  L.  Shrimali:  Yes,  we  have  a
 sheltered  workshop  at  Dehra  Dun  where
 aome  people  are  appointed,  and  we  have  also
 an  empl  mt  Office  at  Madras  which  helps the  educated  blind  to  find  suitable  employment,

 44t  L.S.D.—r

 7730
 Shri  Sadhan  ‘Gupta:  May  I whether  these  employment  centre  pid Dehra  Dun  and  the  other  at  Madras  cater for  all  the  blind  persons  throughout  the country,  or  do  they  cater  only  for  the  blind Persons  of  the  concerned  loc.  ality  ?

 Dr.  K.  L.  Shrimali:  At  Dehra  Dun we  have  a  sheltered  workshop  which  has very  limited  accommodation.  Some arrangements  have  been  made  at  Madras
 However,  I  would  like  to  say  that  it  is  only a  beginning  that  we  have  made.  It  has  no been  possible  to  find  employment  for  all  they blind  persons  in  the  whole  country,

 Shri  Sadhan  Gupta:  Apart  from  the
 workshop  at  Dehra  Dun,  is  there  any  kind of  orgarisation  such  as  employment  exchanges where  the  blind  people  can  apply  and  be  placed
 in  suitable  employment  or  at  least  an  orgar  isa-

 tion  where  an  effort  can  be  made  to  place them  in  suitable  employment  ?

 Dr.  K.  L.  Shrimali:  The  Goverrment has  a  scheme  and  it  is  considerirg  the  varicus
 ways  in  which  the  educated  blird  could  be
 helped.  But,  as  I  said,  only  a  humble
 beginning  has  been  made.  ~  I  could  not  say that  it  covers  cases  of  all  the  educated  blind
 people.

 Mr.  Speaker:  He  wants  to  know  if
 any  provision  is  made  to  find  out  suitable
 occupation,  such  as  employment  excharges,
 ete.,  before  the  blind  people  are  sent  for  tra-
 ining,  etc.  something  like  a  place  to  register
 their  names.

 Shri  Sadhan  Gupta:  Yes;  I  wanted
 to  know  whether  there  are  employment  ex-

 changes  or  some  kind  of  bureaux  where  the
 blind  people  can  apply  and  get  information
 about  the  jobs  which  may  be  given  to  them,

 Dr.  K.  L.  Shrimali:  We  have  none  at
 Dehra  Dun,  At  Madras,  they  do  help  in
 finding  proper  placements  or  employment  for
 the  b  find  people.

 hri  B.  s.  Murthy:  May]  know  whe-
 ther  the  care  of  the  physically  handicapped
 would  include  beggars  who  are  blind—the
 people  who  are  beggars  because  of  their  blind-
 ness—and,  if  not,  whether  there  is  any  scheme
 proposed  in  this  respect  ?

 Dr.  K.  L.  Shrimali:  This  is  a  scheme
 for  the  care  of  the  physically  handicapped.
 Of  course,  if  the  people  referred  to  by  the
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 bon,  Member  are  physically  handicapped
 they  will  naturally  come  under  this  category

 Shrimati  Kamlendu  Mati  Shah:
 May  I  know  how  many  Homes  there  are  in

 Uvtag
 Padesh,  for  the  blind  and  disabled  per-

 sons

 Dr,  K.  L.  Shrimali:  I  would  need
 notice  to  answer  this  question.

 Shri  S.  V.  Ramaswamy:  In  Poona,
 there  is  an  institute  for  manufacturing  arti-
 ficial  limbs  for  the  physically  handicapped,
 but  the  price  of  these  artificial  limbs  and  the
 cost  of  training  in  the  use  of  these  artificial
 limbs  are  prohibitively  high,  Will  the  Gov-
 ernment  consider  some  schemes  for  lowering
 the  price  of  these  artificial  limbs?

 Dr.  K.  L.  Shrimali:  The  Government
 will  give  consideration  to  this  proposal.

 Shri  Matthen:  May  I  know  if  the
 hon.  Deputy

 Minister  is  aware  of  a  well-
 conducted  Home  for  the  deaf  and  the  blind
 in  my  constituency,  Thiruvellah,  in  Tra\an-
 core-Cochin  State,  and  whether  he  will  be
 pleasedto  visit  itor  at  least  send  any  other
 officer  there,  so  that  some  help,  which  it
 deserves,  could  be  rendered  to  that  Home?

 Mr.  Speaker:  Why  notthe  hon,  Member
 invite  him  to  see  that  place,  elsewhere,  and
 why  should  he  invite  him  here,  on  the  floor
 of  the  House?

 Shri  D.  C.  Sharma:  May  I  know  if
 the  Government  of  India  is  studying  the  legis-
 lation  which  is  operative  in  countries  like
 the  United  Kingdom,  for  the  relief  and  rehabi-
 litation  of  the  physically  handicapped  and,  if
 80,  will  the  Government  of  India  bring  for-
 ward  a  Bill  to  help  these  persons  ?

 Dr.  K.  L.  Shrimali:  There  is  no  such
 roposal  at  the  present  moment.  I  would

 Fike  to  inform  the  hon  Member  that  the  care
 of  the  physically  handicap

 Bed
 is  really  the

 responsibility  of  the  State  Governments,  but
 considering  the  needs  of  those

 people
 and  the

 difficult  conditions  in  which  they  are  living,
 the  Central  Government  are  taking  interest
 in  the  matter  and  they  have  taken  certain
 responsibility.

 हिन्दी  परीक्षा  समिति

 *EEEY.  sit  भक्त  वर्शन:  क्‍या  दिक्षा

 मंत्री  १६  मई,  १६९५६  के  तारांकित  प्रश्न

 संख्या  २२४४  के  उत्तर  के  सम्बन्ध  में  यह
 बताने  की  कृपा  -  कूदेंगे  कि  :...  ..  -  »..  ..

 (क)  क्या  हिन्दी  परिचालनों  की  मान्यता

 के  प्रदान  पर  विचार  करने  के  लिये  नियुक्त
 की  गयो  हिन्दी  परीक्षा  समिति  ने  अपना

 कार्य  समाप्त  कर  लिया  है;
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 (a)  यदि  हां,  तो  क्या  उस  समिति

 का  प्रतिवेदन  अथवा  उसकी  मुख्य  सिफ़ारिशों

 का  विवरण  सभा-पटल  पर  रखा  जायेगा  ;

 (ग)  उन  सिफारिशों  पर  सरकार  ने

 क्या  निर्णय  किया  है  |

 (घ)  यदि  उस  समिति  ने  अरब  तक

 धपना  कार्य  समाप्त  न  किया  हो  तो  कब

 तक  उसका  कार्य  समाप्त  हो  जाने  की  प्रकाश.

 है।  कौर

 (=)  समिति  का  कार्य  पूरा  होने  में

 देर  होने  के  क्या  कारण  हैं?

 दिक्षा  उपमंत्री  (डा०  का०  ला०

 झोमालो)  :  (क)  जी,  नहीं  ।

 (ख)  तथा  (ग).  प्रश्न  नहीं  उठता  |

 घ)  सितम्बर'  १६५६  में  ।

 (ड)  श्च्यक्ष  के  अक्सर  दूसरे  कार्यों

 में  व्यस्त  होने  के  कारण  समिति  की  बैठकें

 नहीं  हो  सकी  ।

 तभी  भक्त  बहस  ब्या  यह  सत्य  है
 कि  इस  समिति  के  रिपोर्ट  देने  में  देरी  होने
 का  एक  कारण  यह  है  कि  इस  समिति  के
 झष्यक्ष  किसी  'विशेष  संस्था  से  सम्बद्ध  हैं
 शौर  दूसरी  संस्थापकों  की  परीक्षाओं  को  बह
 किसी  प्रकार  मान्यता  देना  नहीं  चाहते  ?

 Blo  to  ला०  भ्रीमालो  :  मैं  समझता

 हूं  कि  कोई  इस  तरह  के  दोष  करारोपण  करना

 ठीक  नहीं  है।  जो  इस  समिति के  ग्रध्यक्ष

 हैं  वह  पालियामेंट  के  मैम्बर  हैं  और  मैं  नहीं
 समझता  कि  उनके  मन  में  कोई  दूसरी  बात

 है।  चूंकि  वह  दूसरे  काम  में  लगे  रहे  इस
 बरसते  शायद  वह  रिपोर्ट  नहीं  दे  पाये  हैं  भौर
 देरी  हुई  है  ।

 हरी  भक्‍त  दर्शन  :  क्‍या  यह  सत्य  है
 कि  प्रधान  महोदय  ने  अपनी  सम्मति  से  एक
 छोटी  उप-समिति  नियुक्त  कर  दी  थी  और

 उस  उप-समिति  की  रिपोर्ट  औने  पर  पूरी
 समिति  ने  उसे  नामंजूर  कर  दिया  ?  इस

 तरह  से  जो  रिपोर्ट  देने  में  देरी  हो  रही  है,
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 ae  न  हो,  इसके  लिये  क्या  सरकार  ने  कोई
 समय  निर्धारित  कर  दिया  हैं  कि  फलां  तारीख

 हक  रिपोर्ट  दे  दी  जाये  नहीं  तो  दूसरी  समिति

 नियुक्त  कर  दी  जायेगी  ?

 Blo  का०  Mo  श्रीमाली  :  जी  हां,
 उनको  नोटिस  दे  दिया  गया  है।  ४  जुलाई
 को  हिन्दी  समिति  की  मीटिंग  हुई  थी  शौर

 उसमें  यह  निश्चय  हुआ  कि  छः  हफ्ते  में  यह्‌
 समिति  प्रगति  सिफारिशें  पेश  कर  दे  वरना

 इनको  समाप्त  कर  दिया  जायेगा  |

 सेठ  गोविन्द  दास  क्‍या  मंत्री  जी

 को  यह  बात  मालूम  है  कि  इस  देश  में  जो

 इस  प्रकार  की  दो  गैर-सरकारी  संस्थायें  हैं,
 वर्धा  की  राष्ट्र  भाषा  प्रचार  समिति  और

 दक्षिण  भारत  की  हिन्दी  प्रचार  समिति,
 उन  के  कामों  में  क्‍यों  कि  यह  रिपोर्ट  जल्दी

 नहीं  करा  रही  है,  बहुत  हानि  पहुंच  रही  है
 कौर  जो  विद्यार्थी  इन  परिवारों  में  बैठते

 थे  उनकी  संख्या  घट  रही  है  ?  ऐसी  हालत
 में  क्‍या  इन  दो  संस्थाओं  के  सम्बन्ध  में  विशेष

 रूप  से  विचार  किया  जायेगा  ?

 Blo  का०  ला०  'श्रीमाली  :  जहां
 तक  मुझे  मालूम  है,  इन  संस्थाओं  में  प्रति-

 योगिता  है  भ्र ौर  इस  कारण  से  हिन्दी  क ेविकास

 में  काफ़ी  हानि  हुई  है।  यह  कमेटी  इसीलिये

 नियुक्त  की  गई  थी  शौर  इसे  कहा  गया  था  कि

 देश  में  जितनी  भी  परीक्षा  सम्बन्धी  संस्थायें

 हैं  उनके  बारे  में  यह  विचार  करे  और  रिपोर्ट

 दे।  अरब  इस  कमेटी  को  कह  दिया  गया  है
 कि  सितम्बर  से  पहले  यह  अपनी  रिपोर्ट  दे  दे

 कौर  प्रखर  इसने  प्रगति  रिपोर्ट  पेश  न  की

 तो  सरकार  को  क्या  कार्यवाही  करनी  चाहिये
 इस  पर  विचार  किया  जायेगा  ।

 सेठ  गोबिन्द  वास  :  प्रभी  माननीय

 मंत्री  जी  ने  कहा  कि  राष्ट्रभाषा  प्रचार  समिति

 र्न्व्षा  कौर  दक्षिण,भारत  हिन्दी  .प्रचार  सभा,
 मद्रास  में  कोई  प्रतियोगिता  है,  मैं  समझता

 हूं  यह  बात  गलत  है,  इसका  कारण  है  कि

 इन  दोनों  के  कार्य  करने  के  क्षेत्र  बिल्कुल  भ्र लग

 अलग  हैं।  जिस  क्षेत्र  में  दक्षिण  भारत  हिन्दी
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 प्रचार  सभा  कार्य  करती  है  उसमें  वर्धा  को

 राष्ट्र  भाषा  प्रचार  समिति  कार्य  नहीं  करती
 ौर  जिस  में  वर्धा  की  राष्ट्र  भाषा  प्रचार
 समिति  कार्य  करती  है,  उसमें  दक्षिण
 भारत  की  हिन्दी  प्रचार  सभा  कार्य  नहीं  करती  ।

 ऐसी  हालत  में  क्या  इस  बात  का  ध्यान  रखा
 जायेगा  कि  इन  दोनों  संस्थानों  को  पर्याप्त

 प्रोत्साहन  मिले  क्‍योंकि  हिन्दी  के  क्षेत्र  में
 सब  से  ज्यादा  काम  इन्हीं  दोनों  संस्थानों  मे

 किया  है  ?

 डा०  का०  ला०  भ्रीमाली  :  जहां  तक
 सरकार  का  सम्बन्ध  है,  जो  भी  संस्था  इस
 क्षेत्र  मे ंकाम  करती  है,  वह  उसकी  सहायता
 करना  चाहती  है।  परन्तु  यह  भी  सत्य

 है--यह  मेरा  स्वयं  का  प्रभुत्व  है--कि  इन
 संस्थानों  में  आपस  में  प्रतियोगिता  होने  के

 कारण  हिन्दी  के  विकास  में  काफी  हानि

 हुई  है।  मुझे  आशा  है  कि  सेठ  जी  इस
 बारे  में  कुछ  करेंगे  -  लेकिन  यह  तो  राय

 का  सवाल  है।  उनकी  राय  मुझ  से  भिन्न

 हो  सकती  है  t

 National  Theatre

 "1455.  Pandit  D.  N.  Tiwary:  Will
 the  Minister  of  Education  be  plased
 to  state  :—

 (a)  whether  tke  two  architects  who
 were  sent  abroad  to  study  National  Theatre
 and  Opera  Houses  have  sub-mitted  their
 report  and  design  for  a  well-equipped  Nation-
 al  Theatre  in  Delhi;  and

 (b)  whether  the  scheme  and  design
 has  been  santioned  ?

 The  Deputy  Minister  of  Education
 (Dr.  M.  M.  Das):  (a)  The  Architects  have
 submitted  their  report.

 (b)  The  report  of  the  two  architects  bas
 been  accepted,  and  a  design  will  new  be
 prepared  accordingly.

 Pandit  D.  N.  Tiwary:  May  I  know
 which  countries  the  two  architects  visited
 and  the  design  of  wiich  country  they  liked
 the  most?

 Dr.  M.  M.  Das:  §  The  architects  visited
 Italy,  Austria,  West  Germany,  Sweden,
 Belgium,  U.K.,  U.  S.  A.,  France  and  Swit-
 zerland.  So  far  as  the  next  part  of  th:
 question  is  concerned,  I  cannot  say.
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 Pandit  D.  N.  Tiwary:  May  I  know
 what  would  be  the  cost  of  implementing  the
 designs  ?

 Mr.  Speaker:  Does  the  hon.  Mem-
 ber  want  to  know  the  cost  of  all  of  them?
 They  must  have  submitted  only  one  report.

 Dr.  M.  M.  Das  rose—

 Mr.  Speaker:  The  hon.  Member
 wants  to  know  the  cost  of  the  proj

 poses.
 If

 it  is  a  long  list,  he  may  lay  it  on  the  Table.

 Dr.  M.  M,  Das:  No,  Sir;  it  is  not  longs
 For  this  National  Theatre  Rs.  i  crore  have
 been  estimated  by  the  architects.  That
 is  the  total  cost.

 Shri  D.  C.  Sharma:  May  I  know  as
 to  which  committee  is  going  to  review  and
 scrutinise  these  designs  and  who  are  the
 members  of  that  committee?

 Dr.  M.  M.  Das:  So  far  as  the  details
 are  concerned,  before  the  final  decision  is
 taken,  the  design  has  to  be  submitted  to  the
 Cabinet  itself.

 Shri  Chattopadhyaya:  I  wonder  if
 the  hon.  Deputy  Minister  is  aware  that  a
 theatre  is  not  merely  a  building,  but

 sonierning far  more  than  that.  To  build  a  Nati
 Theatre,  one  must  be  acquainted  with  the
 various  branches  of  theatrical  craft........

 Mr.  Speaker:  Is  the  hon.  Member
 making  a  speech?

 Shri  Chattopadhyaya:  ....and  must
 have  an  all-round  grasp  of  the  foundations  of
 national  culture.  May  I  know  whether
 these  two  architects  who  have  been  entrusted
 With  the  job  of  building  the  National  Theatre
 are  efficient  and  equipped  and  enough  for  this
 great  resporsibility  ?

 Dr.  M.  M.  Das:  There  can  be  no  doubt
 about  that.

 Shri  M.  K.  Maitra:  Will  Government
 be  pleased  to  state  the  expenditure  incurred
 for  the  tours  of  these  architects  in  Europe?

 Dr.  M.  M.  Das:  About  Rs.  33,000.

 सेठ  शो चिन्  बास  :  इस  राष्ट्रीय

 नाटक गृह  के  बन  जाने  के  बाद  क्‍या  उस  में

 बरावर  नाटक  हुआ  करेंगे  ?  यदि  हां,  तो  क्या

 उन  नाटकों  के  चुनाव  के  लिये  किसी  समिति

 के  निर्माण  का  विचार  किया  जा  रहा  है  ?

 Dr.  M.  M.  Dae:  I  think  the  question
 is  too  premature.

 Co.umittee  for  General  Education
 Courses

 Joshi; r  Shri  Krishnacharya
 ne  Minister  of  Education  be ill
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 pleased  to  refer  to  the  reply  given  to  Unstarred
 Question  No.  737  on  4th  April,  .956  and  state:

 (a)  the  names  of  the  Members  of  the
 Committee  for  General  Education  Courses;

 (b)  whether  Government  have  since
 received  this  report;  and

 (c)  if  so,  the  main  recommendations
 thereof ?

 The  Deputy  Minister  of  Education
 (Dr.  K.  L.  Shrimali):  (a)  and  (c).  A
 Statement  is  laid  on  the  Table  of  the  Lok

 ae
 [See  Appendix  VIII,  annexure  Wo.

 49.
 (b)  Yes,  Sir.

 Shri  Krishnacharya  Joshi:  May
 I  know  what  steps  Government  have  taken  to
 implement  the  recommendations  of  this
 ommittee  ?

 Mr.  Speaker:  That  might  also  have
 been  asked  as  part  of  the  question;  “if  the
 recommendations  have  been  accepted  by  the
 Government;  if  not,  why  not  ?’’  and  so  on.
 Why  has  he  asked  a  general  question,  if  he
 wants  to  know  what  recommendations  have
 been  implemented?  This  ought  to  have  been
 put  as  an  Unstarred  Question;  somehow  it
 has  crept  in  here.  The  hon.  Member
 wants  to  know  how  many  of  these  recommendae
 tions  have  been  accepted  and  what  are  they
 ——I,2,3  and  soon.  Ifhe  has  got  any  parti-
 cular  observation  to  make  regarding  any  parti-
 cular  recommendation,  he  may  do  so.

 Dr.  K.  L.  Shrimali:  The  hon.  Mem-
 ber  wants  to  know  what  steps  Government
 propose  to  take.  We  have  received  the  report
 and  we  are  going  to  get  it  printed.  After
 the  report  has  been  printed,  the  recommenda-
 tions  will  be  communicated  to  all  the  universi-
 pies  and  will  also......

 Mr.  Speaker:  If  a  question  is  put  in  a
 somewhat  ०७  manner,  the  hon.  Deputy
 Minister  need  not  take  up  the  time  of  the
 House  saying  it  sf

 omg
 to  be  printed,  circula-

 ted  and  so  on.  If  any  recommendations  have
 been  accepted  or  not  [accepted,  he  may  say
 come

 Dr.  K.  L.  Shrimali:  What  we  propos
 to  do  is  to  request  the  University  Grants
 Commission  to  ask  the  universities  to  con-
 sider  these  pr

 a
 and  see  how  they  can

 be  implemented.  The  universities  will  also
 be  advised  to  call  for  small  regional  conferences
 to  discuss  the  recommendations  of  the  team,
 and  these  conferences  will  also  be  attended  by
 the  members  of  the  team.  After  the  univer-
 sities  have  considered  the  proposals,  they  will
 see  how  they  can  be  implemented.

 Shri  K.  C.  Sodhia  rose—

 Mr,  Speaker:  The  hon.  Member  may
 reserve  his  supplementary  for  some  other
 dete.
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 Law  Commission

 “1457.  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Law  be  pleased  to  state:

 (a)  the  progress  made  so  far  in  the  work
 of  the  Law  Commission;  and

 (b)  whether  any  interim  report  of  their
 work  has  been  receive]  ?

 The  Minister  of  Law  and  Minority
 Affaire  (Shri  Biswes):  (a)  and  (b).  The
 Law  Commission  is  functioning  in  two  Sec-
 tions.  The  First  Section  which  deals  with
 the  Reform  of  Judicial  Administration  has
 formulated  and  issued  an  exhaustive  Question-
 naire  the  answers  to  which  were  awaited  till
 the  middle  of  June  last.  These  answers  are
 being  scrutinised  and  analysed.

 The  Second  Section  which  deals  with  the
 revision  of  Statutes  has  so  far  presented  three
 Reports,  viz.,  on  (r)  the  Liability  of  the
 State  in  Torts,  (2)  the  proposals  for
 Parliamentary  legislation  on  Inter-State
 Sales-tax,  and  GC)  the  Limitation  Act.
 The  work  in  respect  of  6  other  Acts  has
 reached  an  advanced  stage,  viz.  that  of  pre-
 paration  of  draft  reports.

 Shri  Jhulan  Sinha:  May  I  enquire
 whether  the  Government  propose  to  deal  with
 these  recommendations  regarding  particular
 statutes  separately  piecemeal  or  in  a  compre-
 hensive  way?

 Shri  Biswas:  As  a  matter  of  fact,  we
 have  got  three  reports.  It  will  be  for  the  Gov-
 ernnient  to  consider  these  reports  separately.
 Government  will  not  wait  till  the  last  of  these
 receirts  is  received  for  considering  those
 which  had  been  received.

 Shri  Krishnacharya  Joshi:  May  I
 know  when  the  final  report  is  likely  to  be
 submitted  ?

 Shri  Biswas:  As  a  matter  of  fact,  a
 number  of  subjects  have  been  chosen  by  the
 tecond  section;  it  contains  a  list  of  seven
 enactments  and  they  are  under  review.  The
 other  Acts  will  be  taken  up  later.  Therefore
 it  is  not  possible  for  me  to  say  when  the
 work  of  this  section  will  be  concluded  or  how
 Many  other  Acts  they  will  take  up.

 ia
 Shri  8.  V.  Ramaswam:

 ve
 The  hon.

 inister  said  the  report  has  7  received
 from  the  Law  Commission  on  the  Limitation
 Act.  Will  the  Government  consider  bringing in  an  amending  Bill  for  the  purpose  of  imple-
 Menting  their  recommendations?

 Shri  Biswas:  I  think  I  have  already
 Sven  the  answer.  It  will  be  for  the  Commis-
 ion  itself  to  decide  what  further  steps  should be  maken,  They  have  submitted  three  reports. is  also  another  report  which  was  not
 asked  for  from  them,  but  it  is  something
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 which  they  have  themselves  volunteered  to
 let  the  Government  know.  That  is  under
 the  consideration  of  the  Government.

 Shri  8.  V.  Ramaswamy:  Have  Gov-
 ernment  decided  upon  the  procedure  to
 implement  the  recommendations  of  the  Com-
 mission  then  and  there?

 Shri  Biwas:  The  recommendations
 are  still  in  a  confidential  stage  and  have  not

 i
 been  considered.  Therefore,  they  cannot

 placed  before  the  House.

 Shri  K.  C.  Sodhia:  With  regard  to
 judicial  reform  which  is  engaging  the  atten-
 tion  of  the  Law  Commission  and  for  which
 they  have  issued  questionnaire,  how

 fire  J
 is

 the  Law  Commission  likely  to  take  to  finish  ite
 work  and  produce  a  report?

 Shri  Blawas:  They  issued  an  exhaus-
 tive  questionnaire  and  the  date  fixed  for  sub-
 mission  of  answers  to  these  questions  expired
 in  April.  That  date  had  to  be  extended  to
 the  middle  of  June.  Then,  although  the  num-
 ber  of  questionnaire  which  had  been  issued
 came  to  about  12,000,  the  answers  received
 are  only  about  600;  the  response  is  very  poor.
 What  the  Commission  have  therefore  decided
 is  that  they  will  have  to  go  out  on  tour  to
 important  places,  come  in  contact  with  leadi
 lawyers  there  and  so  on  and  find  out  the  aaa
 response  of  the  country  to  their  questionnaire.
 The  questionnaire  covered,  believe,  about
 200  questions  and  it  was  circularised  to  ‘12,000
 people.  But  then  the  response  is  only
 about  600..

 Shri  K.  C.  Sodhia:  The  hon.  Minister
 has  not  answered  my  question.  How  much
 time  will  they  take  to  produce  their  report  ?

 Mr.  Speaker:  They  will  have  to  go
 out  on  tour  and  then  they  will  produce  their
 report.

 Shri  Biswas:  They  willtry  to  submit
 the:  report  probably  by  the  muddle  of  _next
 year;  t hey  are  trying  to  expedite  it.  Their
 original  idea  was  to  have  the  report  ready  by
 the  end  of  this  year  but  having  regard  to  the
 poor  response  they  think  that  it  will  be

 sible  for  them  to  submit  their  report  only
 By  the  middle  of  next  year.

 Shri  Kasliwal:  I  understand  that  the
 law  Commission  has  readically  and  drasti-

 cally
 amended  the  Inter-Sales  Tax  Act  as

 well  as  the  Limitation  Act.  May  I  know
 t

 propose  to  invite  the  criticism  of  the  general
 public  on  these  two  Acts?
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 Andaman  and  Nicobar  Is  lands

 "1458.  Shri  S.  0.  Samanta:  Will  th”
 Minister  of  Home  Affairs

 Pep
 leased  to

 refer  to  the  reply  given  to  S  Question
 No.  2494  on  the  25th  May,  956  and  state:

 (a)  whether  a  final  decision  about  the
 formation  of  a  Municipa]  Board  in  Andaman
 and  Nicobar  Islands  has  since  been  taken:

 (b)  if  so,  when  the  first  elections  to  the
 Board  are  expected  to  take  place;

 (c)  whether  any
 mee

 have  been
 made  in  the  preliminary-draft  of  the  (Muni-
 cipal  Boards)  regulations;  and

 (d)  if  so,  the  nature  of  the  changes?

 The  Minister  in  the  Ministry
 Home  Affaire  (Shri  Datar):  (a)  Not  wee

 (b)  Does  not  arise.
 (९)  Changes

 hi
 of  only  minor  nature  were

 made  by  the  Chief  Commissioner,
 in  the  preliminary  draft  Regulation,  which
 was  originally

 |  Ld
 ad  in  the  Andamans

 Gazette  dated  January  20,  1955.
 (d)  A  statement  is  laid  on  the  Table  of

 the
 as

 [See  Appendix  VIII,  annexure
 No.  50

 Shri  8S.  C.  Samanta:  May  I  know
 whether  these  draft  regulations  were  also
 published  in  the  Gazette  of  India?

 Shri  Datar  :  Some  comments  have  been
 received  and  the  comments  are  under
 consideration  by  the  Ministry  of  Health  and
 the  Ministry  of  Home  Affsirs.  After  that
 a  final  decision  will  be  taken.

 Shri  S.  C.  Samanta:  Was  it  pub-
 lished  in  the  Gazette  of  India  ?

 Shri  Datar:  I  am  not  aware  of  it.
 It  is  published  in  the  Andaman  Gazette.

 Shri  Bhagwat  Jha  Azad:  In  view  of
 the  fact  that  the  people  of  Andaman
 and  Nicobar  Islands  have  no  direct  repre-
 sentation  in  this  House  as  well  as  in  the  muni-
 cipality,  all  of  them  being  nominated  members,
 is  there  any  proposal  with  the  Government
 to  give  them  elected  representation  in  the
 administration  ?

 Shri  Datar:  This  question  deals  with
 the  establishment  of  a  municipality  and  that
 question  is  under  active  consideration.  A
 regulation  will  be  issued  very  soon  and  there-
 after  the  other  questions  will  be  considred
 if  necessary.

 Shri  S.  ©,  Samanta:  May  I  know
 whether  any  s'tisestions  about  these  draft
 regulations  were  received  from  persons  other
 than  the  inhabitants  of  Andamans  and  the
 organisations  there  und,  if  so,  whether  they
 have  been  considereu  ?

 Shri  Datar:  Government  have  con-
 sidered  all  the  representations.  But  I  am
 not  in  a  position  at  present  to  inform  the  House
 as  to  how  many  were  received  from  the  Anda-
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 man  and  Nicobar  Islands  and  how  many  |
 the  mainland.  —

 Defence  Science  Organisation

 "1459  Shri  Krishnacharye  Joshi  :
 Will  the  Minister  of  Defence  be  pleased
 (0  state:

 Sci
 (8)  the  main  activities  of  the  Defence

 ence  Organisation  during  I956  so  far;

 (0)  the  special  features  of  research
 work  carried  on  by  it  during  the  above
 period  ?

 The  Minister  of  Defence  Organisa-
 tion  (Shri  Tyagi)  :  (a)  and  (b).  A  statement

 piles
 a  the  main  activities  and  the

 type  of  work  done  in  the  various  establish-
 ments  of  the  Defence  Science  Organisation
 is  laid  on  the  Table  of  the  House.  [Ses
 Appendix  VIII,  annexure  No.  5I).

 Shri  Krishnacharya  Joshi  :  May  I
 know  how  many  offices  of  the  technical
 line  have  been  selected  as  officers  under  the
 Psychological  Research  Wing  ?

 Shri  Tyagi  :  I  would  like  to  have
 fresh  notice  for  this  question,

 Shri  Krishnacharya  Joshi  :  May  I
 know  how  many  institutes  are  working  undes
 the  Defence  Science  Organisation?

 Shri  Tyagi  :  At  present  there  is  one
 Defence  Science  Laboratory  in  New  Delhi
 and  the  Psychological  Research  Wing.  Then
 there  is  the  Institute  of  Armament  Studies,
 Kirkee.

 Hindi

 *r46r.  Shri  Jaipal  Singh  :  Will  the
 Minister  of  Defemce  be  pleased  to
 state:

 (a)  the  directive  issued  to  Officers
 of  the  Armed  Forces  about  the  preliminary
 Hindi  test;

 (b)  the  number  of  Officers  who  have
 taken  and  passed  the  test;  and

 (c)  the  advantages  accruing  from  the
 passing  of  the  test?

 The  Minister  of  Defence  Organisa-
 tion  (Shri  Tyagi)  :  (a)  Instructions  were
 issued.  in  951  that  all  officers  recruited  in
 future,  should  be  required  to  pass  a  test  in
 Hindi  during  the  first  rwo  years  of  their
 service  and  that  officers  already  in  service
 should  also  be  a

 paps
 to  qualify  in  Hindi

 within  a  reasonable  period.
 (b)  8860  officers  have  taken  the  test  and

 769  have  passed.
 (c)  As  Hindi  will  become  the  official

 language  of  the  Union  the  advantages  are
 obvious.
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 Shri  Jaipal  S:  :  Further  to  the  reply

 fixes
 to  (c),  may  *  now  why  this  directive

 not  een  made  applicable  to  the  civilian
 personnel  in  the  Ministry  of  Defence?

 Shri  Tyagi  :  The  civilian  personnel  are
 under  the  contro]  of  the  Ministry  of  Home
 Affairs.  I  am  afraid,  for  all  such  purposes
 it  will  be  a  =matter  in  which  the
 whole  Government,  our  Secretariat,  will
 come  together.

 Shri  Jaipal  Singh  :  If  I  understood  the
 hon.  Minister  correctly,  the  civilians  of  the
 Ministry  of  Defence  in  this  particular  regard
 come  under  the  Ministry  of  Home  Affairs
 and  not  under  the  Ministry  of  Defence.

 Shri  Tyagi  :  With  regard  to  policies
 which  are  common,  it  is  the  Home  aay which  decides  about  the  personnel  and  their
 tests  etc,  for  all  the  Ministries,

 Shri  B.  S.  Murthy  :  May  I  know
 whether  there  is  any  adverse  effect  on  those
 people  who  were  not  able  to  qualify  within
 two  years  in  the  Hindi  examination  ?

 Shri  Tyagi  :  No,  Sir.  There  has  not
 been  any  adverse  effect  except  that  they
 are  sorry  they  have  failed  and  they  are  trying

 to  pass  themselves  next  time.
 Shrimati  Khongmen  :  May  I  know

 whether  the  Government  is  aware  that  the
 teaching  of  Hindi  through  Roman  script
 among  the  army  personnel  has  been  stopped
 and  this  has  stood  in  the  way  of  the  army
 personnel  from  making  any  progress  in  lear-
 ning  the  national  language  and  ,  if  so,  whether
 Government  will  consider  the  necessity  of
 allowing  these  people  to  learn  Hindi  in  Ro-
 man  script  for  some  more  years  ?

 Shri  Tyagi  :  For  some  ycars  past  Hindi
 Was  taught  in  Roman  script.  But  lately  the
 Roman  script  has  been  given  up  and  we  have
 taken  to  the  Devnagari  script  with  a  view  to
 have  uniformity  and  to  enable  the  Hindi
 Officers  to  be  transferred  to  other  paris,
 This  applies  to  the  whole  of  the  armed  forces,

 सेठ  गोविन्द  दास:  यह  कब  तक  भाषा
 की  जाती  है  कि  हमारी  सेना  के  यह  सब  लोग

 हिन्दी  की  परीक्षाओं  में  उत्तीर्ण  हो  जायेंगे  ?

 श्री  त्यागी  :  जहां  तक  हिन्दी  जानने
 का  ताल्लुक  है  सेना  में  सौ  फी  सदी  लोग

 हिन्दी  जानते  हैं।  ये  जो  परीक्षा यें  हैं  य ेलिखने

 पढ़ने  के  सिलसिले  की  है  ।  भ्रधिकांश
 प्राफिसस  इनमें  भी  पास  हो  चुक  हैं,  बाकी
 प्रयत्न  कर  रहे  हैं,  पास  हो  जायेंगे  ।  जहां
 तक  जवानों  का  ताल्लुक  है  सभी  लोग  हिन्दी
 जान  बने  हैं  1
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 Mineral  Policy

 *r462.  Sardar  Akarpuri  :  Will  the
 Minister  of  Natural  Resources  and  Sci-
 entific  be  pleased  to  state  the
 steps  that  are  being  taken  to  implement  the
 new  mineral  policy  of  the  Government
 of  India  as  outlined  in  the  Industrial  Policy
 Resolution,  dated  the  ३०0  April,  1956?

 The
 a  i]

 Minister  of  Education
 (Dr.  K.  L.  i):  A  statement  giving
 the  required  information  is  laid  on  the  Table
 of  the  House,  [See  Appendix  VIII,  An-
 nexure  No,  52].

 शमी  सरत  वर्तमान  :  प्रभी  तक  गवर्नमेंट

 (सरकार)  की  यह  नीति  रही  है  कि  केन्द्रीय
 सरकार  का  जियोलॉजिकल  (भूतस्त्वीय)
 विभाग  खनिज  पदार्थों  का  पता  तो  लगा
 लेता  है,  लेकिन  उनकी  खुदाई  का  काम  प्राइवेट
 पार्टियों  को  या  राज्य  सरकारों  को  सौंप  देता

 है।  क्या  गवर्नमेंट  ने  यह  सोचा  है  कि  इस
 प्रकार  से  देश  का  पूर्ण  भ्रामक  विकास  सम्पन्न

 नहीं  हो  सकता,  और  क्‍या  सरकार  इस
 नीति  को  बदलने  की  आवश्यकता  प्रभुत्व
 करती  है  ?

 Dr.  K.  L.  Shrimali  :  As  far  as  I  have
 been  able  to  understand  the  present  industrial
 policy  does  not  preclude  the  expansion  of  the
 existing  privately-owned  units  or  the  possi-
 bility  of  the  State  securing  the  co-operation
 of  grivate  enterprise  in  the  establishment  of
 new  units  when  national  interest  so  requires,

 Transfer  of  Nizam's  Government
 unds

 #1463.  Shri  M.  R.  Krishna  :  Will
 the  Minister  of  Home  Affairs  be  pleased  to
 state

 (a)  the  total  amount  of  money  trans-
 ferred  to  the  persons  residing  in  Pakiswan
 by  the  then  officials  of  the  Nizam's  Gov-
 ernment;  and

 AW
 the  names  of  the  countries  in  which

 the  then  Nizam's  Government  had  its  money
 but  which  is  now  in  the  possession  of  the
 Nizam's  old  officials  ?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (  Shri  Datar)  :  (a)  £  1,419,005
 and  Rs.  -2,89,96,000,

 ib)  Pakistan.

 Shri  M.  R.  Krishna  :  May  I  know
 whether  any

 property  |
 has  been  lett  behind

 by  those  officers  who  are  responsible  for
 these  transfers  in  India?
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 Shri  Datar  :  Government  are  taking
 meps.  In  one  case,  the  suit  has  failed.
 Government  Ba

 €  to  take  up  the  matter
 in  appeal.  So tae  as  the  other  matter  is
 concerned,  Government  are  considering  what
 action  could  be  taken.

 Shri  M.  R.  Krishna  :  I  want  to  know
 whether  those  officers  have  left  any  property
 in  India  and  if  they  have  left.  what  is  the  value
 of  such  property.

 Shri  Datar  :  I  am  not  aware  whether
 they  have  left  any  property  at  all  here.

 Shri  M.  R.  Krishna  :  May  I  know
 whether  some  of  the  officers  who  are  res-
 ponsible  for  the  transfer  of  huge  sums  are
 atill  getting  rents  and  other  things  from  the
 Government  of  India  for  their  property?

 Shri  Datar  :  I  have  no  information.

 Dr.  Ram  Subhag  Singh  :  May  I
 know  the  numter  of  persons  who  are  involved
 in  the  transfer  and  whether  their  property
 has  been  declared  as  evacuee  property  ?

 Shri  Datar  :  The  persons  were  two
 in  respect  of  the  money  in  Lonion.  So  far
 ag  one  is  concerned,  he  gave  consent  and  we
 recovered  £  4,II,000  and  odd,  So  far  as
 the  other  is  concerned  heisin  Pakistan.
 In  the  other  case.  the  man  concerned  with
 regard  to  the  money  in  Pakistan,  is  residing  in
 Pakisten.  Therefore.  the  question  has  to  be
 considered.

 Shri  Heda  :  The  hon.  Minister  ref-
 ferred  to  the  other  gentleman  who  is  in
 Pakistan.  May  I  know  whether  he  has  any
 property  in  India  and  if  so,  is  there  any  lien
 on  his  property  for  misappropriation  of
 funds  ?

 Shri  Detar  :  That  question  will  be.
 considered.  I  am  not  aware  whether  he  kas
 any  property  at  all  here.

 Shri  Krishnacharya  Joshi  :  May  |
 know  how  the  other  case  stands?  Has  an
 appeal  been  filed  ?

 Shri  Datar  :  The  decision  has  only
 recently  been  taken.  Government  are  con-
 sidering  the  question  of  appeal,

 Shri  Krishnacharya  Joshi  :  What  is
 the  amount  involved  ?

 Shri  Datar  :  The  amount  involved  is
 £lo  lakhs,

 Training  of  Indians  in  West  Germany

 #1464.  Shri  Gidwani  :  Will  the  Minis-
 ter  of  Education  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Go-
 vernment  of  West  Germany  offered  to  the
 Prime  Minister  to  train  number  of  Indiang
 as  Technicians  in  their  factories  and  Schools
 and  has  that  offer  been  accepted  by  Gov-
 ernment  of  India;
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 (b)  whether  any  Scholarships  have  also
 been  offered  by  the  West  German  Gov-
 ernment  in  this  connection;

 (c)  if  so,  on  what  terms  ;  and
 (d)  the  number  of  Indians  who  will

 be  sent  for  training  in  1956-57  and  how  the
 selection  will  be  made?

 The  Deputy  Minister  of  Educati

 oe
 M,  M.,  Das)  t  ‘©  cad  (b).  Yes,

 (c)  The  details  are  under  negotiation.
 (d)  Does  not  arise  at  present.
 Sbri  Gidwani:  Has  the  German  Gov-

 ernment  also  offered  to  open  a  technological
 institute  in  India  with  all  its

 caper
 and

 has  the  offer  been  so  far  accepted
 Dr.  M.  M.  Das  :  The  West  German

 Government  offered  to  the  Prime  Minister
 200  scholarships  to  Indian  students  for  tech-
 nical  training  in  Germany  and  assistance  in
 the  establishment  ofa  technological  institute.

 Shri  Gidwani  :  May  I  know  whether
 some  German  technical  experts  will  also  be
 visiting  India  to  advise  the  Gevernment
 regarding  the  development  of  industries,  and
 and  whether  their  advice  would  be  sought

 regarding
 the  development  of  smal!  industries

 also
 Dr.  M.  M.  Das:  At  present,  the  whole

 thing  is  being  negotiated  with  the  German
 Government  by  our  Embassy  at  Bonn.  Preli-
 minary  discussions  were  held  between  the  Am-
 bassador  assisted  by  Dr.  V.  K.  R.  V.  Rao  and
 Shri  H.  V.  R.  Iengar  and  the  German  autho-
 rities  on  the  9th  August  1956.  The  whole
 thing  is  under  negotiation.  ‘The  details  have
 not  yet  been  known,

 Shri  Kajrolkar  :  Is  it  the  intention  of
 the  Government  to  include  Scheduled  Caste,
 Scheduled  Tribe  and  other  backward  class
 candidates  among  those  who  would  be  sent
 for  training  ?

 Dr.  M.  M.  Das  :  I  have  said  that  the
 whole  thing  is  under  ne

 aang
 and  the

 details  have  not  yet  been  Enown.

 Shri  N.  B.  Chowdhury  :  May  I  know
 whether  the  Government  propose  to  offer
 any  facilities  to  the  Indian  studente  who
 have  been  offered  facilities  for  technical
 training  by  private  firmsin  West  Germany
 and  whether  such  facilities  would  include
 passage  money?

 Dr.  M.  M.  Das:  So  far  88  this  par-
 ticular  offer  to  the  Prime  Minister  is  con-
 cerned,  the  whole  thing  is  under  ne  tiation
 and  the  details  have  not  been  worked  out
 yet.

 Sardar  A.  S.  Saigal  :  I  want  to  know
 whether  there  was  only  one  offer  made  by  the
 West  German  or  there  were
 more  offers?
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 Dr.  M.  M.  Das  :  So  far  as  the  West
 Government  is  concerned,  there

 was  one  offer  :  one  hundred  scholarships
 to  Indian  students  for  technical  training  in
 Germany  and  assist@mce  in  establishing  a
 technological  institute.  An  offer  was  also
 made  to  the  Prime  Minister  by  one  of  the
 German  States  :  a  large  number  of scholarships
 to  Indian  students.  The  precise  details  of
 this  offer  are  not  yet  known.  A  third  offer
 was  from  a  Students’  organisation  in  Ger-
 many  :  two  scholarships.

 Mr.  Speaker  :  The  Prime  Minister
 will  continue,

 An  Hon.  Member  :  Let  him  finish.

 The  Prime  Minister  and  Minister
 of  External  Affairs  and  Finance  (Shri
 awaharlal  Nehru)  :  I  will  finish  it  for
 im.  The  offers  were  of  help  to  establish

 a  technological  institute  by  the
 supply

 of

 ea
 uipment  and  experts,  and  scholarships.

 €  Federal  Government  offered  r00  schol-
 arships,  paying  not  only  their  fees  but  also
 theif  passage  money,  etc.  The  State  Gov-
 ernment  there  offered  500  to

 anoles  piaretiye ——  it  was  not  specified ——  mostly  for  tech-
 nical  subjects.  A  few  scholarships  were  also
 offered  elsewhere.  Two  interesting  ones
 were  offered  by  the  students  of  Hamburg
 University  of  the  money  that  they  had  col-
 lected  amongst  themselves  :  two  as

 7 to  the  Indian  students  who  come  there.  e
 have  felt  that  the  best  way  to  determine  what
 should  be  done  especially  in  regard  to  the
 technological  institute  is  to  invite  a  German
 team  to  come  here  and  discuss  it  with  them  here
 exactly  what  type  of  institute  we  should  have,
 where  we  shou  id  have  and  how  far  they  can
 help,  and  also  discuss  the  question  of  scho-
 larship  withthem.  Wehopethat  a  German
 team  will  come  here  some  time  next  month,

 Part-time  Teachers  in  T.  C.  State

 “qg6s.  Shri  Matthen  :  Will  the  Min-
 ister  of  Education  be  pleased  to  state  :

 (a)  whether  he  has  enquired  into  the
 conditions  of  service  and  status  of  the  so-
 called  part-time  teachers,  who  are  teaching
 drill,  drawing,  music,  sewing,  Hindi,  etc.
 in  the  schools  in  Travancore-Cochin.

 (b)  whether  he  has  seen  the  Memoran-
 dum  which  these  teachers  submitted  to
 the  Adviser  to  the  Rajpramukh  on  the  r8th
 April,  19565,  and

 (ce)  Action  Government  propose  to  take
 in  the  matter  ?

 The  Deputy  Minister  of  Education
 (Dr.  K.  L.  Shrimall)  :  (a)  Yes,  Sir.

 (>)
 No;  Memorandum,  dated  the  18th

 April,  7956  has  been  received.  A  Memoran-
 dum,  dated  the  rgth  May,  r956  has  however
 been  received  by  the  State  Government.
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 (c)  The  State  Government  are  examin-
 ing  the  grievances  of  part-time  teachers
 and  will  take  suitable  action  in  the  matter
 in  due  course.

 Shri  Matthen  :  May  I  know  if  the
 hon.  Minister  is  aware  that  these  so-called
 time  teachers  were  full-time  teachers  till  950 and  that  even  now  the  only  difference  between
 them  and  the  full-time  teac  hers  is  that  they
 are  paid  Rs,  25  a  month  while  they  have  just
 tightened  the  period  of  their  work  ?

 Dr.  K.  L.  Shrimali  :  According  to  the
 private  secondary  school  scheme  which  is  in
 force  in  the  State  at  present,  a

 partials
 tea-

 cher  is  one  who  works  for  less  than  r5  periode
 in  any  partj  cular  school  in  a  week.  “I  would
 like  to  inform  the  hon.  Member  that  it  is  the
 policy  of  the  Goverrment  to  abolish  these
 posts  of  part-time  teachers.  As  the  edu-
 cation  system  expands,  they  will  be  ccr  verted into  whole-time  teachers,  But,  this  will  take some  time.

 Shri  Matthen  :  May  I  know  whether the  teachers  teaching  in  the  Goverrment
 schools  with  the  same  qualificaticns  are  full
 time  teachers?  Why  this  invidious  dis-
 tinction  ?

 Dr.  K.  L.  Shrimali  :{Goverrment  are, as  I  said,  examining  the  proposal.  Part-time
 teachers  have  already  been  granted  casual
 leave,  and  maternity  benefits  with  certain
 restrictions.  The

 ppc
 whether  part- time  teachers  should  be  allowed  provident

 fund  facilities  is  also  being  examired.

 Shri}  Velayudhan:  What  about  salary  ?

 Dr.  K.  L.  Shrimali  :  With  regard  to
 salary,  the  question  is  under  exemiraticn.

 Shri  Punnoose  :  May  I  know  the  num-
 ber  part-time  teachers  employed  at  pre-
 sent

 Dr.  K.  L.  Shrimali:  I  can’t  give  the
 figure.  I  want  notice.

 Shri  A.  M.  Thomas  :  What  exactly
 is  the  present  scale  of  salary  of  these  part-
 time  teachers  and  the  scale  drawn  by  their
 counterparts  in  Government  institutions?

 Dr.  K.  L,  Shrimali  :  In  the  represen-
 tation  which  has  been  sent  to  the  State
 Government,  it  has  been  stated  that  the
 monthly  salary  which  they  had  received  has
 been  reduced  to  Rs.  25  a  month,  I  do
 agree  that  it  ie  a  very  smal]  amount.

 Shri  A.  M.  Thomas  :  What  is  exactly
 the  salary  of  the  teachers  doing  the  very  same
 work.in  Government  institutions?

 Dr.  K.  L.  Shrimali  :  With  regard  to
 the  difference  in  salaries  between  the  Gov-
 erment  teachers  and  the  private  teachers,
 I  shall  need  notice.
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 Anthropological  investigations

 47०  Shri  K.  K.  Das  :  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  the  Anthropological  De-
 partment  of  India  carried  out  an  investiga-
 tion  among  the  “‘Onges’’  tribes  of  the  An-
 daman  Islands  ;

 (b)  if  so,  whether  any  report  has  been
 submitted  to  Government;

 (c)  what  was  the  duration  of  the  investi-
 gation;  and

 (d)  whether  there  is  any  proposal  for
 further  ain

 7
 tions  in  the  Andamans  by

 the  Anthropological  Department  of  the
 Government  of  India  ?

 The  Deputy  Minister  of  Education
 (Dr.  M.  M.  Das)  :  (a)  Yes,  Sir.

 (b)  No,  Sir,  Investigations  are  still  in
 progress.

 (c)  Apart  from  exploratory  work  for
 brief  periods  each  year  durirg  1948-51,
 actual  investigation  has  so  far  been  in  pro-
 gress  for  a  total  period  of  about  I  months.

 (d)  The  present  investigations  will  be
 carmed  on  and  continued,

 Shri  K.  K.  Das  :  May  I  know  whether
 any  investigation  has  been  carried  out  among
 the  Jarwar  tribes  of  Andamans?

 Dr.  M.  M.  Das  :  Up  till  now  no  in-
 vestigation  has  been  carried  out  among  the

 ed
 tribes.  This  is  due  to  two  reasons.

 hese  tribes  are  very  hostile  and  we  do  not
 know  when  the

 meetin
 tors  will  be  made

 targets  of  their  pois  arrows.
 we  do  not  know  their  language.  Our
 officers  are  trying  to  learn  the

 language
 of  the

 Onges  which  is  very  similar  to  the  language of  the  Jarwar  tribe.  As  soon  as  we  learn  this
 language,  we  will  make  an  attempt  for  coming
 into  contact  with  the  Jarwar  tribe.

 Shri  K.  K.  Das  :  May  I  know  the
 expenditure  incurred  for  the  investigation  ?

 Dr.  M.  M.  Das  :  So  far  as  the  expen-
 diture  is  concerned,  it  was  incurred

 by
 the

 Anthropological  Department  itself  and  was
 taken  from  amount  that  was  given
 by  our  Budget  to  the  department.  We  do
 not  know  the  actual  figure.

 Shri  Bhagwat  Jha  Azad  :  May  I  know
 whether  it  is  a  fact  that  this  tribe  is  now
 limited  to  only  7६  or  20  families  and  that  they
 cannot  further  multiply?

 Dr.  M.  M.  Das  :  The  number  of  this
 tribe  ,  the  Onges  is  most  probably  only  a  few
 hundreds,  not  more  than  that.

 Shri  B.  ss.  Murthy  :  May  I  know  that
 what  progress  has  been  made  to  learn  their

 language
 and  also  to  collect  theis  folk  songs folk  literarure  ?
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 Dr.  M.  M.  Das  :  Our  officers  are  there
 and  they  are  trying  to  learn  the  lan
 and  they  have  succeeded  to  some  extent,  but
 it  will  take  some  time.

 Purchase  of  Agricultural  Surplus
 from  U.  8S.  A.

 “1471.  Shri  L.  N.  Mishra  t  Will  the
 Minister  of  Finance  be  pleased  to  state  hy

 (a)  whether  any
 nego

 tiation  has  been
 made  with  the  U.  S.  vernment  for  the
 pruchase  of  surplus  agricultural  commo-
 dities;

 (b)  if  so,  the  quantity  involved  in  each
 case;  and

 (c)  the  purpose  of  such  purchases?

 The
 Depety

 Minister  of  Finance
 (Shri  B.  R.  Bhagat)  :  (a)  Yes,  Sir.  Nego-
 tiations  are  going  on  with  the  U.  S.  Govern-
 ment  for  the  purchase  of  surplus  agricultural
 commodities  for  local  currency.

 (b)  The  main  items  under  consideration
 are  35  million  metric  tons  of  wheat  and
 600,000  bales  (..00  lb.  each)  of  long-staple
 cotton  over  a  three-year  period.

 In  addition  200,000  metric  tons  of  rice
 only  for  the  current  year  are  alse  contem-

 .

 (c)  The  purpose  of  these  purchasses  is
 to  meet  the  need  for  imported  foodgrains

 _
 only

 for  immediate  consumption  but  also  for
 building  up  of  buffer  stocks,  and  for  meeting
 the  increased  requirements  of  the  textile
 mills  for  long-staple  cotton.

 Shri  L.  N.  Mishra  :  May  I  know
 whether  it  will  be  a  pure  purchase  or  whether

 हे  =
 form  part  of  5  S.  aid  to  India  in  any

 ‘orm

 Shri  B.  R.  Bhagat  :  ‘The  bulk  of  it
 will  be  a  loan  and  that  would,  of  course,
 be  a  part  of  U.  S.  Assistance  Programme.

 Shri  L.  N.  Mishra  :  I  want  to  know
 how

 Be
 payment  is  to  be  made  for  this  pur-

 pose
 Shri  B.  R.  Bhagat:  They  are  all  matterss

 for  negotiation.

 Shri  Heda:  May  I  know  how  the  price
 of  these  commodites  compare  with.  the  prices
 in  our  internal  market  or  the  other  compe-
 titive  markets  ?

 Shri  B.  R.  Bhagat  :  So  far  as  the
 prices  of  rice  and  wheat  are  concerned,  they
 are  higher,  but  so  far  as  cotton  prices  are
 concerned,  recently  the  American  cotton
 prices  have  become  competitive,  i.e.,  there  is
 not  much  ae  but  one  of  the

 points  £ ne
 =

 tion  is  the  question  giving  subsidy  in
 order  to  make  the  prices  in  par  with  Indian
 prices.
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 The  Prime  Minister  and  Minister
 of  Externsl  A@airs  and  Finance  ‘Shri
 Jawaharlal  Nehru)  :  The  price  we  are
 paying  for  them  is  the  iceraal  peice  that  we
 pay  here.

 Dr.  Ram  Subhag  Singh  :  In  view  of
 the  fact  that  last  year  the  Government  had
 embarked  upon  a  policy  of  exporting  food-
 grains  to  foreign  countries,  may  I  know  the
 causes  which  have  too  suddenly  led  the
 Government  to  import  wheat  in  such  a  large
 quantity?  If  it  is  only  to  build  up  buffer
 stocks,  then  why  are  the  prices  of  foodgrains
 going  up?

 Shri  Jawaharlal  Nehru  :  The  hon.
 Member  has  raised  so  many  questions.  We
 have  never  embarked  on  a  policy  of  exporting
 foodgrains.  We  sent  some  foodgrains  be-
 cause  of  urgent  need  to  neighbouring  coun-
 tries—that  Is  not  a

 es
 es  meet  the  de-

 mands  of  our  neigh!  Eeven  this
 j= we  have  sent,  I  think,  10,000  tons  to  it

 Pakistan  since  it  is  in  very  great  difficulty.
 Dr.  Ram  Subhag  Singh  :  They  had

 €Xported  45,000  tons  and  they  are  still  going to  meet  the  orders  they  have  received  from
 Oreign  countries.

 Shri  Jawaharlal  Nehru  :  We  may  even now  send  some  foodgrains  abroad,  in  relatively
 small  quantities  like  10,000  tons,  because  of
 very  urgent  need,  and  usually  they  are  loans,
 that  is  we  get  them  back,  the  same  quantity
 of  foodgrains  as  we  are  giving.  The  House
 will  notice  that  this  ig  a  three-year  term.
 We  want  to  build  up  adequate  stocks.  It  may
 be  we  are  erring  on  the  side  of  safety,  but
 we  do  not  want  in  these  three  years  to  face
 this  particular  problem  at  all  even  in  spite  of
 any  natural  disaster  or  anything  that  might
 come,  and  the  terms  offered  to  us  by  the  U.S.
 Government  were  very  favourable.  So  we
 considered  that  it  would  be  desirable  to
 accept  them.

 Shri  Kamath  :  If  I  heard  the  Prim®
 Minister  aright,  he  said  that  the  price  that
 we  are  paying  is  the  normal  price  we  pay  in
 this  country.  Is  the  House  to  understand
 that  the  price  that  we  are

 paying
 for  any

 particular  commodity  imported  from  any
 country  in  the  world  is  the  same?  Is  that
 what  he  means  by  ‘“‘normal  price’’?

 Shri  Jawaharlal  Nehru  :  I  cannot  ans-
 wer  for  every  commodity  that  we  buy.

 Shri  Kamath  :  Any  particular  com-
 modity  imported  from  any  country.

 Shri  Jawaharlal  Nehru  :  The  norma!
 U.S.  prices  of  foodgrains  are  considerably
 higher  than  the  prices  in  India,  but  by  ar-
 vangement  with  the  U.  S.  Government  and certain  Boards  that  they  have  we  are  paying
 them  more  or  less  the  normal  price  here.

 Some  Hon.  Members  rose—
 Mr.  Speaker  :  It  has  been  answered

 afficiently.
 ,
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 Zinc  Plant

 1473.  Shri  Balwant  Sinhe  Mehta:
 Will  the  Minister  of  Natural  Resources
 and  Scientific  Research  be  pleased  to
 gtate:

 (a)  whether  it  is  a  fact  that  Government

 tppointed
 two  Committees,  one  to  explore t

 a
 of  getting  up  of  a  Zinc  plant

 in  the  country  and  the  second  to  suggest- the  suitable  location  of  the  plant;
 (b)  if  so,  whether  Goverrment  will

 lay  both  the  reports  of  those  Committees
 on  the  Table  of  Sabha;  and

 (c)  if  not,  what  are  the  salient  recom-
 endations  of  both  the  Committees?

 The  Deputy  Minister  of  Education
 (Dr.  K.  L.  Shrimall):  (a)  A  Committee
 was  s¢t  up  to  examine  the  position  and  give
 concrete  proposals  for  the  establist  mert  of
 a  zinc

 vey
 in  India.  This  Ccrmittee

 also  considered  the  question  of  establishing
 and  locating  a  zinc  smelter.

 (b)  and  (c).  ies  of  the
 rspo

 rt  have
 been  placed  in  neh ibrary  of  the  House.

 Shri  Balwant  Sinha  Mehta:  May  I
 know  whether  it  is  a  fact  that  the  Russian
 experts  who  had  visited  these  mires  recertly
 submitted  a  very  promising  report  about  the
 industry  but  pointed  out  the  s  oe  and  defec-
 tive  working  of  the  mine  concerred  and
 suggested  better  ways  and  also  the  banning
 of  exports  of  zinc  concentrates  to  foreign
 countries  for  extraction  and  the  starting  of
 the  industry  here  soon?  If  so,  will  the
 Government  lay  the  facts  and  apprise  the
 Members  of  this  House  ?

 Dr.  K.  L.  Shrimall:  That  is  so.  The
 Russian  experts  have  submitted  a  report  and
 the  report  is  placed  in  the  Library  of  the
 House.  They  also  recommended  that  the
 site  for  the  amelter  should  be  selected  after
 taking  into  consideration  several  factors
 which  included  the  location  of  the  consumirg
 centre  of  zinc  and  sulphuric  acid,  the  distarce
 between  the  mine  and  the  smelter,  availa-
 bility  of  cheap  electricity  and  railway  faci-
 lities.

 The  Metal  Corporation  of  India  have
 been  asked  to  work  these  mires,  so  that  the
 minimum  ore  which  is  necessary  for  putting
 up  a  smelter  may  be  produced.

 Shri  Balwant  Sinha  Mehta:  In  view  of
 the  fact  that  zinc  has  been  included  in  Sche-
 dule  A  of  the  Industrial  Policy  Resolution
 of  the  Government  of  India,  and  as  such
 it  has  to  be  nationalised  immediately,  may

 I  know  what  measures  are  being  proposed  to
 eet  up  the  zine  plant  soon  in  our  country ?

 Dr.  K.  L.  Shrimali:  As  I  said  earlier
 we  have  asked  the  Metal

 Comper
 ation  of

 India  who  have  the  lease  for  a  long  period
 to  work  the  mines  and  produce  th
 necessary  ore.  nmment  will  consid
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 the  question  of  nationalisation  of  the  mines
 only  when  the  Metal  Corporation  of  India
 fails  to  carry  out  the  order.

 Shri  Kasliwal:  Is  it  not  a  fact  that  the
 Minister  of  Natural  Resources  himself  had
 admitted  in  his

 Hi
 eech  at  Bangalore  on  the

 occasion  of  the  Minerals  Conference,  that
 80  far  as  the  Metal  Corporation  was  concerned,
 it  had  completely  failed  to  set  up  either  the
 zinc  smelter  plant  at  Zawar,  or  to  take  up
 any  other  metal  for  the  development  of
 these  mines,  and  if  80,  may  I  know  why
 Government  still  propose  to  deal  with  the
 game  company  which  has  proved  such  a
 huge  failure  ?

 Dr.  K.  L.  Shrimali:  A  further  chance
 has  been  given  to  this  company.  I  am  not
 aware  of  the  speech  which  was  made  by  the
 Minister  of  Natural  Resources  on  that
 occasion.  I  can  only  say  at  this  stage  that
 the  Metal  Corporation  of  India  has  agreed
 to  develop  these  mines  and  to  raise  the
 production  sufficiently  to  feed  the  zinc
 smelter,  Towards  this  end,  the  Corpo-
 ration  has  also  invited  further  investment  in
 te  capital.

 Shri  U.  M.  Trivedi:  In  view  of  the
 fact  that  the  Zawar  mines  are  working  for  a
 long  time,  and  they  are  the  oldest  mines  in
 India,  so  far  silver  and  zinc  are  concerned,
 may  I  know  whether  any  steps  have  been
 taken  by  Government  to  connect  the  Zawar
 mines  by  railways,  which  is  a  very  pertinent
 and  important  question  ?

 Dr.  K.  L.  Shrimali:  That  question
 is  being  examined.

 Shri  Kasliwal:  Is  it  not  a  fact  that
 Government  had  advanced  a  loan  of  Rs.  30 ‘akhs  to  the  Metal  Corporation  to  work
 taese  mines,  but  subsequently,  on  the  failure
 of  the  Metal  Corporation,  Government  have
 decided  to  give  notice  to  the  company  to
 refund  the  money?

 Dr.  K.  L.  Shrimali:  I  shall  require
 Notice,

 Botanical  Expedition  to  the  Andaman
 and  Nicobar  Islands

 “14
 re

 Shri  Wodeyar:  Will  the  Minis-
 ter  of  Natural  Resources  and  Scientific
 Research  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  botanical
 expedition  to  the  Andaman  and  Nicobar
 Islands  is  shortly  being  sponsored  by  the
 Botanical  Survey  of  India;  and

 (b)  if  ४०,  the  object  of  the  expedition  ?

 The  Deputy  Minister  of  Education
 (Dr.  K.  L.  Shrimali):  (a)  Yes,  Sir.

 (b)  The  object  of  the  expedition  is  to
 explore  the  flora  of  the  Andaman  &  Nicobar
 Islands.  The  programme  will  include  visits
 to  the  same  areas  at  different  seasons  and
 collection  of  all  groups  of  plants  including
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 Pteri-dophyta,  Bryophytes,  Lichens,  Fung!
 and  Algae  including  marine  Algae.

 o

 Shri  Wodeyar:  May  I  know  whether
 any  branch  of  the  Botanical  Survey  of  India
 is  going  to  be  established  there,  to  find  out
 phe  values  of  the  flora  there?

 Dr.  ४,  L.  Shrimali:  I  believe  the
 hon.  Member  is  referring  to  the  Andaman
 and  Nicobar  Islands.  The  Botanical  Survey
 of  India  are  only  sending  parties  to  make  a
 survey.

 ShriVelayudhan:  May  I  know  whether
 before  sending  these  expeditions  to  the
 Andamans,  Government  have  enquired  that
 these  particular  plants  are  available  in  plenty
 in  India,  and  they  have  not  largely  been
 surveyed  ?

 Dr.  K.  L.  Shrimali:  Even  if  they  may
 be  available,  it  is  necessary  to  make  a  survey
 of  the  Andaman  and  Nicobar  Islands,  because
 a  systematic  aurvey  has  not  been  made  of
 these  islands.

 Gold  Mines  of  Ramajins

 *r476.  Shri  Lakshmayya:  Will  the
 Minister  of  Natural  Resources  and  Scienti-
 fic  Research  be  pleased  to  state:

 2
 the  reasons  why  the  gold  mines

 of  Ramajins  in  Anantpur  District  of  Andhra
 were  abandoned  in  ‘1920;

 _(b)  whether  Government  have  enquired into  the  matter  to  ascertain  the  feasibility
 of  renewing  mining  there;  and

 (c)  if  not,  whether  Government  would
 undertake  to  do  this?

 The  Deputy  Minister  of  Education
 (Dr.  K.  L.  Shrimali):  (a)  to  (c).  The
 required  information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  House  as
 goon  as  possible.

 Shri  B.  S.  Murthy:  May  I  know
 whether  the  reason  why  the  working  of
 these  mines  was  given  up  has  been  ascer-
 tained  ?

 Dr.  K.  L.  Shrimali:  That  is  not
 exactly  known.  A  company  under  the  name
 of  Anantapur  Gold  Ficlds  and  Mines  was
 formed  to  work  in  19053  there  was  some
 production  between  r9If0  and  1927.  But
 why

 —
 that  effort  was  given  up  is  not

 known,  '€  have  made  enquiries  of  the
 State  Government.

 Shri  Ramachandra  Reddi:  May  I
 know  whether  any  survey  has  been  made  in.

 crs  oe
 lar  area  by  the  Geological  Survey

 ०
 Dr.  K.  L.  Shrimali:  Geological  sur-

 कथक  arc  being  madc.

 Mr.  5
 peaker:

 The  hon.  Member  wants
 to  know  about  this  particular  area.  Has  the
 Minister  any  information  in  regard  to  that?
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 Dr.  K.  L.  Shrimali:  I  could  not  say
 off  hand  about  that  particular  place,

 M.E.S.  Employees

 aie
 का:  Shri  T.  8.  Vittal  Raor  Will

 the  ister  of  Defence  be  pleased  to
 atate:

 (a)  whether  it  is  a  fact  that  personne!
 recruited  during  the  war  for  carrying  out
 the  various

 engi
 ineering  works  required  by

 the  Defence  Services  (with  or  without
 requisite  technical  qualifications)  and  who
 have  put  in  cight  to  ten  years  of  service  are
 not  being  considered  for  permanency  or
 even  quasi-permanency  in  the  M.LE.S  at
 present;

 (b)  if  so,  their  number;  and
 (c)  the  reasons  for  depriving  them  of

 mormal  service  benefits  ?

 The  Minister  of  Defence  Organisation
 (Shri  Tyagi)  :  (a)  Yes,  there  are  such
 eases,

 (b)  The  information  is  being  collected

 Pies
 be  laid  on  the  Table  of  the  Lok

 abha.
 (०)  The  persons  concerned  are  not  eligi-

 ole  for  consideration  for  quasi-permanency  or
 permanency  on  account  of  their  being  over-
 aged  or  educationally  unqualified.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 whether  these  employees  who  are  deprived
 of  pension  and  gratuity  benefits  are  paid
 any  other  benefit  like  compassionate  grant
 etc.  ?

 Shri  Tyagi:  They  are  treated  as  tempo-
 vary  employees,  and  the  normal  rules  apply
 to  them.  They  are  not  deprived  of  any
 pension  or  anything  like  that,  because,  in  fact,
 temporary  employees  do  not  get  any  pen-
 sion.

 Shri  U.  M.  Trivedi:  May  I  know
 whether  Government  are  taking  any  steps
 to  give  them  some  proper  alternative  employ-
 ment  ?

 Shri
 Tyagi

 t  They  are  not  being  dis"
 charged.  In  fact,  in  1953,  there  were  about
 608  such  officers,  who  were  not  educationally
 or  otherwise  qualified,  who  were  worki:
 With  a  view  to  accommodating  them  in  the
 permanent  cadre,  orders  were  issued  sug-
 gesting  the  holding  of  a

 —
 mental

 examination.  Quite  a  few  of  have
 ssed  the  departmental  examination,  which

 is  technically  on  a  par  with  the  university
 and  other  examinations.  The  policy  at
 present  is  that  those  persons  who  are  working
 well  and  who  have  put  in  more  than  ten
 years  of  service  will  be  considered,  in  spite  of
 their  not  having  passed  any  examination,
 for  being  put  on  the  permanent  cadre.

 Canadian  Aid

 1479.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Finance  be  pleased  to  refer
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 to  the  repl
 given

 to  Starred  Question  No.  98
 on  the  2oth  February,  7956  and  state:

 (a)  the  names  of  the  projects  propose’ to  be  undertaken  with  the  Canadian  Aid
 during  the  year  1956-573,  and

 (b)  the  amount  likely  to  be  allotted  for
 each  project  ?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  and  (b).  No
 intimation  has  so  far  been  received  from  the
 Canadian  Government  relative  to  allocation
 of  aid  to  India  duri  1956-57,  However,
 in  anticipation  of  an  all  location,  the  Canadian
 Government  have  provisionally  agreed  to

 ah
 7  miilion  for  the  Kundah  Hydro-Electric

 ject.

 Shri  D.  C.  Sharma:  May  I  know  in
 what  way  the  allocation  indicated  by  the
 Minister  will  be  spent  for  this  Kundah
 hydro-electric  project  ?

 Shri  B.  R.  Bhagat:  It  will  be  used
 for  additional  transmission  line  and  Fqup-
 ment  required  for  tne  transmission  an
 distribution  lines  of  the  project;  it  will  be
 used  mainly  for  equipment  and  materials
 for  the  transmission  system.

 अतिरिक्त  शिविर  क्षेत्र

 *evco,  sit  भक्त  बदन  :  क्‍या
 प्रतिरक्षा  मंत्री  १७  प्रप्रैल,  १९५६  के  तारों-
 कित  प्रदान  संख्या  १५०८  के  उत्तर  के  सम्बन्ध
 में  यह  बताने  की  कृपा  करेंगे  कि  उत्तर  प्रदेश

 में  भ्र ति रिक्त  शिविर-क्षेत्रों  के  उत्सर्जन  के
 बारे  में  कितनी  प्रगति  हुई  है  ?

 प्रतिरक्षा  उपमंत्री  (सरदार  मजीठिया)  :
 प्रदान  संख्या  १५०८  के  उत्तर  में  हवाला
 दिये  गये  ce  शिविर-स्षेत्रों  के  बेचने  के  सम्बन्ध
 में  वर्तमान  स्थिति  इस  प्रकार  है  —

 १.  तब  से  ४  'दीवार-क्षेत्रों  को  बेचा
 जा  चुका  है  t

 २.  १  शिविर  क्षेत्र  प्रति रिक्त  सूची  से
 वापस  ले  लिया  गया  है  t

 ३.  उत्तर  प्रदेश  सरकार  ने  ५०  शिविर
 क्षेत्रों  में  बची  छोड़  दी  है  भौर

 यह  नीलाम  किये  जा  रहे  हैं।
 नीलाम  २१-८-५६  से  शुक
 हो  गया  है
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 ४.  जहां  तक  बाकी  ४४  शिविर  क्षेत्रों

 का  सम्बन्ध  है,  शुभी  तक

 राज्य  सरकार  के  प्रति  निर्णय

 की  प्रतीक्षा  की  जा  रही  है
 शौर  इस  सम्बन्ध  में  उन्हें  लगातार

 स्मरण  कराया  जा  रहा  है  1

 श्री  भक्त  दर्शन  :  क्‍या  राज्य  सरकार

 को  कोई  समय  बताया  गया  था  कि  कब

 तक  बहू  अपनी  इस  सम्बन्ध  में  प्रति  सूचना
 देगी  शौर  क्या  वहू  समय  निकल  चुका  है
 शौर  फिर  भी  इस  बारे  में  इंतजार  किया

 ा  रहा  है  ?

 सरदार  भगोरिया  :  वह  तो  कई
 मरतबा  निकल  चुका  है  शौर,  जैसा  कि  मैंने

 कभी  कहा  है,  ५०  के  बारे  में  उन्होंने  ख्याल

 छोड़  दिया  है  कौर  ४४  के  बारे  में  भी

 जल्दी  ही  फैसला  कर  लिया  जायगा  |

 करी  भक्त  बहान  :  इस  सम्बन्ध  में

 अन्तिम  निर्णय  की  शीशा  देर  से देर  कब  तक

 की  जा  सकती  है  ?

 सरकार  महोबिया  :  यह  तो  राज्य

 सरकार  बता  सकेगी  मैं  नहीं  बता
 सकता  हूं  ?

 श्रीमती  कमलेखुभमति  शाह  :  उत्तर
 प्रदेश  के  नरेन्द्र  नगर  जिले  में  सैनिकों  का

 स्थान  बिल्कुल  खाली  पड़ा  है  कौर  वहां  पर
 मकान  बिगड़  रहे  हैं  7  क्‍या  राज्य  सरकार
 को  हिदायत  दी  जायगी  कि  वहां  पर  किसी
 कौर  को  बसाया  जाय  ?

 सरदार  मजीठिया:  जब  राज्य  सरकार

 इस  बारे  में  पहले  फैसला  कर  लेगी,  तो  उस

 के  बाद  हम  इस  जमीन  को  नीलाम  कर

 देंगे  ।

 SHort  Notice  QugsTIONs  AND  ANSWERS

 Flood  ..in  Rajasthan  tty

 3.N.Q.  No.  13.  Shri  Kasliwah  Will
 the  Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  owing  to  heavy  and  incessant
 rains  all  over  ‘Rajasthan  the  entire  Kharif
 crop  his  been  ruined;
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 (b)  whether  scarcity  conditions  have
 appeared  all  over  the  State;  and

 (c)  if  80,  the  steps  Government  propose to  take  to  alleviate  scarcity  of  food  grains in  Rajasthan  ?
 The  Minister  of  Agriculture  (Dr-

 P.  S.  Deshmukh):  (a)  No.  There  has’
 however,  been  some  damage  in  some  parts.

 (b)  No.
 (०)  Does  nor  arise.
 I  may,  however,  give  the  House  th¢

 latest  information.  Heavy  rains  on  r0-8-56
 in  areas  of  Bharatpur,  Nadbai,  Bayana  and
 Roopbas  tehsils  caused  damage  to  crops  in
 about  40  sq.  miles.  This  affected  20,000

 ple.  Kharif  crops  were  eniirely  destroyed
 i  this  area.  The  State  Government  esti-
 mates  the  loss  of  crop,  stored  grains  and
 damage  to  houses  at  about  Rs.  50  lakhs.
 Four  human  lives  are  reported  to  have  been
 lost  in  this  area.  Immediate  dis  ribution
 of  food,  clothing,  medicines  and  other  require-
 ments  Were  arranged  by  district  authori‘ies.
 Gratuitous  relief  and  loans  are  being  dis-
 tributed.  Three  thousand  people  were  res-
 cued  from  the  marooned  areas.  The  Divi-
 sional  Commissioner  and  Revenue  Minister
 visited  the  affected  areas.

 Shri  Kasliwal:  Are  Government  aware
 that  jowar,  which  is  the  staple  food  in  Eastern
 Rajasthan  is  b-ing  sold  today  at  Rs.  r7  per
 maund  and  bajra,  which  is  the  staple  food
 in  Western  Rajasthan,  is  being  sold  at  Rs.  Is,
 per  maund?  If  so,  do  Government  propose
 to  open  any  fair  price  shops  in  those  areas  ?

 Dr.  P.  S.  Deshmukh:  We  know  that
 when  such  calamities  occur,  generally  the
 prices  rise.  It  may  be  correct  that  prices
 have  risen.  But  we  are  prepared  to  provide,
 relief,  and  we  have  opened  two  centres
 where  wheat  will  be  available  at  Rs.  r4  per
 maund  in  ample  quantities.

 Shri  G.  s.  Singh:  The  Minister  referred
 to  certain  areas  ne +  pharespatr

 which  were
 inundated.  Apart  from  the  steps  taken  by
 the  district  authorities,  may  I  know  what
 special  help  the  Central  Government  are

 going
 to  give  to  the  State  Government  for

 relief  in  this  area?

 The  Minister  of  Food  and  Agriculture
 (Shri  A.  P.  Jain):  The  Central  Govern-
 ment  are  prepared  to  supply  adequate  quanti-
 ties  of  wheat  at  the  rate  of  Rs,  .4  per  maund
 inclusive  of  gunny  bag.  Besides  this,  there
 is  a  scheme  of  relief  which  includes  a  large
 number  of  items  of.relicf  byway  of  free
 distribution  of  food,  sale  of  food  at  conces-
 sion  rates,  supply  of  water  fodder,  repair  of
 houses  etc.  In  this,  if  the  expenditure  docs  not
 exceed  Rs.  2  crores,  the  Central  Government
 contribute  so  per  cont  of  the  money  spent
 on  gratuitous  relief.  If  the  total  expenditure
 exceeds  Rs.  2  crores,  the  Central  Government
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 contribute  75  per  cent  of  the  amount  in
 excess  of  Rs,  2  crores.  If  the  State  Govern-
 ment  needs  any  ways  and  means  advances,

 ‘the  Central  Government  also  make  those
 vways  and  means  advances.  The  State
 “Government  need  not  take  the  sanction  of
 the  Central  Government  for  incurring  ex-
 penditure  on  this  account.  It  can  incur  the
 expenditure  and  then  ask  the  Central  Go-
 vernment  for  contribution  up  to  50  per  cent
 thereof,

 Shri  U.  M.  Trivedi:  May  I  know
 whether  any  steps  are  taken  by  the  Central
 Government  to  open  fair  price  shops  in
 Chittorgarh  district  where  the  rate  of  wheat
 is  soaring  from  Rs.  .9  to  Rs.  20  per  maund  ?

 Shri  A.  P.  Jain:  At  present,  the  State
 rnment  wanted  to  start  fair  price  shops at  Jhalawar  and  they  have  done  it.

 We  are  further  building
 uP

 reserve  stocks at  Jaipur  and  Jodhpur.  Of  course,  if  the
 State  Government  feels  that  there  is  need
 for  starting  any  fair  price  shops  there,  we
 shall  be  prepared  to  supply  wheat  to  the
 State  Government  for  the  purpose.

 Flood  in  Bihar  and  U.P.

 S.N.Q.  No.  74.  Dr.  Ram  Subhag  Singh: Will  the  Minister  of  Food  and  Ym  Pata be  pleased  to  state:
 (a)  whether  large  areas  of  the  district of  Shahabad  (Bihar)  and  Ballia  (U.P)  fave been  affected  by  unusual  floods  in  the  Ganga;
 (b)  if  so,  the  number  of  persons  who  have been  rendered  homeless  in  those  areas;
 (c)  the  estimated  value  of  Bhadai

 destroyed;  bial
 (d)  the  number  of  perso  id that  have  been  washed  nat

 ne  an  cattle

 (४)  the  posi'ion  of  the  sup
 ey

 of  food-
 Srains  and  fodder  in  the  ~affected
 areas;  and

 a)  what  help  has  so  far  been  rendered
 to  the  flood  sufferers  by  the  State  and  the Union  Governments  ?

 The  Minister  of  Agriculture  (Dr. P.  S.  Deshmukh):  (a)  Floods  are  an
 annual  feature  in  these  two  districts  but  the
 intensity  has  been  somewhat  greater  in
 Shahabad  this  year.

 (b)  The  exact  number  of  persons  rendered
 homeless  is  not  known.  About  2,000  huts and  mud-houses  have  been  damaged  in
 —

 district  and  about  rro  in  Shahabad
 strict,

 eld  pd
 “(©  Shahabad—Rs,  5  lakhs  “Capproxi-

 tie
 mately) Ballia—Rs,  22
 os

 (approxima-
 tely>,

 (d)  Shahabad—Nil
 a—persons  Nil,

 cattle  a
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 (e)  Quite  satisfactory.

 (f)  Shahabad  District:  gratuitous  relief
 is  being  distributed  to  about  20,000  persons
 daily  by  the  State  Government.  Medical
 arrangements  have  also  been  made.

 Bala  District:  The  State  Government
 have  sanctioned  Rs.  20,000/-  for  gratuitous
 relief.  Twelve  flood  posts  have  been  set  up
 and  boats  have  been  provided  for  evacuation of  people  and  where  space  permits  their
 belongings  also.  G.C.  Sheets  and  other
 material  have  been  supplied  for  erection  of
 temporary  huts.

 Rs.  §0,000/-  have  been  sanctioned  for
 Bihar  and  Rs.  a  lakh  for  U.P.  from  the  Prime
 Minister’s  National  Relief  Fund.

 The  Bihar  Government  have  been  sup-
 plied  21,600  tons  of  rice  and  17,600  tons  of
 wheat  by  the  Central  Government.  The
 Government  of  India  have  supplied
 I9,000  tons  of  wheat  in  July  and  another
 70,000  tons  of  wheat  is  being  supplied.

 Dr.  Ram  Subhag  Singh:  Is  it  a
 fact  that  the  prices  of  foodgrains  in  these
 flood-affected  areas,  particularly  Shahabad and  Ballia,  have  almost  been  doubled  during
 the  recent  period?  If  so,  why  was

 supply not  rushed  to  these  places  directly  m
 Banaras  and  Patna,  in  view  of  the  disclosure
 made  by  the  hon.  Minister  here  on

 foodies
 ats

 r7,  that  large  quantities  of  a  are
 stored  in  Banaras  and  Patna  ?j

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  TI  had  a  personal
 talk  on  the  telephone  with  the  State  Minister.
 He  said  that  the  situation  was  not  alarming;
 and  as  soon  as  they  tound  that  there  was  any
 necessity  to  send  foodgrains  there  from  the
 Government  depot,

 they
 /  would  do  it.  So

 far  as  the  Government  of  India  are  concerned we  have  sup
 pied

 the  State  Government  with
 the  stocks.  The  figures  have  been  given,  and
 if  there  is  morc  need,  we  are  prepared  to
 supply  them.

 Dr.  Ram  Subhag  Singh:  Are  CGov-
 emment  aware  that  all  the  foodgrains  stored
 in  khadats  and  other  piaces  in  those  villages
 which  were  affected  by  the  flood  in  these
 two  districts  have  been  dam:  and  destroyed?
 May  I  also  know  whether  age e  State  Minister
 or  official  with  whom  the  hon.  Minister  had
 a  talk  on  the  telephone  had  cared  to  visit
 those  areas  to  find  out  the  real  position?

 Shri  A,  P.  Jain:  I  am  not  aware  of  all
 these‘details.  ‘Now,  there  are  two  types  ‘of:
 foodgrains  in  store  in  Bihar:  food

 grains
 which

 are  maintained  by  the  State  Government
 and  foodgrains  which  are  kept  by  the  Central
 Government.  So  far  as  the  Central  food-
 grains  are  concerned,  I  can  say  with  certainty

 eee
 the  stocks  has  been  damaged  or  des-

 t
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 _,Dr.  Ram  Subhag  Singh:  My  question is  different.  It  relates  to  foodgrains  stored  by
 the  villagers  in  their  khaddi,

 Shri  A.  P.  Jain:  I  am  coming  to  that.
 T  am  not  aware  of  the  damage  that  has  been
 caused  to  the  foodgrains........

 Shri  Chattopadhyaya:  On  a  point

 vl  order.  We  have  been  hearing  several
 inisters  say  that  ‘they  are  not  aware  of’

 things.  May  I  know  what  the  position  is?

 Dr.  Lanka  Sundaram:  They  are  not
 aware;  that  is  the  position.

 Shri  A.  P.  Jain:  The  position  is  that
 where  we  are  not  aware,  we  are  not  aware.

 An  Hon.  Member:  How?
 Shri  A.  P.  Jain:  I  am  not  aware  of  any

 damage  that  has  been  caused  to  the  foodgrains
 of  the  peasants;  nor  did  I  make  any  inquiry about  the  position.  Of  course,  I  am  prepared to  look  into  it.  If  there  is  any  need  for  more
 supply,  I  have  already  said  that  we  are
 prepared  to  do  it.

 Dr.  Ram  Subhag  Singh:  The  hon.
 Minister  of  Agriculture  said  that  thousands
 of  houses,  especially  mud  houses  in  the
 villages  have  been  destroyed.  It  is  a  practice in  those  areas  that  all  their  foodgrains  are
 stored,  particularly  during  the  months  of

 July
 +

 August  and  September,  in  khaddis.  y
 point  is......

 Mr.  Speaker:  What  is  this  Ahaddi?
 Dr.  Ram  Subhag  Singh:  khaddi

 means  underground  store.  These  godowns are  destroyed  and
 they

 are  having  nothing  to
 depend  upon.  Now  thit  the  sowing  season
 is  drawing  nearer,  may  I  know  whether  the
 Government  will  take  adequate  and  quick
 steps  to  supply  rabs  seed  in  time  and  in  enough
 quantities  ?

 Shri  A.  P.  Jain:  I  had  given  the  fac-
 tual  information  which  was  within  my  know-
 ledge.  It  may  be  that  some  foodgrains  have
 been  destroyed.  If  the  State  Governments

 aw
 us  to  help  them  with  rabi  seed,  we  shall

 certainly  do  it.

 eft  रा०  Mo  सिंह  :  भ्रध्यक्ष  महोदय,
 मैं  माननीय  मंत्री  जी  को  ये  सब  चीजें  दिख-

 लाना  चाहता  हूं  ।  मालूम  होता  है  कि
 उन  को  इन  क्षेत्रों  की  स्थिति  का  पूरा  पता

 नहीं  है।  इस  सम्बन्ध  में  मैं  ये  तस्‍वीरें

 इत्यादि  उन  को  दिखाना  चाहता  हूं  भौर
 उन  से  कहना  चाहता  हूं  कि  वहां  पर  इस  सम्बन्ध

 में  कुछ  प्रबन्ध  किया  जाय  ।  अरब  मेरा
 प्रदान  .  यह  है  कि  ee

 Mr.  Speaker:  Order,  order.
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 Shri  R.  N.  Singh:  I  want  to  put  a
 question.

 Mr.  Speaker:  Why  should  hon.  Mem-
 bers  have  photos  and  other  books  to  be  presen-
 ted  on  the  floor  of  this  House,to  the  Mmisters  ?
 Why  should  they  not  send  them  earlier  to
 the  Ministers  if  they  are  interested  in  their
 particular  State  where  the  flood  is  said  to  be
 very  serious  and  is  an  annual  feature.

 estion  Hour  is  not  meant  for  the  purpose
 e  cross-examination.  We  are  not  putting
 short  notice  and  supplementary  questions
 tor  that  purpose.  The  Ministers  are  res-
 ponsible  to  the  whole  House  and  not  more
 or  less  to  a  particular  party.  In  these  circums-
 tances,  any  hon.  Member  is  entitled  to  write
 to  the  Ministers  in  advance  relating  to  any

 =
 that  have  come  to  their  knowledge.

 f  they  are  of  such  a  public  nature  that  they
 have  to  be  taken  notice  of  on  the  floor  of  the
 House,  I  wili  allow  such  questions.  What
 is  the  object  of  bringing  all  these  here?
 Some  people  get  cloth  here  and  show  it;
 some  other  people  get  photos  and  show  them.
 It  is  all  very  wrong.  If  hon.  Members  are
 really  interested  in  their  States  and  in  their
 constituencies,  this  House  is  not  the  only
 forum;  they  have  a  forum  outside  also  and
 they  can  write  to  the  hon.  Ministers  and  if
 they  do  not  get  replics  then  they  can  put
 questions.  था  not  going  to  allow  whatever
 has  happened  earlier.

 sit  to  न०  सिंह  :  में  यह  जानता

 चाहता  हूं  कि  क्‍या  इन  क्षेत्रों  के गल्‍ले  के  व्यापा-

 रियों  ने  सरकार  से  मांग  की  है  कि  हम  को

 रेलवे  की  सुविधा  दी  जाये  जिस  से  कि  हम

 वहां  के  बाढ़-पीड़ितों  को  सस्ते  भाव  पर  गल्ला
 दे  सकें  ?  क्‍या  इस  विषय  का  कोई  पत्र

 या  तार  वहां  से  शाया  है  ?

 शी  Wo  प्र०  जैन  :  हमारे  पास  हस
 विषय  का  कोई  तार  और  पत्र  नहीं  पाया

 है  ।  श्राम  तौर  से  देखा  गया  है  कि  जिस

 वक्‍त  कहीं  पर  मुसीबत  जाती  है,  तो  गल्ले

 के  व्यापारी  सस्ते  भाव  पर  गल्ला  देने  की

 कोशिश  नहीं  करते,  बल्कि  ये  पैसा  बनाने

 की  कोशिश  करते  हैं  ।  जहां  पर  सूखा
 पड़ा  या  बहिया  के  लिये  जरूरत  पड़ी  है,

 वहां  हम  ने  राज्य  सरकारी  से  कहा  कौर  राज्य

 सरकारों  ने  उस  के  अनुसार  कितनी  ही  जगहों

 पर--गोरखपुर  और  देवरिया  प्राणी  स्थानों

 में---फेयर-प्राइस  दास  खोली  हैं  कौर  यदि

 दूसरी  जगह  भी  जरूरत  होगी,  तो  वहां
 पर  भी  फेयर-प्राइस  शॉप्स  खोली  जायेंगी  ।
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 ठाकर  युगल  किशोर  सिंह  :  क्‍या

 सरकार  का  मालूम  है  कि  सीतामढ़ी  सब-

 डिविजन  में  जिन  स्थानों  पर  चुनाव  में  विरोधी

 दल  के  उम्मीदवारों  की  जीत  हुई  है,  वहां
 झ्र धि कारियों  के  द्वारा  फेयर-प्राइस  शाप्स

 नहीं  खोलो  गई  हैं  और  जहां  पर  कांग्रेस  की

 जीत  हुई  है,  वहां  खोलो  गई  हैं  ?

 अध्यक्ष  महोदय  हर  एक  सब-

 डिवीजन  शौर  ताल्लुक  के  बारे  में  इस  प्रकार

 की  इन्फर्मेशन  देना  कठिन  है  t

 sit  tio  ae  सिंह  :  मैं  प्राय  से  प्रार्थना

 करना  चाहता  हूं  कि  जिस  प्रकार  औैर  प्रान्तों

 के  बारे  में  चर्चा  को  सुविधा  दी  गई  है,  उसी

 प्रकार  पश्चिम  बिहार  कौर  पूर्वी  उत्तर  प्रदेश

 के  जिलों  की  स्थिति  पर  विचार  करने  के

 लिए  भी  दो  घंटे  का  समय  दिया  जाये  ।

 झिझक  महोदय  :  हम  देखेंगे,  लेकिन
 you  must  write  in  a  formal  manner  to
 the  House.

 WRITTEN  ANSWERS  TO  QUESTIONS

 Integration  and  Development  Fund

 3450
 .  Shri  Shree  Narayan  Das:  Will

 the  Minister  of  Finance  be  pleased  to  state:
 (a)  whether  the  ‘Integration  and  De-

 velopment  Fund’  has  been  instituted  within
 the  State  Bank  of  Iidia,  as  recommended
 by  the  All  India  Ruril  Credit  Survey  Com-
 mittee;

 (b)  if  33,  the  present  position  of  this
 fund;  and

 (०)  the  extent  and  heads  of  expen-
 diture  met  fromthis  fund?

 १  The  Minister  of  Revenue  and  Defencs
 ture  (Shri  A.  C.  Guha):  (a)

 An  Integration  and  Deve  Fund  has
 been  instituted  by  the  Sate  Bank  of  India  in
 terms  of  Section  36  of  the  State  Bank  of  India
 Act—whose  provisions  are  in  conformity with  the  recommendations  of  the  All  India
 Rural  Credit  Survey  Report.

 (b)  A  sum  of  Rs.  24°75  lakhs,  being  the
 dividend  for  the  half-year  ended  the  ३78
 December,  r955  on  the  shareholding  of  the
 Reserve  Bank  u

 P
 to  §§  per  cent.  of  the  total

 issued  capital  of  the  State  Bank,  nas  been
 Credited  by  the  State  Bank  to  the  Fund.

 (०)  The  losses  attributable  to  the  branch-
 ee  established  pros

 48
 the  half-year  ended  the

 3Ist  December,  7955  have  not  yct  been  deter-
 mined.  No  other  losses  or  expenditure
 have  been  met  from  the  Fund  so  far.
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 Discharge  of  Serving  Defence  Per-
 sonnel

 “14st.  Shrimati  Renu  Chakravartty: Will  the  Minister  of  Defence  be  pleased to  state:
 (a)  whether  it  is  a  fact  that  serving

 personnel  are  discharged  after  long  service
 on  the  ground  “Services  no  longer  required’;

 (b)  whether  such  personnel  are  given the  reasons  for  their  discharge;  and

 (c)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  Under  the  rules
 in  force,  Junior  Commissioned  Officers  and
 Other  Ranks  in  the  Army,  Ratings  in  the
 Navy  and  Airmen  in  the  Air  Force  can  be  dis-
 charged  at  any  time  on  the  ground  that  their
 services  are  no  longer  required  either  when
 there  is  a  reduction  in  the  establishment  or
 when  their  retention  is  found  to  be  not  in  the
 interest  of  the  Service  concerned.

 (0)
 Yes,  except  where  it  is  not  in  the

 public  interest  to  do  80,

 (c)  Does  not  arise,

 Prohibition

 *r453.  Shri  Dabhi:  Will  the  Minis-
 ter  of  Home  Affairs  be  pleased  to  state
 whether  Government  have  issued  instructions
 or  propose  to  frame  rules  prohibiting  Govern-
 Ment  servants  from  taking  liquor  ?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  Instructions
 have  been  issued  that  Government  servants
 should  refrain  from  serving  alcoholic  drinks
 at  official  or  semi-official  parties  and  also  avoid
 doing  80,  as  ar  as  possible;  at  private  parties,
 It  has  not  been  considered  necessary  to  make
 a  rule  for  this  purpose  in  the  Service  Rules.

 Distribution  of  Books

 #1460.  Ch.  Raghubir  Singh:  Will  the
 Minister  of  Education  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  his  Ministry
 distributes  books  on  different  subjects  to  the
 various  educational  institutions  in  India;

 (b)  if  so,  what  is  the  basis  for  this  distribu-
 tion;  and

 (c)  the  number  of  institutions  to  whom
 books  were  given  during  1955-56  in  Uttar
 Pradesh  ?

 The  Deputy  Minister  of  Education
 (Dr,  K.  L.  Shrimali):  (a)  Yes,  Sir.

 b)  A  statement  is  placed  on  the  Table
 of  the  House.  [See  Appendix  VIII,  Annexure
 No.  53).

 (c)  Forty-nine,
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 Institutions  for  Children  and  Women’s
 Welfare

 Shri  C.  R.  Chowdary: *r466-4  Shri  5,  V.  L.  Narasimham:

 Will  the  Minister  of  Education  be  pleased
 to  state:

 (a)  the  coaditions  prescribed  for  giving
 grants  by  the  Central  Social  Welfare  Board
 to  institutions  engaged  in  children’s  or
 women’s  welfare;  and

 (b)  the  machinery  utilised  to  satisfy  that
 the  institutions  are  in’  existence  and  that
 the  amounts  are  properly  utilised  ?

 The  Deputy  Minister  of  Education
 (Dr.  K.  L,  Shrimali):  (a)  and  (0),  A  state-
 ment  giving  the  requisite  information  is  laid
 on  the  Table  of  the  Lok  Sabha.  [See  Appen-
 dix  VIII,  Annexure  No.  54].

 Olympic  Games

 1467.  Shri  M.  Islamuddin:  Will  the
 Minister  of  Hducation  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question  No.
 2493  on  25th  May,  7956  and  state:

 (a)  whether  detailed  proposals  with  their
 financial  implications  have  been  since  received
 from  th:  Indian  Olympic  Association  by
 Government:

 (b)  if  so,  whether  Government  have
 examined  it  and  rendered  assistance;

 (c)  whether  Government  have  also
 rendered  assistance  to  National  Sports  Federa-
 tion  for  coaching  the  participating  teams;
 and

 (d)  if  30;  the  extent  of  assistance  ren-
 dered  ऐ

 The  Deputy  Minister  of  Education
 (Dr.  K.  L.  Shrimali):  (a)  No,  Sir.

 (b)  Does  not  arise.
 (c)  Yes,  Sir.

 (a)  A  grant  of  Rs.  19,500/-  has  been
 sanctioned  to  the  Indian  Hockey  Federation
 for  conducting  coaching  camps  for  the  training
 ria

 selection  of  players  for  the  Olympic ames.

 Engineering  College  for  Orissa

 #1468.  Shri  Sanganna:  Will  the  Minis- ter  of  Education  be  pieased  to  refer  to  the
 realy  given  to  Starred  Question  No.  989  on zand  August  I95§  in  respect  of  the  Engi-
 n-ering  College  for  Orissa  and  state:

 (a)  wether  any  grant  has  since  been
 Sanctioned  by  the  University  Grants  Com-
 mission  for  the  proposed:  Engineering  College in  Utkal  University;  and

 (b)  if  so,  to  what  extent?
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 The  Deputy  Minister  of  Education
 (Dr.  K.  L.  Skc-maH):  (a)  and  (b).  No
 grant  has  heen  ४  nctioned,  so  far,  by  the
 University  Grants  ommission  for  the  esta-
 blisament  of  ih:  Engineering  College.

 Development  of  Regional  Languages

 Shri  Madiah  Gowda:
 1469,  हट  Ram  Krishan:

 Will  the  Minister  of  Education  be
 Pleased  to  state:

 (a)  whether  Government  have  =  any
 detailed  scheme  or  development  of  regional
 languages  (other  than  Hindi)  in  the  Second
 Five-Year  Plan;

 (b)  ifso,  the  main  programme  of  develop-
 ment;  and

 (c)  the  amount  allotted  or  to  be  spent
 (State-wise)  and  also  its  breakup  for  different
 languages  for  1956-57  and  for  the  Second
 Plan  Period  ?

 The  Deputy  Minister  of  Education
 (Dr.  K.  L,  Shrimali):  (a)  and  (0).  Yes;
 Sir,  but  the  details  of  the  scheme  have  not  yet
 been  worked  out.

 (c)  Does  not  arise.

 Land  Disputes  in  Tripura

 "1472.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Affairs  be  pleased  to
 state:

 (a)  whether  land  disputes  at  Kan-
 chanpur  (Tripura)  between  the  Tribals
 and  Swasti  Samity  had  been  settled;

 (b)  if  not,  the  reasons  for  such  delay;
 (c)  whether  it  is  a  fact  that  the  dispute

 has  been  pending  for  several  years;  and
 (d)  the  steps  that  are  being  taken  to

 settle  the  disputes?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):..(a)  Except
 for  certain  individual  appeals,  which  are  now
 being  heard,  the  disputes  have  broadly  been
 settled.  It  is  expected  that  the  posting  of
 boundary  pillars  finalising  the  issue  will
 commence  shortly;

 (b)  Does  not  arise  in  view  of  (a)  above.
 (०)  Yes,  Sir,
 (d)  The  Collector  of  Tripura  visited

 Kanchanpur,  several  times,  for  the  specifie
 purpose  of  settlement  of  the  disputes  and  a
 survey  staff  has  also  been  deputed  for  this
 purpose.

 Rupkund  Remains
 ,

 ४7474
 Shri  Deogam:  Will  the  Minis-

 ter  of  Education  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.  542



 the  jist  July,  7956  and  lay  on  the  ‘Table  full
 text  of  the  folk-songs  throwing  light  on  the

 tragedy  that  beiook  the  pilgrims  in  Rup-
 “kund  ?

 The  Deputy  Minister  of  Educatio"
 (Dr.  K.  L.  Shrimali):  A  copy  of  the  full
 text  of  the  folk-songs  is  being  ubtaued  ard
 will  be  laid  on  the  Table  of  the  House  in
 due  course.

 Construction  of  New  Stadia

 *1478.  Shri  M.D.  Joshi:  Will  the
 Minister  of  Education  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Govern-
 ment  have  formulated  a  comprehensive  coun-
 trywide  Scheme  for  constructing  new  stadia
 for  physical  recreation;  and

 (b)  if  so,  the  details  thereof?

 The
 pee

 uty  Minister  of  Education
 (Dr.  K.  L,  Shrimali):  (a)  and  (b)  There
 is  a  scheme  for  granting  financial  assistance
 to  State  Governments  and  sports  Federations
 for  the  construction  of  _  stadia.

 Central  Agency  Branch

 Mic:
 1481.  Shri  Jhulan  Sinha  :  Will  the

 ater  of  Law  be  pleased  to  state:

 (a)  the  total  amount  spent  on  the  Cep+ tral  Agency  Branch  during  1954-1955  and
 1955-56  H

 G
 (b)  the  amount  received  from  the  State Overnments  for  cases  conducted  on  their

 behalf;  and

 (c)  whether  all  the  States  are  partici-
 pating  in  the  scheme?

 The  Minister  of  Law  and  Minority

 Ameire  (abet  Biowsa):
 (a)The  total

 amount nit  nt
 has  follows”  2

 al  Agency  ranch

 1954-55  .  क  Rs,  3,32,290-§-3
 1955-56  .  .  Rs,  1,16,$36-2-3

 Total  Rs,  2,28,826-7-6

 (b)  The  amount  received  from  the  State
 Governments  is  as  follows  :—

 1954-55  Rs.  64,349-2-0
 1955-56  Re,  63,882-2-0

 Total  Rs,  ‘1,28,231-4-0

 (c)  The  answer  is  in  the  negative,
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 [कया  जिस  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  करांची  में  जून,  १६५५
 में  हुये  भारत-पाकिस्तान  सम्मेलन  में  किये

 गये  निश्चयों  को  कार्यान्वित  किया  जा  रहा

 है;  शौर

 (ख)  यदि  हां,  तो  किन-किन  मुख्य
 सिफारिशों  को  कार्यान्वित  किया  जा  चुका
 है  ?

 मत  उपमंत्री  (थी था to  रा०  भगत):
 (क)  जी  हां  ।

 (ख)  जो  मुख्य  निर्णय  कार्यान्वित

 किये  जा  चुके  हैं  उनका  सम्बन्ध  इन  बातों

 से  है  —

 (१)  राजस्व  शौर  जमा  रकमों  की

 [वापसी  के  लिये  झड़प  (गैर-सरकारी  )
 व्यक्षियों  के  विभाजन  पूर्व  के

 दावों  का  निबटारा  ;

 (२)  प्रान्तीय.  नौकरियों  के
 भारत  सचिव  के  उन  भूतपूर्व

 भ्र फसरों  की  भविष्य निधियों  की

 रकमों  का  समायोजन

 जिन्होंने  दूसरे  देश  सें  नौकरी

 करने  की  इच्छा  प्रकट  की  ;
 कौर

 (३)  पाकिस्तान  के  उस  दावे  की  पूर्ति
 जो  चलन  से  हटाये  और  रिज
 बैंक  द्वारा  ३०  जून  १६५१  तक
 वापस  लिये  गये  भारतीम  सिक्कों
 को  लौटाने  के  सम्बन्ध  में  किया
 गया  था  ।
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 Central  Institute  of  Management

 lp  phe  es
 :

 ardar  Akarpuri  :
 *1483-4  Shri  D.  C.  Sharma  :

 (Shri  M.  Islamuddin:

 Will  the  Minister  of  Education  be
 pleased  to  refer  to  the  reply  given  to  Star-
 red  Question  No.  278  on  the  gth  April,
 I956  and  state

 (a)  whether  decision  has  been  taken  for
 the  establishment  of  the  Central  Institute
 of  Management;  and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  of  Education
 (Dr.  K.  L.  Shrimali)  ३  (a)  Not  yet,  Sir.

 (b)  Does  not  arise.

 Insurance  Companies
 +  =  Shri  Gidwani  Will  the  Minis-

 ter  of  Finance  be  pleased  to  state:

 (a)  the  steps  Government  propose  to
 take  to  safeguard  the  interests  of  the  policy
 holders  of  such  Indian  Life  Insurance
 Compenies  as  have  been  found  insolvent
 or  are  in  an  insalvent  condition;

 (b)  whether  any  scheme  for  that  i®
 under  consideration  ;  and

 (०)  if  so,  the  nature  of  that  scheme?

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  M.  C.  Shah)  :
 (a)  to  (c).  Steps  have  been  set  in  motion  to
 Set  valuations  made  of  insurance  companies
 of

 pSonbrful
 financial  standing.  After  the

 Life  Insurance  Corporation  comes  into  being, it  will  study  these  valuations  and,  if  these
 Valuations  disclose  insolvency  submit,  for
 Consideration  of  the  Central  Government, Schemes  under  Section  14  of  the  Act  for
 Teduction  of  policy  contracts  of  insolvent
 Companies.

 Government  have  alread
 @ssurance  that  such  cases  will
 288  generoulsly  as  possible.

 given  an
 dealt  with

 Mobile  Libraries  and  Film  Units

 “r485.  Shri  M.  Islamuddin  :  Will
 the  Minister  of  Education  be  pleased  to
 state:

 (a)  the  number  of  mobile  libraries
 and  film  units  opened  so  far  by  our  Mis-
 Sions  abroad,  country-wise;  and

 (०)  the  number  to  be  opened  during ‘he  year  1956-572
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 The  Deputy  Minister  of  Education
 Dr.  K.  L,  Shrimali)  :  (a)  and  (b).  —  In-
 formation  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House.

 Indian  flora

 *r486.  Shri  Wodeyar  :  Will  the  Minis-
 ter  of  Natural  Resources  and  Scien-
 tific  Research  be  pleased  to  state:

 (a)  whether  the  Botanical  Survey  of
 India  has  taken  any  steps  to  publish  volumes
 on  Indian  flora;  and

 (b)  if  so,  whether  the  survey  has  investi-
 gatei  the  economic  values  of  rich  flora  ef
 Malad  in  Mysore  State  and  the  results
 thereof  ?

 The
 ma  |

 uty  Minister  of  Education
 (Dr.  K.  L.  Shrimali)  :  (a)  Yes,  Sir.

 (b)  Not  yet,  Sir,  but  hopes  to  do  8७
 soon  as  possible.

 National  Museum

 "1487.  Shri  D.  C,  Sharma  :  Will  the
 Minister  of  Education  be  pleased  to  state
 the  amount  of  expenditure  incurred  so  far
 in  connection  with  the  construction  of  a
 building  for  the  National  Museum,  Delhi?

 The  Deputy  Minister  of  Education
 (Dr.  K.  L.  Shrimali)  :  Rs.  7,76,423  t  ill
 3-6-1956.

 Cultural  Relations  with  Egypt

 "1488.  {Sardar  Akarpuri  :
 Sardar  Iqbal  Singh  :

 Will  the  Minister  of  Education  be
 pleased  to  state  the  steps  Government
 have  taken  to  bring  about  closer  cultural
 relations  with  Egypt  during  1955-56  ?

 The  Deputy  Minister  of  Education
 (Dr.  K.  L.  Shrimali)  :  No  special  steps
 have  been  taken  during  1955-56,  but  the
 strengthening  and  development  of  Cul-
 tural  relations  with  Egypt  is  part  of  our
 normal  cultural  activities  with  foreign  coun-
 tries.

 Cultural  Delegations  from  Abroad

 "1489.  Shri  M.  Islamuddin  :Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  Government  have  invit-
 ed  any  cultural  delegations  and  goodwill
 mission  from  abroad  to  visit  India  during
 1956-57  3

 (b)  if  so,  from  where;  and
 (c)  whether  the  invitations  have  been

 accepted  by  them?



 The  Deputy  Minister  of  Education
 (Dr,  K.  L.  Shrimali)  ६  (a)  No  invitation
 has  been  sent  so  far  ;

 (b)  and  (c).  Do  not  arise.

 Central  Institute  of  Indology

 1013.  Shri  Ram  Krishan  :  Will  the
 Minister  of  Education  be  pleased  to  state
 at  what  stage  is  the  scheme  of  establishment
 of  the  Central  Institute  of  Indology?

 The  Deputy  Minister  of  Education
 (Dr.  K,  L.  Shrimali)  :  A  Sub-Commit-
 tee  of  Indolegical  experts  is  preparing
 scheme  for  the  setting  up  of  an  Institute.

 Training  Facilities  for  Secondary
 School  Teachers

 ‘TOI4.  Shri  N.  B.  Chowdhury  :  Will
 the  Minister  of  Education  be  pleased  to
 state  the  amount,  if  any,  granted  by  the
 Government  of  India  to  the  Goversment
 of  West  Bengal  for  the  extension  of  training
 facilities  for  the  Secondary  School  treachers
 during  1955-56? ?

 The  Deputy  Minister  of  Education
 (Dr.  K.  L.  Shrimali)  :  Rs.  1,20,900,

 Scheduled  Castes  and  Scheduled  Tribes
 Staff  of  Tripura  Government

 ‘101g.  Shri  Dasaratha  Deb  :  Will
 the  Minister  of  Home  Affairs  be  pleased to  state:

 (a)  the  number  of  Scheduled  Cast
 and  Scheduled  Tribes  in  Government
 service  of  Tripura  at  present;  and

 (b)  whether  Government  propose  to
 Crease  the  number  particularly  in  class

 IV  service?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar)  :  (a)  Sche-
 duled  Castes—873;  Scheduled  Tribes—2435.

 (b)  The  matter  is  under  consideration
 of  the  Government  of  Tripura.

 Welfare  Extension  Projects  in  Assam

 ‘1016.  Shri  Debendra  Nath  Sarma:
 Will  the  Minister  of  Education  be  pleased to  state:

 (a)  the  number  of  Welfare  Extension
 Projects  to  be  opened  in  Assam  during  the
 Second  Five  Year  Plan;  and

 (b)  the  places  of  their  location  ?

 The
 Deputy

 Minlater  of  Education
 (Dr.  K.  L.  Shrimali)  ;  (a)  ‘si

 deci, eo
 Their  location  has  not  yet  been

 27  AUGUST  956  Written  Answers  I760

 Plantation  Industry

 ror7,  Shri  V.  P,  Nayar  :  Will  the Minister  of  Finance  be  pleased  to  state:
 (a)  the  estimated  amount  invested. in  the  Plantation  Industry  of  Travan- core-Cochin  state;
 (b)  the  share  of  foreign  capital  in  th.

 jnvestment;
 (c)  the  total  profits  made  by  (i)  foreig and  (ii)  Indian  Capital  during  feet the  First  Five  Year  Plan  from  the  Plantatic:

 Industry  of  State;  and

 (d)  the  amounts  allowed  to  be  remit.c, to  foreign  countries  from  Plantation  Indust; of  Travancore-Cochin  during  the  abo period  ?

 The  Prime  Minister  and  Minis of  External  Affairs  end  Kingnce  (Sh Jawahar  (lal  Nehru)  yy  co  (d).  Gover
 ment  reese

 that  this  intormation  is  n
 readily  available,

 T.  ७५,  Police  Personnel
 ‘1018.  Shri  V.  Pp,  Nayar  :  Will  | Minister  of  Home  Affairs  be  Pleased  | state:
 (a)  whether  it  is  a  fact  that  ne: the  Police  Constables  and  Head  Gut  a

 in  Travancore-Cochin  are  not  provided with  Government  quarters;
 (b)  whether  Government  have  any  scheme

 40४०७
 quarters  at  low  rent  to  them; an

 (c)  if  so,  the  details  thereof?

 The  Minister  in  the  Ministr  of Home  Affair  (Shri  Datar)  ;  (a).  No Sir.  Of  the  total  strength  of  755  Head Constables  and  8079  Constables,  469  Head Constables  and  3920  Constables  have  al-
 ready  been  provided  with  Government quarters  and  steps  are  being  taken  to  pro- vide  quarters  to  the  rest.

 (b)  Yes,

 (c) A  sum  of  Rs,  80  lakhs  has  been  ear.
 eo

 during  the  current  financial
 for  po  housing.  Site  Selection  Com- mittees  for  selecting  suitable  sites  for  the
 purpose  have  been  constituted,  and  in  some
 places  land  has  already  been  acquired.  The
 scheme  is  to  provide  rent  free  accommodation
 to  all  the  policemen  in  the  State.

 Civil  Supplies  Department  in  T.  C
 State

 1OI9.  Shri  V.  P.  Nayar  ;  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 refer  to  ‘XI  Retrenchment”  at  page  6  of
 the  Report  of  Administration  of  the  Civil
 Supplies  Department  of  ‘Tesvancore  Ce-
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 chin  for  the  year  ending  the  ‘Bist  March,
 79§5  and  stac:

 (a)  the  total  number  of  hands  retrenched,
 category-wise  ;

 (b)  the  number  in  each  category  since
 re-employed  in  Government  service;  and

 (c)  the  number  of  unemployed  at  pre-
 sent?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar)  :  (a)  ‘The
 total  number  of  hands  retrenched  category-
 wise  is  as  under  :—

 Poste  No.

 Deputy  Commissioner  of  Civil
 Supplies  |  I

 Financial  Assistant  to  Deputy
 Commissioner,  Civil  Supplies  I

 Manager  officer  of  the  Deputy
 Commissioner,  Civil  Supplies  .

 Village  Officers  250
 Village  Assistants  =  28
 Grain  Purchase  Tehsildars.  35
 Taluk  Supply  Officers  _  34
 Assistant  Purchase  and  Rationing

 Officers  पु  नि  38
 Clerks,  Field  Officers,  Accoun-

 tants,  Grain  Purchase  Assis-
 tants  and  Department  Officers
 etc.  '  ?  नि  426

 Typists  8
 Peons  (221

 (b)  All  the  employces  were  given  al-
 ternative  appointments  in  other  Depart-
 ments.

 (c)  Nil.

 Cultural  Delegations  sent  Abroad

 1020,  Shri  Ram  Krishan  :  Will  the
 Minister  of  Education  be  pleased  to  state
 the  number  of  culrural  delegations  that
 visited  ‘foreign  countries  during  995  and
 the  name

 of  countries  visited,  delegation-
 wise

 The  Deputy  Minister  of  Education
 (Dr.  K.  L.  Shrimali)  +  Five  as  follows  :—

 I.  Indian  Cultural  Delegation  to  China.
 2.  Indian  Film  Delegation  to  China.
 3.  Students-Teachers  Delegation  to

 China.
 4.  Indian  Sports  Teams  Delegation  to

 Afghanistan,  and
 §.  Indian  Cultural  Delegation  to  Philip-

 Pines,  to  participate  in  the  rst  Regional
 Music  Conference  of  South-East  Asian  coun-
 tries  held  at  Manila.
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 कीट-शास्त्रीय  सर्वेक्षणों

 १०२१.  श्री  भक्त  बदन :  क्या

 प्राकृतिक  संसाधन  धौर  वैज्ञानिक  गवेषणा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सेंट  जॉन्स

 कालेज,  आगरा  के  प्रोफेसर  एम०  एस०
 मणि  के  नेतृत्व  में  कुछ  वर्षों  से  हिमालय
 के  विभिन्न  भागों  में  हिम-पंक्ति  में  रहने  वाले

 पक्षियों  कौर  कीटाणुओं  का  अध्ययन  एवं

 संग्रह  करने  के  उद्देश्य  से  अभियान  दल  जाते

 रहे  हैं  ;

 .  (ख)  यदि  हां,  तो  उन  दलों  ने  जब
 तक  हिमालय  के  किन-किन  क्षेत्रों  में  प्रतिमान
 शौर  गवेषणा-कार्य  किया  है;

 (ग)  उन्होंने  अपने  कार्य  में  कहां  तक
 सफलता  प्राप्त  को  है;  और

 (घ)  उन्हें  सरकार  द्वारा  वित्तीय  व

 प्राय  प्रकार  की  क्‍या  सहायता  दी  गयी  है
 अथवा  दी  जा  रही  है  ?

 शिक्षा  उपमंत्री  (डा०  To  ला०

 श्रीमाली)  :  (क)  जी,  हां।

 (ख)  हिमालय  की  जिन  श्रेणियों  का.
 अभियान-दलों  द्वारा  सवर्ण  किया  गया
 उन  में  (१)  ग्रेट  पीर  पंजल  (१६,०००  फीट)
 (२)  माउन्ट  बैहेलीजोत  (२१,५००  फीट)
 (३)  माऊन्ट गफान क्षेकबौनं ( गफान  क्षेकबौनं  ( RE,ooo  फीट )
 (४)  कुल्टी नल  तथा  सेरागु  ग्लेसियर्स

 (8R,000-85,000  फीट  ),  (५)

 पुराना  कोकसरनाल  में  सोना पन् नाँ  ग्लेसियर्स,

 हमता  की  चोटी  (१७,०००  फीट),  सोलांग
 'की  घाटी,  इत्यादि  सम्मिलित  हैं।

 (ग)  ये  भ्रभियान  दल  सब  से  ऊंची

 चोटियों  पर  विशेषतया  हिमालय  की  वृक्ष
 सीमा  से  दूर  पाये  जाने  वाले  कीटाणुओ्रों  के

 वर्गीकरण  (systematies)  *  जैविकी

 (biology)  पारिस्थिति  (ecology),
 समायोजन  (adaptation  )  =  qe

 वृत्त  (  Zoo-geography  )  जन्म
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 तथा  विकास  पर  भ्रनुसंघान  करने  के  उद्देश्य
 से  संगठित  किसे  गये  थे  ।  इन  दलों  ने

 कीटाणुओं  की  प्रदेशों  दुलर्भ  तथा  नई  जातियों
 के  १५,०००  से  भी  अधिक  नमूने  एकत्रित
 किये  ।  कीटाणुग्रों  के  नमूने  एकत्रित  करने  के
 प्रति रिक्त  इन  दलों  ने  उन  की  भादों,  जीवन-

 इतिहास,  समायोजन,  वितरण  तथा  उन
 अवस्थाश्रों  का  ग्रध्ययन  किया  जिन  में  वे

 बढ़ते  हैं  ।  ऊंची  चोटियों  पर  बढ़ने  वाले
 जीवों  के  विशेष  गुणों  का  भी  इन  दलों  ने  प्रयत्न
 किया  |

 (घ)  १६५४  में  भारत  सरकार  7

 पहले  ग्रभियान-दल  के  सम्भाव्य  व्यय  के  लिये

 २,०००  रुपये  का  भ्ननुदान  भी  स्वीकार  किया
 था।  पंजाब  सरकार  ने  भी  प्रतिमान  दल
 को  सीमा-कर  से  मुक्त  कर  कुछ  सुविधायें
 प्रदान  की  |

 Voluntary  Educational  Institutions

 ‘1022,  Pandit  D.  N.  Tiwary  :  Will  the
 Minister  of  Education  be  pleased  to  sta-
 te:

 (a)  the  number  and  names  of  the  Vo-
 Juntary  Educational  Institutions  and  Or-
 ganisations  which  have  received  financial
 assistance  from  Government  during  the
 period  of  the  First  Five-Year  Plan;

 (b)  whether  Government  _  receives  re-
 ports  of  their  activities  and  scrutinises
 them;

 (c)  whether  any  fraud  or  diversion  of
 grants  to  other  works  have  been  detected;
 and

 (५)  whether  any  of  these  organisations
 have  been  able  to  collect  even  I§  per  cent.
 of  their  total  Budget  through  public  con-
 tributions  ?

 The  Deputy  Minister  of  Education
 (Dr.  K.  L.  Shrimali)  :  (a)  273  Voluntary
 Educational  Institutions/Organisations  re-
 ceived  financial  assistance  from  Government
 during  the  period  of  the  First  Five-Year  Plan.
 Their  names  are  given  inthe  List  placed  on
 the  Table  of  the  House.  [See  Appendix
 VIII,  Annexure  No.  55].

 (b)  Yes.

 (०)  Yes,  in  one  case  only.  A  sum  of
 36,I20  was  sanctioned  to  Sitagarh

 agricultural  Basic  ‘Training  Institute,  Ha-
 Zaribagh,  Bihar  ,  for  construction  of  buildings
 ani  fur  equipment.  The  Institute  spent
 Rs.  (125277  on  equipment  and  the  balance
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 was  utilised  for  other  purposes,  such  as  payr ment  to  staff  reserve  fund,  poultry  etc.  The
 State  Government  have  asked  the  Principal of  the  Institute  to  exclude  the  amount  of
 expenditure  over  items  not  covered  by  the
 purpose  of  the  grant  from  the  accounts  for  this
 grant  and  to  spend  the  money  on  buildings
 andequipment.  The  Principal  has  given
 the  assurance  in  writing  to  do  so,  This  will
 be  verified  by  the  State  Government  at
 the  next  audit.

 (d)  The  information  is  not  readily
 available.

 Physical  Education

 1023.  Pandit  D.  N.  Tiwary  :  Will  the
 Minister  of  Education  be  pleased  to  state
 the  number  of  institutions  which  have  re-
 ceived  aid  from  the  Central  Government  for
 physical  education  so  far  (State-wise)  he

 The  Deputy  Minister  of  Education
 (Dr.  K.  L.  Shrimali):  A  statement  in  res-

 pect
 of  the  last  three  years  is  laid  on  the

 ‘able  of  the  House.  [See  Appendix  VIII,
 Annexure  No.  56).

 Social  Welfare  in  Andamans

 1024.  Shri  D.  C.  Sharma  :  Will  the
 Minister  of  Home  Affairs  be  picased

 Pi state  the  main  features  of  the  scheme  for
 training  local  inhabit:  nts  of  Andaman  and
 Nicobar  Islands  in  tre  Social  Welfare  Cen-
 tres  during  the  Second  Five-Year  Plan?

 The  Minister  in  the
 pasty  peed Affairs  (Shri  Datar)  :  There  is  no  su

 scheme  in  the  Second  Five-Year  Plan  of  the
 Andaman  and  Nicobar  Islands.

 Propagation  of  Hindi

 ‘1024.  Shri  Jethalal  Joshi.:  Wil)  the
 Minister  of  Education  be  pleased  to  ttate
 the  total  amount  of  expenditure  incurred
 on  the  promotion  of  Hindi  during  the  period
 1954-55,  and  1955-56?  थे

 Minister  of  Education
 wr.  e  Oo  Fisimali)  :  The  Central  Gov-
 ernment  incurred  an  expenditure  _of
 Rs.  §,36,332  and  Rs.  6,97,886  on  the  promotion
 of  Hindi  during  the  years  I954-55  and  I955-
 56  respectively.

 Prohibition  in  Kutch

 x26,  Shri  Krishnacharye
 s  doen

 3
 il  the  Minister  of  Home  be

 pleased.  to  state  the  number  of  persons
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 who  were  prosecuted  in  K  aica  for  vivlating
 the  order  of  prohibition  from  January  to
 July,  7956  ?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar)  :  Cases  again
 80  persons  have  been  instituted  for  violating
 the  order  of  prohibition  since  January;
 1956.

 Lahaul  and  Spiti

 ‘1037,  Shri  D.  C.  Sharma  :  Will
 the  Minister  of  Home  Affairs  be  pleased  to
 state  :

 (a)  what  steps  were  taken  by  Gov"
 ernment  for  the  development  of  Lahaul
 and  Spiti  areas  during  1955-563

 (b)  the  total  amount  spent  on_  the
 development  schemes  during  that  year?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar)  :  (a)  A  Central
 Srant-in-aid  of  Rs.  577  lakhs  was  given  to
 the  Government  of  Punjab  during  1955-56
 for  the  development  of  Lahaul  and  Spiti  in
 respect  of  the  schemes  under  the  heads:
 Education,  Agriculture,  Forest,  Medical  and
 Public  Health,  Cottage  Industries,  Irrigation,
 Co-operation,  Roads  etc.

 (b)  Rs.  §-36  lakhs.

 Disqualified  candidates  in  Last  General
 Elections

 1028,  Shri  Bheekha  Bhai  :  Will  the
 Minister  of  Law  be  pleased  to  state:

 (a)  the  number  of  candidates  who  were
 declared  disqualified  during  the  last  General
 Election,  State-wise;

 (b)  the  number  of  candidates  in  Rajas-
 than  who  incurred  disqualifications  :—

 (i)  on  grounds  of  not  filing  returns
 of  election  expenses;

 (ii)  on  grounds  of  corrupt  practices;
 and

 (c)  the  names  of  candidates  under  (i) above  in  the  Districts  of  Banswara,  Dungar-
 pur  and  Udaipur?

 The  Minister  of  Law  and  Minority
 Affairs  (Shri  Biswas)  :  The  information
 is  being  col!scted  and  will  be  laid  on  the
 Table  of  the  House  when  received.

 Social  Education

 1039,
 Shri  Ram  Krishan  : *

 Vv  Ch  Raghubir  Singh  :
 Will  the  Minister  of  Education  be  plea-

 sed  to  state  :

 (a)  the  total  number  of  District  Social
 Education  Organisers  sanctioned  so  far  in
 each  State,  District-wise;  and
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 (b)  the  number  of  Deputy/Assista™*
 Directors  of  Social  Education  sanctioned  5°
 far,  state-wise  ?

 The  Deputy  Minister  of  Education
 (Dr.  K.  L.  Surimali)  :  (a)  and  (b).  A  state-
 ment  is  laid  on  the  Table  of  the  House.
 [See  Appendix  VIII,  Annexure  No.  57].

 Post-war  Reconstruction  Fund

 ‘1030.  Shri  D.  C.  Sharma  ;  Will  the
 Minister  of  Defence  be  pleased  to  lay  on  the
 Table  a  statement  showing  :

 (a)  the  total  amount  initially  given  to  the
 Punjab  out  of  the  Post-  war  Re-construction
 Fund  for  ex-servicemen;

 (b)  the  amount  spent  in  Punjab  till
 the  3rst  March  7956  and  the  final  balance  on
 iat  date  ;

 (c)  the  time-wise  break  up  of  the  ex-
 penditure  incurred  during  the  financial
 year  1955-563  and

 (d)  the  outlines  of  the  proposed  ex-
 penditure  for  the  year  1956-57,  ?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia)  :  (a)  to  (9),  A  statement
 is  laid  on  the  Table  of  the  House,  [See
 Appendix  VIII,  Annexure  No.  58).

 Untouchability

 ‘1031.  Shri  0.  C.  Sharma  :  Will  the
 Minister  of  Home  Affaire  be  pleased  to
 state  :

 (a)  the  number  of  written  complaints
 received  by  the  Scheduled  Castes  Commis-
 sioner  and  the  Regional  Commissioner  of  the
 Punjab  regarding  the  practice  A

 of  untouch-
 abilicy  after  the  Untouchability  (Offences)
 Act  came  into  force;  and

 (b)  the  action  taken  thereon  ?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar)  :  (a)  and  (b).
 A  statement  is  laid  on  the  Table  of  the
 House  .  [See  Appendix  VIII,  Annexure  No.
 59).

 सऊदी  धरण  के  शाह  के  उपाहार

 १०३२.  शी  रघुनाथ सिंह
 :  क्या

 शह-काय  मंत्री  यह  बताने  की  कृपा  करेंगे  :

 (क)  सऊदी  अरब  के  शाह  ने  भारतीय

 पदाधिकारियों  शौर  केन्द्र  तथा  राज्य  के

 मंत्रियों  को  कितनी  वस्तुयें  भेंट  की  थीं;

 कौर

 (ख)  कितने  पदाधिकारियों  भीर

 मंत्रियों  ने  भारत  सरकार  की  हिदायतों  के
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 प्रनुसार  इन  उपहारों  को  भारत  सरकार  को

 लौटा  दिया  है  और  कितने  व्यक्ति  शब  भी

 इन्हें  प्र पने  पास  ही  रखे  हुये  हैं  ?

 गृह-कार्य  मंत्रालय  सें  मंत्री  (भी  दातार):

 (क)  तथा  (ख).  इस  सुचना  को  प्रकट

 करना  लोक  हितकारी  नहीं  होगा  |

 Contraband  Goods

 1033.  १  Sardar

 Will  the  Minister  of  Fimance  be  pleas-
 ed  to  state  :

 Sardar  I
 y  (inn

 Singh  :
 rpuri  +

 (a)  the  amount  of  contraband  goods
 seized  by  land  customs  department  in  Pun-
 jab  in  1955-563,

 (b)  the  nature  of  such  goods;

 (९)  how  these  goods  have  been  disposed
 of  during  the  said  period;

 (d)  how  many  of  them  are  lying  in  go-
 downs;  and

 (e)  the  monetary  value  of  the  goods
 disposed  of

 The  Minister  of  Revenue  and  Defence
 Expeaditure  (Shri  A.  C.  Guha)  :

 @
 and

 (0).  Couwrabana  goods  such  as  gold,
 ilver

 Jewellery,  currency,  cloth,  Tilla  ,  livestock,
 watches,  rock-salt,  vehicles  and  other  mis-
 cellaneous  goods  of  the  value  of  Rs.  3,18,037,
 were  seized  by  the  Land  Cutsoms  Depart-
 ment  in  Punjab  during  1955-56.

 (c)  The  confiscated  goods  have  been
 cither  released  to  the  parties  on  payment  of
 redemption  fine  or  disposed  of  through  pub-
 lic  auction  when  not  redeemed  by  the  owners.
 Confiscated  gold  and  silver  have  been  sent
 to  the  Government  Mint.

 (d)  Goods  valued  at  Rs,  2,550,114  are
 still  lying  in  Customs  custody;

 (e)  the  value  of  goods  disposed  of  is
 Rs.  67,923.

 Excise  Duty  on  Tobacce

 {
 Sardar

 en
 bal  Singh:

 mess.  Sardar  uri:

 Will  the  Minister  of  Finance  bs:
 pleased  to  state  :

 (a)  whether  there  was  a  decrease  in
 the  ‘revenue  from  tobacco  excise  'during
 the  Year  i954-55  in  the  Punjab  and

 EPSU;  and
 (b)  if  so,  whether  any  investigation

 las  been  made  into  it?

 The  Minister  of  Revenue  and  De-
 fence  E  diture  (Shri  A.  C,  Guha)  :
 (a)  No,  or

 (0)  Does  not  arise,

 Women  Welfare  Organisations
 1036.  Shri  Madiah  Gowda  :  Will

 the  Minister  of  Education  be  pleased
 to  state  :

 (a)  the  number  of  Women  Welfare
 Organisations  in  the  country  which  have
 been  helped  by  Government  since  i953
 and  to  what  extent;

 (b)  the  number  out  of  them  which
 work  in  rural  areas  only  and  the  total
 amount  of  money  granted  for  that  pur-
 pose;  and

 (c)  how  many  rural  women  have  se
 far  been  trained  for  welfare  woik  in  the
 various  capacities  ?

 The  Deputy  Minister  of  Education
 (Dr.  K.  L.  Shrimali):  (a)  to  (०),  The

 piss
 information  is  being  collected

 will  be  laid  on  the  Table  of  the  Lok
 Sabha  as  soon  as  possible,

 Electoral  Rolls

 ‘1037.  Shri  Sadhan  Gupta  :  Will  the
 Minister  of  Law  be  pleased  to  state  :

 (a)  Whether  fresh  electoral  rolls  have
 been  prepared  for  Calcutta  and  its  sub-
 urbs;

 (b)  if  so,  the  date  when  such  electoral
 rolls  will  come  into  force;  and

 (c)  how  the  electoral  rolls  have  been
 brought  upto  date?

 The  Minister  of  Law  &  Minority-
 Affairs  (Shri  Biswas)  :  (a)  The  revised
 electoral  rolls  for  the  entire  State  of  West
 Bengal  have  already  been  prepared  and

 blished  in  draft  on  the  toth  fis  1956,
 Ee  claims  and  objections,

 (b)  The  new  rolls  will  come  into  force
 on  their  final  publication  which  is  ex-
 pected  during  the  month  of  September,
 1956.

 (c)  The  electoral  rolls  have  been  brought
 Bp  to-date

 in  accordance  with  the  existing
 rules.

 Civil  Cases  in  Manipur  Courts
 ro  Shri  Rishang  Keishing  :  Will

 the  Minister  of  Home  Affairs  be  pleased
 to  state  ६

 ae  ha  ate  of  ot  cul
 cases  from

 tribal  peo  o  ipur  now  pendi
 before  the  Courts  as  a  result  of  the  rae of  the  Judicial  Commissioner,  Manipur
 passed  in  January,  955  declaring  the
 trial  of  the  above  cases  in  the  courts  of
 the  Deputy  Commissioner  and  the  Chief
 Commissioner  as  ultra  vires  ;  and
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 (b)  the  steps  Government  propose
 ‘to  take  to  constitute  proper  courts  for
 the  speedy  disposal  of  the  above  pending
 cases  ?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar)  :  (a)  and

 )e  The  Manipat  Courts  Act,  1955.
 कि  already  b2:n  brought  into  force  in
 Manipur  with  effect  from  ist  March,
 I956,  333  civil  suits  in  the  tribal  areas

 We  to  the
 appropriate

 courts  prescribed
 in  the  Act.  ere  are,  therefore,  no  civil
 quits  pending  before  the  Deputy  Com-
 missioner  and  the  Chief  Commissioner.

 Supply  of  C.  L.  Sheets  to  Manipur
 ‘1039.  Shri  Rishang  Keishing  :  Will

 the  Minister  of  Home  Affairs  be  pleased
 to  state  :

 (a)  whether  Government  are  aware
 of  the  fact  that  a  large  number  of  newly
 constructed  buildings  in  Manipur  belonging
 to  the  Government.  public,  as  well  as
 private

 Pt  Pd
 are  being  damaged  as  a

 result  of  their  exposure  in  the  monsoon
 due  to  non-availability  of  C,  I.  Sheets;

 (b)  the  reasons  for  non-import  of  C.  I.
 Sheets  into  Manipur;

 (c)  Whether  any  special  effort  to  obtain
 C.  I.  Sheets  is  being  made;

 (d)  if  so,  the  time  by  which  Govern-
 ment  Will  be  able  to  supply  the  C.  T.
 Sheets  in  Manipur?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar)  ४  (a)  A
 number  of  buildings  under  construction
 in  Manipur  could  not  be  completed  duc
 to  shortage  of  roofing  materiai.  Conse-
 quently  the  timber  structure  of  some  build-
 ings  has  undergone  some  deterioration
 on  account  of  rains  but  it  would  not  be
 correct  to  say  that  thev  are  on  the  verge
 of  heavy  damage.

 (b)  Reasons  for  non-availability  of
 Cc.  I.  Sheets  in  Manipur  are  :—

 (i)  Delay  in  the  Supply  by  manufactnr-
 ing  companies.

 (ii)  Shortage  of  railway  wagons,
 (iii)  Naga  Hill  disturbances,
 (iv)  Blockade  of  the  Dimapur-Implil

 Road  due  to  Jandslides,

 (c)  and  (d).  Special  efforts  are  being
 made  to  obtain  C.  I.  Sheets  for  Manipu
 and  about  00  tons  of  ©  I,  Sheets  are

 it
 ing  awaiting  clearance  at  Dimapur.

 is  will  be  cleared  as  soon  as  normal
 traffic  by  road  is  restored,

 ‘Scheduled  Tribes  Students  in  Tripura
 I  Shri  Dasaratha  Deb  :  Will

 the  Minister  of  Education  be  pleased
 ‘to’  state  :
 +  (8)  Whether  it  is  a  fact  that  students
 belonging  to  $cheduled  Tribes  of  Tripura
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 have  to  pay  tuition  fee  if  they  study  in
 the  non-Government  १000  85

 (b)  if  so,  the  number  of  such  Tribal
 studente  studying  in  non-Goveinment
 schools  at  present  throughout  Tripura
 State;

 (c)  whether  any  representation  has
 been  made  by  Tribal  students  to  provide
 them  with  tuition  fee  from  the  Govern-
 ment  through  the  headmasters  ef  the
 institutions;  and  ,

 (d)  if  so,  the  steps  taken  so  far  in  this
 matter  >

 The
 Deputy

 Minister  of  Education
 (Dr,  K  L.  Shrimali)  :  (a)  Yes,  Sir.

 (b)  500  (approximately).
 (c)  Yes,  Siz,
 (d)  A  provision  of  Rs.  24,000  has

 been  made  in  the  current  year’s  budget
 tO  meet  tuition  and  examination  fees  of
 Scheduled  Tribes  students  studying  in
 ron-Government  Schools  and  also  for
 giving  them  book-grants  and  stipends.

 Indian  Air  Force

 ‘104,  Shri  S.  L.  Saksena  :  Will  the
 Minister  of  Defence  be  pleased  to
 state  :

 (a)  the  minimum  educational  quali-
 fications  required  for  promotion  to  the
 rank  of  Civit  ian  Class  II  Gazetted  Officers
 in  the  Indian  Air  Force;

 (b)  whether  there  are  any  non-Matri-
 culate  Civilian  Class  I]  Gazetted  Officers
 in  the  Indian  Air  Force;

 (c)  if  so,  how  many;
 (d)  whether  non-Matriculates  are

 eligible  to  be  in  Class  III  Civilian  Minis-
 terial  Staff  ot  the  Indian  Air  Force;

 (९)  if  so,  how  many  of  the  Class  III
 Civilian  Ministerial  Staff  of  the  Indian
 Air  Force  are  non-Matriculates;

 (f)  whether  any  of  these  non-Matri-
 culate  Class  III  Civilian  Ministerial  Staff
 of  the  Indian  Air  Force  have  been  con-
 firmed  ;  and

 (g)  if  so,  how  many?

 The  Minister  of  Defence  Organisa-
 tion  (Shri  Tyagi)  .:  (a)  A  University
 Degree  for  purely  temporary  employzes.
 No  qualifications  have  been  prescribed
 for  Ns  permanent  o:  quasi-permanent
 in  ower  grades.  They  are  promoted
 on  the  basis  of  their  quality  of  work  and
 experience.

 (b)  No.
 (c)  Does  not  arise.
 (d)  Yes;  provided  they  had  completed

 three  years  continuous  service  on  1-1-46
 are  considered  deserving  of  reten-

 tion.
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 (e)  29.
 (f)  Yes.
 (g)  3.

 Foreign  Scholarships  for  Indians

 1042,  Shri  Madiah  Gowda  :  Will
 the  Minister  of  Education  be  pleased
 to  state  ;

 (a)  the  number  and  names  of  students
 selected  during  1955-56  for  the  award
 of  scholarships  offered  by  the  foreign
 Governments  (State-wise);  and

 (b)  the  period  of  their  study?

 The  Deputy  Minister  of  Education
 (Dr.  K.  L.  Shrimali)  :  (a)  and  (b),  Thir-
 teen  persons,  including  three  students,
 were  selected,  Other  details  are  given
 in  the  statement  laid  on  the  Table  of  the
 House,  [See  Appendix  VIII,  Annexure
 No.  60].

 Cc.  B,  R.  Employees

 3०३३5  Shri  Gidwani  :  Will  the  Minis-
 ter  of  Finance  be  pleased  to  state  :

 (a)  whether  there  are  any  employees
 in  the  Central  Board  of  Revenue  or  its
 attached  and  subordinate  offices  other
 than  the  Income-Tax  Department  emp-
 loyees  who  have  passed  the  different
 departmental  examinations  of  the  Income-
 Tax  Department;

 (b)  if  so,  whether  they  have  been  or
 are  proposed  to  be  absorbed  in  the  appro-
 Priate  grades  in  the  Income-Tax  De-
 partment  for  which  they  have  passed
 such  examinations;  and

 (c)  if  not,  the  reasons  therefor?

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  M.  C.  Shah)  :  (a)
 Yes,  Sir.

 (b)  and  (९),  As  far  as  possible  qualified
 2rsons  are  being  appointed  to  posts

 bor  which  they  have  passed  the  Depart-
 mental  Examinations.

 M.  B.  B.  College,  Agartala
 7०44  Shri  Biren  Dutt  :  Will  the

 Minister  of  Education  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  3rd  year
 night  classes  have  been  started  in  M.
 B.  B.  College  of  Agartala,  Tripura  from
 this  year;  and

 (b)  if  not,  when  they  are  going  to  be
 Started  ?

 The  Deputy  Minister  of  Education
 (Dr.  K.  r.  ‘Znrimali)  t  (a)  No,  Sir.

 (b)  Decision  has  not  been  arrived  at.
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 Flood  Reliefin  Tripura

 yo4s.  Shri  Biren  Dutt  :  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  :

 (a)  whether  the  demand  made  by  the
 State  employees  of  Tripura  for  flood
 relief  has  been  considered  by  Government;

 (b)  if  so,  the  action  taken?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar)  :  (a)  Yes.

 (b)  The  demand  for  separate  cash  relief
 could  not  be  agreed  to  as  the  State  em-
 ployees  could,  along  with  others,  avail
 of  the  gratuitous  relief  sanctioned  by
 the  State  Government,

 Food  Co-ordination  Committee
 Tripura

 ror6.
 Shri  Dasaratha  Deb  :  Will

 the  Minister  of  Home  Affairs  be  pleased
 to  state  :

 (a)  whether  the  Food  Co-ordination
 Committee  Tripura  has  made  a  number
 of  representations  to  the  Chief  Commis-
 sioner,  drawing  his  attention  to  some
 corrupt  practices;  and

 (b)  if  so,  the  nature  of  the  complaints
 if  any  and  the  steps  so  far  taken  by
 Government  ?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar)  :  (a)  Only
 ome  representation  has  been  received  by
 the  Chief  Commissioner  Tripura  from
 the  Food  Co-ordination  Committee.

 (b)  The  complaints  made  relate  to
 issue  of  paddy  for  milling  to  one  party
 only,  non-publication  of  names  of  per-
 sons  given  cash  doles  and  free  rice  as
 flood  relief,  private  rice  getting  its  way
 into  Government  godown  and  non-pay-
 ment  of  transport  charges  at  higher  rates
 after  the  flood.  The  position  in  regard
 to  the  above  complaints  is  that  paddy
 had  to  be  given  to  one  mill  only  because
 it  was  the  only  one  in  working  order  after
 the  foods  and  had  =  maximum  _ont-turn
 and  rice  was  urgently  required  and  wet
 paddy  had.  also  to  be  milled  to  avoid
 deterioration,  It  is  not  possible  to  pub- lish  names  of  persons  whem  cash  doles
 and  free  rice  have  been  given  as  a  measure
 of  flood  relief  since  the  number  of  per- sons  involved  is  about  2  lakhs,  The
 complaint  relating  to  private  rice  getting its  way  into  Government  godown  is  under
 investigation.  Transport  charges  at  higher rates  were  paid  only  for  the  period
 during  which  toads  were  breached,
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 Floods  in  Tripura

 ‘1047.  Shri  Dasaratha  Deb  :  Will
 the  Minister  of  Home  Affairs  be  pleased
 to  state  :

 (a)  the  number  of  people  who  had
 applied  for  finamcial  aid  after  the  recent
 floods  of  Tripura  so  far;

 (b)  the  number  of  people  who  received
 such  aid;  and

 (c)  the  highest  and  the  lowest  amount
 of  aid  received  by  a  distressed  person?

 The  Minister  in  the  Minister  of
 Home  Affairs  (Shri  Datar)  :  (a)  95536.

 (b)  4,503.
 (c)  Highest  amount  Rs.  50  and  lowest

 ss  §  besides  other  help  given  in  kind,

 Agricultural  Loan  in  Tripura
 1048,  Shri  Dasaratha  Deb  :  WII

 jag  partes
 of  Home  Affairs  be  pleased State  :

 (a)  the  number  of  peasants  who  applied
 for  agricultural  loan  after  the  recent  Floods in  Tripura;

 (b)  the  number  of  peasants  who  have
 received  such  loans;  and

 (०)  the  highest  and  the  lowest  unt
 of  such  loans,  if  any,  granted?

 “a

 The  Minister  in  the  Ministry  of
 Heme  Affairs  (Shri  Datar)  :  (a)  5,758.

 (0)  779.
 (०)  Highest  Rs.  ‘1,000  and  lowest

 Rs.  50.

 Mineralogical  Survey

 Sardar  Iqbal  Singh: =e
 {Serdar  Akosperts’

 Will  the  Minister  of  Natural  Re-
 sources  and  Scientific  Research  be
 pleased  to  state:

 (a)  the  names  of  the  Districts  of
 the  Punjab  and  PEPSU  which  were  in-
 cluded  in  the  prosposed  programme
 for  detailed  mineralogical  survey  during
 1955-56  and  1956-573  and

 (b)  the  details  thereof?

 The  Deputy  Minister  of  Education
 (Dr.  K.  L.  Srimali):  (a)  and  (b).  A  state-
 ment  giving  the  required  information  is
 l.d  on  the  Table  of  the  House.  [See
 Appendix  VIII,  Annexure  No.  6x)
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 Vigyan  Mandirs

 Sardar  Iqbal  Singh: 1050,  १  Sardar  Akarpuri
 Will  the  Minister  of  Natural  Resour-

 ces  and  Scientific  Research  be  pleased
 to  State:

 (a)  the  number  of  Vigayan  Mandirs
 that  will  be  started  during  1956-57  in
 Punjio  and  PEPSU;  and

 (b)  the  names  of  the  places  where  they
 will  be  started  ?

 The  Deputy  Minister  of  Education
 (Dr.  K.L.  Shrimali):(a)and  (b).  Proposals
 for  the  establishment  of  Vigyan  Mandirs
 in  Punjab  and  PEPSU  are  still  awaited
 from  the  State  Governments.

 Janata  Colleges

 (Sardar  Iqbal  Singh: ‘TOSI.  १  Sardar  Akarpuri:
 Will  the  Minister  of  Education  be

 Pleased  to  state:

 (a)  the  amount  granted  for  running
 Janata  Colleges  for  the  years  1955-56
 and  1956-57  80  far;

 (b)  the  names  of  Colleges  benefited
 by  such  grants;  and

 (c)  the  number  of  students  who  have
 undergone  training  in  these  Colleges
 during  the  same  period?

 The  Deputy  Minister  of  Education
 (Dr.  K.  L.  Srimali):  (a)

 a  lia 7,98,222,  956-57—Nil  so  far.

 b)  A  statement  is  laid  on  he  Table
 of  ae  House.  [See  Appendix  VIII,
 Annexure  No.  62].

 (c)  Information  is  not  available.

 [  pcome-Tax  Investigation  Commission

 Sardar  Iqbal  Singh:
 ‘1052.  {Sardar  Akarpuri:
 Will  the  Minister  of  Finance  be  pleased

 to  state:

 (a)  the  total  number  of  cases  disposed
 of  by  the  Income-Tax  investigatien
 Commission  during  1955-563

 (b)  the  number  of  cases  settled  among
 them;

 the  number  of  cases  regarding  which
 ony  enquiry  has  been  made  so  far;  and

 (d)  the  total  amount  that  was  due  for
 realization  in  this  regard  ?



 775  Written  Answers

 (b)  Does  not  arise.
 (०)  pb
 (9)  Does  not  arise.

 Minerals
 Sardar  Iqbal  Singh: ‘1053.  १  Sardar  Akerpuri:

 Will  the  Minister  of  Natural  Re-
 sources  and  Scientific  Research  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  some  new
 minerals  have  recently  been  discovered
 in.  Mohindergarh  (PEPSU);  and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  of  Education
 (Dr.  K.  L,  Shrimali):  (a)  an  (b)  :  There
 has  been  no  discovery  of  any  new  minerals
 in  the  Mohindergirh  district  of  PEPSU.

 U.P.S.C.

 a  Sardar  Iqbal  Singh  :
 1054.  Sardar  Akarpuri:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state:

 (a)  the  total  amount  of  T.A.  _  paid
 by  the  Union  Public  Service  Commission
 to  candidates  interviewed  or  tested  for
 recruitment  during  1955-563

 (0)  the  total  number  of  such  candi-
 dates;  and

 (c)  the  number  of  cases  in  which  हैं  हम
 A.  was  paid  to  candidates  who
 came  from  abroad  and  what  was  the  total
 amount  so  paid?

 The  Minister  in  the  Ministry  of
 of  Home  Affairs  (Shri  Datar):  (a)
 The  amount  of  centributions  made  by  the
 Commission  towards  traveling  expenses
 was  Rs.  3,25,568.

 (७)  3934.
 (c)  Candidates  coming  from  outside

 India  are  paid  such  contributions  only  in
 respect  of  the  journey  performed  within
 the  limits  of  India.  The  number  of  such
 candidates  called  for  interview  and  the
 amount  of  contributions  paid  to  them  are
 thus  included  in  the  figures  furnished  above.

 Rehabilitation  Finance  Administration

 Sardar
 hee

 Singh:
 ‘1055.  (  Sardar  uri:

 Shri  Gidwani:
 Will  the  Minister  of  Finance  be  pleased

 to  state:
 (a)  the  number  of  employees  of  the

 Rehabilitation  Finance  Administration

 be
 during  1955-56.  and  1956-57

 80  Tar;
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 (b),  the  number  of  persons  who
 appointments  in  other
 departments:  and

 (c)  the  number  of  new  recruits
 the  same  period?

 got
 Government

 during

 The  Minister  of  Revenue  and  Defen
 Expenditure  (Shri  A.  om  Guha):  (a)  ps
 (०.  A  Statement  giving  the  required information  is  laid  on  the  Table  of  the

 a
 [See  Appendix  VIII,  Annexure  No.

 Cricket  Coaching  School
 ‘1056.  Shri  M.  Islarcuddin:  Wil! Mini  il  the

 Minister
 of  Education  be  pleased  to

 (a)  whether  the  All  India  Councj @f  Sports  at  its  meeting  held  recente approved  of  one  cricket  coachirg  school to  be  set  up  in  the  country;
 (b)  if  so,  whether  the  ve

 bes  bere  feeds
 nue  of the  school

 (c)  whether  there  is  a  proposal
 up  more  such  schools;  and

 posal  to  set

 (d)  if  so,  the  details  thereof?

 The  Deputy  Minister  of  Ed
 (Shri  K.  L.  Shrimali):  (a)  Yen  sine

 (b)  Not  yet.
 (c)  No,  Sir.
 (d)  Does  not  arise.

 Ahsram  Schools  in  Tribal  Areas

 ‘1057.  Shri  Debendra  Nath  Sarma  :
 Will  the  Minister  of  Home  Affairs  be
 Pleased  to  state  the  total  number  of  Ahsram
 Schools  established  in  Tribal  areas
 of  Assam,  in  1955-56  and  1956-57?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  The  In-
 formation  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House  in  due
 course.

 Canteens

 xos8.  Shri  0.  C.  Sharma  :  Will  the
 Minster  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  on  the  recommendation
 of  the  Central  Pay  Commission  canteens
 on  “no-profit  basis’’  have  been  opened
 for  the  use  of  Central  Government  employees
 in  New  Delhi;

 (b)  if  so,  the  number  of  such  canteens;
 (c)  whether  is  is  a  fact  that  some  profits

 are  actually  being  made;  and

 (d)  if  so,  how  much  and  how  the
 amount  accumulated  is  proposed  to  be
 spent?



 7777  Written  Answers

 The  Minister  in  the  Ministry  of  Home
 Affairs:  (Shri  Datar):  (a)  Yes.

 (b)  Twenty-one.

 (c)  and  (d).  No  profit,  as  the  term  is
 ordinarily  understood,  is  being  made,
 If  there  is  any  surplus  after  meeting  the
 running  expenditure  on  maintenance  etc.
 of  the  canteens,  it  is  utilised  for  improving
 the  existing  facilities  ¢.g.,  provisions  of
 better  equipment,  improvement  in  the  quali-
 ty  and  reduction  in  the  price  of  foodstuff.

 LA.S.  Emergency  Recruitment

 ‘1059.  Shri  D.C.  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  whether  it  is  proposed  to  in-
 crease  the  number  of  posts  for  the  Indian
 Administrative  Service  (Emergency
 Recruitment)  beyond  what  has  already been  announced?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  The
 exact  number  of  I.A.S.  Officers  needed
 by  the  different  State  Governments  and
 the  Central  Government  during  the  next
 five  years,  is  being  ascertained  and  will  be
 known  before  the  appointments  under  the
 Special  Recruitment  Scheme  are  made. It  is  not  possible  to  say  at  this  stage  if  the
 actual  requirements  will  exceed  or  fall
 short  of  the  estimated  number  already announced.

 Bonus  Shares
 ‘1060,  Shri  L.  N.  Mishra:  Will  the

 Minister  of  Finance  be  pleased  to  state:
 (a)  the  amount  collected  so  far  b of  taxation  on  Bonus  Shares;  ant

 =
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 (b)  how  the  taxation  has  affected  the
 investment  on  Bonus  Shares?

 The  Minister  of  Revenue  and  Civil
 diture(Shri  M.  C.  Shab):  (a)

 The  information  is  being  collected  and  on
 receipt  of  the  information  a_  statement
 will  be  laid  on  the  Table  cf  the  House.

 (b)  By  the  expression  “investment  on
 Bonus  Shares”  the  Member  presumably
 means  issue  of  bonus  shares  by  companies
 out  of  accumulated  profits.  If  so,  the
 levy  of  super-tax  having  been  introduced
 forthefirsttime  by  the  Finance  Act,  956
 which  came  into  force  with  effect  from
 I-4-56  there  is  no  material  as  yet  on  the
 basis  of  which  it  can  be  said  how  such
 taxation  has  affected  the  issue  of  such
 bonus  shares.

 Lonavala  Samiti
 i06:.  Babu  Ramnarayan  Singh:  Will

 the  Minister  of  Education  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  876  on  the  8th  August,
 I956  and  state:

 (a)  the  names,  qualifications  and  an-
 tecedents  of  the  Research  Workers  enga;

 हू ed  in  conducting  Research  wit
 respect  of  Electric  <Activi..  sn
 in  De Jeep  Meditation  at  K.  S.  M.  ९.  M,
 Samiti  Lonavala,  Poona;

 ®
 the  apparatus  used  and  the  methods

 empleyed  for  the  purpose;  and
 (c)  the  amount  of  time  daily  or  weekly

 devoted  to
 ioe

 Research  and  the  approxi- mate  time  likely  to  be  taken  to  arrive  at  a
 conclusion  ?

 The
 Deputy

 Minister  of  Education
 (Shri  K.  hrimali):  (a)  to  (c).  The
 information  is  being  collected,
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 LOK  SABHA

 Monday,  27th  August,  956

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock.

 [Mr.  Speaker  in  the  Chair]
 QUESTIONS  AND  ANSWERS

 (See  Part  I)

 tore  PM.
 PAPERS  LAID  ON  THE  TABLE

 SYATEMENTS  SHOWING  ACTION  TAKEN
 wy  GOVERNMENT  ON  ASSURANCES  ETC.

 The.  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 Sir,  I  beg  to  lay  on  the  Table  the
 following  statements  showing  the
 action  taken  by  the  Government  on
 various  assurances,  promises  and
 undertakings  given  by  Ministers  dur-
 ing  the  various  Sessions  showing
 against  each:

 qa)  First  Statement—Thirteenth
 Session,  956  of  Lok  Sabha.

 [See  Appendix  IX,  annexure  No.  l]
 (2)  Supplementary  Statement

 No.  VI—Twelfth  Session, 956  of  Lok  Sabha.
 {See  Appendix  IX,  annexure  No.  2]

 (3)  Supplementary  Statement
 No.  IX—Eleventh  Session,
 955  of  Lok  Sabha.

 [See  Appendix  LX,  annexure  No.  3]
 (4)  Supplementary  Statement

 No.  XIII—Tenth  Session,  955
 of  Lok  Sabha.

 {See  Appendix  IX,  annexure  No.  4]
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 (5)  Supplementary  Statement
 No.  XITX—Ninth  Session,  955
 of  Lok  Sabha.

 (See  Appendix  IX,  annexure  No.  5]
 Statement (6)  Supplementary

 Session, No.  XXI—Ejghth
 954  of  Lok  Sabha.

 [See  Appendix  IX,  annexure  No.  6]
 (7)  Suppl  tary  Statement

 No.  XXXII—Sixth  Session,
 954  of  Lok  Sabha.

 [See  Appendix  IX,  annexure  No.  7]

 ELECTION  TO  COMMITTEE

 Pusiic  Accounts  CoMMITTEE
 Mr.  Speaker:  Before  I  allow  Shri

 Gandhi  to  make  the  motion,  I  would
 like  to  know  what  is  the  hurry  for
 filling  up  this  particular  seat  before
 the  election.  Has  that  hon.  Member's
 seat  been  filled  up?  Then  where  is
 the  need  for  this?

 Shri  V.  B.  Gandhi  (Bombay  City—
 North):  No,  Sir.

 Mr.  Speaker:  A  particular  constitu-
 ency  is  represented  by  a  particular
 Member.  He  resigns.  He  holds  a
 Particular  position  in  a  Committee.
 The  Committee  can  go  on  with  its
 work  even  in  the  absence  of  that  par-
 ticular  Member,  There  is  no  hurry
 to  fill  up  that  vacancy  before  that
 constituency  is  represented  in  the
 House.  (Interruptions)

 Shri  Kamath  (Hoshangabad):  The
 Election  Commission  and  the  Govern-
 ment  have  however  stated  that  such
 vacancies  will  remain  unfilled  and



 Indian  Post  Office os
 (Amendment)  Bill

 {Shri  Kamath]
 that  there  will  not  be  by-elections
 before  the  next  General  Elections.

 Shri  V.  B.  Gandhi:  May  I  make  the
 motion,  Sir  ?

 Mr.  Speaker:  Yes
 Shri  प्र,  B.  Gandhi:  Sir,  I  beg  tg move

 “That  the  members  of  this
 House  do  proceed  to  elect  in  the
 Manner  required  by  sub-rule  (3)

 _of  Rule  242  of  the  Rules  of  Pro-
 cedure  and  Conduct  of  Business
 in  Lok  Sabha,  one  member  from
 among  their  number  to  serve  on
 the  Committee  on  Public  Accounts

 ‘for  the  unexpired  portion  of  the
 year  1956-57.  vice  Dr.  Indubhai  B.
 Amin  resigned.”
 Mr,  Speaker:  The  question  is:

 “That  the  members  of  this
 House  do  proceed  to  elect  in  the
 manner  required  by  sub-rule  (3) of  Rule  242  of  the  Rules  of  Pro-
 cedure  and  Conduct  of  Business
 in  Lok  Sabha,  one  member  from
 among  their  number  to  serve  on
 the  Committee  on  Public  Acounts tor  the  unexpired  portion  of  the
 year  ‘1956-57  vice  Dr.  Indubhai  B.
 Amin  resigned.”

 The  motion  was  adopted.

 INDIAN  POST  OFFICE  (AMEND-
 MENT)**  BILL

 The  Minister  of  Communications
 (Shri  Jagjivan,  Ram):  Sir,  .I  beg  to
 move  for  leave  to  introduce  a  Bill further  to  amend  the  Indian  Post Office  Act.  1898.

 Mr.  Speaker:  The  question  is:
 “That  leave  be  granted  to.  in-

 troduce  a  Bill  further  to  amend
 **Published  in  the  Gazette
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 the  Indian.  Post  Office  Act,  1898."
 The  motion  was  adopted,

 Shri  Jagjivan  Ram:  Sir,  I  *introdw-
 ce  the  Bi!l

 .

 PUBLIC  DEBT  (AMENDMENT) cd
 BILL

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  M.  C.  Shah):  Sir,
 I  beg  to  move  for  leave  to  introduce
 a  Bill  further.to  amend  the  Public
 Debt  Act,  ‘1944.

 Mr,  Speaker:  The  question  is:
 “That  leave  be  granted  to  in-

 troduce  a  Bill  further  to  amend
 the  Public  Debt  Act,  1944.”

 The  motion  was  adopted.
 Shri  M.  C.  Shah:  Sir,  I  introduce

 the  Bill.

 DEMANDSt  FOR  SUPPLEMENTARY
 GRANTS  (TRAVANCORE-COCHIN),

 1956-57
 “Mr.  Speaker:  Now.  the,  House  will

 take  up  the  discussion  and  voting
 on  the  Demands  for  Supplementary
 Grants  in  respect  of  the  Travancore:
 Cochin  State  for  ‘1956-57,

 Shri  Valayudhan  (Quilon  cum
 Mavelikkara—Reserved—Sch.  Castes):
 What  is  the  time  allotted,  Sir?

 Mr.  Speaker:  I  think  the  time  al-
 Jotted  is  3  hours,
 Demanp  No.  XIX—Pusiic  Heatra

 Mr.  Speaker:  Motion  moved:
 “That  a  supplementary  sum

 not  exceeding  Rs,  19,000  be  gran-
 ted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State
 of  Travancore-Cochin  to  defray

 of  India  Extraordinary,  Part  II  Section  ३. dated  the  27th  August  956  pp—765—772,
 “Introduced  with  the  recommendation  of  the  President.
 tMoved  with  the  recommendation  of  the  President.
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 the  charges.  which  will  come  in
 course  of  payment  during  the
 year  ending  the  3lst  ‘day  of
 March,  ‘1957,  in  respect  of  ‘Pub-.
 lic  Health’,”

 Demanp  No,  XXV—Lasour  "AND"
 MISCELLANEOUS  7

 Mr,  Speaker:  Motjpn  moved:

 “That  a  Supplementary  sum
 not  exceeding  Rs.  11,12,000,  be
 granted  to  the  President  out  of
 the  Consolidated  Fund  of  the
 State  of  Travancore-Cochin  to
 Gefray  the  charges  which  will
 come  in  course  of  payment  dur-
 ing  the  year  ending  the  3lst  day
 ef  March,  1957,  in  respect  of
 ‘Labour  and  Miscellaneous'.”

 Demand  No.  XXXVII—Caprra,  0एक-
 Lay  on  Crvi.  Worss

 Mr,  Speaker:  Motion  moved:

 “That  ‘a  supplementary  sum  not
 exczeding  Rs.  00  be  granted  toz
 the  President  out  of  the  Consoli-
 dated  Fund  of  the  State  of  Tra-
 vanecore-Cochin  to  defray  the
 charges  which  will  come  in
 course  of  payment  during  the
 vear  ending  the  3lst  day  of
 March,  1957,  in  respect  of  ‘Capi-
 tal  outlay  on  Civil  Works’.”

 Shri  Velayudhan:  We  have  no  As-
 Sembly  there  and,  therefore,  at  least
 four  hours  should  be  given  for  this
 discussion.

 Mr.  Speaker:  The  House  can  decile
 it  and  I  am  prepared  to  allot  as
 much  time  as  the  House  decides.
 Originally  five  hours  were  allotted  by
 the  Business  Advisory  Committee.  for
 all  the  three  Demands—Supplemen-
 tary  Demands  for  Grants  of  Central
 Government,  Excess  Demands  for
 Grants  and  Supplementary  Demands
 for  Travancore-Cochin.  We  have  ex-
 tausteqd  3  hours  4l]  minutes—two

 hours  and  twenty-one  minutes  on
 Supplementary  Demands  for  Grants
 of  Central  Government  and  one
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 hours  and  twenty  minutes  on  Excess
 Demands  for  Grants.  We  have,  there-
 fore,.one  hour  and  nineteen  minutes
 left.  I  am  in  the  hands  of  the
 House.  I  suggested  three  hours....

 Shri‘  A.  M,  Thomas  (Ernakulam):
 Let  the  discussion  pfoceed  and  then
 we  can  decide  the  time  allotment.
 Are  you  going  to  have  the  discus
 sion,  Sir,.on  all  the  Demands  toge-
 ther  or  separately?

 Mr.  Speaker:  All  of  ‘them  together,
 but  I  will  put  them  separately.

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  M.  C.  Shah):  |
 would  like  to  say  a  few  words  on
 these  Demands.

 Mr.  Speaker:  Let  the  hor.  Minis-
 ter  explain  to  the  Hoyse  what  are
 the  impoftant  items  on  which  atten-
 tion  maybe  bestowed.

 Shri  M.  C,  Shah:  By  virtue  of  the
 proclamation  issued  by  the  President
 on-the  23rd  March,  ‘1956,  under  arti-
 cl2-  356  of  the  iConstitution,  the  po-
 wers  of  the’  Legislature  of  the  State
 of  Travancore-Cochin  are  exercisable
 by  or  under  the  authority  of  the  Parlia-
 ment,  and  reference:  to  the  Rajpra-
 mukh  and  the  Legislature  of  Travan-
 eore-Cochin  under  articles  202  to  207,
 read  with:  article  238,  which  govern
 the  procedure  inh  financial  matters,  are
 to  be  construed  as  references  to  the
 President  and  the  Parliament  एल्विन
 pectively

 ir.  Speaker:;  The  hon.  Minister
 may:  resume  his  seat  for  a  minute.

 T  find  of  late  that  there  is  not  as
 much  respect  of  courtesy  shown  to
 the  House  or  to  the  Chair,  except  by
 the  hon.  Prime  Minister,  who  bows
 whenever  he  comies  im  ‘and  takes  his
 seat  and  again  bows  to  the  House
 whenever  hé  rises  and  goes  out  of
 the  House.  It  is  not  reSpect  specially
 shown  to  me,  We  are  being  watched
 by  vatious  people  from  various  parts
 of  Itidia.  What  is  the  harm  if  hon
 Members  when  they  come  to  occupy
 their:  gents  just  bow  before  sitting
 down?  The  respect  i€  for  the  whole
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 (Mr.  Speaker]
 House,  not  for  an  individual.  When-
 ever  an  hon.  Member  begins  to  speak,
 they  need  not  go  on  chatting  with
 their  backs  to  the  Chair.  They  should
 gently  walk  out  and  carry  on  dis-
 cussion  not  even  in  the  lobby  hert
 but  go  out  to  the  Central  Hall  until
 provision  is  made  for  hon,  Members
 to  go  anywhere  else  for  this  purpose.
 The  Central  Hall  is  now  used  for  that
 purpose,  We  have  also  put  up  two
 lounges  so  that  they  might  allow
 other  Members  who  want  to  read  and
 study  there.  They  must  adjust  them-
 selves....

 Shri  A,  M.  Thomas:  Some  of  the
 Ministers  are  worse.

 Mr,  Speaker:  Whenever  an  _  hon.
 Member  or  an  hon.  Minister  speaks,
 let  us  hear  him  and  ultimately  you
 reserve  your  judgment  for  yourself.

 Shri  Kamath  (Hoshangabad):  Ona
 point  of  order,  Sir.  I  am  well  aware
 that  you  spoke  from  the  depth  of
 your  heart,  I  do  not  think  it  is
 quite  fair  to  most  of  us  here  for  you

 -to  say  that  only  the  Prime  Minister
 shows  you  respect.  We  have  all
 been  doing  so,  we  have  all  been  very
 respectful  to  the  House  and  it  is
 very  unfair  on  your  part  to  say  that
 we  do  not  respect  you.  When  I  come
 in  and  when  I  go  out,  I  always  bow
 to  you.

 Mr.  Speaker:  |  am  very  happy.  7
 am  not  making  any  general  remarks
 and  there  is  nothing  particular  to  me.
 After  all  we  are  setting  an  example,
 and  Speakers  from  various  States
 eome  here  and  various  members  also
 come  here,  We  now  read  off  and  on
 about  the  trouble  that  takes  place  in
 other  Parliaments  where  stones  are
 thrown  and  even  revolvers  are  point-
 ed  at  one  another’s  heads.  Let  us
 not  copy  it.  Let  us  by  our  dutstan-
 ding  example  show  to  the‘rest  of  the
 world  what  we  have  been  doing.  I

 am  not  accusing  any  hon.  Member
 but  I  find  some  of  them  come  and  go as  if  this  is  a  general  platform  where
 anybody  may  come  and  go.
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 Shri  Kamath:  You  will  appreciate,
 Sir,  how  your  earlier  remarks  have
 hurt  many  of  us  who,  you  said  are
 lacking  in  respect  for  the  Chair.

 Mr.  Speaker:  I  am  always  aware
 that  Shri  Kamath  is  very  particular.

 ‘Shri  Kamath:,  My  hon.  friends
 here  may  also  be  included.

 Mr,  Speaker:  Hon.  Members  will
 now  kindly  hear  what  the  hon.  Minis-
 ter  has  to  say,  Lest  them  listen  with
 patience.

 Shri  M.  C.  Shah:  Travancore-Co- chin  State’s  Supplementary  Grants
 for  the  year  ‘1956-57,  have,  according-
 ly,  to  be  dealt  with  by  the  Parlia-
 ment.

 The  Travancore-Cochin  Budget
 was  passed  by  Parliament.  and  now
 this  is  the  first  batch  of  Supplemen-
 tary  Demands:  they  are  very  small
 ones.  If  the  hon.  Members  look  into
 the  book  of  the  Supplementary  De-
 mands  already  circulated,  they  will
 find  that  these  Demands  involve  an
 additional  expenditure  of  only  Rs.
 l:58  lakhs,  comprising  Rs.  1154
 lakhs  on  Revenue  Account  distribu-
 ted  over  three  Demands,  and  Rs
 4,000  only  on  Capital  Account  in  two
 Demands.  Of  these,  Rs.  23,000  in  De-
 mand  No.  IX  and  Rs,  3,500  in  De-
 mand  No,  XXXVI  represent  expen-
 diture,  which  is  ‘charged’  ‘on’  the
 Consolidated  Fund  of  Travancore-
 Cochin  under  articles  322  and  202T3)
 (e)  of  the  Constitution  respective!
 The  main  item  is  a  Demand  of  Re.
 112  lakhs  for  the:  welfare  of  Sche-
 duled  Castes  and  Scheduled  Tribes
 in  the  State.  As  the  State  Govern- ment  have  yet  to  clear  these  schemes
 with  the  Ministry  of  Home  Affairs, the  voting  of  the  Demand  does  not
 imply  that  the  Central  Government
 are  committed  for  giving  aSsistance
 to  that  extent.  The  other  two  im-
 portant  items  are  Rs.  23,000  for  the
 additional  requirements  of  the  State
 Public  Service  Commission  and
 Rs.  19,000  for  the  opening  up  of  the
 Primary  Health  Units  in  the  State,



 454)  Demands  for

 The  Travancore-Cochin  Budget
 passed  by  Parliament  in  the  last  ses-
 sion  provided  for  a  gross  expenditure
 of  Rs.  4.82  crores  and  for  Recover-
 ies  Rs.  904  crores,  that  is,  a  net  ex-
 penditure  of  Rs.  32°78  crores.  The
 additional  amount  of  Rs.  -°58  lakhs
 now  asked  for  does  not  necessarily
 mean  an  excess  over  the  amount
 budgeted  for  the  year  as  it  may  be
 raere  than  covered  by  the  savings
 under  other  grants.

 It  will  be  seen  therefore  that  the
 Demands  to  be  voted  are  very  small
 ones.  One  is  for  Rs.  :l2  lakhs  for
 the  improvement  schemes  in  respect
 of  Scheduled  Castes  and  Scheduled
 Tribes.  I  think  that  no
 hon.  Member  from  Travancore-Co-
 chin  or  ‘from  the  Opposition  will  ob-
 ject  to  these  Demands  being  granted.

 I  would  also  appeal  to  the  Members
 that  no  policy  question  can  be  dis-
 cussed  on  the  Supplementary  De-
 mands  because  they  were  voted  at
 the  time  of  the  passing  of  the  Tra-
 vancore-Cochin  Budget,  as  is  ithe
 convention  of  the  House.

 The  footnotes  appended  show  very
 clearly  and  in  details  why  these  Sup-
 plementary  Demands  have  become
 necessary.

 There  is  only  one  item  which  is
 new;  we  have  asked  for  a  token  De-
 mand  of  Rs.  100,  which  is  for  office
 buildings  at  three  places  and  resi-
 dential  buildings  there.  It  is  pro-
 posed  to  spend  Rs.  0  lakhs  during
 the  year,  but  we  have  asked  for  a
 token  grant  of  Rs.  00  only  because
 it  is  expected  that  out  of  the  savings,
 all  these  sums  will  be  spent:  I  hope
 the  House  will  agree  with  these
 Demands.

 Shri  A.  M.  Thomas:  In  the  ex-
 planatory  speech  that  the  hon.
 Minister  just  now  delivered.  I
 am  of  opinion,  that  he  has
 not  placed  the  true  picture
 of  the  Demands’  before  the

 House.  He  said  that  only  two  or
 three  demands  are  there  and  the
 amount  involved  is  not  much  and  so
 the  House  should  not  grudge  to  grant those  Demands.  But,  Sir,  there  is  a
 very  major  Demand.  Although  a
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 token  Demand  for  Rs.  00  is  made,
 it  is  a  very  major  Demand,  and  it
 relates  to  Demand  No.  37.  I  will
 come  to  that  later  on.

 I  approach  these  demands  in  _  the
 light  of  the  criticism  made  by  the
 expert,  Dr.  Appleby,  in  his  report  re-
 cently  circulated  to  the  hon.  Members.
 He  has  said  that  the  simplest  way  in
 which  the  Parliament  can  reverse  its
 influence  on  administration  from  a
 negative  one  to  a  positive  one,  would
 be  for  it  to  stop  looking  for  things  to
 critigise  but  to  begin  looking  for
 things  to  praise.  I  am  going  to  adopt
 this  approach.  I  congratulate  the
 present  Government  of  Travancore-
 Cochin  for  the  bold  and  imaginative
 step  it  has  taken  in  undertaking
 the  works  covered  by  Supplementary
 Demand  relating  to  the  original  De-
 mand—No.  37.  I  must  say  that  the
 Adviser  has  shown  drive  and  initia-
 tive  in  the  scheme  that  he  has  put
 forward  for  the  construction  &  civil
 stations  in  the  State.  There  were  not
 suitable  buildings  to"  house  public
 offices  and  because  of  expansion  in
 Government  activities,  proper  accom-
 modation  has  been  a  dong-felt  need
 There  has  been  deplorable  lack  of
 accommodation  in  the  principle  towns
 of  the  State.  I  have  great  pleasure  in
 supporting  this  as  it  is  a  step  in  the
 right  direction.  There  has  been  some
 criticism  in  the  Press  by  certain  lead-
 ing  public  men  that  the  construction
 of  these  buildings  is  intended  to  squ-
 ander  away  public  money.  I  do  not
 subscribe  to  that  view  and  I  think  it
 is  an  ill-founded  criticism.  From  the
 reports  appearing  in  the  newspapers,
 when  the  foundation-stones  were  laid
 for  the  construction  of  these  civil
 stations,  it  is  gathered  that  there  are
 as  many  as  53  offices  in  Kottayam  it-
 self;  a  good  many  of  them  are  in
 rented  buildings.  I  understand  that
 34  public  offices  can  be  accommodat-
 ed  in  the  building  when  the  construc-
 tion  is  complete.  It  is  also  intended
 to  bv'ng  in  all  district  offices  and
 sub-divisional  offices  to  one  and  the
 same  building.  Seven  types  of
 buildings  are  contemplated  for  resi-
 dential  purposes  for  the  staff  of  the
 various  offices.  In  Quilon,  there  are
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 52  Government  offices  scattered  all over  the  town:  The  present  district office  building,  I  understand,  incor-
 Porates  ag  many  as  29  offices.  Though the  expenditure  involved  is  large.  I do  not  think  that  the  policy  that  ‘has
 been  adopted  will  be  questioned  by
 this  House.

 There  is  an  additional  factor  also based  on  which  I  wil}  support  this.  It
 has  been  stated  that,  although  there
 are  several  development  projects  ull over  the  country  and  crores  are  being spent  in  various  parts,  as  far  as  my part  of  the  country  is  concerned,  the
 expenditure  is  comparatively  low.
 Because  of  that,  the  purchasing  power of  the  people  is  lessened.  There
 have  been  inflationary  tendencies  .in other  parts  of  the  country.  But,  the
 injection  of  purchasing  power,  as  far as  my  State  is  concerned,  has  ‘been
 comparatively  inadequate.  Schemes such  as  these  have  to  be  started to  solve  the  acute  problem  of  general unemployment.

 Having  said  that,  I  should  em-
 phasise  another  aspect  that,  in  bring- ing  forward  this  Demand  at  this  very late  stage,  the  Government  has  shown scant  courtesy  to  this  House.  The
 Budget  for  that  State  was  passed’  on
 45-5-56—I  think,  towards  the  close of  the  last  session.  After  having  pas- sed  that  Budget,  where  we  went  back to  our  constituencies,  we  were  ‘con-
 fronted  with  an  invitation  by  the Chief  Secretary  to  the  Government  of
 Travancore-Cochin  that  our  presence was  required  for  the  foundation-stone
 laying  ceremony  of  one  or  other  of
 these  civil  stations.  It  has  been’  an
 agreeable  surprise;  all  the  same,  it Was  a  surprise.  Although  only  a
 token  Demand  has  been  moved  in
 this  House,  the  expenditure  involved is  as  much  as  Rs.  U  lakhs:  ~Accord-
 ing  to  the  calculatidns’  made,  the  ex-
 penditure  for  the  construction  of
 civi]  stations  comes..to  about  Rs.  82
 lakhs,  of  which  only  Rs.  70  lakhs  will
 be  spent  during  the  current  year  and
 the  balance  of  Rs.  40  lakhs  is  for  the
 construction  of  police  quarters.  The
 total  Demand  granted  by  ‘this  House
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 on  (15-5-56  on  capital  account  for  civit works  was  Rs.  293  lakhs  or  near-
 about.  This  Supplementary  Demand comes  to  more  than  che-third  of  that
 amount.  It  cannot  be  that  these
 schemes  were  thought  of  and  sanc-
 tioned  after  the  passing  of  the  Budget on  15-5-56.  The  Government  had these  schemes  in  view.  The  reports are  that  soon  after  the  Adviser  ‘took
 charge,  he  saw  this  lack  of  accommo-
 dation  and  he  wanted  his  officers  to
 Prepare  schemes  immediately.  That is  all  very  good.  Having  prepared  the
 schemes,  before  launching  them—the
 amount  involved  is  more  than  one-
 third  of  the  entire  capital  Budget  for
 civil  works—the  sanction  of  the
 House  ought  to  have  been’  taken.
 This  House  is  now  faced  with  a  fait
 accompli.  I  vehemently  oppose  the
 manner  in  which  this  House  has  been
 treated  in  this  connection.’

 In  the  last  para  on  page 9  of  the  booklet  given  to
 us,  we  find  that  it  is  consi-
 dered  as  a  ‘New  Service’  and  correct-
 ly  so.  It  is  expenditure  on  the  cons-
 truction  of  great  and  important
 buildings.  It  reads  here:

 “A  sum  of  Rs.  6  lakhs  has  been
 advanced  from  the  Contingency Fund  in  G.  P.  No.........dated
 19-6-56.”

 If  this  amount  has  been  taken  from
 the  Contingency  Fund  as  late  as
 9th  June  ‘1956,  one  thing  is  sure  that
 the  schemes  have  been  sanctioned  be-
 fore  the  end  of  the  last  session.  If
 it  was  not  before  the  end  of  the-  last
 session,  if  the  amount  was  taken  on
 19-6-1956,  what  was  the  hurry?  Can-
 not  it  have-  waited  for  two  or  three
 weeks  more?  I-  déprecate  this  ten-
 dency.  It  is  clear  that  this  Adviser's
 rule  or  whatever  it  is,  would  conti-
 nue  so  far  as  the  State  of  Kerala  is
 concerned,  for  some  more  time  and
 I  hope  this  will  not  be  repeated.

 I  would  now  pass  on  to.  make  cer--
 tain  other.  observations.  In  the  last
 para  on  page  9,  it  is  stated:

 “This  ‘amount  and  ‘the  further
 ‘amounts  required  immediately  for...
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 implementing  the  scheme  can  be
 found  by  reappropriation  of  sav-
 ings  and  a  token  vote  alone  is
 now  required.”
 What  does  it  indicate?  Out  of

 Rs.  293  and  odd  lakhs  which  we  had
 sanctioned  for  capital  civil  works
 during  the  last  session,  as  mych  as
 Rs.  0  lakhs  will  now  be  taken  for
 this  purpose.  Necessarily  you  will
 have  to  cut  down  various  other  items
 which  have  been  included  in  the  items
 of  civil  works.  There  are  very  im-
 portant  urban  and  rual  water-supply
 schemes  included  in  this  sub-head
 8l—Capital  Account.  There  are  also
 drainage  schemes  and  important
 building  programmes.  So  I  wish  to
 express  the  anxiety  that  the  Mem-
 bers,  especially  from  that  State,  feel
 in  the  statement  that  has  been  made,
 that  this  amount  will  be  found  by  re-
 appropriation  of  savings.  I  am  aware
 of  the  fact  that  in  the  broadcast
 speech  of  the  Adviser  on  the  459
 August,  1956,  he  has  tried  to  allay  the
 fears  of  the  public  in  these  mat-
 ters,  because  fears  have  been  expres-
 sed,  that  if  several  lakhs  are  spent  on
 these  things  what  will  be  left  for  the
 other  schemes  which  have  been  in-
 cluded  in  the  Second  Five  Year  Plan
 and  also  included  in  the  budget  for
 the  current  year.  He.has  said  that
 not  a  single  scheme—this  is  what  he
 said  in  substance—included  in  the
 Five  Year  Plan,  and  for  which  sanc-
 tion  has  been  given,  will  be  affected
 by  this  step  that  Has  been  taken  by
 the  present  Government.  But  I  would
 request  an  assurance  from  the  Finance
 Minister  or  from  the  Home  Minister,
 when  they  reply  to  this  discussion,
 that  funds  will  not  be  lacking  for  any scheme  that  has  been  included  in  the
 Second  Five  Year  Plan  and  for  which
 Provision  has  been  made  in  the  bud-
 get.

 Sir,  I  think  it  may  not  be  difficult
 for  the  Government  to  find  amounts
 although  they  have  not  been  includ-
 ed  in  the  budget  for  the  current  year.
 The  Kerala  State  will  come  into  exis-
 tence  -on  the  Ist  of  November,  1956.
 Kerala  State  is  a  new  State  among
 other  some  such  States  according  to
 the  States  Reorganisation  Bill  which
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 we  have  passed.  On  the  coming  into
 force  of  the  new  Act,  the  budget
 that  we  have  sanctioned  on  the  450
 May  will  naturally  lapse.  But,  ac-
 cording  to  clause  7  of  the  States
 Reorganisation  Bill,  it  is  provided:

 “In  the  case  of  every  new
 State,  the  Governor,  or  Hajpra-
 mukh  of  the  corresponding  State
 may  at-any  time  before  the  ap-
 pointed  day  authorise  such  ex-<
 penditure  from  the  Consolidated
 Fund  of  the  new  State  as  he
 deems  necessary  for  any  period
 not  extending  beyond  the  3ist
 day  of  March,  1957:
 So  it  is  open  to  the  Rajpramukh

 in  this  particular  case  to  authorise
 any  expenditure  which  has  to  be  in-
 curred  before  the  3lst  day  of  March,
 ‘1957,  and  it  is  also  open  to  the  new
 person  who  comes  to  occupy  the  post
 ef  the  Governor  to  make  allotment,
 because  according  to  the  proviso  to
 that  clayse.it  is  provided:

 “Provided  ,that  the  Governor
 of  the  new  State  may,  after  the
 appointed  day,  authorise  such  fur-
 ther  expenditure  from  the  Con-
 solidated  Fund  of  the  State  ashe
 deems  necessary  for  the  said
 period.”
 The  object  with  which  I  invite  the

 attention  of  this  House  to  this  provi-
 sion  is  this.  Because  of  the  diversion
 of  funds  to  this'  particular  item,  pro-
 vision  has  to  be  made  in  the  burget
 that  would  be  prepared  by  the  pre-
 sent  Rajpramukh  or  by  the  new
 Governor  for  the  various  schemes
 that  have  been  drawn  up  for  the
 Second  Five  Year  Plan.

 The  object  with  which  these  civil
 stations  and  residential  quarters  is
 proposed  to  be  constructed  has  been
 narrated  in  the  explanatory  memo-
 randum  that  has  been  circulated  by
 the  Minister.  The  hon.  Minister  also
 referred  to  it  in  passing,  while  ex-
 plaining  the  object  of  these  Grants.
 According  to  the  explanatory  memo-
 randum  you  will  find  that  under  resi-

 programme  is
 to  construct  about  300  houses  under
 seven  different  categories  to  suit  the



 4555  Demands  for

 (Shri  A.  M.  Thomas]
 _requirements  of  all  grades  of  officers
 from  the  Collector  down  to  the  last
 grade  Government  servant.  The
 number  of  buildings  earmarked  for
 the  non-gazetted  public  servants  is
 about  200  out  of  the  total  number  of
 300.  Sir,  it  has  been  the  general  ex-
 perience—and  that  has  been  a  sub-
 jegt  matter  of  complaint  in  this
 House—that  even  in  the  matter  of
 construction  of  residential  quarters
 for  Central  Government  employees,
 the  people  who  really  get  preference
 are  the  gazetted  officers  and  high-
 salaried  officers,  but  with  regard  to

 “non-gazetted  officers  and  low-paid
 staff.  proper  attention  is  not  given.
 They  have  to  wait  for  years  to  get
 the  necessary  accommodation.  That
 tendency,  I  am  afraid,  is  also  indi-
 cated  in  this.  because  out  of  300
 houses,  00  houses  will  go  to  gazett-
 ed  officers  and  for  the  non-gazetted
 officers,  low-paid  staff,  chaprasis,
 clerks,  typists  and  others,  only  200
 houses  will  be  available.  That  means
 only  a  percentage  of  the  Government
 servants  in  the  lower  strata  will  get
 accommodation  under  this  scheme.  I
 should  like  to  emphasise  that,  as  far
 as  possible,  it  must  be  the  policy  of
 the  Government  to  find  accommoda-
 tion  for  the  low-paid  staff  before
 they  find  accommodation  even  for
 the  Collector,  I  should  say.

 Another  aspect  I  would  like  to
 emphasise  when  this  Demand  is  _be-
 ing  discuSsed  is,  whether  proper  at-
 tention  has  been  paid  to  the  archi-
 tectural  side.  We  have  to  bear  in
 ming  a  long  range  plan  when  we
 spend  such  huge  amounts  for  cons-
 truction  of  these  civil  stations.  As
 far  as  I  am  able  to  gather  from  this
 note,  except  with  regard  to  one  item,
 what  is  contemplated  is  to  construct

 these  quarters  and  office  buildings  in
 already  crowded  localities.  What  we
 have  to  bear  in  mind  is,  even  if  it
 is  a  town,  the  growth  and  expansion
 of  the  town.  As  far  as  possible,  in
 the  construction  of  these  civil  sta-
 tions  and  other  important  buildings,
 what  the  Government  has  to  see  is
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 to  have  new  townships  and  have
 these  constructions  in  the  ‘suburbs  of
 these  towns,  But  what  has  heen
 done?  Both:  in  Quilon  and  in  Kot-
 tayam  the  scheme  is  to  construct
 these  buildings  in  already  crowded
 localities.  I  am  glad  that  a  departure
 has  been  made  in  the  case  of  the
 eonstruction  of  district  quarters  for
 Trichur.  There  it  is  seen  that  the
 idea  is  to  have  them  in  a  village—
 Ayyanthol  by  name—and  acquire  30
 to  40  acres  of  land  to  provide  for  the
 construction  of  these  buildings.  That
 is  a  very  healthy  venture,  I  should
 say,  and  I  think  that  policy  ought  te
 have  been  adopted  in  the  case  of  the
 civil  stations  both  at  Quilon  and  Kot-
 tayam.

 When  I  emphasise  on  the  aspect
 of  having  these  constructions  in  the
 suburbs  and  to  build  up  new  town-
 ships,  I  have  the  case,  particularly,
 of  the  town  which  is  situated  in  my
 constituency,  namely,  Ernakulam
 town.  You  will  find,  Sir,  that  provi-
 sion  has  been  made  for  the  construc-
 tion  of  police  quarters  in  Ernakulam
 also.  My  information  is  that  Rs.  2
 lakhs  or  something  like  that  is  in-
 tended  to  be  spent  for  renovation  of
 the  A.R.  quarters  in  the  Ernakulam
 town.  These  buildings  are.  situated
 by  the  side  of  the  Shanmukham
 Road,.  the  principal  road  of  the
 Ernakulam  town.  There  have  been
 some  temporary  buildings  put  up
 there  during  the  time  of  war.  On
 that  very  same  site  new  buildings
 have  come  up.  Ihadthis  complaint
 against  the  Government  of  ‘Travan-
 gore-Cochin.  I  said  that  they  ought
 not  to  renovate  those  buildings  and
 have  permanent  structures  put  up
 there  in  the  place  of  the  temporary
 sheds.  It  is  an  elementary  principle
 which  we  have  to  bear  in  mind
 when  we  launch  upon  anew  big  cons-
 truction  scheme  in  a”  town,  that  it
 should  not  hinder  the  healthy  growth
 of  the  town.  The  town  must  be  in  a
 position  to  breathe  freely.

 Shri  Velayndhaa:  From  the  police
 atmosphere.
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 Shri  A.  M,  Thomas;  If  tha:  is  the
 sense  that  my  friend  can  follow  from
 what  I  said,  especially  after-  his  re-
 cent  visits  to  several  foreign  coun-
 tries,  I  do  not  know  what  benefit
 he  has  acquired  from  those  visits.
 What  I  wish  to  emphasise  is  this.
 When  new  constructions  are  sought
 to  be  made,  we  must  see  to  the  pro-
 per  development  of  the  town  in
 which  these  new  buildings  are  sought
 to  be  constructed.

 There  is  another  point  which  I
 want  to  emphasise.  I  want  to  know,
 in  this  connection,  whether  proper
 attention  has  been  given,  when  the
 Adviser  drew  up  these  schemes,  to
 the  most  congested  areas  of  Travan-
 core-Cochin.  I  am  aware  of  th>  fact
 that  the  object  with  which  these.
 schemes  have  been  prepared  is  to
 have  the  buildings  constructed  at  the
 district  headquarters.  I  wish  to
 know  from  the  Government  whether
 the  present  Travancore-Cochin  Gov-
 ernment  has  borne  in  mind  the  fact

 ‘that  there  are  certains  towns  where
 although  they  are  not  district
 headquarters,  there  is  greater
 overcrowding  than  in  headquarter
 towns  and  which  are  more  important
 than  the  headquarter  towns.  I  refer
 to  towns  like  Mattancherry  and
 Ernakulam.  Ernakulam  is  a  town
 which  is  more  than  a  district  head-
 quarter.  It  is  the  seat  of  the  High
 Court;  it  is  the  seat  of  the  District
 Court,  There  are  several  magis-
 trates’  courts  and  munsiffs’  courts
 also  there.  Besides,  there  are  seve-
 ral  offices  of  the  Central  Government
 as  well  as  offices  of  the  State  Gov-
 ernment  in  that  town.  I  fail  to
 understand  why  a  town  to  which  top-
 most  priority  should  have  been  given
 in  the  matter  of  construction  of
 a  eivil  station  has  been
 totally  ignored.  If  at  all
 there  is  any  town  in  Travancore-
 Cochin  to  which  more  attention  has
 to  be  given  in  the  matter  of  building
 construction,  it  is  Ernakulam.  But
 that  town  has  been  ignored  in  the
 schemes  that  have  been  drawn  up by  the  Adviser.
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 I  would  like  to  say  only  a  few

 words  ‘with  regard  to  the  other  items
 that  have  been  placed  before  the
 House.  One  demand  which  is  of
 considerable  importance,  as  has  been
 pointed  out  by  the  hon,  Minister,  is
 the  demand  relating  to  the  welfare
 of  Scheduled  CaStes  and  Scheduled
 Tribes.  I  wholeheartedly  support
 the  schemes  that  have  been  brought
 by  the  Government.  But  I  wish  to
 tell  the  House  one  important  aspect
 with  regard  to  thismatter.  With  re-
 gard  to  the  schemes  for  the  welfare
 of  Scheduled  Castes,  one  finds  that
 the  Government  has  not  been  vigilant
 in  the  matter  of  spending  the  money
 already  granted.  It  is  found  from
 page  6  of  the  Explanatory  Memo-
 randum  that  a  grant  of  Rs.  .5  lakhs
 was  also  sanctioned  by  the  Central
 Government,  but  that,  as  the  scheme
 was  pending  finalisation,  it  could  not
 be  implemented  last  year  and  the

 Government  of  India  have  now.  been
 requested  to  renew  the  sanction  for
 the  grant  in  1956-57.  So,  although
 there  was  a  central  grant  for  the  year
 (1955-56,  and  although  it  was  sanction-
 ed  late,  the  fact  remains  that  the
 sanction  was  there  for  1955-56;  all  the
 same,  the  Government  were  not  able
 to  spend  the  sanctioned  allotment.
 Waat  I  want  to  emphasise  is  that  this
 sort  of  implementation  should  not  be
 repeated  in  the  case  of  the  grants
 which  we  are  now  discussing.

 Again,  in  the  distribution  of  the
 various  projects  for  the  welfare  of
 the  Scheduled  Castes,  the  Govern-
 ment  will  have  to  see  that  the  pro-
 jects  are  distributed  on  an  equitable
 basis  throughout  the  State.  One  area
 or  one  particular  district  alone  should
 not  be  allowed  to  have  the  benefit  in
 this  respect.

 With  regard  to  the  schemes  for  the
 welfare  of  Scheduled  Castes  and
 Scheduled  Tribes,  I  understand  from
 the  Explanatory  Memorandum  _  that
 the  recommendations  of  the  Mackay
 Committee  which  was  appointed  by
 the  Travancore-Cochin  Government
 have  been  accepted  and  that  the  plans
 have  been  prepared  accordingly.
 It  is.  found  that  these  schemes



 4559  Demands  for

 ‘(Shri  A.  M.  Thomas.]
 will  not  only  benefit  the  tribal  people but  also  the  areas  which  are  not  now
 revenue-yielding,  as  far  as  the  Tra-
 vancore-Cochin  State  is  concerned,  be-
 cause,  some  of  the  projects  which  are
 going  to  be  started  now  are  in  places
 which  are  not  revenue-yielding, There  is  scope  for  increasing  the
 revenue  from  these  projects,  so  that
 there  cold  be  a  double  advantage.
 The  State  as  well  as  the  tribal  people will  be  benefited.  But  one  aspect
 may  kindly  be  borne  in  mind  and
 that  has  been-.emphasised  in  the  re-
 port  of  the  Mackay  Committee  also,
 namely,  the  increasing  necessity  of
 forest  and  water  conservation  and  the
 strict  suppression  of  timber  theft  and
 shifting  cultivation.  These  aspects
 should  be  borne  in  mind  when  these
 schemes  are  implemented.  I  under-
 stand  that  an  Advisory  Committee  has
 also  been  constituted  to  supervise  the
 working  of  these  schemes.  The  Ad-
 visory  Committee,  I  believe,  will  bear
 in  mind  the  recommendations  of  the
 Mackay  Committee.

 I  shall  now  refer  to  the  demand
 under  Public  Health.  I  do  not  dis-
 pute  the  necessity  of  converting  the
 dispensaries  into  public  health  units.
 It  is  a  step  in  the  right  direction.  But
 I  wish  to  emphasise  one  fact.  In  the
 last  budget  speech  of  the  Finance
 Minister  of  the  Travancore-Cochin
 State  it  was  stated  as  follows  at
 page  25:—

 “Fhe  National  Filariasis  Control
 Programme  is  to  be  continued
 next  year,  with  five  control  units
 and  two  survey.  units.  Only
 one  control  unit  is  now  function-
 ing”.
 The  problem  of  filariasis,  as  far  as

 the  Travancore-Cochin  State  is  con-
 cerned,  is  something  which  has  got
 to  receive  the  topmost  priority  in
 any  health  scheme  of  that  Govern-
 ment.  But  I  find  that  although  some
 attention  has  been  paid  to  this  as-
 pect  by  the  Central  Government,  the
 main  responsibility  vests  with  the
 State  Government  and  I  am  afraid
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 they  have  not  discharged  that  res-
 ponsibility.  There  is  a  branch  office
 of  the  Malaria  Institute  of  India  fun-
 ctioning  in  my  constituency.  When.
 I  visited  that  office  when  I  went  to.
 that  place  last  time,-I  was  able  to
 find  hundreds  of  people  flocking  to
 that  office  daily.  A  very  causal  sur-
 vey  that  hab  been  made  in  the  town
 and  in  the  neighbouring  places  re-.
 veals  that  as  much  as  15  to  80  per-
 cent  of  the  people  in  that  locality  are.
 suffering  from  filariasis.  Even  then,
 proper  attention  has  not  been  paid
 to  this  subject.

 Mr.  Speaker:  The  hon.
 has  taken  30  minutes.

 Shri  A.  M.  Thomas:  I  shall  finish
 with  one  more  point.  In  the  first
 Five  Year  Plan,  one  control  unit  as
 well  as  two  survey  units  were  sanc-
 tioned.  I  understand  that  owing  to.
 the  unwillingness  of  the  State  Gov-
 ernment  to  pay  proper  salaries  to
 those  who  may  be  recruited,  it  has
 not  been  possible  to  get  the  necessary
 personnel  for  running  these  units.
 There  is  no  use  of  sanctioning  the
 units  if  you  do  not  find  the  proper
 personnel.  In  the  Second  Five  Year
 Plan,  three’  control  units  have  been
 sanctioned,  andl  understand  that  the
 necessary  number  of  doctors  have  not
 been  recruited.  So,  I  will  invite  the
 attention  of  the  Home  Ministry  to
 this  fact  that  as  far  as  schemes  on
 public  health  are  concerned,  it  is  not
 enough  if  you  lay  down  the  schemes
 on  paper;  action  has  to  be  taken.  The
 necessary  personnel  have  to  be  re-
 cruited  and  proper  salaries  should  be
 given  to  the  doctors  who  are  recruit-
 ed.  Then  only  you  will  be  in  a  posi-
 tion  to  implement  the  schemes.

 Member

 ]  Pm.
 With  these  observations,  I  support

 the  demands  placed  before  the  House.
 Mr.  Speaker:  Hon.  Members  may

 indicate  what  cut  motions  they  are.
 moving.

 Shri  Punnoose  (Alleppey):  I  am.
 moving  all  of  them.

 |
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 Shri  Velayudhan:  I  have  given  no-
 tice  of  3  cut  motions;  I  am  moving  all
 of  them.

 Shri  N.  Sreekantan  Nair  (Quilon
 cum  Mavelikkara):  I  am  moving  all
 my  cut  motions.

 Mr.  Speaker:  All  the  eight  cut
 motions  on  the  Order  Paper  may  be
 moved.  I  will  call  Mr.  Punnoose
 now;  I  will  call  the  hon,  lady  Mem-
 ber  next,  I  will  give  5  minutes  to
 each.

 Shri  Punnoose:  From  30  minutes,
 the  limit  has  come  down  to  75  minu-
 tes;  it  is  rather  sudden.

 Mr,  Speaker:  Mr.  Thomas  has
 spoken  for  all;  there  is  no  party
 spirit  in  this..  There  are  three  more
 hon.  Members.
 Public  Health’  Department  in  Travan-

 core-Cochin  State
 Shri  Pumnoose:  [  beg  to  move:

 “That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not  ex-
 ceeding  Rs.  19,000  in  respect  of
 ‘Public  Health’  be  reduced  by Rs.  100.”

 Labour  problem  in  Travancore-_
 Cochin  State

 Shri  Punnoose:  I  beg  to  move:

 “That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not  ex-
 ceeding  Rs.  ‘H,12,000  in  respect of  ‘Labour  and  Miscellaneous’  be
 reduced  by  Rs.  100."

 Disapproval  of  Policy  regarding  new
 ackeme  put  forward  by  Travancore-
 Cochin  Government  with  regard  to
 office  buildings  and  residential  quart-

 ers.
 Shri  Punnoose:  I  beg  to  move,

 “That  the  demand  for  a  sup-
 plementary  grant  of  a  sum  not
 exceeding  Rs.  00  in  respect  of
 ‘Capital  Outlay  on  Civil  Works’
 be  reduced-to  Re.  aw
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 Functioning  of,  and  conditions  in,  the

 Hospitals  in  Travancore-Cochin
 Shri  Velayudhan:  I  beg  to  move.

 “That  the  demand:  for  a  supple-
 mentary  grant  of  a  sum  not  ex-
 ceeding’  Rs.  19,000  in  respect  of
 ‘Public  Health’  be  reduced  by
 Rs,  100.”
 Schemes  for  welfare  of  Scheduled
 Castes  and  Scheduled  Tribes  in

 the  State.
 Shri  Velayudhan:  I  beg  to  move:

 “That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not  ex-
 ‘ceeding  Rs.  11,12,000,  in  respect  of
 ‘Labour  and  Miscellanous’  be  re-
 duced  by  Rs.  100.”

 Disapproval  of  Policy  regarding  works
 undertaken  for  construction  of  office

 buildings.
 Shri  Velayudhan:  I  beg  to  move:

 “That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not  ex-
 ceeding  Rs.  00  in  respect  of
 ‘Capital  Outlay  on  Civil  Works’
 be  reduced  to  Re.  oa

 Inadequacy  of  measures  suggested  in.
 schemes

 Shri  N.  Sreekantan  Nair:  I  beg  to
 move:

 “That  the  demand  for  a  supple- mentary  grant  of  a  sum  not  ex-
 ceeding  Rs.  11,12,000  in  respect  of
 ‘Labour  and  Miscellaneous’  be
 reduced  by  Rs.  100."

 Disapproval  of  Policy  regarding schemes  which  involve  great
 wastage.

 Shri  N.  Sreekantan  Nair:  |  beg  to
 move:

 “That  the  demand  for  a  supple- mentary  grant  of  a  sum  not  ex-
 ceeding  Rs.  00  in  respect  of
 ‘Capital  Outlay  on  Civil  Works’
 be  reduced  to  Re.  aw
 Mr,  Speaker:  All  these  cut  motions are  before  the  House.
 Shri  Punnoose:  All  the  time

 Mr.  Thomas  was  speaking,  I  was
 trying  to  see  whether  I  can
 also  take  up  the  note  of
 ‘Praise,  as  he  has  done,  but
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 [Shri  Punnoose]
 Yir.  Thomas  himself  had  given  up  that
 tempo  of  praise  and  come  down  to  the
 plane  of  criticism.  He  criticised  the
 way  in  which  some  of  the  demands
 have  been  put  before  the  House.  I
 will  follow  one  example  set  by  him;
 I  will  take  the  last  demand  first  and
 after  that  the  other  demands.

 1-03  p.m.
 {SuamtatTr  SusHama  SEN  in  the  Chair]

 Rs.  l  crore  are  going  to  be
 spent  on  the  construction  of  build-
 ings  required  for  the  District
 ‘Headquarters  and  Civil  and
 Police  Lines  and  we  are  asked  to  vote
 a  token  demand  of  Rs.  100.  This  new
 service  business,  as  it  is  described,  has
 been  brought  in  a  very  surreptitious
 manner—excuse  me  for  saying  so—
 with  the  deliberate  intention  of  not
 giving  an  oceasion  to  the  Parliament
 to  discuss  it.  This  House  or  any  House
 which  can  claim  to  represent  the  peo-
 ple  has  to  discuss  the  principle  and
 the  policy  behind  it.  Here  the  new
 service  comes;  the  Government  are  al-
 ready  committed  to  it  and  we  are  ask-
 ed  to  okay  it.  Where  can  we  discuss
 it?  Where  is  the  occasion  to  discuss
 the  whole  principle?  They  are  going
 to  build  nuge  constructions  for  civil
 offices  and  also  residential  quarters.
 for  the  Government  servants.  There
 is  nothing  wrong  in  it;  but,  to  accept
 it  as  something  very  axiomatic  and
 being  clear  in  itself  is  completely
 wrong.  Mr.  _Thomas  was  asking  for
 such  a  building  in  Ernakulam;  I  wish
 his  request  is  granted.  But,  what  has
 happened  today?  This  has  created  a
 great  amount  of  apprehension  in  the
 public  mind  and  there  have  been  cri-
 ticisms  from  all  round.

 We  also  would  like  to  have  hand-
 some  buildings  and  residential  quar-
 ters  for  the  Government  servants,  es-
 pecially  those  who  are  low-paid.  But,
 what  iz  now  being  undertaken  is  the
 construction  of  huge  buildings  which,
 according  to  me,  will  be  unpardonable
 for  the  Government  of  our  State  to
 undertake  at  the  present  juncture.  If
 sense  of  priority  and  proportion  is  the
 taall-mark  of  wisdom,  I  am  .  afraid
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 somebody  there  is  suffering  very  much
 from  the  lack  of  it.  For  a  State  with
 a  total  yearly  revenue  of  Rs.  9  crores,
 to  spend  off-hand  without  consulting
 and  getting  the  principle  approved  by
 a  representative  body  Rs.  l  crore  and
 more  on  buildings—it  is  not  also  in-
 cluded  in  the  Five  Year  Plan—is
 something  very  improper,  according
 to  me.  On  my  part,  I  do  not  like  these
 big  buildings;  I  think  it  would  be.
 much  better  if  we  have  small  beauti-
 ful  buildings.  Mr.  Rau  the  present
 adviser,  seems  to  belong  to  the  old
 school  and  having  been  accustomed
 seeing  these  big  buildings,  perhaps
 he  wants  to  have  a  replica  of  them,
 what  we  may  call,  Rau’s  memorial
 and  memorials  of  the  President’s  rule
 in  our  State  where  unemployment  is
 rampant  and  all  sorts  of  problems
 baffle  the  people  and  the  Government.
 I  think  this  ought  to  have  been  taken
 up  only  after  sometime  after  certain
 things  have  been  done.  For  instance,
 Mr.  Thomas  was  speaking  about
 health  services.  There  is  a  complaint
 from  all  over  that  there  is  no  proper
 medicine  and  only  a  meagre  quantity
 of  medicine  is  available  in  any  of  the
 hospitals,  including  the  General  Hos-
 pital.  It  has  been  published  in  res-
 ponsible  papers  and  referred  to  by
 responsible  spokesmen.  We  have  to
 look  into  that  matter.  Then,  we  have
 got  a  latge  number  of  schools.  It  may
 be  news  to  the  Minister  that  almost
 every  year  during  the  rains,  one  or
 two  buildings  collapse  and  two  or
 three  children  die.  Mr.  Rau,  or  any-
 body  who  is  responsible,  should  look
 to  those  things  first,  before  thinking
 of  raising  huge  constructions.  Not
 that  we  should  not  have  huge  build-
 ings,  but  we  shall  have  them  after
 sometime,  after  looking  into  more  im-
 portant  things.

 Then,  there  is  the  question  of  build-
 ing  new  industries  and  putting  the
 existing  industries  on  a  healthy  basis.
 All  these  things  had  to  be  done  before
 the  construction  of  huge  buildings  can
 be  undertaken.

 We  are  against  constructing  houses
 for  high-salaried  officers.  If  an  officer
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 is  paid  some  handsome  salary,  some
 private  owner,  who  has  spent  some
 money  and  built  a  house,  will  get  a

 t  reasonable  rent  from  the  officer.  Why
 should  big  sums  of  money  be  spent
 en  building  houses  for  Collectors  and
 ethers?  It  is  entirely  wrong  to  com-
 pare  the  conditions  existing  in  a  small
 State  like  Travancore-Cochin  with
 the  all-India  services.  Here  a  large
 number  of  the  officers,  99  per  cent  of
 them,  never  belong  to  this  particular
 area;  they  come  from  far-off  places.
 But  in  our  State,  a  huge  percentage
 ef  officers  and  others  in  the  lower

 §  services  come  from  areas  nearabout;
 they  can  stay  in  their  own  houses.  I
 know  a  large  number  of  officers  and
 Government  employees  residing  in  the
 house  of  somebody  related  to  them  and
 economising  in  that  way.  Therefore,
 this  expenditure  on  raising  buildings,
 especially  for  high-salaried  officers,  is
 not  justified;  I  totally  oppose  it.  The
 whole  thing  has  to  be  looked  into  and
 discussed  threadbare  as  to  what  type
 of  buildings  we  should  have,  to  what
 type  of  officers  they  should  be  allot-
 ted  etc.  To  have  buildings  for  Gov-
 ernment  offices  scattered  here  and
 there  in  the  town  is  not  proper.  A
 public  office  means  a  small  township
 developing  around  it  automatically.
 To  have  all  the  public  offices  collected
 in  one  place  means....

 Mr,  Chairman:  The  hon.  Member
 will  address  the  Chair.

 »

 Shri  Punnoose:  I  wanted  to  impress
 on  the  Minister.

 Therefore,  to  have  all  these  govern-
 ment  offices  in  one  place  cannot  be
 considered  as  a  very  urgent  necessity.
 I  believe,  the  Government  will  take
 note  of  the  criticisms  coming  from  all
 sections  of  the  House  in  the  matter.

 I  want  to  speak  a  few  words  about
 the  other  Demands  briefly.  On  De-
 mand  No.  IX,  “General  Administra-
 tion”,  I  would  like  to  ask  one  question and  I  hope  I  will  get  a  reply  from  the
 Minister.  It  is  almost  six  months  now
 since  the  Government  has  been  work-
 ing  according  to  the  budget  which  we
 passed  a  few  months  back.  I  would
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 like  to  know  what  is  the  position  to~
 day.  What  about  the  money  we  have
 allotted?  How  much  have  they  spent?
 I  am  not  asking  this  question  for  the
 sake  of  asking  a  question  for  it  is  a
 well-known  fact  that  there  every  year
 large  sums  of  money  allotted  for  pub-
 lic  expenditure  lapse  at  the  end  of  the
 year.  In  1952-53,  according  to  the
 Audit  Report,  almost  5  to  8  per  cent
 of  the  entire  allotment  lapsed.  I
 would  like  to  know  from  the  hon.
 Minister  how  much  of  the  allotted
 money  has  been  spent  there  and  whe-
 ther  the  Government  there,  the  ad-
 viser's  regime,  is  only  performing  the
 formality  in  parliamentary  practice  by
 putting  in  these  Demands,  Supple-
 mentary  Demands,  and.  going  on
 spending  as  they  choose.  I  would
 naturally  expect  the  Minister  to  re-
 Ply  whether  these  Supplementary
 Demands  are  really  out  of  necessity,
 whether  the  amounts  allotted  are  be-
 ing  spent  and  whether  at  the  end  of
 the  year,  as  in  the  past,  big  amounts
 wil!  lapse.

 With  regard  to  the  “General  Admi-
 nistration”,  I  know  this  is  not  the  oc-
 easion  to  discuss  the  principle  or  the
 policy  as  such,  here  it  is  stated  that
 additional  staff  is  needed  and  to  pay
 them  amount  under  this  Demand  is
 needed.  We  are  told  that  when  the
 Adviser  took  charge,  he  held  a  press
 conference  where  he  stated  that  he
 was  going  to  do  one  or  two  very  im-
 Portant  things.  One  was  that  he  was
 going.  to  fight  corruption  and  root  it
 out.  Secondly,  he  said  he  was  gear-
 ing  up  the  administration  and  bring
 it  into  par  with  the  required  stand-
 ards.  I  would  like  to  know  how  things
 stand  now  and  how  far  the  gearing
 up  has  progressed.

 A  number  of  officers  have  been  im-
 ported  from  outside  the  State.  On
 Principle  I  do  not  object  to  the  neces-
 sary  experts  being  got  from  outside
 the  State  for  our  States  are  only  for
 administrative  convenience  and  India
 is  one  and  whenever  necessary  we
 should  bring  them.  Mr.  Bombawale
 was  taken  there.  Even  our  Ministers
 paid  him  a  compliment  by  saying  that
 he  was  one  of  the  best  in  India  to
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 fight  corruption  etc.  Then  they  have
 got  a  Joint  Adviser  and  then  some
 experts  have  also  been  brought  in,
 They  were  all  talking  of  the  anti-
 corruption  activities.  I  am  talking  of the  gearing  up  for  which  money  is asked  now.  They  said  they  are  go-
 ing  to  prosecute  people  against  whom

 corruption  has  been  alleged.  I  would like  to  know  what  the  Present  situa- tion  is.  Articles  and  statements  came in  various  papers  with  regard  to  the
 large-scale  corrupt  practices  like.  the
 cutting  of  timber  from  Government
 reserve  forest  worth  crores  of  Tupees. Mr.  Sivadas  gave  facts  and  figures, data  in-papers  and  it  caused  a  flutter
 and  the  Joint  Adviser  stated  that  he  is
 going  to  take  drastic  steps.  Ndw  we
 are  told  that  all  this  is  going’  to  end in  a  departmental  enquiry.  Every-
 body  who  knows  the  history  of  the
 departmental  enquiry  in  that  State
 knows  that  a  departmental  enquiry

 .there  means  the  exoneration  of  the
 culprit  and  much  more  additional  ex-
 penditure  for  the  Government  trea-
 sury.  I  request  the  hon.  Minister  to
 take  up  this  question  of  corruption
 earnestly,  look  into  the  case  and  order
 a  public  enquiry  with  regard  to  this
 timber  business.

 Then  it  was  stated  that  the  records
 of  many  officers  are  being  looked  into
 and  many  corrupt  practices  have  come
 to  the  notice  of  the  Adviser.  People
 expected  much  and  there  was  lot  of
 press  conferences,  publicity  statements
 ete.  After  all  this  labour  ‘the  pro-
 verbial  rat  has  come  out.  Now  what
 has  happened  is  that  a  peon  of  the
 University  Office  has  been  arrested.
 This  is  what  has  happenéd.  The  Ad-
 viser,  the  Joint  Adviser,  the  experts
 and  the  gearing  up  of  the  administra-
 tion  to  root  out  corruption  has  ended
 in  the  arrest  of  a  peon  in  the  Univer-
 sity  Office,  I  am  also  told  that  a
 teacher  somewhere—I  do  not  exactly
 remember  the  details—has  been  sus-
 pended  in  connection  with  the  leakage
 of  question  papers.  Big  things  go  un-
 noticed  and  only  small  people  are
 caught  with  the  result  that  a  feeling
 is  created  in  the  people  that  Rau's
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 Government  is  working  with  -an  eye on  the  coming  elections.  I  would  like to  know  whether  Government  are  go-  +
 ing  to  take  these  things  seriously  and to  find  out  the  culprits  and  to  bring them  to  book  for  so  much  of  public money  has  been  squandered  and  so much  has  ‘been  stolen.  Government should  take  very  strong  steps  in  these
 matters.

 Demand  No.  XIX  is  about  public health  and  primary  health  units.  I need  not  repeat  that  the  condition  of
 public  health  services  in  the  State  is  \
 very  unsatisfactory  and  the  establish- ment  of  these  primary  health  units will  be  very  weléome.  But  what  hap- Pens  is  that  in  areas  where  they  are most  required,  they  are  not  given.  As Mr.  Thomas  has  stated,  in  the  coastal areas  of  the  State,  people  suffer  from filaria  and  other  diseases.  But  noth- ing  has  been  done  in  the  case  of
 Ernakulam  and  other  places.  These
 units  should  work  throughout  the State  and  I  would  only  be  too  happy if  larger  amounts  are  allotted  for  that.

 Then  there  is  Demand  No.  XXV
 “Miscellanous  Departments  A.  Labour and  Emigration  (d)  Development Schemes”  and  Demand  No.  XXXVI
 “Capital  Outlay  on  Industrial  Develop~  *
 ment  (c)  Miscellaneous—Acquisition of  lands  to  be  leased  out  to  Industrial
 Concerns”  etc.  Then,  in  Demand  No,
 XXXVI,  the  demand  is  only  for
 Rs.  3,500.  Am  I  to  understand  that
 they  could  not  find  the  money  from
 the  other  allotments?  They  have
 found  it  possible  to  get  large  amounts
 for  these  new  services  by  making
 changes  here  aad.there  in  the  original
 allotment.  This  sum  of  Rs.  3,500  could
 easily  be  found.

 Shri  A.  M.  Thomas:  It  has  been
 spent  from  the  Contingency  Fund.
 The  amount  will  have  to  be  put  in
 there.

 Shri  Punnoose:  This  amount  of
 Rs.  3,500  is  to  be  replaced  now.  Tak-
 ing  the  condition  of  the  industries  and
 the  labour  situation  in  the  State,  we
 would  have  expected  the  Government

 4
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 to  place  a  demand  for  a  larger  amount
 to  solve  some  of  the  very  important
 problems.  For  examoule,  after  the  dis-
 cussion  of  the  last  Budget  of  the  State
 a  few  months  back,  the  situation  has
 not  improved.  On  the  other  hand,  the
 labour  situation  has  become  ‘more
 acute,  Our  position  in  regard  to  in-
 dustries  has  also  become  more  un-

 satisfactory.  It  is  well  knewn  to
 everybody  that’  in  the  cashew  indus-
 try,  there  is  a  great  slump  or  unem-
 ployment.  Factories  have  been  closed
 and  50,090  workers  are  now  out  of
 employment.  This  is  a  big  problem.
 I  was  looking  into  the  demands  to  see
 whether  any  amount  is  demanded  to
 meet  that

 sity
 tion.  Also  there  is  the

 case  of  the  cOir  industry.  That  has
 been  in  a  chronic  crisis  for  several
 years'‘now.  Nothing  has  been  done.
 Every  month,  the  number  of  unem-
 ployed  increases.  We  excepted  that
 a  new  demand  would  have  been  made
 to  improve  that  industry.  But,  it  has
 not  been  done.
 an  occasion  to  request  the  Minister
 to  look  into  all  these  matters  imme-

 “diately  and  do  something  that  would
 give  relief  to  the  people  immediately.

 I  have  not  much  more  to  say  with
 regard  to  these  demands.  The  more
 important  thing  is  this.  There  is  a
 growing  feeling  among  the  people  that,
 in  spite  of  the  hopes  that  the  Adviser's
 regime  tried  to  raise  in  the  beginning,
 they  do  not  stand  to  gain  anything,
 but  that  under  the  Adviser's  regime,
 things  are  becoming  worse  and  the
 Central  Government  is  not  paying  any
 attention  to  the  big  problems  that
 confront  the  State.  I  wish  that  these
 problems  are  attended  to  by  the  Min-
 istry.
 ‘4-22  P.M.
 [Mr.  Deruty-Speaker  in  the  Chair)

 There  is  a  demand  for  capital  out-
 lay.  I  would  request  the  Minister  to
 look  into  the  industrial  problem.
 There  are  certain  Gpvernment-run
 industries  in  that  State.  The  condi-
 tion  of  all  these  industries  is  far  from
 satisfactory.  Most  of  these  industries,
 for  example,  ply-wood,  rubber  factory,
 ceramics,  have  been  running  at  a  loss.

 We  would  make  this
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 Every  year,  the  loss  is  recurring.
 Who  is  responsible  for  this?  The
 Chief  Secretary  and  certain  other  Se-
 cretaries  are  running  them.  Just  now,
 I  saw  a  copy  of  a  press  release  given
 by  Shri  .M.  C.  Shah  when  he  visited
 the  State.  He  said  that  some  expert
 should  be  asked  to  go  into  these  in-
 dustries.  My  hon.  friend  Shri  Mat-
 then  would  be  happy  that  Govern-
 ment  industries  are  going  to  dogs  be-
 cause  he  always  complains,  why  na-
 tionalisation.

 Shri  Matthen  (Thiruvellah):  I  pro
 test.

 Shri  Punnoose:  It  would  appear
 that  men  of  his  frame  of  mind  are
 managing  these  industries  in  order  to
 ridicule  and  condemn  the  very  idea
 of  nationalisation.

 Shri  Matthen:  I  advocated  nationa-
 lisation  of  insurance  for  the  last  three
 years.

 Shri  Punnoose:  I  hope  he  will  stick
 to  that.  It  is  a  good  page  that  he  is
 turning.

 Mr.  Deputy-Speaker:
 for  continuance.

 Sbri  A,  M.  Thomas:  Fight  between
 uncle  and  nephew.

 Shri  Puonnoose:  Yes;  my  Congress
 uncle.

 All  these  industries  have  to  be  im-
 mediately  looked  into  and  put  on  a
 sound  basis

 Kumari  Annie  Mascarene  (Trivand-
 rum):  Mr.  Deputy-Speaker,  I  take  this
 opportunity  to  review  the  Presiden-
 tial  rule  in  Travancore-Cochin  State.
 It  started  five  months  back.  For  the
 period,  I  am  glad  to  admit  that  the
 Presidential  ‘rule  has  proved  much
 better  than  its  predecessor  Govern—
 ment  though  it  may  have  many  de-
 fects  in  it.  I  support  these  grants,
 with  a  few  remarks.

 ‘No  promise

 As  an  administrator,  the  represen-
 tative  of  the  President  ought  to  have
 looked  into  the  fundamental  prob]
 confronting  the  common  man  today.
 Ever  since  the  Presidential’  rule  has
 begun,  the  prices  especially  of
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 the  food  commodities  have  risen
 wery  high,  almost*  to  the  ceil-
 ing  prices.  The  conditions  of  war
 days  as  far  as  food  prices  are  concern-
 ed,  are  returning.  I  wish  to  ask  the
 Home  Minister  whether  his  Ministry
 has  taken  any  steps  to  bring  down
 prices  or  to  enquire  into  the  rise  of
 Prices  in  the  State.  Rice  has  gone  up
 in  price.  When  rice  goes  up  in  price,
 all  other  commodities  go  up  and  the
 poor  man  finds  it  a  problem  to  live  in
 that  State.  Rice  has  been  coming
 from  other  States.  Now  that  the
 Kerala  State  is  taking  shape,  the  gra-
 nary  of  Travancore-Cochin  is  slowly
 passing  away  from  our  hands.  If  now,
 before  it  passes,  the  condition  is  this,
 what  will  be  the  condition  after  three
 or  four  months,  when  the  Kerala  State
 takes  its  shape?  I  feel  that  the  rise
 in  the  prices  of  food  commodities  is
 not  natural.  It  is  due  to  exploitation,
 perhaps,  by  the  Government  itself  or,
 if  I  am  not  mistaken,  by  the  Certral
 Government's  policy  of  controlling
 prices.

 I  am  glad  that  this  Government  has
 taken  up  a  grand  building  scheme.  I
 am  not  for  recommending  the  cons-
 truction  of  very  small  buildings,
 though  they  may  be  useful  to  the  pub-
 lic.  Now  that  the  Second  Five  Year
 Plan  has  come  into  force  and  we  have
 had  nothing  in  the  First  Five  Year
 Plan,  it  is  better  that  we  start  to
 build  up  the  country  on  a  grand  scale
 slowly,  but  surely.  The  programme
 involves  a  comprehensive  scheme  of
 buildings  for  officers,  especially  for
 the  police.  I  request  the  Government
 to  pay  attention  to  the  buildings  for
 officers:  who  receive  a  small  pay.  The
 policemen,  especially  in  the  Travan-
 core-Cochin  State,  have  no  housing
 accommodation.  From  the  very  small
 salary  that  they  receive,  they  have  to
 house  themselves  in  the  cities,  This
 leads  them  to  corruption,  to
 persecuting  the  poor  man.  If
 they  are  given  a  proper  salary,
 if  they  are  given  housing  accom-
 modation,  I  feel  that  the  administra-
 tion  of  the  Travancore-Cochin  State
 will  have  a  better  and  higher  morale.
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 I  have  to  invite  the  attention  of  the
 Government  to  one  or  two  facts  which
 are  rather  disquieting.  I  have  been
 visiting  the  hospitals  recently.  There
 is  an  amount  here  for  public  heatth.
 To  my  great  dismay  I  have  noticed  a
 certain  change  in  the  phase,  not  in  the
 face  but  in  the  phase,  of  patients.  I
 walked  from  one  end  of  the  hospital
 to  the  other,  especially  the  hospital
 for  women  and  children,  and  I  noticed
 there  is  only  one  kind  of  stereotyped
 patients.  They  are  either  small  child-
 ren  in  the  hospital  or  women  suffer-
 ing  uniformly  from  uterine  diseases
 and  no  other  pati  A  year  ago  I
 had  visited  the  peewrd  4  and  noticed  it
 was  full  and  overflowing  with  all
 kinds  of  diseases,  patients  of  all  kinds.
 but  now  there  is  only  one  single
 stereotyped  disease  treated  in  the  has-
 pital  and  only  children  of  a  particular
 age  and  nobody  else.  I  ask  the  re-
 presentative  of  the  Home  Ministry

 -whether  the  doctors  are  eating  up  the
 patients  or  the  patients  are  going  out
 to  some  other  world.  Where  are  they?
 I  am  representing  that  city.  I  have  a
 right  to  ask  you  what  is  happening  to
 the  patients.  This  is  not  a  foundation
 for  a  lasting  Government,  nor  a  last-
 ing  society.

 With  regard  to  nepotism  in  the
 State,  I  thought  that  when  Presiden-
 tial  rule  came  into  existence  all  the
 nepotism  that  existed  under  the  Con-
 gress  Government,  the  corruption  and
 degeneration  would  come  to  a  stop.  I
 must  admit  that  the  Rau  Government
 started  quite  all  right.  There  was  a
 scheme  to  fight  corruption.  ‘It  was
 working  very  well  and  the  people  in
 the  City  had  told  me  that  they  were
 more  satisfied  with  the  Rau  Govern-
 ment  than  with  its  predecessor.  But
 recently  I  have  been  listening  to  ap-
 pointments  and  promiotions  being
 given  without  any  sound  principle.  I
 request  the  Home  Ministry  to  look  in-
 to  the  matter.  Even  if  you  do  not
 practise  it  at  the  Centre,  please  see
 that  it  is  practised  in  Travancore-
 Cochin  State  which  is  such  a  crowded
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 and  poor  State  where  the  people  are
 suffering  so  much.

 Shri  Matthen:  Can  the  hon.  lady
 Member  cite  one  or  two  instances
 of  nepotism  after  the  Rau  administra-
 tion—concrete  cases,  not  a  general
 observation?

 Kumari  Annie  Mascarene:  One  Mr.
 Alexander's  nephew  was  holding  a
 small  office,  and  he  has  now  been
 promoted  to  a  much  higher  office  not
 due  to  him.  I  ask  you  to  go  and  en-
 quire  and  if  you  have  any  influence
 with  your  party  Government  to  see
 that  he  is  removed.

 Shri  N,  Sreekantan  Nair:  He  is  the
 Central  Deputy  Secretary's  brother-
 in-law.

 Kumari  Annie  Mascarene:  Per-
 haps  related  by  kith  and  kin  to  Shri
 Matthen  himself.

 Shri  Matthen:  That  is  all-

 Kumari  Annie  Mascarene:  I  am
 here  to  speak.  The  hon.  Member  is
 not  to  dictate.

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  wanted  one  instance  and  that  ha?
 been  given.

 -Kumazi  Annie  Mascarene:  Thai
 one  instance  is  dezenerating  to  the
 Member  himself.

 Shri  Matthen:  |  protest.
 Mr.  Deputy-Speaker:  The  hon.  Mem-

 ber  shall  not  go  into  personal  refer-
 ences.  The  hon.  Member  only  wanted
 an  instance.  He  doubted  whether
 any  nepotism  had  taken  place.  Wher
 she  had  made  that  point,  she  ought
 to  have  been  content  with  that,  that
 she  has  scored  a  point,  and  not  go  into
 persona]  matters.

 Kumar,  Annie  Masearene:  I  submit
 to  your  ruling,  but  the  hon.  Member
 has  no  business  to  provoke  me  more
 by  probing  into  another  instance.  He
 is  in  Travancore  himself;  he  can  go
 and  enquire.

 Mr.  Deputy-Speaker:  The  Chair
 has  answered  that  point.  Why  should
 the  lady  Member  get  provoked  over
 a  trifle?
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 Kumar;  Annie  Mascarene:  [I  was
 speaking  about  the  corruption  inere.
 It  was  not  quite  so  bad  as  it  was  in  the
 Congress  Government's  days.  It  had
 much  improved,  but  recently  some
 interested  Members  of  Parliament  have
 been  going  and  influencing  the  present
 Administrator,  and  when  you  go  twice.
 thrice  and  four  times,  of  course  the
 Administrator  is  forced  to  concede  anv
 that  is  how  now  corruption  is  getting
 into  that  Government.

 Shri  M.  C.  Shah:  May  I  point  out
 that  this  is  not  the  general  discussion
 of  the  budget  because  there  are  only
 three  Supplementary  Demands  and
 they  are  being  debated  here.  So,  J
 would  very  humbly  draw  your  atten--
 tion  to  this  fact.

 Mr,  Deputy-Speaker:  The  hon.  lady
 Member  and  also  the  other  Members
 who  are  called  subsequently  will
 kindly  bear  that  in  mind.

 Kumari  Annie  Mascarene:  I  have
 not  taken  so  much  time  as  my  prede-
 cessor.  Yet,  ag  there  is  no  legislature
 in  Travancore-Cochin  State  and  we
 are  the  only  accredited  representatives
 of  that  State,  if  we  canrot  speak  ou‘
 what  the  State  wants  to  the  Central
 Government,  I  wonder  how  we

 Mr,  Deputy-Speaker:  Order,  order
 That  is  all  right  that  the  State  has  no
 legislature  of  its  own,  but  we  will  dis-
 cuss  ag  the  things  come  to  us.  We
 cannot  be  irrelevent  simply  because
 there  is  no  legislature.  What  we  have
 got  today  tha;  we  might  discuss  this
 day.  When  we  get  the  rext  item.
 then  we  can  discuss  that.  Therefore,
 hon.  Members  have  to  be  relevent.

 Kumar]  Annie  Masearene:  I  sup
 mit  to  the  Chair.

 Then  I  wish  to  invite  the  attention
 of  the  Government  to  the  unemploy-
 ment  problem.  It  is  good  that  they
 have  started  buildings.

 Shri  M.  ron  Shah:  On  a_  point  of
 order.  No  question  of  policy  can  be
 discussed  on  these  Supplementary
 Demands.
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 Kumari  Annie  Mascarene:  |  was
 just  saying  with  regard  to  the  building
 schemes  and  the  unemployment  prob-
 lem.  I  wonder  how  the  Minister  ca!
 interfere  in  my  placing  before......

 Mr,  Deputy-Speaker:  We  should
 confine  ourselves  to  the  items  that  we
 have  got  before  us.

 Kumari  Annie  Mascarene:  There  is
 a  Demand  for  buildings.

 Mr.  Deputy-Speaker:  The  Demana
 for  buildings  is  there  and  the  adui-
 tional  Demand  can  be  questioned  as  to
 why  it  has  arisen,  but  not  the  policy
 or  the  question  of  making  grants  be-
 cause  the  grants  have  already  been
 made  during  the  original  Budget.
 Therefore,  the  present  discugsiun
 should  be  confined  to  that  additional
 sum,  and  why  it  has  become  necessary
 now  to  ask  for  supplementary  sums,
 unless  there  is  a  new  Demand  or  a
 new  item.

 Kumari  Annie  ..Mascarene  I  am
 hot  going  to  any  new  Demand  nor  am
 I  going  outside  the  sphere.  I  am  just
 repeating  what  my  predecessors  have
 spoke:  with  regard  to  buildings

 Mr.  Deputy-Speaker:  I  am  ‘sorry,
 if  there  had  been  a  lapse  on  my  part,
 that  should  not  be  repeated

 Shri  Punnoose:  There  was  no  iapse,
 because  this  ig  a  new  Demard.  It  is
 said  there.

 Mr.  Deputy-Speaker:  But  the  lady
 Member  is  giving  the  argument  that
 she  ig  dealing  with  a  subject  which
 has  been  dealt  with  by  others.  She
 should  say  this  is  relevent  so  for  as
 this  item  is  concerned.

 Kumari  Annie  Mascarene:  Also  as
 far  as  this  new.  policy  is  concerned,  I
 was  going  to  say  that  it  was  a  solu-
 tion  for  the  unemployment  problem,
 and  the  Minister  will  not  allow  me  to
 say  it.

 Shri  Punnoose:  Because  he  knows
 Tt  is  not  a  fact.

 Kumari  Annie  Mascarene:
 be.  That  is  the  truth  about  it.

 It  may
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 With  regard  to  the  unemployment

 problem  I  repeat  that  the  Government
 today  is  confronted  with  50,000
 labourers  without  work  in  the  cashew-
 nut  industry.  Hitherto  no  step  has
 been  taken.  Perhaps  Government  is
 considering  to  take  some  serious  step.
 The  fault  is  not  due  to  the  Govern-
 ment  itself.  It  ig  due  to  the  lack  ™
 nuts.  We  were  getting  nuts  from
 abroad.  Now  we  are  not  getting  nuts
 from  abroad.  The  Government  would
 do  well  to  start  encouraging  the  growtr
 of  cashew-nut  trees  in  our  own  State.
 There  are  already  big  cashew-nut  es-
 fates,  but  they  have  not  got  prover  en-
 couragement.  If  we  can  vay  some
 attention  to  them  and  make  them  self-
 sufficient,  that  would  be  a  good  thing.
 If  Government  can  have  a  scheme  for
 encouraging  the  cashew-nut  industry,
 that  will  be  very  much  welcome.  for,
 in  that  case.  the  unemployment  pr<b-
 lem  will  not  be  so  grievous  in  the  State
 as  it  is  today.

 On  the  whole,  I  must  admit  that  the
 present  administration—subject  to  the
 few  remarks  that  I  have  offerea—is
 much  better  than  what  was  there  pre-
 viously,  under  the  previous  Govern.
 ment.  But  if  Government  can  _  re-
 medy  these  grievances,  bring  down
 the  prices,  and  also  put  through  the
 building  schemes  which  have  already
 been  taken  on  hand,  they  can  do
 much  better  service  ‘to  the  people.

 Mr.  Deputy-Syeaker:  Now,  Shri
 Matthen.

 Sbri  Velayudhan:  The  main  Supple-
 mentary  Demand  for  Grant  relates  to
 the  welfare  of  the  Scheduled  Castes.
 as  was  stated  by  the  Minister  him-

 Mr.  Deputy-Speaker:  But  the  hon.
 Member  remained  outside  the  House.

 Shri  Velayudhan:  No,  I  was  here.
 Mr.  Deputy-Speaker:  I  could  not

 see  the  hon.  Member  in  his  seat.

 Shri  Velayudhan:  I  was  here.

 Mr,  Deputy-Speaker:  I  can  «xe*
 that  he  wags  not  here.  Now,  {  nave
 called  Shri  Matthen.  Perhaps,  the
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 hon,  Member  will  now  have  t)  wait
 much  longer  than  he  feared.

 Shri  Matthen:  I  am  sorry  the  hon.
 lady  member  made  some  personal
 remarks.  The  other  day  the  Speaker
 remarked  that  Members  of  the  Trea-
 sury  Benches  should  be  dignified  in
 their  remarks.

 Mr.  Deputy-Speaker:  I  must  point
 out  that  that  objection  was  taken  by
 the  Chair  itself.  Now,  that  should
 not  be  referred  to.

 Shri  Matthen:  I  have  only  to  say
 that  I  have  nothing  to  do  with  that
 person,  nor  have  I  got  any  relation-
 ship  with  him.  This  is  the  first  time
 that  I  am  hearing  about  it.

 The  hon,  lady  Member  complained
 that  after  the  Adviser’s  regime,  the
 prices  of  foodgrains  have  been  going
 up.  But  that  is  not  a  special  feature
 of  Travancore-Cochin  only,  The
 prices  of  ‘oodgrains  have  been  going
 up  in  other  places  as  well.

 So  far  as  the  development  of  the
 cashew-nut  industry  is  concerned,  that
 is  really  a  genuine  thing  which  must

 .be  taken  up  without  delay.  I  under-
 stand  that  the  Second  Five  Year  Plan
 has  got  a  scheme  for  the  development
 of  the  cashew-nut  industry  and  cash-
 ew-nut  plantaflons  not  only  in
 Travancore-Cochin,  but  all  over
 India,  so  that  we  may  be  independent
 ef  the  foreign  nuts.

 Shri  N.  Sreekantan  Nair:  In  the
 next  generation.

 Shri  Matthen:  My  communist  cousin,
 ‘on  the  other  side,  was  in  Travancore-
 Cochin  for  nearly  two  months  recent-
 ly,  and  I  am  really  surprised  at  the
 incorrect  statements  that  he  has
 made  here,  in  spite  of  that.

 In  the  first  place,  he  said  that  there
 was  an  increasing  feeling  of  dissatis-
 faction  among  the  people  over  the
 Adviser's  regime.  Only  yesterday,  I was  reading  a  leading  article  in  one
 of  the  most  important  daily  news-
 papers  of  Madras,  namely  The  Mail. to  the  effect  that  there  is  widespread
 satisfaction  among  the  people  over
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 the  President’s  rule  im  Travancore
 Cochin.

 Some  Hon.  Members:  In  Madras.

 Shri  Matthen:  I  can  tell  you  this,
 that  I  was  in  my  State  during  June
 and  the  major  part  of  July,  and
 every  person  whom  I  came  across,
 from  top  to  bottom,  was  asking  me,
 ‘Mathen!  can  you  extend  this  rule  by-
 fivé  years?’.

 Shri  Punnoose:  That  was  in  order
 to  avoid  the  Congress.

 Mr.  Deputy-Speaker:  There  can  be
 an  honest  difference  of  opinion  in
 judgments  about  the  same  thing.

 Shri  Matthen:  Then,  my  hon,  friend
 wag  saying  that  corruption  was  still
 rampant.  If  there  is  one  thing  on
 which  we  have  been  complimenting
 the  Advisory’s  regime  it  is  this,  name-
 ly  that  the  corruption  which  was
 rampant  in  that  State  for  years  and
 years,  in  almost  every  department,
 from  the  lowest  to  the  highest,  the
 Dewan,  has  been  considerably  re-
 duced.  It  is  not  merely  the  fear  of
 conviction,  but  the  fear  of  God  that
 has  gone  into  the  mind  of  every
 Government  servant,  andI  know  from
 several  people  in  my  constituency  and
 also  outside,  that  corruption  has  been
 reduced  considerably.  I  am  sure  that
 my  hon.  cousin  must  have  known
 about  it.

 Mr.  Deputy-Speaker:  Here,  al]  are
 cousins  and  all  should  be  called  hon.
 friends  or  hon.  Members.  No  special
 relationship  is  to  be  mentioned  here.

 Shri  N.  Sreekantan  Nair:  Blood  is
 thicker  than  water.

 Shri  Matthen:  As  for  lapse  of
 funds,  it  is  true  that  there  were
 Plenty  of  lapses  in  the  previous  admi-
 nistration.  But  it  is  too  premature
 to  say  that  there  are  lapses  in  the  pre-
 sent  administration.  It  is  not  that  T
 hold  any  brief  for  the  Adviser’s  re-
 gime,  but  I  honestly  feel  that  more
 things  have  been  done  in  my  State
 during  the  last  five  months  than  even
 during  the  last  five  years.  At  any
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 rate,  if  we  write  to  them,  we  get  a
 quick  reply,  and  things  are  acknow.
 ledged  immediately.  To  give  you  just
 one  instance,  I  had  written  to  them
 about  the  acquiring  of  some  land  for
 the  major  workshop  in  Thiruvellah,
 which  is  my  constituency.  That  acqui-
 sition  was  being  delayed  for  a  long
 time.  But  within  five  days  of  my
 writing  the  letter,  I  got  a  reply  that  it
 had  been  taken  up  and  done.

 Under  Demand  No.  IX,  it  hag  been
 stated:

 “Applications  numbering  about
 46,000  have  been  received  in  the
 Office  of  the  Public  Service  Com-
 mission  for  admission  to  the
 selective  tests  for  clerks  ana
 eopyists  and  for  recruitment  as
 Conductors  and  Drivers  jin  the
 State  Transport  Department.”

 I  am  drawing  your  attention  to  this,
 just  to  point  out  that  the  unemploy-
 ment  problem  is  so  acute  in  my  State
 that  just  for  a  few  posts  of  clerks
 and  copyists,  about  46,000  applications
 have  come  in.  After  all,  the  area  of
 my  State  is  hardly  7,000  square  miles
 or  so.  In  fact,  even  the  area  claimed
 by  Bengal  from  Bihar  is  perhaps  big-
 Ber  than  this.  I  am  saying  this  just
 to  give  you  an  idea  of  the  smallness  of
 my  State.

 This  acute  unemployment  protiem
 has  been  aggravated  now  by  the
 return  of  several  hundreds  of  evacuees
 from  Ceylon.  They  have  been  com-
 Pelled  to  come  back  from  Ceylon.
 They  are  bone  fide  evacuees.  I  would,
 therefore,  request  the  Minister  to  see
 that  some  rehabilitation  arrange-
 ments  are  made  for  these  poor  people.
 It  is  no  fault  of  theirs  that  they  had
 to  retuvn.  If  evacuees  from  Pakistan
 can  get  some  relief,  I  believe,  bona
 fide  people  who  went  out  of  their
 State  to  eke  out  a  living,  merely  on
 account  of  the  large  over-population
 in  my  State,  but  who  have  now  been
 compelled  to  return  for  no,  fault  of
 theirs,  should  surely  be  given  some
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 attention.  I  would  request  the  Min-
 ister  to  see  that  rehabilitation  meas-
 ures  are  undertaken  immediately  for
 settling  these  people,  because,  other-
 wise,  the  problem  will  become  worse.

 I  am  sorry  to  tell  you  in  this  con-
 nection  that  our  neighbouring  State,
 where  lots  of  our  people  have  gone
 and  settled  down,  on  account  of  the
 greit  over-population  in  my  State,
 has  now  been  tagged  on  to  the  West-
 ern  Zone.  That  has  created  a  lot  of
 anti-Malayalee  feeling  there.  My
 submission  is  that  my  hon.  friend  who
 comes  from  the  State  must  try  to  see
 that  some  of  these  poor  people  get
 some  land  and  settled  down  there,
 lest  this  great  danger  which  we  are
 facing  may  become  a  danger  to  the
 neighbouring  State  as  well.

 I}  am  glad  that  some  grant  has  been
 asked  for  for  the  construction  of  hos-
 tels  for  Scheduled  Caste  students.  I
 would  be  happier  if  more  attention  is
 paid  to  the  welfare  of  the  Scheduled
 Castes  and  Scheduled  Tribes.  In  fact,
 they  are  a  typical  example  of  the  sins
 of  people  like  myself.  Therefore,  it
 is  our  duty  to  help  them  in  every
 possible  way,  by  making  larger  allot-
 ments.  But  I-have  to  submit  one
 thing  in  this  connection,  and  that  is
 that  if  a  Scheduled  Caste  person
 changes  his  religion,  immediately  he
 ceases  to  be  a  Scheduled  Caste,  and
 the  amenities  and  concessions  extend-
 ed  to  the  Scheduled  Castes  are  denied
 to  him;  he  is  not  even  allowed  to  live
 in  the  hostel  meant  for  the  Scheduled
 Caste  students,  if  he  changes  his
 religion.

 My  information  is  that  the  Congress
 Ministry,  while  it  was  in  office  there,
 had  recommended  to  the  Central  Gov-
 ernment  “iat  these  people  also,  whose
 condition  was  in  no  way  better  than
 that  of  the  Scheduled  Castes,  except
 that  they  had  changed  their  religion,
 should  be  given  the  same  facilities  as
 were  extended  to  the  Scheduled
 Castes.  If  my  information  is  correct
 that  such  a  recommendation  has  been
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 made,  then,  I  would  request  the  Min-
 ister  to  pay  particular  atention  to  that
 proposal.

 Now,  I  come  to  the  condition  of
 part-time  teachers,  who  are  getting
 just  Rs.  25  a  month  for  no  fault  of
 theirs.  Even  a  peon  is  getting  double
 that  amount.  There  was  a  question  on
 this  subject  this  morning.  I  do  not
 want  to  go  further  into  this  subject.  I
 am  glad  that  the  hon.  Minister  also
 told  me  that  the  matter  deserved
 immediate  attention.  I  am  sure  he
 will  look  into  it.

 I  support  the  Demands.
 Shri  Achuthan  (Crangannur):  Mr.

 Deputy-Speaker,  Sir,  in  fact,  I  do  not
 agree  with  the  statement  of  Shri
 Punnoose  that  after  the  regime  of  the
 President  in  our  State,  things  have
 gone  from  bad  to  worse.  Both  the
 officers  who  are  there  are  independent
 officers  who  come  far  away  from  that
 place.  They  have  got  vast  experience
 of  administration  in  different  parts  of
 the  country,  and  they  are  doing  their
 best,

 Shri  Punnoose:  is  the  l0  members
 aware  of  the  statement  made  by  the
 Congress  chief  that  the  Adviser's  re-
 gime  is  only  another  name  for  Con-
 gress  Government?

 Shri  Achuthan:  Of  course,  the  Cen-
 tral  Government  is  run  by  the  Con-
 gress  Party.  But  that  apart,  they  are
 trying  to  do  their  best  within  the
 short  time  at  their  disposal.  They  are
 trying  to  get  acquainted  with  the  state
 of  affairs  there  and  not  a  minute  is
 wasted  by  not  looking  into  the  affairs
 of  the  State.  They  are  going  from
 Place  to  place  and  doing  their  best.

 Coming  to  the  Demands,  the  one
 which  has  attracted  most  attention  is
 the  new  service  under  the  heading
 Office  buildings.  Jn  fact,  we  cannot
 object  to  the  construction  of  buildings
 for  accommodating  offices  as  well  as
 fovernment  servants.  It  cannot  be
 questioned  by  any  stretch  of  imagina-
 tion,  but,  as  was  expressed,  why
 should  the  Adviser's  regime  take  this
 Up  as  the  most  important  question?
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 We  are  going  to  have  the  Kerala
 State  within  a  few  months  and  there
 will  be  reorganisation  of  districts  and
 taluks  and  then  you  have  to  see
 where  offices  have  to  be  located.  So,
 necessarily,  it  was  not  within  the  pro-
 vince  of  the  Adviser  to  take  this  up
 first.  I  do  nat  say  that  buildings  are
 not  necessary:  They  are  necessary
 and  essential.  But  the  Adviser  is
 there  as  a  caretaker.  Let  the  repre-
 sentatives  be  there  and  let  them  decide
 that  these  are  the  district  offices  which
 should  be  there  and  so  on.  Now
 Malabar  is  also  going  to  join  Travan-
 core-Cochin.  So  there  was  not  much
 hurry  for  proceeding  with  this  work.
 More  urgent  matters  ought  to  have
 been  looked  into.

 I  would  have  advised  that  instead
 of  spending  Rs.  00  lakhs  for  these
 offices,  let  a  school  be  established  in
 every  taluk,  a  small  building  being
 built,  where  training  could  be  given
 on  technical  subjects  to  a  hundred
 students.  We  have  got  30  or  35  taluks.
 Let  him  do  it.  Nobody  will  object.
 If  a  huridred  students  in  every  taluk
 are  trained  on  technical  subjects,  that
 will  be  a  monument  to  Rau,  as  was
 remarked  by  Shri  Punnoose.  If  this
 is  done,  these  boys  after  training  in
 these  schools  will,  within  two  or  three
 years,  go  and  spread  out  to  the  length
 and  breadth  of  this  vast  country.

 I  am  not  finding  fault  with  the
 buildings  as  such.  Buildings  are
 necessary.  I  find  that  in  my  district,
 Trichur,  the  offices  are  located  in  many
 parts.  It  is  difficult  also  to  function
 in  this  way.  But  this  has  been  going on  for  the  last  so  many  years.  So
 how  does  it  become  an  urgent  matter
 now  to  spend  Rs.  00  lakhs  on  this
 subject?  Not  only  that.  There  is
 searcity  of  cement  and  iron  and  steel.
 Then  what  about  our  irrigation  works?
 If  the  amount  devoted  to  buildings
 was-levoted  to  the  development  of
 minor  irrigation  works,  within  six
 months  we  could  see  in  each  village
 or  under  each  panchayat  much  prog-
 ress.  This  is  due  to  the  people  first.
 So  first  things  should  come  first.  This
 should  have  been  attended  to  by  the
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 Adviser  first.  This  is  most  needed  in
 our  part  of  the  country  now.

 I  am  not  enamoured  of  these  big
 buildings.  We  are  not  up  to  that.  We
 must  build  from  the  bottem.  That  is
 our  culture.  That  was  the  advice
 that  the  Father  of  the  Nation  gave  us.
 In  Travancore,‘it  is  almost  8  city
 throughout  the  country.  You  go  any-
 where.  You  fird  a  hundred  houses
 clustered  together.  Then  there  is
 educated  unemployment  without  any
 facilities  available  to  the  people.  So
 all  these  things  should  have  been
 looked  into.  Of  course,  I  am  not,  in
 any  way.  attacking  the  demand  for
 the  time  being.

 As  regards  construction  of  build-
 ings,  take,  for  example,  Trichur.  I
 have  personal  experience  in  Trichur.
 Now  they  are  going  to  build  at
 Ayantholl,  two  or  three  miles  away.
 It  will  have  its  own  bus  service
 extending  to  the  city  in  all  directions.
 I  agree.  But  as  it  is,  as  the  office
 buildings  are  now  situated,  it  is  not
 ‘at  all  a  crowded  area.  Cities  can  have
 their  own  vertical  expansion.  Also,  this
 is  not  like  Calcutta  or  Bombay,  where
 many  of  the  buildings  are  three-or
 five-storeyed.  we  do  not  have  even
 two  storeys  in  that  area.  I  know
 Trichur  for  a  quarter  of  a  century.
 Shri  fom  R.  lyyunni  also  comes  from.
 that  place.

 So  I  say  that  the  offices  are  there
 which  can  accommodate  officers.  This
 ean  go  on  for  some  time.  Do  not
 pitch  upon  that  as  the  most  important
 thing  that  is  needed.

 Secondly,  I  would  say  that  the
 buildings  which  are  there  be  given  to
 the  low-paid  officers.  Take  Trichur.
 We  have  small  types  of  buildings,  a
 good  number  of  them,  throughout  that
 town.  I  know  that.  Now  rich  men
 have  started  construction,  of  buildings
 instead  of  investing  their  money  on
 other  things.  It  is  an  advantage  for
 them  to  spend  money  on  construction
 of  small  buildings  fetching  rent  of
 Rs.  5  or  Rs.  20  or  Rs.  25  a  month.
 With  regard  to  the  low-paid  offizers,
 eg.  clerks  or  policemen  or  other  offi-
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 cers,  it  is  difficult  for  them  to  get
 accommodation.  So  these  can  be
 given  to  them  on  rent.  There  is  a
 programme  for  five  years  within  which
 district  headquarters  will  have  their
 own  buildings  for  their  low-paid
 officers.

 Moreover,  development  need  not  be
 in  one  place.  Development  should  be
 spread  all  over,  east,  west,  north  and
 south.  Each  area  will  have  its  own
 township.  It  will  have  the  facility
 of  bus  service  and  other  communica-
 tions.  So  there  cannot  be  a  particular
 place  where  officers’  residential  quart-
 ers  are  clustered.  Of  course,  when  he
 had  been  to  Trichur,  he  consulted  me,
 and  I  told  him  about  it.  But  that
 apart,  herculter  on  the  question  of
 construction  of  buildings,  if  at  all
 irrigation  projects  are  going  to  suffer
 for  want  of  cement  and-  iron  ‘and
 steel,  it  will  be  a  serious  thing.  That
 is  my  point  with  regard  to  the  con-
 struction  of  buildings.

 Coming  to  public  health  matters,  I
 have  even  now  got  a  number  of  letters
 from  people  there.  There  are  some
 dispensaries  which  have  been  con-
 verted  into  public  health  units.  I  do
 not  know  if  there  is  anything  personal

 “between  them,  but  there  is  no  co-
 ordination  of  work  between  medical
 and  Public  health  departments.  From
 Narakal  in  Vypeer,  I  have  got  letters
 from  ex-MLAs  and  éther  public  men,
 Panchayat  Presidents  and  others.  A
 dispensary  was  converted  into  a  public
 health  unit.  Previously,  there  were
 three  doctors  in  attendance.  Now  two
 of  them  have  been  transferred  from
 there.  For  the  last  two  or  three
 months,  there  is  only  one  doctor
 where  there  is  a  daily  attendance  of
 500  outpatients,  and  the  number  of
 inpatients  is  more  than  60.  This  is  the
 position.

 In  the  Cranganpur  hospital—I  _  re-
 Present  that  area—for  the  last  so
 many  months  one  doctor  has  been
 taken  away  for  training  under  the
 employees  insurance  scheme.  My
 point  is  that  if  at  all  Government
 want  to  transfer  persons  from  one
 place  to  another  or  send  persons  for
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 training,  they  must  make  alternative
 arrangements  for  attending  to  the
 work  {hat  is  done  by  them.  Other-
 wise,  there  will  be  lots  of  complaint
 within  a  few  months  and  all  the  good
 work  done  by  Government  in  two
 years  or  ove  year  will  be  lost.

 We  all  appreciate  the  fact  that  dis-
 pensaries  are  being  converted  into
 health  centres.  But  my  point  is  that
 adequate  staff  must  be  provided  at
 these  centres  to  attend  to  the  patients.
 That  ought  to  be  the  policy.  So  this
 has  to  be  looked  into.

 Coming  to  the  question  of  the  wel-
 fare  of  the  Scheduled  Castes  and
 Scheduled  Tribes,  I  am  proud  to  say
 that  Travancore  and  Cochin  stand
 first  in  India.  Shri  Velayudhan  may
 not  agree  with  me.  But  I  have  been
 in  the  Cochin  Assembly  for  more  than
 12  vears.  Shri  C.  R.  lyyunni  was  one

 of  the  Ministers  there.  We  know  how
 during  the  last  so  many  years  the
 conditions  of  the  Scheduled  Castes
 have  been  improved  Shri  Velay-
 udhan  comes  from  Cochin  State.  He
 knows  how  much  interest  was  taken
 by  the  Ministers  and  the  Maharaja  to
 see  that  the  lot  of  the  people  was
 improved.  Here  I  find  a  number  of

 ‘schemes  which  are  propased  to  be
 started.  For  example  Government
 Propose  to  start  about  forty  indus-
 trial  centres.  But  when  Government
 ‘wants  to  start  these  industrial  centres,
 it  must  see  that  these  centr  are
 started  in  such  places  where  the  Scne-
 duled  Caste  members  are  in  a  majo-
 rity.  There  was  some  time  back  an
 attempt  at  colonisation  of  the  Sche-
 duled  Castes  according  to  which  the
 Scheduled  Castes  who  were  spread
 out  in  all  the  villages  were  taken  to
 be  settled  in  one  place.  The  difficulty
 in  such  cases  is  that  they  have  no

 job;  there  is  no  employment  for  them.
 In  the  mornings  they  have  to  walk
 about  six  or  seven  miles  to  their  place
 of  work,  and  do  the  same  distance  in
 the  evening  to  return  home.  That
 attempt  was  not  successful  and  we
 had  dropped  it.  I  would  suggest  that
 where  the  Scheduled  Castes  are
 in  a  majority  they  should  be  given  all
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 facilities  for  training,  so  that  they  may
 be  absorbed  in  some  employment
 after  their  period  of  training.  Special
 care  should  be  taken  to  see  that  the
 Scheduled  Castes  and  their  brethren
 are  given  such  training.

 2  PM,
 We  must  at  the  same  time  see  that

 the  cosmopolitan  nature  of  these  train-
 ing.  centres  are  maintained.  These
 centres  should  not  be  confined  to
 Scheduled  Castes  alone;  there  should
 be  members  of  other  backward  classes.
 The  selection  should  be  made  in  such
 a  way  that  among  the  candidates
 there  must  be  a  feeling  that  they  are
 not  an  inferior  section  of  the  people,
 that  they  were  born  inferior,  or  live
 inferior.  This  feeling  will  come  only
 by  closer  contact  among  themselves.
 There  is  also  a  committee  which  is  in
 charge  of  this  work.  That  committee
 should  see  that  the  centres  are  started
 in  places  where  the  Scheduled  Castes
 are  in  a  majority.  By  their  being
 given  the  training  the  feeling  of  sepa-
 Tateness  that  exists  among  them  will
 gradually  vanish,

 In  regard  to  Scheduled  Tribes,  an
 exhaustive  report  has  been  made  ‘by a  committee  which  went  into  their
 conditions.  In  my  constituency  at
 Parambikulam  there  are  some  tribal
 people.  The  one  difficulty  I  find  about
 them  is  that  even  though  they  are  a
 very  active  and  painstaking  People, because  of  the  exploitation  of  the
 middlemen,  they  are  in  a  very  poor
 condition.  Their  main  job  is  to  collect
 the  hill  produce;  they  also  carry  or
 agricultural  operations  in  a  small  way. But  the  middlemen  get  the  maximum
 benefit  out  of  their  labours,  and  the
 tribals  themselves  get  very  little.
 Government  must  see  that  this  is
 checked  and  also  see  that  for  what little  work  they  do  they  are  properly paid;  their  labours  must  be  properly
 remunerated;  their  articles  must  be
 purchased.  The  contractors  concerned must  be  given  directions  to  see  that
 these  poor  people  are  not  hit  hard, They  have  no  hospitals,  no  schools.
 They  live  a  life  of  almost  solitary confinement.  In  Parambikulam  there
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 is  vast  scope  for  cultivation;  for  set-
 tlement  also.  A  number  of  other
 families  of  different  communities,  if
 they  are  willing  to  go  there  should
 be  taken  there.  There  should  be  in-
 termingling  between  different  people, so  that  that  settlement  may  become
 a  model  one.  This  particular  aspect should  be  kept  in  view  while  starting institutions  for  Scheduled  Tribes’  or
 other  backward  classes.

 I  now  come  to  Demand  No.  9  relat-
 ing  to  the  Service  Commission.  We
 find  that  46,000  people  applied  for
 elerk’s  and  conductor’s  jobs.  In  fact, when  I  was  in  my  constituency  last
 June-July,  I  issued  a  number  of
 certificates  to  school  final  and  failed
 intermediate  candidates.  My  point is  that  when  the  selection  for  con-
 ductors  is  made,  care  must  be  taken- to  see  that  candidates  are  not  select- ed  from  one  particular  area,  but  from all  places  and  that  regional  repre- sentation  is  given  adequately.  The
 office  of  the  Commission  is  in  Tri-
 vandrum  and  the  candidates  ane
 usually  called  there.  But  when-
 selection  is  made  it  should  be  seen
 that  representation  is  given  to  all
 regions.  Not  only  that,  Go-ern-
 ment  must  also  see  that  well  quali- fied  applicants  like  intermediates  are
 not  given  the  posts  of  conductors  in
 buses,  because  they  can  have  other
 avenues,  while  failed  school  finals,  or
 persons  who  have  passed  only  fourth
 form  or  fifth  form  cannot  have  other
 avenues  of  employment.  So,  some
 preference  should  be  given  to  these less  qualified  candidates  for  the  Post of  conductors,

 It  is  high  time  that  Government took  some  measures  to  tackle’  the problem  of  educated  unemployment  in
 Travancore-Cochin.  Already  a  com- mittee  has  reported  on  this.  So  some schemes  must  be  worked  out  to  see that  the  educated  men  are  not  left  in the  lurch.  This  is  a  serious  problem so  far  as  our  State  is  concerned,  and should  engage  the  attention  of  the Adviser  more  than  any  other  prob- ‘lem  Nobody  going  there  can  shut
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 his  eyes  to  this  serious  problem  which
 has  got  its  political,  economic  and
 social  aspects.

 ह
 The  Adviser  who  is  in  charge  of  the

 administration  of  our  State  was  pre-
 viously  in  PEPSU.  So,  you  may  be
 interested  in  hearing  what  he  is  doing
 in  our  State.  Then  there  is  the
 question  of  industrial  concerns.  Some
 compensation  has  been  given  for  lands
 purchased  by  Government  for  indus-
 trial  concerns.  I  have  no  objection
 to  that.  The  Adviser  is  a  man  with
 wide  experience  in  Madhya  Pradesh.
 He  must  use  his  personal  influence  to
 see  that  rich  people,  businessmen, from  Bombay  and  Calcutta  and  other
 Places  are  attracted  to  our  State.  This
 is  the  best  opportunity;  there  is  no
 party  clique  there.  If  during  the
 Adviser’s  regime  of  six  months  or
 twelve  months  adequate  facilities  are
 given  to  industrialists  and  they  are
 attracted  to  our  State  to  start  indus-
 tries,  that  will  be  a  good  thing.  These
 things  must  get  into  the  imagination of  the  Adviser.  That  is  the  one  thing that  is  wanted  there.  Unless  Travan-
 core-Cochin  is  industrialised,  whether

 “by  small  scale  industries,  by  hand-
 loom,  khadi  and  other  village  indus-
 tries,  there  is  no  salvation  for  that State.  This  is  the  one  thing  that  must be  uppermost  in  the  mind  of  the Adviser,

 Both  the  Adviser  and  the  Joint
 Adviser  are  experienced  and  capable administrators  and  I  would  appeal  to them  to  look  into  this  matter  and  see that  industries  are  started  within  a short  period  of  time.  Even  if  a  few
 big  industries  are  set  up,  we  shall  be
 Proud  that  during  the  President's
 regime  our  State  became  better
 economically.

 Shri  N.  Sreekantan  Nair:  Mr.  De-
 puty-Speaker,  Sir,  I  am  sorry  I  can- not  agree  with  some  of  the  opinions
 expressed  by  my  hon.  friend  Shri Achuthan  regarding  the  Adviser's
 regime.  Sir,  I  had.  several  occasions to.  meet  him  and  discuss  matters  with
 him,  but  I  should  say  that  no  concrete
 step  has  been  taken  to  solve  the  ir-
 Portant  questions  concerning  the  State.
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 He  goes  about  with  a  fiag  in  this
 car:  he  rushes  into  the  High  Court,
 impairing  the  sanctity  of  the  High
 Court;  he  goes  into  ¢lass-rooms.  All
 sorts  of  show  are  made,  but  nothing
 serious  is  done.  We  have  got  a
 dictator  in  the  Adviser.  He  is  a
 chota  Hitler  or  Mussolini,  in  a.  nut-
 shell.  He  feels  that  he  can  do  any-
 thing.

 Before  the  news  of  his  first  Press
 Conference  came  in  the  papers,  some
 pressmen  told  me  that  he  was  going
 to  initiate  a  huge  building  programme
 for  the  district  offices.  I  told  them
 it  could  not  be;  it  has  not  been  includ-
 ed  in  the  Second  Five  Year  Plan;
 Parliament  has  not  approved  of  it.
 They  told  me  that  he  could  initiate
 it,  he  has  got  the  whole  Secretariat  in
 his  hands.  That  is  exactly  what  hap-
 pened.  He  started  spending  money.
 As  has  been  pointed  out  by  Mr.  Thomas
 he  started  inaugurating  and  laying
 foundations  without  taking  sanctions.
 What  exactly  is  the  whole  scheme?
 What  does  it  boil  down  to?  It  is  very
 funny.  In  Quilon  we  have  got  the
 district  headquarters  buildings,  very
 solidly  and  very  effectively  built
 with  bricks  and  wood  by  no  less  a
 person  than  Dewan  Velu  Thampi  of
 whom  most  of  us  have  heard.  He
 was  the  first  man  to  start  a  rebellion
 against  British  Raj  in  the  State.  He
 built  it;  it  is  one  of  the  most  impos-
 ing  buildings  there.  As  an  accused
 in  criminal  cases  during  the  freedom
 movement  and  even  after  that  in
 trade  union  matters  I  have  had  several
 occasions  to  go  there.  We  have  got a  very  wide  compound  with  shady
 érees  almost  00  years  old  standing there.  We  used  to  sit  there  and  wait
 for  the  convenience  of  the  great  judi- cial  or  the  magisterial  officers  to  call
 our  cases.  Then  we  used  to  have  rest
 under  these  trees.  These  trees  have
 been  chopped  off  to  put  up  heavy
 buildings.  Even  parts  of  the  old
 building  have  been  demolished  in
 order  to  have  a  three-storeyed  build-
 ing  there.  It  is  a  sheer  waste  of
 money.  It  is  the  fate  of  the  historic
 building,  majestic  building  built  by the  first  revolutionary  in  India,  the
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 first  man  who  fought  against  Britisiv
 Raj  and  whose  body,  even  after  he
 died  was  taken  to  the  gallows.  It  i
 a  very  huge  two-storeyed  building...

 Shri  A.  M.  Thomas;  Do  you  mean
 to  say  that  it  will  not  continue  to
 remain  there?

 Shri  N.  Sreekantan  Nair:  It  has:
 been  demolished;  part  of  it  has  al-
 ready  been  demolished.  You  can  go-
 to  Quilon  and  ‘see  that.  I  represent:
 Quilon  and  I  am  speaking  about  it.
 This  is  being  done  by  the  hasty  con-
 struction  of  buildings  for  the  District
 Officers,  the  D.S.P.  and  other  officers,
 it  would  seem  as  if  they  are  now
 sleeping  under  trees.  In  a  State
 where  in  every  square  mile  of  inhab-
 ited  area  we  have  got  more  than.
 500  people,  in  a  State  where  the  vast
 majority  of  the  people  live  in  huts
 and  hovels,  huge  palaces  are  being
 built—i00  palaces  are  being  built—for
 the  district  officers.  Even  now  they
 get  dam  cheap  houses,  very  grand
 houses,  built  up  by  certain  landlords
 who  take  it  a  pleasure  or  a  point  of
 fionour  to  house  these  great  bosses  on
 nominal  rents.  It  is  the  poor  man,
 the  under-dog,  who  does  not  get  any-
 thing.  If  a  scheme  to  build  houses
 for  constables,  for  housing  the  peons
 and  the  lower  division  clerks  is  there, it  is  all  right.  But  this  scheme  is  not
 intended  for  them.  It  is  intended  to
 spend  Rs.  770  lakhs  and  a  nominal
 demand  of  Rs.  00  is  made  so  that
 money  allotted  for  other  building construction  work  may  be  diverted.
 Why  all  this?  Because  he  has  already declared  without  consulting  this  House
 that  he  will  initiate  this  scheme;  he
 has  already  spent  money.  This  is  the
 work  of  the  great  bureaucrat  who  has
 been  for  years  in  the  Central  Govern-
 ment  service,  an  I.C.S.  officer.  We  are
 asked  to  tow  the  line,  to  accept  it  as a  fait  accompli.  That  is  certainly  an

 insult  to  this  House.
 With  regard  to  the  contention  that. it  is  a  scheme  for  solving  unemploy-

 ment,  if  it  is  intended  to  be  a  scheme for  relieving  unemployment,  then, naturally,  unemployment  in  the
 cashew  nut  industry  ought  to  have
 received  much  better  attention.  If  it
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 is  a  question  of  Scheduled  Castes,
 then  again,  the  cashew  industry  has
 50  per  cent.  of  its  workers  from  the
 Scheduled  Castes,  and  another  forty
 per  cent.  are  backward  classes.  But.
 that  industry  is  allowed  to  go  to  the
 dogs.  This  great  administrator  con-
 ened  a  tripartite  conference;  but  no-
 thing  was  done.  The  employers  said,
 they  can’t  do  anything;  the  State
 said,  they  can’t  do  anything.  They
 say  it  is  the  concern  of  the  industry
 and  they  can’t  do  anything.  I  do  not
 know  what  sort  of  relief  will  be
 given.  This  building  scheme  is  not
 going  to  bring  any  solution  for  unem-
 ployment  because  unemployment  is
 there  not  only  in  district  centres  but
 it  is  everywhere.

 “With  regard  to  hostels,  I  have  to  say
 this  much.  You  may  know  that  as
 early  as  1935,  my  State  threw  open
 the  temples  to  the  Harijans.  So  the
 question  of  segregation  or  differen-
 tiation  is  not  there  so  much  as  the
 question  of  real.  economic  backward-
 mess.  Here  and  there  in  out  of  the
 way  places,  there  may  be  untouch-
 ability  still,  But  there  is  the  law
 making  it  a  penal  offence.  Let  the
 offenders  be  prosecuted.  If  4  persons
 are  prosecuted  then  nobody  would
 dare  say  that  so  and  so  is  untouch-
 able.  As  a  matter  of  fact,  in  my
 State,  in  many  areas  it  does  not
 exist.  It  is  for  the  police  to  take
 effective  steps.

 As  for  the  hostels,  we  have  really
 got  cosmopolitan  hostels.  The  grants
 should  not  be  given  to  the  hostels  as
 such  but  should  only  be  given  to  the
 large  number  of  Scheduled  Caste
 candidates  living  there.  What  is  the
 fun  of  getting  a  grant  of  Rs.  10,000  as
 grant  and  having  only  5  or  6  Sched-
 uled  Caste  people?  Except  Univer-
 sity  hostels,  hostels  are  run  by  private
 individuals  for  the  sake  of  profit.  It
 must  be  made  very  clear  that  allow-
 ances  would  be  given  only  for  the
 Scheduled  Caste  students  and  not  the
 hostels  as  such.

 I  only  want  to  add  one’  or  two
 words  about  the  Health  units.  As  in
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 the  case  of  education,  our  State  is
 very  much  advanced  in  so  far  as  we
 have  got  hospitals  everywhere.  It  is
 only  question  of  medicine  that  has  to
 be  mentioned  as  has  been  pointed  out
 already.  Invariably  people  take  re-
 course  to  private  practitioners  even
 though  they  have  to  pay  much  more.
 In  our  hospitals  we  have  got  not  only
 a  uniform  kind  of  patients  as  Kumar:
 है.  pointed  out,  but  a  uniform
 medicine  also  is  given.  They  give  the
 medicine,  aqua.  They  give  it  in  a
 bottle  as  mixture.  aqua  mixed  with
 some  salt.  I  do  not  know  the  techni-
 eal  term  for  salt.  But  salt  water  is
 the  usua]  medicine  for  all  diseases.  It
 is  a  sovereign  talisman.

 Shri  K.  हू.  Basu)  (Diamond  Har-
 bour):  You  have  an  abundance  of
 salt  water.

 Shri  N.  Sreekantan  Nair:  We  have
 got  salt.  water  and  salt  water,  all
 three  in  abundance.  That  is  the  only
 medicine  that  is  given  in  these  Health
 Units.  Hospitals  are  being  converted
 into  Health  Units.  It  is  to  be  remem-
 bered  that  by  doing  so  3  doctors  have
 dwindled  into  one.  The  Health  De-
 partment  is,  perhaps.  the  most  un-
 cared  for  department  and  the  most
 ineffective  department  in  our  State.
 The  Medical  Department.  whatever
 effectiveness  it  may  or  may  not  have.
 has  at  least  a  presentable  appearance.
 But  this  Health  Department  is  known
 to  exist  only  when  vou  see  some
 lantern  exhibitions  or  some  car  with
 the  name  painted  on  it  going  along.
 We  have  never  seen  anything  of  that
 department,  except.  of  course.  in  the
 filarial  business.  where  there  is  one
 unit.  Filaria  is  807  common  in  the
 State.  You  may  not  even  understand
 all  this.  The  human  body  swells  with-
 out  muscles  because  it  is  all  water
 inside  and  all  sorts  of  extra  growths
 come  so  much  so  the  man  looks  very
 horrible.  That  is  the  situation  in  most
 parts  of  the  State.  So,a  very  thorough
 and  scientific  investigation  has  got  to
 be  made  and  the  general  health  has
 to  be  improved  much  more.



 Shri  Velayudhan:  Mr.  Deputy
 Speaker,  Sir,  I  would  submit  to  you
 at  the  outset  that  whenever  the
 Budget  or  a  grant  or  even  anything
 about  Travancore-Cochin  State
 comes  in  this  House,  my  heart  feels
 hurt.  I  get  a  severe  wounded  feeling
 because  it  hurts  not  only  my  prestige
 as  a  Member  of  this  House  or  a  citi-
 zen  of  that  small  but  great  State
 Travancore-Cochin—-Kerala—but  it
 gives  me  great  pain  because  this  has
 been  done  deliberately  by  a  party
 which  wanted  to  perpetuate  the  dic-
 tator’s  rule  in  my  State.

 Here  we  are  discussing  a  small  sup-
 plementary  grant,  and  the  hon.  ‘Min-
 ister  in  charge  of  Finance  said  that  it
 is  aosmall  grant  dealing  with  the
 problems  of  Scheduled  Castes  and
 Scheduled  Tribes—a  minor  thing—and
 something  about  some  other  subjects
 too.  We  have  got  a  general  picture
 about  the  welfare  work  amongst
 Harijans  or  Scheduled  Castes  and
 Scheduled  Tribes  in  our  State,  but  I
 was  surprised  to  find  why  this  grant
 was  not  utilised  in  the  previous  years
 when  the  people’s  regime  or  a  res-
 Pponsible  government  was  in  vogue  in
 our  State.  It  is  stated  here  in  the
 Memorandum  that  this  money  comes
 under  the  category  of  removal  of  un-
 touchability.  Under  the  name  of  re-
 moval  of  untouchability,  not  only  in
 my  State  but  all  over  India,  under
 the  regime  of  the  Congress,  huge
 amounts  are  spent  in  the  name  of  the
 poor  people,  but  this  money  has  gone not  to  the  poor  people,  but  to  the
 vested  interests;  it  has  gone  to  Caste
 Hindus,  to  people  who  supported  the
 Congress,  I  mean,  the  Congress  Min-
 isters  and  Congress  stooges.  I  chal-
 lenge  the  hon.  Home  Minister  or  any-
 body  in  this  House  about  this  parti- cular  question  because  I  have  got  not
 only  complaints  from  my  own  State
 but  from  several  other  Staves  too  that
 money  was  mis-spent  and  misused
 under  the  name  of  removal  of  un-
 touchability.  This  fund,  I  should  say, was  utilised  as  a  part  of  the  Congress
 Propaganda  fund;  and  not  as  the  re-
 moval  of  untouchability  fund.
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 Mr.  Deputy-Speaker:  Congress
 propaganda  includes  also  removal  of
 untouchabilit,y.

 Shri  Velayudhan:  Amongst  them-
 selves.  They  want  money  for  cosmo-
 Ppolitan  hostels.  Of  course,  my  col-
 league,  Shri  Sreekantan  Nair,  said
 that  this  money  sanctioned  for  cosmo-
 politan  hostels  should  be  granted  to
 the  students  direct  and  not  to  the
 hostel.  I  know  how  many  of  the  cos-
 mopolitan  hostels  are  functioning  in
 our  State,  how  much  bad  treatment
 Harijans  and  Scheduled  Castes  and
 Scheduled  Tribes  are  getting  from  the
 hostel  authorities.  Who  are  running
 these  cosmopolitan  hostels?  Some  of
 their  authorities,  perhaps  representa-
 tives  of  the  Backward  Classes  Com-
 missioner’s  Department  or  sometimes
 by  the  College  itself.  and  even  private
 individuals  too  are  running  these  hos-
 tels.  Now  the  money  is  being  given
 as  a  grant  to  these  particular  persons,
 individuals  or  institutions.  It  is  a
 very  dangerous  thing,  because  under
 the  name  of  cosmopolitan  hostels,  you
 are  now  going  to  perpetuate  a  kind  of
 suppression  on  the  young  element  that
 is  coming  up  in  the  country  among
 the  Scheduled  Castes  and  Scheduled
 Tribes.  There  is  suppression  now:  no
 proper  food  is  given.  and  even  in  the
 hostels  there  is,  in  fact,  preferential
 treatment  or  discriminatory  treatment
 given—that  is  the  report  that  I  have
 got  from  my  State  and  I  am  not  exag-
 gerating.  I  do  not  want  to  see  any
 publicity  about  this  matter.  I  am
 only  stating  kere  a  fact.  Three  or  four
 years  ago  there  were  so  many  hostels
 run  by  MHarijans  themselves:  there
 were  district  hostels  and  there  were
 even  hostels  run  in  taluk  areas  by
 institutions  and  individuals,  mostly  by
 the  Harijan  organisations.  But  what
 happened  when  the  Congress  came
 into  power?  What  they  did  was  to
 abolish  many  of  the  hostels  run  by
 Harijans  and  they  gave  the  hostels  to
 their  own  people.

 This  is  another  way  of  misusing
 the  money,  because  they  gave  it  to
 their  own  men  who  wanted  to  exploit

 »°  the  money  in  the  name  of  Harijans.
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 What  about  the  colony  about  which
 the  scheme  is  given?  Government
 have  not  given  a  precise  idea  as  to
 what  kinds  of  industries  they  are
 xuing  to  have.  The  only,  general  idea
 given  is  about  bee-keeping  and  some-
 thing  like  poultry.  There  are  very
 many  occupations  and  trades  in  which
 Harijans  are  traditionally  engaged.
 Take,  for  example,  the  bamboo  indus-
 try,  match  making,  rattan  work,  car-
 pentry  work  etc.  Like  these,  there
 are  so  many  traditional  occupations
 which  they  have  got.  Instead,  our
 Government  have  gone  to  train  them
 in  bee-keeping.  They  have  their  own
 trained  men,  who  will  train  the  Hari-
 jans.  That  is  a  very  clever  trick
 played  there.  The  trained  people  are
 from  the  other  castes  and  they  are
 given  a  hand  in  the  bee-keeping  in-
 dustry.  Such  people  will  immediate-
 ly  start  a  bee-keeping  centre  and  get
 the  grant.  The  Harijans  are  taken
 there,  those  that  stay  in  those  places.
 The  grant  goes  to  this  particular  indi-
 vidual,  and  it  will  not  go  to  the  Hari-
 jyans  themselves  or  towards  the  re-
 moval  of  their  disabilities  or  difficul-
 ties.  In  the  same  way  I  know  that  in
 some  places  there  are  some  industrial
 centres  ‘started,  not  by  Harijans  them-
 selves,  but  by  some  of  the.Congress
 people.  Take,  for  instance,  sewing
 machine.  They  purchase  five  or  ten
 machines  with  the  Government  grant
 and  a  small  trade  is  there  under  the
 name  of  Harijans,  and  they  are  get-
 ting  very  huge  grants  for  these  insti-
 tutions  under  the  name  of  Harijans
 but  the  money  is  not  really  going  to
 Harijans.  In  every  case  the  money
 sanctioned  for  Harijans  is  not  given
 to  them.  I  know  why  Government
 closed  the  Harijan  hostels;  they  never
 liked  the  Harijans  of  our  State  be-
 cause  the  moment  the  Harijans
 became  very  courageous  to  stand  on
 their  own  legs  and  speak  freely  their
 own  mind  and  heart,  they  were  dubbed
 as  communists.  All  the  Harijans  now
 studying  in  the  Harijan  Hostels  or
 Colleges  are  dubbed  as  communists
 and  their  grants  are  taken  away;  even
 their  stipends  for  clothes  and  books

 are  taken  away.  That  is  the  history
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 why  the  Harijan  hostels  were  closed.
 Now  they  are  going  to  start  a  cos-
 mopolitan  hostel  in  the  name  of
 Harijan  uplift.

 The  Scheduled  Tribes  in  our  State
 ars  perhaps  the  most  backward  peo-
 ple  in  India  today.  Nothing  has  been
 done  for  them  by  the  Government.
 Even  in  the  last  Budget  presented  in
 this  House  by  the  Finance  Minister,
 the  money  allotted  for  Scheduled
 Tribes  had  lapsed.

 Shri  A.  M.  Thomas:
 lapse?

 Shri  Velayudhan:  Ask  your  own
 people  who  were  rulers  there  and
 who  ruined  our  State.

 Mr.  Deputy-Speaker:  It  is  better
 that  the  hon.  Member  is  not  disturbed.

 Shri  Velayudhan:  The  money  al-
 lotted  for  Scheduled  Tribes’  welfare

 shad  lapsed  and  Shri  Thomas  knows  it
 *too  well.  The  Mackay  Committee  was

 appointed;  Mackay  was  a  European
 planter  and  was  appointed  as  Chair-
 man  of  the  Committee  to  look  into
 the  problems  of  the  Scheduled  Tribes.
 Was  not  the  Harijans  Sevak  Sangh
 working  there  who  can  do  this?  We
 were  all  products  of  the  Harijan
 Sevak  Sangh,  which  was  functioning
 there  very  well.  Why  was  the  Chair-
 manship  given  to  a  European?  Of
 course,  there  is  a  history  behind  all
 this.  If  anything  happens  in  the
 Travancore-Cochin  State  through  the
 Congress  regime,  it  is  due  to  bribery
 and  personal  interest  or  selfish  inter-~
 est  based  on  corruption  and  misuse  of
 power.  Anyhow,  this  Committee  was
 appointed  and  they  want  to  spend
 Rs.  2,00,000  or  Rs.  4,00,000  for  the
 Scheduled  Tribes.  I  should  tell  you
 that  this  money  is  not  going  to  Sche-
 duled  Tribes  but  it  wlil  go  to  some
 vested  interests  in  the  party,  some
 Congress  people.  Of  course,  this  is
 perhaps  the  last  chance  to  pocket
 something  from  the  funds  of  that
 State—I  do  not  blame  anyone.

 Regarding  hospitals  also,  i  should
 say  that  the  Harijan  hospitals  in  our
 State  are  just  slaughter  houses  and

 How  can  it
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 people  are  killed  in  the  hospitals;
 they  are  not  treated  or  cured  in  the
 hospitals  but  they  are  practically
 killed.  Even  for  getting  a  bed,  one
 has  to  bribe  the  doctor,  not  only  the
 doctor  but  the  other  subordinates
 also.  I  know  a  case  in  Ernakulam.  It
 happened  that  a  Harijan  woman,  who
 was  pregnant,  was  brought  there  and
 admitted  into  the  hospital.  The  doctor
 aaid  that  she  could  wait  for  ten  or
 fifteen  days.  When  she  went  back
 and  got  into  a  ferry,  even  while
 erossing  a  channel,  she  gave  birth  to
 a  baby.  It  happened  like  that.  In
 the  same  way,  I  can  tell  stories  after
 stories  about  the  atrocities  that  are
 committed  there.

 Mr.  Deputy-Speaker:  The  House
 wants  facts  and  not  stories.

 Shri  Velayudhan:  It  has  become  a
 story  now  in  Travancore-Cochin.
 Nobody  is  interested  in  this.  People
 who  are  perpetrating  this  crime  are
 encouraged  by  promotions  and  other
 things.

 About  the  houses  built  by  Shri  Rau
 as  his  monument  or  memorial,  I  wish
 to  say  a  few  words.  Are  not  the
 Harijans  worse  affected  in  this
 Tegard?  Are  not  the  lower  class  of
 people,  peons  and  others,  the  worst
 affected?  Is  the  launching  on  a  big
 Programme  to  build  houses  for  these
 people?  There  have  sprung  up  very
 beautiful  houses  in  Travancore-
 Cochin.  The  former  Chief  Minister,
 Shri  Menon,  has  built  a  very  palatial
 house  and  I  think  an  enquiry  is  still
 going  on  in  that  connection.  I  think
 Shri  Datar  will  enlighten  us  about  it.
 Shri  Rau  is  now  copying  the  example
 of  Shri  Govinda  Menon.  He  is  build-
 ing  big  houses  for  Collectors,  Deputy
 Secretaries,  etc.  and  not  for  the  people
 who  have  no  houses  in  the  State
 headquarters  or  district  headquarters.
 Tt  is  a  huge  amount.

 To  whom  are  these  tenders  given?
 They  are  given  either  to  Congressmen
 themselves  or  people  who  have  lean-
 ings  towards  them.  A  lot  of  atroci-
 ties  is  done  and  so  much  money  has
 been  misused.  There  is  one  Shri  Mani.
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 a  contractor  and  another  Mehta.  a
 contractor.  There  was  another  Mani
 who  is  dead  and  gone  and  there  was
 a  lot  of  stories,  being  told  about  him
 and  the  Chief  Minister  and  the  Cong-
 ress  General  Secretary.  So,  when  the
 Government  brings  forward  such
 Demands,  it  must  scrutinise  how
 things  are  going  on.  They  say  that
 they  are  toning  up  but  I  know  that  it
 will  not  last  long  and  the  people's
 regime  will  come  soon.

 Shri  Mathew  (Kottayam):  Mr.
 Deputy-Speaker,  Sir.  At  this  late
 hour,  I  shall  refer  briefly  only  to  one
 or  two  points.

 Mr.  Deputy-Speaker:  It  would  be
 appreciated  if  he  is  brief.

 Shri  Mathew:  I  have  always  been
 so,  Sir.  I  have  never  delivered  a
 lengthy  speech  in  this  House.

 With  regard  to  hospitals,  it  is  neces-
 sary  that  a  few  should  be  of  the  first
 grade  and  therefore,  the  State  and  the
 Government  have  to  concentrate  on  a
 few.  But,  at  the  same  time,  while
 only  a  few  district  hospitals  could  be
 of  the  first  grade  standard,  a  number
 of  other  hospitals  should  be  raised,
 shall  I  say,  to  the  second  grade  at
 least.  I  have  in  mind  hospitals  like
 the  one  near  my  own  place,  at
 Kozhancherry—a  place  sufficiently
 well-known  in  Travancore-Cochin.
 Nearly  sixty  years  ago  in  my  child-
 hood,  I  used  to  go  to  that  Hospital  for
 one  thing  or  another.  I  do  not  say
 that  it  has  not  undergone  any  deve-
 lopment,  but,  still,  it  is  substantially
 in  the  same  condition  as  it  was  at  that
 time.  Perhaps  I  say  this  with  a  little
 exaggeration.  If  one  wants  to  go  to
 a  fairly  well-equipped  hospital,  one
 in  those  parts  must  travel  about  thirty
 miles.  Well-to-do  people  can  perhaps
 afford  to  do  that,  but  not  poor  people.
 It  is  having  such  92995  in  my  mind
 that  I  say  that,  leaving  aside  the  dis-
 trict  hospitals  whose  upgrading  I
 warmly  advocate,  a  number  of  other
 hospitals  should  be  developed,  if  not
 to  the  first  grade,  at  least  to  the  level
 of  the  second  grade.  While  there  is
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 some  advantage  in  concentrating  on
 some  cities  and  district  headquarters
 —I  do  not  grudge  that—the  needs  of
 the  others  should  not  be  altogether
 neglected;  they  too  should  be  borne
 in  mind.  I  mentioned  this  particular
 hospital  more  as  an  example;  there
 are  many  such  others.  There  is
 another  matter  which  I  want  to  touch.
 It  is  of  such  great  importance  that  I
 was  wondering  whether  I  should
 touch  it  at  all  within  the  limited  time
 I  have,  but  anyhow,  I  think  I  should
 refer  to  it.  I  would  preface  my  re-
 marks  with  the  observation  that  the
 last  Ministry  which  fell  in  Travan-
 core-Cochin  had  made  certain  recom-
 mendations  on  this  matter  not  merely
 on  behalf  of  the  Congress  Party  but
 on  behalf  of  all  parties  and  blocks  in
 the  Legislature.  That  relates  to  the
 scope  of  beneficiaries  of  the  several
 types  of  assistance  meant  for  the
 Scheduled  Castes.  I  make  bold  to
 make  the  observation  that  I  am  mak-
 ing  now,  because  it  does  not  come  as
 the  demand  of  any  one  community  or
 party  only.

 There  are  a  considerable  number  of
 people  in  our  State  who  were  once
 members  of  the  Scheduled  Castes  but
 became  Christians  in  the  last  gene-
 ration  or  the  generation  before  the
 last.  They  are  economically  in  the
 same  situation  as  the  Scheduled
 Castes.  That  because  they  are  Chris-
 tians,  having  changed  their  outlook  on
 life  or  their  religion  or  whatever  .  it
 may  be,  the  benefits  and  concessions
 should  not  be  extended  to  them—to
 say  so—  is  taking  a  purely  legalistic
 attitude.  Substantially,  these  people
 are  in  the  same  situation  as  others
 who  have  not  become  Christians
 economically  and  socially.

 Some  people  may  ask:  “How  are  we
 to  investigate  who  amongst  Christians
 are  the  converts  from  Scheduled
 Castes?”  I  am  afraid  that  it  is  not  a
 bona  fide  or  genuine  objection.  If
 these  people  in  our  State  cease  to  be
 Christians,  they  get  all  the  advantages
 of  the  Scheduled  Castes.  Take  A,  B,
 Cc,  D  or  E,  any  individual;  if  he  be-
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 longs  to  the  Scheduled  Caste,  he  gets all  concessions  but  if  he  becomes  a
 Christian,  he  ceases  to  get  these  con-
 cessions,  except  a  very  meagre  educa-
 tional  concession.  Tomorrow,  if  he
 changes  the  religion  and  becomes  a
 Hindu,  then  he  gets  the  same  old
 greater  concessions.  I  can  give  figures
 but  for  want  of  time,  i  am  refraining from  doing  so.  I  was  the  principal  of
 a  college  and  I  know  that  my  students
 from  the  Scheduled  Castes  got  very decent  allowances.  I  do  not  of  course
 grudge  that  in  the  least.  I  say  that  it
 should  be  enhanced  further.  But
 even  now  they  cover  their  hostel
 charges,  fees,  books  etc.  What  I  say is  this.  Students  who  originally  be-
 longed  to  this  same  community  but
 who  are  now  Christians,  having  the
 same  economic  status,  get  only  a  very
 meagre  concession  in  sad  _  contract.
 Again,  in  colleges  and  high  schools,
 there  is  a  rule  that  if  a  pupil  fails  in
 one  class,  he  would  not  get  even  this
 meagre  concession  and  that  often
 happens.  As  a  citizen  of  this  secular
 State,  I  do  not  mind  whether  a  stu-
 dent  belongs  to  this  religion  or  that
 religion,  Islam,  Christianity,  or
 Hinduism  or  something  opposed  to  all
 these  religions.  That  is  no  considera-
 tion  of  mine.  The  substantial  justice
 of  my  plea  has  been  recognised  not
 only  by  the  Congress  Party  in  my
 State,  but  by  the  communists  and
 other  parties  also.  It  is  perhaps  a
 delightful  instance  where  the  Cong-
 ressmen  have  felt  that  even  the  Com-
 munists  are  in  agreement.  with  them.
 So,  the  late  Ministry  made  a  recom-
 mendation  to  that  effect.  To  me,  it  is
 only  a  question  of  seeing  that  justice
 and  fairness  are  ensured.  It  is  not  my
 business  to  see  whether  they  continue
 Christians  or  go  back  to  Hinduism.  It
 is  a  question  of  justice  and  fairness
 and  equity.  Especially  when  the  Min-
 istry  had  made  a  recommenda-
 tion  with  the  solid  backing  of
 all  the  parties  in  the  legislature,  cer-
 tainly  it  is  something  to  which  the
 greatest  weight  ought  to  be  attached.
 Only  because  the  Ministry  fell,  it
 could  not  be  proceeded  with.  I  would
 commend  that  point,  which  involves
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 a  matter  of  principle,  to  the  special
 consideration  of  the  Government.

 |  am  not  taking  the  liberty  to  touch
 on  several  other  points  that  I  wanted
 to  mention,  for  want  of  time.

 Mr.  Deputy-Speaker:  Shri  C,  R.  Iy-
 yunni.

 An  Hon.  Member:  There  is  no  time.
 Mr.  Deputy-Speaker:  The  hon.

 Member  is  the  only  Member  from
 Travancore-Cochin  left,  so  I  wanted
 to  give  him  some  time.

 Shri  Nettur  P.  Damodaran  (Telli-
 cherry):  Sir,  I  would  request  you  to
 give  me  also  some  time.

 Mr.  Deputy-Speaker:  ‘The  hon.
 Member  is  not  from  Travancore-
 Cochin.

 Shri  Nettur  Y.  Damodaran:  We  are
 going  to  Kerala  State.

 Shri  C.  BR.  Iyyunni  (Trichur):  Mr.
 Deputy-Speaker,  Sir,  I  do  not  want
 to  take  much  of  vour  time.  What  I
 want  to  say  is  this.  I  am  one  of
 those  people  who  said  even  from  the
 very  beginning  that  for  Travancore-
 Cochin  the  President’s  Rule  at  least
 for  some  time  will  be  very  advanta-
 geous,  After  the  President’s  repre-
 sentative  came  there,  there  is  a  feel-
 ing  practically  throughout  the  State
 that  the  rule  has  become  very  good.
 There  are  people  who  even  say  that
 the  rule  may  be  continued  fer  a
 much  longer  period.  Now  it  is  only
 for  six  months  and,  probably,  it  may
 be  extended  for  another  six  months.
 There  are  people  who  say  that  the
 President’s  Rule  may  be  continued
 for  another  three  years.

 The  reason  is  very  simple.  Before
 the  President's  representative  came
 there,  I  knew  as  a  matter  of  fact,  that
 many  applications  had  to  be  submit-
 ted  to  the  Secretariat  even  after
 which  no  reply  was  forthcoming  for
 months  and  for  years.  That  was  the
 Position.  Now  the  conditions  have
 considerably  changed.  Not  only  that.
 Till  a  few  months  ago  the  officers
 were  shirking  their  responsibilities.
 There  was  nc  decentralisation  of
 work.

 27  AUGUST  056
 '  a

 Supplementary  Grants  4702
 (Travancore-Cochin)

 1956-57
 Mr,  Deputy-Speaker:  The  extension

 of  the  President's  rule  might  be
 considered  at  some  other  time.  Now
 we  are  considering  whether  we  should
 vote  these  Supplementary  Grants  or
 not.

 Shri  C.  EB.  Iyyunni:  What  I  say  is,
 after  th:  President's  representative
 tame  there,  the  position  has  changed.
 What  he  has  done  is,  he  has  given
 definite  ingtructions  that  the  officers.
 concerned  should  give  final  orders
 and  the  cases  should  only  go  to  the
 Adviser  on  appeal.  He  has  instruc-
 ted  the  officers  to  see  that  their  part
 of  the  work  is  done  and  they  pass
 final  orders  to  a  certain  limited  ex-
 tent.  Before  he  came  that  was  not
 the  case,  The  final  orders  were  to
 be  passed  by  the  Ministers  or  by  the
 Secretaries.  In  their  places  now  it  is
 the  Adviser.  What  he  has  done  is,  ae
 has  decentralised  the  work.  Theré  is
 a  Collector  in  each  district  and  he  is
 the  man  who  attends  to  things  taking
 place  in  his  district.  It  is  only,  shall
 w2  say,  appeal  cases  that  go  up  to
 the  Adviser  or  Joint  Adviser,  Due
 to  this  change  in  the  rules  and  regu-
 lations,  a  person  can  now  easily  get
 an  order  passed—whether  in  favour
 or  against  is  a  different  matter—on
 his  case.  The  work  of  the  Secreta-
 tiat  is  now  practically  being  conduc-
 ted  very  ‘smoothly  and  very  well.

 Secondly,  who  is  this  Adviser?  He
 has  absolutely  nothing  to  do  with
 Travancore-Cochin,  He  has  beer
 Adviser  in  PEPSU  and  many  other
 Places.  He  is  a  very  experienced
 man.  He  has  got  no  local  interest;
 absolutely  nothing  of  the  kind.  What
 he  does  is  perfectly  all  right  and
 their  is  no  trouble  about  that.  Shri
 Velayudhan  was  saying  that  contracts
 are  given  to  men  of  the  Congress
 Party.  Supposing  there  is  a  work
 to  be  given  on  contract  to  somebody,
 as  a  matter  of  fact,  tenders  are  in-
 vited  and  looking  into  the  list  of
 approved  contractors  and  so  on,  the
 contract  is  awarded.  He  may  be  a
 man  of  the  Congress  Party,  but  that.
 does  not  prevent  him  from  actually
 taking  up  a  contract  with  the  Govern-
 ment.  The  general  considerations
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 (Shri  €.  R.  lyyunni)
 for  awarding  a  contract  are:  which  is
 the  lowest  tender,  whether  the  name
 of  the  lowest  tenderer  is  on  the  ap-
 ‘proved  list  and  whether  he  will  be
 in  a  postion  to  carry  out  the  work
 if  entrusted  to  him,  They  are  the
 only  consideraions.  Why  should  Shri
 Velayudhan  come  and  Say  that  all  the
 works  are  given  to  people  of  the
 Congress  Party?  Can  he  point  out
 to  m2  a  few  instances  of  that  kind?
 Gt  is  not  possible.

 Shri  Velayudhan:  What  about
 “Manis  and  Mehtas?

 Shri  0.  B.  lyyunni:  If  the  works
 mare  awarded  after  proper  call  of
 tenders,  there  is  no  use  your  making
 ‘such  complaints.  There  is  absolutely
 ne  use  making  such  wild  allegations
 about  the  Congress  Party.  It  is  not
 proper  to  do  so.

 Then  he  was  saying  that.  the  hospi-
 ‘tals  are  only  Slaughter-houses,  I  do
 not  know  he  can  say  that.  As  a
 ‘matters  of  fact,  there  are  a  number
 of  hospitals.  It  may  be  that  in  one  or
 two  cases  the  doctors  might  not  have
 ‘given  proper  advice.  That  is  far
 from  saying  that  the  hospitals  are  all
 ‘slaughter-houses.  I  can  understand
 it,  if  99  out  of  ‘100  people  who  go  to
 the  hospitals  die.  People  usually  go
 to  hospitals  to  get  some  relief  from
 the  disease  they  suffer.  Most  of  the
 people  do’  get  relief  from  the  hospi-
 tals.  It  may  be  that  in  one  or  two
 «cases  the  doctors  might  not  have
 acted  properly  due  to  lack  of  space
 or  some  other  inconvenience.  But
 I  want  to  point  out  one  thing.  Dur-
 ing  the  past  few  years—so  far  as
 Cochin  State  before  integration  is
 concerned,  I  can  say  with  a  certain
 amount  of  authority—we  were  hav-
 ing  plenty  of  medicines.  After  inte-
 gration  it  so  happens  that  it  has  be-
 come  very  difficult  to  get  medicines
 and  the  medicine  that  we  generally
 get  is  in  the  form  of  aqua.

 Shri  Chattopadhyaya  (Vijayawada):
 ‘Then  they  are  not  slaughter-houses
 but  water-houses.
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 Shri  0.  R.  Iyyunni:  What  I  sal  is
 true.  In  many  cases  it  may  be  like
 that.  (Interruption).

 Mr.  Deputy-Speaker:  Order,  order.
 He  is  agreeing  with  you.

 Shri  C.  R,  Iyyunni:  There  is  0
 stock  of  plenty  of  good  medicines  in
 the  hospital.  Whenever  you  go  to
 a  hospital,  what  you  find  is  that  in
 many  cases  you  are  given  8  prescrip-
 tion  and  you  are  asked  to  go  and  find
 the  medicine,  If  you  take  the  medi-
 cine  to  the  hospital,  you  will  be  give:
 the  proper  injection  or  something
 else  will  be  done.  I  do  not  know  how
 such  things  are  allowed  to  happen.
 But  that  ‘is  a  fact  and  nobody  can
 deny  that.  I  know  of  many  instances
 where  these  things  have  been  done.

 Mr,  Deputy-Speaker:  The  hon.
 Member  should  conclude  now.

 Shri  C,  R.  Iyyunni:  I  will  conclude
 in  two  minutes,  Sir.  What  I  want
 to  say  next  is  with  regard  to  the
 buildings.  It  is  true  that  there  are
 a  number  of.offices  which  are  located
 in  rented  houses.  It  is  also  necessary
 that  to  maintain  the  prestige  of  the
 Government  and  so  on,  the  Govern-
 ment  must  have  a  good  number  of  its
 own  buildings.  I  have  nothing  to
 complain  in  that  respect.  What  I
 want  to  urge  is  that,  after  all,  it  is
 a  care-taker  Government,  and  whén
 you  look  at  it  from  that  angle  there
 is  nobody,  to  be  consulted.  There-
 fore,  if  there  was  anybody  to  be  con-
 sulted  with  regard  to  these  matters,
 it  was  the  Members  of  Parliament
 representing  the  various  constituen-
 cies.  They  have  not  been  consulted
 and  that  is  not  proper,  The  Mem-
 bers  of  Parliament  should  have  been
 consulted  and’  some  agreement  rea-
 ched  before  these  things  were  done.

 With  regard  to  the  money  that  is
 going  to  be  spent  on  big  buildings,
 what  I  would  say  is—  as  has  already
 been  pointed  out  by  many  Members
 here—that  a  larger  amount  should  be
 spent  for  housing  the  inferior  officers
 like  chaprasis  and  others,  than  on
 big  palatial,  magnificent  buildings



 4605  Demands  for

 for  housing  the  Collector,  the  Divisio-
 nal  Officers  and  other  high  officers.
 That  matter  also  must  be  taken  into
 consideration...

 Then  there  is  one  complaint  with
 regard  to....

 Mr.  Deputy-Speaker:  Let  that  com-
 plaint  be  taken  up  some  other  time.

 Shri  0.  R.  Iyyunni:  All  right,  Sir.
 Shri  M.  C.  Shah;  These  supplemen-

 ‘tary  demands  are  rather  very  simple
 ones  and  I  thought  that  according  to
 the  convention,  which  is  accepted  by
 the  House,  the  questions  of  policy
 will  not  be  discussed  except  in  cases
 of  ‘new  service’.  So  far  as  buildings
 are  concerned,  a  token  demand  of
 Rs.  00  was  asked  for,  and  that  was
 a  new  service.  I  could  well  under-
 stand  the  question  of  policy  being
 discussed  on  that  item.  However,  as
 these  are  matters  of  concern  to  the
 Members  from  the  Travancore-
 Cochin  State,  they  took  advantage  of
 these  supplementary  demands  to  voice
 their  feelings.  We  will  send  the  pro-
 ceedings  of  this  debate  to  the  Admin-
 istrator  to  look  into  the  suggestions
 which  have  been  made  during  the
 debate.

 I  would  like  to  reply  to  two  or
 three  points.  The  points  relating  to
 public  health  unit,  etc.,  will  be  reph-
 ed  to  by  my  colleague,  the  Deputy
 Minister  of  Health.  Regarding  labour,
 the  points  made  will  be  replied  to
 by  Shri  Abid  Ali  and  the  points  re-
 lating  to  administration  will  be  dealt
 with  by-my  colleague  Shri  Datar.
 (Laughter):

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  Why
 should  there  be  laughter?

 Mr.  Deputy-Speaker:  The  laughter
 arises  from  the  fear  that  the  Minister
 of  Finance  has  apportioned  every-
 thing  to  the  other  Ministers  and  has
 not  taken  anything  for  his  reply.

 Shri  M.  C.  Shah:  So  far  as  the
 Finance  Minister  is  concerned,  the
 Finance  Minister  has  presented  these
 supplementary  demands  for  grants
 for  the  vote  of  the  House,  and  there-
 fore,  the  questions  relating  to  the  pre-
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 sentation  of  the  demands  will  have
 to  be  answered  by  me.

 My  friend  Shri  A.  M.  Thomas  rais-
 ed  a  very  important  point.  He  asked
 why  this  token  demand  of  Rs.  700
 should  have  been  brought  forward
 now,  and  said  that  provision  should
 have  been  made  in  the  budget  when
 it  was  presented  before  the  House  in
 March-April  last,  when  the  House  dis-
 cussed  the  Travancove-Cochin  budg-
 et  and  passed  the  demands  for  grants
 for  the  Travancore-Cochin  State.  He
 is  right  in  complaining  about  this
 matter,  but  then,  there  are  circums-

 ‘tances  which  must  @e  taken  into  con-
 sideration.  Perhaps  my  hon.  friend
 may  be  aware  of  the  fact  that  the
 budget  of  the  Travancore-Cochin
 State  was  first  presented  to  the  Tra-
 vancore-Cochin  legislature.  There-
 after,  immediately,.came  the  procla-
 mation  by  the  President,  and
 therefore,  when  the  budget  was
 presented  here,  there  was  no  time
 left  for  the  Administrator  to  go  into
 all  the  details  and  into  all  the  needs
 that  had  to  be  provided  for  in  the
 budget.  Really  speaking,  the  Finance
 Ministry  had  gone  into  the  budget
 proposals  that  were  first  placed  be-
 fore  the  Travancore-Cochin  legislature
 which  were  then  placed  in  the  same
 form  before  this  House.  We  were  in-
 clined  to  take  the  view  that  the  Tra-
 vaneore-Cochin  budget  proposals  were
 far  in  excess  of  those  schemes  which
 were  to  be  taken  up  during  the,  second
 Five  Year  Plan  and  for  execution  in
 the  first  year  of  the  second  Five  Year
 Plan.  Therefore,  there  was  a  case  for
 reduction  in  so  many  items.  But  there
 was  no  time  for  a  review  of  the
 whole  matter  by  the  Administrator
 and  we  had  to  present  the  demands  as
 they  were  presented  before  the  Tra-
 vancare-Cochin  legislature.

 Thus,  there  was  no  time  to  look  into
 the  urgent  needs  of  certain  measures
 to  be  sponsored  by  the  administration
 there.  After  the  Administrator  took
 over,  he  found  that  there  was  a  very
 urgent  need  for  constructing  the  office-
 buildings  and  residential  accommoda-
 tion  at  three  places.  Therefore,  he
 proposed  an  expenditure  of  Rs.  40
 lakhs.  At  the  same  time,  the  expen-
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 _diture  can  be  met  out  of  the  savings

 in  the  budget  that  was  passed.

 Shri  A.  M.  Thomas:  May  I  enquire
 when  the  Administrator  made  the
 proposal  for  an  additional  expendi-
 ture  of  Rs.  0  lakhs?

 Shri  M.  C.  Shah:  After  the  budg-
 et  was  passed  by  the  Parliament,  the
 proposal  was  made.  Therefore,  there
 was  this  token  demand  of  Rs.  00
 made  in  the  budget.  I  am  sure  that
 the  hon.  Membé@r  does  not  object  to
 the  construction:  of  office  accommoda-
 tion  and  residential  accommodation.
 Strictly  speaking,  that  such  a  const-
 ruction  programme  has  been  taken
 on  hand  by  the  Administrator  has  to
 be  welcomed,  because  all  the  Members
 coming  from  the  Travancore-Cochin
 State  may  fully  realise  the  fact  that
 when  the  offices  are  scattered  far  and
 wide  in  rented  buildings  which  are  in
 a  dilapidated  condition,  efficiency  must
 suffer.  Therefore,  in  order  to  achieve
 the  highest  efficiency  possible  from
 the  servants  of  the  State,  there  should
 be  very  good  accommodation  for  the
 office  and,  at  the  same  time,  there
 should  be  good  residertial  acconimo-
 dation  also.  This  is  a  step  to  achieve
 the  maximum  efficiency  from  the
 servants  of  the  State  and,  therefore,  I
 do  not  think  any  Memf«r  with  a  sense
 of  responsibility  should  object  to  the
 construction  of  these  buildings.

 I  next  come  to  the  points  made  by
 Shri  Velayudhan.  I  was  rather
 amazed  to  find  him  opposing  the  wel-
 fare  schemes  for  the  Scheduled  Castes
 and  Scheduled  Tribes.  I  think  the
 people  in  Travancore-Cochin  should
 make  a  note  of  the  speech  made  by  my
 friend  Shri  Velayudhan  who  seemed
 to  be  opposed  to  these  welfare  schemes
 meant  for  the  uplift  of  the  Scheduled
 Castes  and  Scheduled  Tribes.

 Shri  Velayudhan:  I  sympathise  with
 the  hon.  Minister.  ‘

 Shri  M.  C.  Shah:  I  am  sure  that  I
 do  not  require  any  sympathy  from  the
 hon.  Member.  But,  really  speaking,
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 the  people  of  the  Travancore-Cochin
 State,  particularly,  those  who  are
 voters,.  must  take  note  of  the  attitude
 taken  by  the  hon.  Member  from  the
 Travancore-Cochin  State.

 If  the  hon.  Member  had  cared  to
 study  all  the  schemes,  perhaps  he
 would  have  thought  best  to  be  silent
 on  the  point,  rather  than  to  oppose  the
 measures.  Here  are  the  schemes
 which  arc  meant  to  improve  the  con-
 ditions  and  to  benefit  nearly  23,371
 families.  The  following  are  the  acti-
 vities  that  are  to  be  undertaken:  for-
 mation  of  an  industrial  cum  agricul-
 tural  co-operative  society;—I  do  not
 know  whether  he  is  in  favour  of  that
 or  not;  perhaps  he  may  not  be—de-
 monstration  centres  for  poultry-
 farming  and  bee-keeping;  industrial
 training  centres  and  co-operative
 farming.  Then,  there  are  going  to  be
 hostels  for  the  Scheduled  Castes  and
 Scheduled  Tribes.  Loans  are  going
 to  be  given  to  the  extent  of  Rs.  750
 each  to  construct  houses.  There  are
 going  to  be  l2  tube-wells  with  an
 expenditure  of  Rs.  10,000  on  each
 tube-well.  Then,  25  families  are
 going  to  be  trained—this  is  among
 the  Scheduled  Castes  and  Scheduled
 Tribes—in  the  improved  methods  of
 agriculture  by  the  supply  of  seeds,
 implements,  manure,  ete.,  at  a  cost  of
 Rs.  200  per  family.  Then  there  are
 several  pilot  schemy  which  will
 benefit”  many  backward  classes,  be-

 ‘sides  members  of  the  Scheduled  Castes
 and  Scheduled  Tribes.  I  particularly
 repeat  that  I  was  amazed  at  the  re-
 marks  of  my  friend  Shri  Velayudhan
 who  always  tries  to  show  that  the
 Congress  rule  has  done  nothing.  I
 understand  that  he  came  through  the
 Congress  ticket  and  later  on  he
 changed  the  colour.  However,  the
 fact  remains  that  all  the  money  that
 is  now  asked  for  is'  meant  for  the
 development  of  the  country.¢

 Mr.  Deputy-Speaker:  So  far  as  I
 could  follow,  the  hon.  Member's  ob-
 jection  was  that  the  money  intended
 for  a  particular  purpose  is  not  wholly
 spent  for  that  particular  purpose.



 Shri  Velayudhan:  The  hon.  Minis-
 ter  has  not  get  the  understanding
 eapacity.

 Shri  M.  C.  Shah:  How  does  he  know
 that  a  particular  allotment  has  not
 been  spent  for  the  purpose  for  which
 it  was  meant?  Only.  after  the  monies
 are  spent  and  the  audited  accounts
 are  drawn  up,  one  can  see  whether  a
 particular  amount  has  been  spent  for
 a  particular  purpose  for  which  it  was
 meant,  or  not.  These  amounts
 are  meant  for  the  welfare
 of  the  Scheduled  Castes  and  the
 Scheduled  Tribes.  I  can  understand
 if  the  complaint  is  that  the  provision
 is  not  liberal  énough  and  there  ought
 to  have  been  more,  as  the  T.  C.  Gov-
 ernment  have  requested  the  Central
 Government  to  raise  the  amount  from
 Rs.  3  lakhs  to  Rs.  25  lakhs.  I  can
 understand  that,  because  there  may  be
 some  corruption  here  and  there.  There
 may  be  some  wastage  here  and  there;
 I  do  not  deny  it.  In  public  administra-
 tion,  there  is  bound  to  be  some  cor-
 ruption’  and  some  waste....
 3  PM.

 Shri  Punmoose:  rose—
 Mr.  Deputy-Speaker:

 extent,  you  may  differ.
 Shri  M.  C.  Shah:......  but  the  fact

 remains  that  all  these  amounts  are
 spent  for  the  welfare  of  the  Schedul-
 ed  Castes  and  Scheduled  Tribes.  I  still
 maintain  that  it  was  a  very  amazing
 speech  from  Mr.  Velayudhan.-*

 Shri  Chattopadhyaya:  Collections
 usually  become  recollections!

 Shri  M.  C.  Shah:  About  public
 health  units  also,  there  have  been
 several  criticisms.  Here  also  the
 Policy  has  been  already  accepted  by
 the  House;  when  the  T.  C.  budget  was
 Placed  before  this  House,  the  schemes
 were  there.  The  schemes  are  for  the
 Prevention  and  cure  of  the  state  of
 health  in  Travancore-Cochin.  20  dis-
 Pensaries  were  transferred  to  these
 public  health  units.  If  you  want  to
 have  the  maximum  benefit  out  of  these
 dispensaries  being  transferred  to  the
 Public  health  units,  you  must  also  have
 the.  necessary  ‘staff.  The  supplemen-
 tary  demand  now  made  is  for  the

 About  the
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 staff  to  be  attached  to  these  20  dis-

 _pensaries,  which  were  transferred  on
 the  Ist  April,  1956.  At  that  time  it
 was  not  pessible  to  know  how  much
 staff  would  be  required.  Therefore,
 this  supplementary  demand  has  been
 presented  to  the  House.  I  feel  that
 all  members  from  the  T.  C.  State
 should  rather  welcome  such  schemes
 being  undertaken  ‘n  the  Travancore-
 Cochin  State.

 These  are  the  main  points  which  I
 wanted  to  explain.  One  question  was
 raised  by  Mr.  Punnoose  as  to  whether
 there  were  savings  or  not.  How  can
 we  say  it  now?  The  budget  has  been
 passed  bythe  Parliament  in  May,  1956.
 Now  the  expenditure  is  being  under-
 taken  and  there  are  so  many  schemes.
 We  cannot  say  definitely  whether
 there  will  be  savings  or  not.  That
 can  be  seen  only  at  the  end  or  per-
 haps-'when  we  place  the  revised  esti-
 mates  before  this  House  or  before  the
 legislature  of  that  State,  if  that  is  in
 existence  then.  Today,  when  we  are
 placing  the  supplementary  demands
 before  the  House,  we  have  taken  into
 account  the  probable  savings.  That  is
 why  with  regard  to  the  buildings,  we
 have  provided  for  a  token  demand  of
 Rs.  100.  We  hope  that  we  can  meet
 the  expenditure  of  Rs.  l0  lakhs  out
 of  the  savings.  Then,  in  respect  of
 public  Health  also,  we  have  only  asked
 for  Rs.  19,000,  whereas  the  expendi-
 ture  is  going  to  be  Rs.  ,7I,600,  be-
 cause  the  Adviser  has  gone  into  the
 whole  matter  and  he  has  found  that
 the  expenditure  can  be  met  out  of  the
 savings  or  by  appropriation.  Wherever
 there  can  be  savings  or  re-appropria-
 tion,  we  have  taken  it  into  account.
 So,  the  question  posed  by  Mr.  Pun-
 noose  cannot  be  answered  definitely
 today.  It  can  be  answered  in  January,
 when  the  revised  estimates  can  be
 formed.

 I  think  the  House  will  agree  to
 accept  the  supplementary  demands
 after  my  collagues  have  replied  to  the
 points  concerning  their  Ministries.

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  I  will  confine  my
 remarks  to  one  point,  namely,  the
 observations  regarding  the  casnewnut
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 [Shri  Abid  Ali]
 industry.  In  this  connection,  I  may
 submit  that  in  the  Quilon  area,  there
 are  about  50  factories,  of  which  05
 factories  are  worked  by  owners  and
 the  rest  either  worked  by  hirers  or
 remain  idle.  All  the  factories  have
 never  worked  all  round  the  year  for
 all  the  2  months,  nor  do  they  pro-
 vide  continuous  employment  to  all  the
 workers.  There  are  two  reasons  for
 this.  The  first  is  that  while  the  roast-
 ing  capacity  of  all  the  factories  is  2
 lakh  tons  df  raw  nuts  per  year.  The
 indigenous  production  is  about  60,000
 tons  and  an  equal  quantity  is  imported
 from  outside.  This  can  meet  only  60
 per  cent.  of  the  ageregate  capacity  of
 these  factories.  Consequently,  as  a
 rule,  most  of  the  cashewnut  factories
 work  for  about  nine  months  in  a  year
 and  for  the  rest  of  the  period,  the
 factories  are  not  working.  This  re-
 sults  in  a  large  number  of  workers
 being  unemployed  during  the  period
 when  the  factories  are  not  working.
 Some  of  them  take’  up  agriculture
 and  other  vocations.

 Sometime  back  there  was  8  strike
 by  all  the  clerical  and  the  like
 workers  in  this  industry  under  the
 INTUC  Union  and  a  demand  wes
 made  that  the  workers  in  this  industry
 should  be  declared  non-seasonal.  They
 sent  representations  to  the  Central
 Government  also.  The  State  Govern-
 ment  have  since,proclaimed  this  in-

 dustry  as  non-seasonal.
 About  the  scarcity  of  material,  hon.

 Members  are  aware  that  the  require-
 ments  of  this  industry  also  have  been
 taken  care  of  by  the  Second  Plan  and
 I  am  sure  the  situation  would  impraye
 in  course  of  time.

 Shri  N.  Sreekantan  Nair:  May
 I  ask  whether  he  is  aware  of  the  fact

 _thdt  during  the  previous  years  the
 factories  remained  closed  for  not  more
 than  one  or  two  months,  but  this  year
 it  is  going  to  be  six  months?

 Shri  Abid  Ali:  Generally,  most  of
 these  factories  are  closed  for  three
 monihs  in  the  year.

 The  Deputy  Minister  of  Health
 (Shrimati  Chandtasekhar):  The  hon.
 Member,  Mr.  Thomas,  brought  to  the
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 notice  of  the  House  the  filarial  control
 in  T.  C.  State.  I  would  like  to  tell
 the  House  that  two  survey  units  and
 -MOUy  at}  Wolg  “elep  porju0d-aid
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 ledge  we  have,  the  work  is  in  pro-
 gress;  but,  it  has  not  achieved  the
 scheduled  target,  because  the  neces-
 sary  equipment  and  insecticides  and
 other  drugs  that  were  to  be  supplied
 by  the  T.  0.  M.  were  delayed.  Due
 to  that  and  also  due  to  lack  of  trained
 personnel,  the  programme  could  not
 progress  according  to  schedule.  To
 deal  with  lack  of  trained  personnel,
 there  is  a  training  course  held  in  the
 Malaria.  Institute  of  India  and  the
 T.  C.  State  have  sent  some  inspectors
 and  medical  officers.  In  ‘1955-56,  5  ins-
 pectors  and  2  medical  officers  were
 trained;  in  1956-57,  two  inspectors
 were  trained.

 Of  the  two  survey  units,  one  is  now
 working  in  the  Trivandrum  aréa  and
 the  second  unit  will  start  functioning
 soon  in  the  Quilon  area.  One  control
 unit  is  now  working  in  Trivandrum
 city,  Ernakulam  and  Mattancherry
 area.  In  1956-57,  there  is:  a  proposal
 to  allot  two  more  control  units  A
 survey  of  the  area  between  Erna-
 kulam  and  Shertalai  was  carried  out
 by  the  Malaria  Institute  of  India  at
 the  request  of  the  State  Government.

 As  regards  the  Demand  for  which
 we  have  asked  Rs.  -19,000|-  that  is  for
 the  transference  of  twenty  dispensar-
 jes  from  the  Medical  Department  to
 the  Public  Health  Department.  I  think
 there  is  need  for  additional  staff  if  the
 converted  dispensaries  are  going  to
 function  properly  as  public  health
 units  and  for  that  Rs.  7l,600/-  is  ask-
 ed  for.  Most  of  these  dispensaries
 are  fot  accommodated  properly  and,
 therefore,  major  repairs  will  have  to
 be  undertaken  for  which  Rs.  4  lakh
 has  been  asked  for  making  a  total  of
 Rs.  1,71,600,  But  there  was  a  saving
 of  Rs.  -1,52,600  from  the  original  grant
 and.  deducting  that,  the  Supplement-
 ary  Demand  asked  for  is  Rs.  19,000/-.
 I  think  it  is  not  more  and  I  hope  the
 House  will  accept  it.
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 Shrj  Achuthan:  What  will  be  the
 additional  facilities  that  will  be  pro
 vided  in  the  health  centres  which  are
 not  provided  in  the  dispensaries?

 Shrimati  Chandrasekhar:  They
 will  take  curative  and  preventive
 steps.  I  think  maternity  and  child
 welfare  work  will  also  be  carried  on
 by  these  primary  health  units,

 Shri  Datar:  As  pointed  out  by  my
 colleague  Shri  Shah,  advantage  was
 taken  by  hon.  Members  from  Tra-
 yancore-Cochin  of  offering  comments
 regarding  the  administration  of  the
 President’s  rule  in  Travancore-Co-
 chin,

 Shri  N.  Syeekantan  Nair:  Why  did
 you  impose  President's  rule?

 Shri  Datar:  I  do  not  like  this  way
 of  interruption  even  at  this  stage.

 Shri  N,  Sreekantan  Nair:  it  start-
 .ed  from  there.  1

 Mr.  Deputy-Speaker:  Order,  order,
 Shri  Velayudhan:  The  hon.  Minister

 has  stated  that  advantage  was
 taken....:

 Shri  Datar:  Advantage  has  been
 taken,

 Mr.  Deputy-Speaker:  Order,  order.
 @bri  Datar:  As  I  have  stated,  this

 was  an  oceasion  only  for  the  consi-
 deration  of  four  or  five  Supplementary
 Demands—one  of  them  constituted  a
 new  service  and  the  others  were  in
 respect  of  items  that  had  already  been
 sanctioned.  Under  these  circumstan-
 ces,  according  to  the  convention,  no
 general  policy  question  could  be  dis-
 cussed  except  to  the  extent  that  it
 was  necessary  so  far  as  the  how  ser-
 vice  was  concerned,  But,  Sir,  as  you  are
 aware,  a  number  of  hon.  Members
 criticised  not  only  the  President's
 administration  but  also  the  previous
 administrations.  However,  I  am  not
 going  into  the  question  as  to  how  the
 previous  administrations  were  carried
 on  because  it  would  simply  be  irrele-
 vant  for  this  purpose.

 So  far  as  the  President's  rule  is  con-
 cerned,  F  am  happy  to  note'that  there
 were  a  number  of  hon,  Members  in
 this  House  who  have  appreciated

 27  AUGUST  956  Supplementary  Grants  464
 (Travancore-Cochin)

 1956-57
 the  very  good  work  that  the  Adviser
 has  been  doing  in  that  State  and  we
 are  anxious  that  when  the  popular
 Government  is  restored  in  Travan-
 core-Cochin,  we  showld  hand  over  to
 them  an  administration  which  is  quite
 efficient  and  which  is  mostly  free  from
 the  defects  that  may  have  crept  there.
 That  is  the  objective  that  we  have  in
 view  and  with  that  objective  the
 Adviser  is  carrying  on  his  rule

 Now,  so  far  as  the  present’  discus-
 sion  is  concerned,  three  or  four  points
 have  been  raised.  One  point  is  that
 scheduled  castes’  interests  have  not
 been  properly  taken  into  account.  I
 am  sorry  for  the  manner  in  which  my
 hon.  friend,  Shri  Velayudhan,  indul-
 ges  in  criticism  which  is  far  from
 restrained  and  which  is  needlessly
 vehement.

 Shri  Velayudhan:  Needlessly?
 Shri  Datar:  Needlessly  vehement.

 Now  it  is  perfectly  open  to  him  to
 make  criticism.  But  while  offering
 critism  he  ought  to  have  taken  care
 of  the  very  fact  that  thereby  he  is
 doing  ill-service  to  the  very  object
 that  he  has  in  view.

 Shri  Velayudhan:  No,  no.
 Shri  Datar:  Take,  for  example,  the

 scheduled  castes  and  scheduled  tribes.
 Now,  the  Government  are  anxious—
 not  only  who  Central  Government,
 but  all  the  State  Governments  are
 anxious—to  improve  the  lot,  the  eco-
 nomic  and  the  cultural  lot,  of  all  these
 persons  and  that  is  the  reason  why
 large  amounts  are  being  sperit  for  the
 betterment  of  the  lot  of  these  poor People  amd  my  hon,  friend  says  that
 all  these  amounts  are  being  wasted
 and  he  went  further,  very  unfortu-
 nately,  and  contended  that  every- where,  not  only  in  Travancore-Cochin
 but  in  the  whole  of  India,  these
 amounts  are  being  wasted.  It  is  a
 statement  which  is  far  from  truth.  I
 would  point  out  to  the  hon...  Mem-
 ber......

 Shri  N.  Sreekantan  Nair:  It  is
 matter  for  investigation.

 Shri  Datar:  We  are  taking  care  to see  that  the  great  disease  of  untouch-
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 [Shri  Datar]
 ability  is  removed  as  early  as  possible
 and  the  hon.  Member  ought  also  to
 understand  that  the  government  set
 apart  in  the  First  Five  Year  Plan  a
 crore  of  rupees  fgr  carrying  on  propa-
 ganda  work  amongst  those  who  were
 working  under  the  bad  influence  of
 untouchability  and  that  propaganda
 has  to  be  carried  on  not  only  among
 the  Harijans  but  among  others  as
 well,  especially  the  caste-ridden
 Hindus  and  for  that  purpose  that  pro-
 paganda  has  been  carried  on  well  and
 I  would  assure  my  hon.  friend  that
 we  are  having  very  good  and  demonst-
 rable  results  so  far  ag  this  disability
 is  concerned.  This  disability  has
 almost  disappeared  so  far  as  urban
 areas  are  concerned.  But  in  the  rural
 area  it  is  still  there  and  that  is  the
 reason  why  in  the  Second  Five  Year
 Plan  we  have  allotted  a  sum  for  the
 purpose  of  removal  of  untouchability
 and  the  hon,  Member  will  also  under-
 stand  that  this  large  amount  is  not
 wasted  at  all,  nor  is  it  handed  over
 for  expenditure  to  irresponsible  agen-
 cies;  let  him  understand  it  very  clearly
 that  out  of  this  we  make  grants  to
 the  State  Governments  and  the  State
 Governments  carry  on  the  work  them-
 selves  or  they  carry  on  the  work
 through  recognized  agencies  in  all
 these  cases:  let  the  hon,  Member  un-
 derstand  this  very  clearly  and  let  him
 not  talk  in  the  manner  he  has  done
 because,  after  all,  he  is  causing  dis-
 service  to  the  great  cause.  Wherever
 there  are  these  recognized  agencies, the  work  is  done  in  all  these  cases
 through  them,

 Shri  Velayudhan:  rose—
 Shri  N.  Sreekantan  Nair:  On  a

 point  of  order.  The  hon,  Minister
 should  address  the  Chair  and  not
 the  member.  Then,  is  this  the  w
 to  refer  to  a  member?

 Shri  Velayudhan:  What  is  this  tam-
 asha?

 Mr.  Deputy-Speaker:  If  any  Minis-
 ter  remarks  that  he  (a  Member)
 shouid  not  talk  in  the  way  that  he
 has  done,  there  ought  not  to  be  any-
 thing  objectionable  in  that.  What  is
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 the  objection  that  is  being  taken?
 This  running  commentary  certainly
 does  not  add  to  the  dignity  of  the
 proceedings  that  we  conduct  here.

 Shri  Datar:  I  was,  therefore,  point-
 ing  out  to  the  HouSe....  (laughter).

 Mr.  Deputy-Speaker:  It  is  not  a
 matter  for  laughter.

 Shri  Datar:  So  far  as  this  large
 amount  is  concerned,  that  amount  is
 being  spent  either  directly  by  the
 State  Governments  themselves  or
 through  recognised  agencies  who  are
 responsible  to  the  State  Governments
 for  submitting  proper  accounts  be-
 cause  these  accounts  have  also  to  be
 properly  audited  and  then,  secondly,
 we  have  also  recognised  certain
 all  India  institutions  and  all
 these  institutions  are  carrying

 _on  this  task  very  well  in
 spite  of  all  handicaps  and,  there-
 fore,  I  would  appeal  to  my  hon.  friend
 not  to  minimise,  much  less  to  depre-
 cate,  what  is  being  done  so  far  as  the
 removal  of  disabilities  against  Hari-
 jans  and  so  far  as  the  rehabilitation
 of  the  tribal  communities  are  con-
 cerned,  These  are  very  great  tasks  to
 which  the  Government  are  attaching
 the  greatest  importance  because  these
 communities  put  together  number
 about  seven  crores,  one-fifth  of  the
 population,  and  they  have  to  be
 brought  together  to  the  same  level
 of  enlightenment  as  the  other  com-
 munities  because,  if  that  is  not  done,
 democracy  will  not  succeed.

 Then  I  would  pass  on  to  the  other
 question  of  buildings.  Now,  so  far
 as  buildings  are  concerned,  they  are
 of  a  two-fold  character.  One  is  buil-
 dings  at  headquarters  for  our  officers
 and,  naturally,  there  are  residential
 quarters.  It  was  a  surprise  to  me
 that  in  three  districts,  there  were  no
 good  buildings  at  all.  There  are  two
 points  to  be  noted  in  this  connection
 very  clearly.  Our  district  officers  are
 housed  in  Government  buildings
 which  are  not  sufficient  so  far  as
 accommodation  is  concerned  and
 which  are  in  some  cases,  not  fit  for
 use  as  office  accommodation.  Secondly,
 the  numbers  of  offices  is  increasing
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 very  much  consequent  on  the  pro-
 posed  implementation  of  the  Second
 Five  Year  Plan  and  our  requirements
 are  growing.  All  along,  it  would  not
 be  proper  to  have  our  offices  housed
 only  in  rented  buildings.  Rented
 buildings  have  a  handicap  and  we  do
 not  get  what  we  require  so  far  as
 accommodation  necessary  for  carrying
 on  district  administration  is  con-
 cerned.  We  are  aware  that  Ernakulam
 is  a  great  city.  But,  the  requirements
 of  Ernakulam  are  not  so  great  as  the
 requirements  of  the  three  district
 towns.  So  this  scheme  has  been
 undertaken.  It  would  be  wrong  to
 suppose  that  the  offices  are  only  for
 the  government  servants.  The  offices
 are  for  the  public.  The  public  have
 numerous  occasions  to  go  to  the  offi-
 ees  and  deal  with  the  officers.  These
 offices  are  not  going  to  be  palatial
 buildings  at  all.  Let  hon.  Members
 understand  it  clearly  that  they  are
 offices  which  are  reasonably  good, and  which  are  neither  fashionable
 nor  extremely  ricketty.

 An  Hon.  Member:  What  is  wrong in  being  fashionable?
 An  Hon.  Member:  Nothing  wrong. ‘
 Mr.  Deputy-Speaker:  Why  should

 he  say  that  they  are  fashionable  if
 they  are  not  fashionable?

 Shri  Datar:  I  may  point  out
 that  we  want  offices  which  are  more
 wseful  than  beautiful.  Incidentally,
 we  shall  pay  attention  to  the  artistic
 ‘side  also  if  necessary.  But,  the  prin-
 cipal  question  is  one  of  utilisation  as

 _useful  offices,  not  for  the  officers,  but
 for  the  public  at  large.  This  point  has
 to  be  taken  into  account.  What  is
 being  proposed  is  not  merely  offices,
 but  a  number  of  buildings  of  differ-
 ent  types—there  are  as  many  as  9
 types  of  buildings—which  are  being
 constructed.  The  House  will  kindly
 understand  that  the  amount  to  be
 spent  for  the  districts  in  respect  of
 each  department  is  not  very  much.
 We  are

 hes
 into  account  the  resi-

 dential  need  of  the  officers  at  all
 levels  including  the  lowest  level  na-
 mely  class  IV.  This  is  a  much  needed
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 reform.  In  fact,  these  offices  are  being
 constructed.  By  sparing  moneys  from
 other  departments,  the  Adviser  has
 undertaken  this  very  ambitious  but
 necessary  plan.  I  desire  that  this
 House  will  understand  this  subject.
 I  would  point  out  to  my  hon.  friend
 Shri  Punnoose  that  there  is  nothing
 suspicious  or  surreptitious  about  it.
 All  is  being  done  to  improve  the
 tone  of  the  administration.  The  first
 requirement  for  an  efficient  adminis-
 tration  is  naturally  a  good  building.
 For  these  reasons,  this  is  a  reason-
 able  demand.

 I  shall  say  a  word  lastly  about  the
 accommodation  for  the  police.  This
 is  a  problem  with  which  we  are  con-
 cerned  not  only  here,  but  in  all  the
 States.  In  Delhi  State,  for  example,
 as  also  in  other  States,  there  is  no
 sufficient  accommodation  at  all.  Only
 this  year,  we  have  started  giving  at-
 tention  to  this  problem.  The  hon.
 House  is  aware  that  we  have  set
 apart  a  sum  of  Rs.  3  crores  for  the
 purpose  of  giving  loans  to  the  various
 State  Governments  for  building  or
 constructing  residential  accommoda-
 tion  for  the  officers  of  the  lower  levels
 and  for  the  constabulary.  This  is  an
 important  point  to  be  taken  into  ac-
 count.  ‘The  housing  of  the  constables
 and  head  constables  as  also  the  Sub-
 Inspector  and  the  Inspector  is  of  the

 _greatest  importance  so  far  as  law
 and  order  is  concerned.  That  is  the
 reason  why  the  Travancore~-Cochin
 Government  has  led  the  way  and
 they  are  anxious  to  supply  the  defi-
 ciencies  in  this  respect  so  far  as  the
 police  administration  is  concerned  by
 having  a  very  ambitious  plan  ccsting
 about  Rs.  40  lakhs.  This  item  is  also
 of  great  public  importance.  It  is  not
 a  question  of  merely  providing  houses
 for  a  few  officers.  Therefore  I  would
 imagine  that  this  House  would  also
 welcome  this  new  venture  that  has
 been  undertaken  to  see  that  all  our
 Police  officers  especially  in  the  lower
 levels,  constables  and  head  constables
 are  hous:d  properly.  It  is  one  of  the
 primary  needs  and  it  is  our  duty  to
 supply  that  not  only  in  the  interests
 of  =,the  officers  and  government  ser-
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 [Shri  Datar]
 vants,  but  in  the  interests  of  the
 Government  administration  itself.

 Shri  Punnoose:  May  I  seek  a  clari-
 fication?

 Mr,  Depuiy-Speaker:
 clarification  has  been  given,

 Shri  Punnoose:  Has  the  hon.  Minis-
 ter  information  with  him  to  show
 what  percentage  of  the  money  is  go-
 ing  to  be  spent  on  housing  of  the
 lower  grades  of  officers?

 Sufficient

 Shri  Datar:  I  have  got  a  long  list.
 I  do  not  like  to  tire  the  House  by
 giving  all  that.  I  shall  mention  to
 the  hon.  Member......

 Mr.  Deputy-Speaker:  All  those
 items  need  not  be  given!  What  share
 or  percentage  of  the  money  is  going
 to  be  spent  for  class  IV  officers?

 Sbri  Datar:  More  than  half  of  the
 amount  is  being  spent—I  am  giving  it
 generally  so  far  as  constables,  head
 constables  and  others  are  concerned.

 Mr.  Deputy-Speaker:  I  think  no
 hon.  Member  has  any  objection  to  all
 these  cut  motions  being  put  togecher.
 I  shall  now  put  all  the  cut  motions
 to  the  vote  of  the  House.
 All  the  cut  motions  were  negatived. o

 Mr.  Deputy-Speaker:
 tion  is:

 The  ques-

 “That  the  separate  supplemen-
 tary  sums  not  exceeding  the
 amounts  shown  in  the  third
 column  of  the  Order  Paper  be
 granted  to  the  President  out  of
 the  Consolidated  Fund  of  the
 State  of  Travancore-Cochin  to
 defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of
 March,  1957,  in  respect  of  the
 following  Demands  entered  in
 the  second  column  thereof:

 Demands  Nos.  XIX,  XKV  and
 XXXVI.”
 ‘The  motion  was  adopted.  *
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 (The  motions  for  Demands  for  Sup-
 plementary  Grants  which  were
 adopted  by  the  Lok  Sabha  are  re~
 produced  below.—Ed.]

 Demanp  No.  XIX—Pusuic  Heatra”

 “That  a  supplementary  sum  not
 exceeding  Rs.  19,000  be  granted
 to  the  President  out  of  the  Con-

 -solidated  Fund  of  the  State  of
 Travancore-Cochin  to  defray  the
 charges  which  will  come  in
 course  of  payment  during  the
 year  ending  the  3lst  day  of
 March,  1957,  in  respect  of  ‘pub-
 lic  Health’.”
 Demand  No.  XXV—Lazour  AND

 MISCELLANEOUS
 “That  a  supplementary  sum  not

 exceeding  Rs.  1,12,000,  be  grant-
 ed  to  the  President  out  of  the
 Consoljdated  Fund  of  the  State  of
 Travancore-Cochin  to  defray  the
 charges  which  will  come  in
 course  of  payment  during  the
 year  ending  the  3ist  day  of
 March,  ‘1957,  in  respect  of  ‘ja- bour  and  Miscellaneous’.”

 Demanp  No.  XXXVII—CapivaL  OUT-
 LAY  ON  CIVIL  WorKS

 “That  a  supplementary  sum  not
 exceeding  Rs.  00  be  granted  to
 the  President  out  of  the  Consoli-
 dated  Fund  of  the  State  of  Tra-
 vancore-Cochin  to  defray  the
 charges  which  will  come  in
 eourse  of  payment  during  the
 year  ending  the  3lst  day  of
 March,  1957,  in  respect  of  ‘Capi-
 tal  outlay  on  Civil  Works’.”

 STANDARDS  OF  WEIGHTS  AND
 MEASURES  BILL

 The  Mnister  of  Consumer  Indus-
 tries  (Shri  Kanungo):  Sir,  the  mo-
 tion  for  referring  the

 a

 to  estab-
 lish  standards  of

 weigh
 and  mea-

 sures  based  on  the  m  system  to
 a  Joint  Committee  consisting  of  Mem-
 bers  of  both  the  Houses  was  moved
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 formally  and  I  have  the  privilege  of
 commending  the  motion  to  the  House

 I  believe  the  matter  has  been  dis-
 cussed  on  various  occasions  and  I  do
 not  have  much  to  say  on  it.  As  ear-
 ly  as  1955.  this  House  accepted  a  Re-
 solution  moved  by  Shri  Achuthan  to
 the  effect  that  “this  House  is  of  opi-
 nion  that  the  Government  should
 take  necessary  steps  to  introduce  uni-
 form  weights  and  measures  through-
 out  the  country  based  on.  the  metric
 system.”  In  obedience  to  the  Reso-
 Jution  which  has  been  accepted  by
 the  House,  Government  have  taken
 certain  steps  which  I  will  mention.
 One  of  the  most  important  steps
 which  is  necessary  is  to  lay  down
 standards  on  the  metric  system.  Par-
 liament,  according  to  the  Constitution,
 has  the  right  to  lay  down  the  stand-
 ards.  Their  application  and  supervi-
 sion  will  be  in  the  hands  of  the
 States.  But  I  beg  to  submit  that
 until  and  unless  the  standard  is  laid
 down  by  legislation,  it  is  difficult  for
 other  steps  to  be  taken.  To  that  ex-
 tent  I  need  not  detain  the  House
 much  longer  in  submitting  arguments
 which  are  already  in  the  records  of
 the  debates  of  the  House.  I  would
 merely  submit  that  the  placing  of
 this  particular  Bill  in  .  the  statute-
 book  is  only  the  beginning  of  the
 work  which  Parliament  has  directed
 the  Government  to  undertake.

 I  see  that  there  are  motions  for
 referring  the  Bill  for  circulation  to
 elicit  public  opinion.  I  very  humbly
 submit  that  there  is  no  necessity  for
 it  as  such.  The  matter  has  been  dis-
 cussed,  of  course  fitfully,  for  almost
 one  hundred  years.  As  a  matter  of
 fact,  in  3870  legislation  incorporating
 the  metric  system  as  the  standard  of
 weights  and  measures  in  this  country
 was  passed  and  was  on  the  statute-
 book  till  it  was  repealed  in  4939  or
 so,  but  lately  the  matter  has  been
 discussed  very  widely  in  the  press
 and  in

 pay  Mackall
 spheres  and  the

 Planning  ission  have  given  am-
 ple  thought  to  it.  A  memorandum
 recording  all  the  -steps  and  discus-
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 sions  on  the  subject  has  been  circu-
 lated  to  the  Members  of  this  House
 and  the  other  House  as  well.  There-
 fore,  I  do  not  want  to  cover  the
 ground  which  has  been  covered  al-
 ready.

 I  merely  mention  that  we  envisage
 a  transition  period  which  certainly
 is  going  to  be  a  difficult  period  be-
 cause  any  change  in  the  status  quo
 is  certainly  not  pleasant.  The  period
 of  changeover  is  expected  to  be  -bet-
 ween  ten  and  fifteen  years,  and  it  will
 be  a  phased  programme.  The  pro-
 gramme  when  it  is  to  be  undertaken
 will  be  placed  before  the  House  as
 and  when  necessary  to  ask  for  legis-
 lative  powers  or  funds.  Suffice  it  to
 say  at  the  moment  that  there  is  a
 special  administrative  committee  ap-
 pointed  by  the  Government  of  India
 to  work  out:  the  different  steps  that
 are  necessary.

 I  may  mention  in  this  connectior
 that  all  the  State  Governments  and
 all  the  commercial  bodies  have  been
 consulted  and  without  exception  their
 views  have  been  in  support  of  the
 programme,  that  is,  the  decision  of
 the  Government  that  the  standards
 of  weights  and  measures  should  be
 based  upon  the  metric  system.  Apart
 from  providing  the  standards  which
 should  be  obtained  from  internation-
 al  organisations  and  duplicated  in
 the  mints,  ample  provision  has  got  tc
 be  made  for  the  supply  of  the  re-
 quired  weights  and  measures  as  and
 when  the  programme  gathers  mo-
 mentum

 In  tonnection  with  the  Bill  which
 the  House  has  passed  regarding  coi-
 nage  and  currency,  this  matter  has
 also  been  debated  and  as  it  was  men-
 tioned  during  the  debate  in  connec-
 tion  with  the  resolution  of  Shri  Achu-
 than,  the  first  step,  that  is  the
 changeover  to  the  decimal  system  in
 currency  and  coinage  has  been  al-
 ready  approved  and  will  come  into
 operation  within  a  few  months.  To
 bring  it  into  line  it  is  certainly  neces-
 sary  that  the  weights  and  measures
 should  also  follow  suit.
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 [Shri  Kanungo]
 It  is  a  fact  that  today  we  have  8

 multiplicity  of  weights  and  measures.
 Competent  authorities  like  the  Na-
 tional  Sample  Survey  have  recorded
 as  many  as  43  different  systems  of
 measurements  and  weights,  450  of
 volume  and  60  of  land  areas.  None
 of  the  existing  systems  is  possible  of
 adoption  as  stich  throughout  the
 country  apart  from  the  fact  that  none
 of  them  is  reasonably  scientific,  it  is
 also  an  established  fact  that  the  met-
 tic  system  is  the  only  scientific  sys-
 tem  and  has  been  adopted  by  almost
 all  the  countries  of  the  world,  and  it
 is  particularly  necessary  that  we
 should  adopt  it  as  quickly  as  possible
 so  that  we  can  avoid  those  conditions
 under  which  one  of  the  major  coun-
 tries,  that  is  the’  United  Kingcom,
 finds  it  difficult  to  change  over.  It
 will  be  interesting  to  know,  and  it
 has’  been  mentioned  in  this  House
 also,  that  commissions  in  the  United
 Kingdom  have  suggested  the  adop-
 tion  of  the  metric  system,  but  the
 very  fact  that  they  did  not  take  the
 step  early  enough  is  a  handicap  to
 them,  because  a  large  amount  of  in-
 dustrial  equipment  and  machinery
 has  got  to  be  changed  over,  bit  the
 fact  remains  that  competent  commiis-
 sions  in  the  United  Kingdom  have
 suggested  the  changeover.  Therefore
 it  is  specially  necessary  that  when  we
 are  embarking  upon  the  first  phase
 of  industrialisation  in  our  country,
 we  should  have  the  changeover  soon
 enough  so  that  we  may  not  face  the
 handicap  which  is  certainly  likely
 when  we  have  to  change  over  from
 one  to  the  other.  Apart  from  it,  when
 the  standards,  that  is  weights  and
 measures  of  volume,  lineal,  square,
 liquid  and  all  the  rest  of  it,  are
 streamlined  on  one  system  and  with
 the  adopted  system  of  decimals  in
 our  country,  calculations  would  be-
 come  much  easier.  Personally  I  ain
 attracted  to  the  idea  inasmuch  as
 arithmetic  for  the  younger  genera-
 tion  will  be  much  more  simplified.

 Sometimes  it  has  been  said  that  in
 a  vast  eountry  like  this  any  change
 will  be  difficult  and  will  be  resisted
 because  the  so-ealled  illiterate  and
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 backward  people  will  find  themselves
 in  difficulty.  I  beg  to  submit  that
 the  people  who  are  said  to  be  illi-
 terate,  backward  and  so  on  are  far
 from  that  condition.  They  are  the
 most  intelligent  people  you  can  came
 across.  It  is  within  the  knowledge  of
 the  Members  of  the  House  that  for
 land  measurements,  the  .acre-cent.
 system  has  now  become  an  accepted
 standard  in  our  country,  and  _  this
 changeover  took  place  without  any
 conscious  programme  for  its  accep-
 tance,  So,  I  have  not  the  least  doubt
 that  provided  it  is  explajned  properly,

 ‘and  the  programme  is  phased,  se  thut
 there  will  be  the  least  dislocatior.,
 the  new  standards  will  be  adopted
 much  earlier  than  we  can  imagine.

 The  Bill,  as  presented  to  the  House,
 merely  lays  down  the  standards  and
 also  the  provisions  for  the  transition-
 al  period,  besides  some  enabling  pro-
 visions  which  are  necessary  for  mak-
 ing  the  changeover.

 “In  this  connection,  I  might  men-
 tion  that  after  very  careful  considera-
 tion,  the  committee  which  has  been
 constituted  by  Government  has  come
 to  the  conclusion  that.  the  nomencla-
 ture  should  be  the  international  no-
 menclature.  It  has  got  the  approval
 of  competent  organisations  like  the
 Board  of  Terminology  of  the  Educa-
 tion  Ministry,  and  also  a  special  sub-
 committee  of  the  committee.

 To  say'  that  any  of  the  existing
 terms  should  be  adopted  and  new
 values  given  to  them  will  create  more
 confusion.  In  any  case,  the  inter-
 national  terminology  is  very  simple,
 and  easy  to  pronounce.  Just  es  the
 acre  has  become  a  current  term  in
 our  country,  I  hope,  the  new  nomen-
 clature  also  will  become  current,  for
 it  is  easy  to  understand,  easy  to  re-
 member,  and  easy  to  separate.

 Therefore,  I  submit  that  the  mo-
 tion  which  I  have  moved  may  be  ac-
 cepted.  In  any  case,  the  Joint  Com-
 mittee  which  consists  of  30  Members
 from  this  House  and  i5  from  the
 other  House  -will  ‘have  an  opportunity
 of  vetting  it,  and  I  hope  that  after
 passing  the  Joint  Committee  stage,



 the  Bill  will  be  improved  when  and
 where  it  is  necessary.

 Mr.  Deputy-Speaker:  Motion  mo-
 ved:  a

 “That  the  Bill  to  éstablish
 standards  of  weights  and  mea-
 sures  based  on  the  metric  system
 be  referred  to  a  Joint  Committee
 of  the  Houses  consisting  of  45
 Members;  30  from  this  House,
 namely,  Shri  R.  D.  Misra,  Shri
 Pp,  T.  Thanu  Pillai,  Shri  Bhagwat
 Jha  ‘Azad’,  Shrimati  Ammu  ‘Swa-
 minadhan,  Shri  M.  Muthukrish-
 nan,  Shri  U.  R.  Bogawat,  Shri
 Akbar  Chavda,  Shri  /M,  B.  Vaish-
 ya,  Shri  Ganpati  Ram,  Shri  Sun-
 der  Lall,  Shri  A.  R.  Sewal,  Shri
 Khub  Chand  -Sodhia,  Shri  5.  R.
 Telkikar,  Shri  Bhagu  Nandu  Mal-
 via,  Shri  Balwant  Sinha  Mehta,
 Sardar  T.  8,  Akarpuri,  Shri  c.  R.
 Dasappa,  Shri  L.  J.  Singh,  Shri
 K.  T.  Achuthan,  Shri  Kamal
 Krishna  Das,  Shri  Birendranath
 Katham,  Shri  Bhawani  Singh,
 Shri  N.  R,  M.  Swamy,  Shri  Bad-
 dam.  Yella  Reddy,  Shri  H.  N.  Mu-
 kerjee,  Shri  M.  Ss.  Gurupadaswa-
 my,  Shri  R.  N.  Singh,  Shri  Nand
 Lal  Sharma,  Shri  Kailash  Pati
 Sinha  and  Shri  Nityanand  Kan-
 ungo

 and  5  members  from  Rajya  Sabha;
 that  in  order  to  constitute  a  sitting

 of  the  Joint  Committee  the  quorum
 shall  be  one-third  of  the  total  num-
 ber  of  members  of  the  Joint  Com-
 tittee;

 that  the  Committee  shall  make  a
 report  to  this  House  by  the  20th
 November,  1956;

 that  in  other  respects  the  Rules  of
 Procedure  of  this  House  relating  to
 Parliamentary  Committees  will  apply
 with  such  variations  and  modifica-
 tions  as  the  Speaker  may  make;  and

 that  this  House  recommends  to
 Rajya  ‘Sabha  that  Rajya  Sabha  do
 join  the  said  Joint  Committee  and
 communicate  to  this  House  the  names
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 of  members  to  be  appointed  by
 Rajya  Sabha  to  the  Joint  Committe2.”

 There  are  some  amendments  to  this
 motion,  One  of’  them  is  in  the  name
 vf  Shri  K.  ron  Sodhia.  Does  the  hon.
 Member  intand  to  move  it?

 Shri  K,  C.  Sodhia  (Sagar):  Yes.

 Shri  K.  K.  Basu  (Diamond  Har-
 bour):  He  is  a  Member  of  the  Joint
 Committee.  How  can  he  ‘move  it?

 Shri  Ramachandra  Reddy  (Nellore):
 I  have  also  given  notice  of  a  similar
 amendment.

 Mr.  Deputy-Speaker:  Does  the  hon.
 ‘Member  intend  to  move  his  amend-

 ment?
 Shri  Ramachandra  Reddi:  ‘Yes,
 Mr.  Depoty-Speaker:  But  dates.

 have  not  been.  specified  in  both  the
 amendments.  By  what  time  do  the
 hon.  Members  want  that  opinion
 should  be  elicited?

 Shri  K.  K.  Basu:  Not  in  this  Par-
 liament.

 Shri  Kamath  (Hoshangabad):  That
 may  be  stated,  when  the  hon.  Mem-
 ber  moves  his  motion,

 Mr.  Deputy-Speaker:  I  want.  to
 know  the  dates,  so  that  the  House
 might  have  a  discussion  on  the  ori-
 ginai  motion  as  well  as  the  amend-
 ments  thereto.

 Now,  the  time  allotted  for  this  is
 3  hours....

 Shri  हू,  C,  Sodhia:  I  would  like  to
 suggest  3lst  December,  956  as  the
 date.

 Some  Hon,  Members:  Too  long.
 Shri  Kamath:  On  a  point  of  order.

 Is  it  open  to  a  Member  of  a  Joint
 Committee  or  a  Select  Committee  to
 ask  for  circulation  of  a  Bill,  after  he
 has  accepted  a  seat  on  the  Joint  Com-
 mittee  or  the  Select  Committee  on
 that  Bill?  Is  that  in  order?

 Mr.  Deputy-Speaker:  Let  the  hon,
 Member  make  the  motion  and  then
 I  shall  see
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 Shri  Ramachandra  Reddi:  I  am  not
 in  the  Joint  Committee,  at  any  rate.
 The  date  I  would  suggest  is  Ist
 January  1957.

 Shri  Kamath:  That  is  New  Year's
 day.  Anyhow,  not  before  this  Par-
 liament.

 Mr,  Deputy-Speaker:  Shri  K.  C.
 Sodhia  has  accepted  his  inclusion  in
 the  Joint  Committee.  Therefore,  he
 cannot  make  his  motion  now.

 Shri  K.  C.  Sodhia:  I  would  like  to
 move  my  amendment  rather  than  sit
 on  the  Joint  Committee.

 Mr.  Deputy-Speaker:  That  is  not  a
 choice  that  is  left  to  me  to  put  to
 the  hon.  Member,  When  the  hon.
 Member’s  name  was  read  out  in  the
 original  motion,  some  days  ago,  he

 ‘ought  to  have  objected  to  it.  But
 he  has  accepted  the  inclusion.  If  he
 wants  to  resign  now,  that  is  a  diffe-
 rent  matter.

 Anyhow,  Shri  Ramachandra  Reddi’s
 amendment  does  stand,  and  is  in
 ordar.

 Sbri  K.  C.  Sodhia:  I  am  not  against
 the  principle  of  the  Bill,  and  there-
 fore,  I  think  I  need  not  resign  from
 the  Joint  Committee,  But  I  can  press
 my  motion  for  circulation  for  eliciting
 public  opinion.

 Pandit  Thakur  Da;  Bhargava  (Gur-
 gaon):  May  I  submit  that  there  is  no
 inconsistency  in  pressing  the  motion
 for  circulation  and  accepting  the
 membership  of  the  Joint  Committee?
 After  all,  a  person  who  accepts  the
 inclusion  of  his  name  as  a  Menber
 may  only  be  said  to  have  been  com-
 mitted  to  the  principle  of  the  Bill.
 But  a  person  who  gives  notice  of  a
 motion  for  circulation  may  or  may
 not  be  committed  or  he  may  accept
 the  commitment,  so  far  as  the  prin-
 ple  of  the  Bill  is  concerned.  But  he
 is  not  barred  from  giving  that  motion.
 I  can  understand  that  in  the  case  of
 a  Member  who  is  a  Member  of  a  Se-
 lect  Committee,  there  may  be  a  bar
 against  his  speaking,  by  convention.
 But  so  far  as  this  matter  is  concerned
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 also,  the  Chair  has  been  pleased  wo
 waive  it  many  a  time.

 Therefore,  my  submission  is  that
 the  mere  fact  that  a  Member  has
 given  a  motion  for  circulation  does
 not  debar  him  from  being  a  Mem-
 ber  of  the  Select  Committee  or  the
 Joint  Committee.  I  do  mot  know
 whether  the  hon,  Member  Shri  K.  C.
 Sodhia  had  accepted  the  member-
 ship  of  the  Joint  Committee,  before
 his  name  was  read  out,  because  we
 find  that  usually,  Government  put  in
 the  names  without  consulting  the
 Members.  The  hon.  Member  is  even
 prepared  to  forego  the  right  of  his
 being  a  Member  on  the  Joint  Com-
 mittee,  and  he  wants  to  give  his  rea-
 sons  why  this  Bill  should  be  circulat-
 ed.  The  mere  fact  that  his  name  has
 been  given  by  Government  or  the
 Government  whip  does  not  mean  that
 he  has  been  consulted  ang  he  has
 accepted  the  membership.  When  the
 hon.  Member  himself  says  that  he  did
 hot  accept  it,  there  is  no  reason  to
 think  that  he  was  asked.

 Shri  Kanungo:  He  has  not  said  so.
 Sardar  A,  8,  Saigal  (Bilaspur):  He

 has  already  expressed  his  view.
 Mr.  Deputy-Speaker:  Pandit  Thakur

 Das  Bhargava  has  said  that  that
 matter  is  a  different  one,  namely  that
 when  a  Member  is  put  on  the  Select
 Committee,  he  is  not  allowed  to
 Speak,

 I  also  observe  that  that  is  quite  dis-
 tinct  from  the  present  position.  A
 Member  is  included  inthe  Joint  Com-
 mittee.  That  is  one  Motion.  Then  there
 is  a  Motion  for  circulation  for  elicit-
 ing  public  opinion.  That  is  quite  a  dis-
 tinct  one.  He  can  choose  one,  not
 both.  When  his  name  was  included
 in  the  Joint  Committee,  he  ought  to
 have  objected.  He  has  that  choice
 even  now.  He  may  withdraw  from
 the  Joint  Committee  and  move  his
 Motion.  for  circulation  for  eliciting
 public  opinion.  But  when  he  accepts

 |
 to  work  on  the  Committee,  he  should
 not  have  the  option  to  move  a  diffe-
 rent  Motion  also  at  the  same  time.
 Therefore,  unless  he  withdraws  from
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 the  Joint  Committee  and  expresses
 his  intention  to  move  his  Motion,  I
 cannot  allow  him  to  move  his  Motion.
 He  cannot  have  both.  He  should
 choose  one.  If  he  withdraws  from
 the  Committee,  I  can  allow  him  to
 move  his  Motion.  Otherwise,  he  is
 at  perfect  liberty  to  speak  when  Shri
 Ramachandra  KReddi’s  Motion  is
 moved.  If  he  wants  to  speak  only,
 he  will  have  that  choice  of  speaking.

 Pandit  Thakur  Das  Bhargava:
 May  I  respectfully  point  out  that  the
 Mover  of  a  Bill,  in  ordinary  cases,
 first  of  all  moves  a  Motion  in  this
 House  that  the  Bill  be  circulated  for
 eliciting  public  opinion?  Afterwards,
 he  himself  may  make  a  motion  for
 reference  to  a  Select  Committee.  Then
 afterwards,  he  himself  may  move
 that  the’  Bill  be  taken  into  considera-
 tion.  So  these  two  motions,  refe-
 rence  to  a  Joint  Committee  and  cir-
 culation  for  eliciting  public  opinion,
 are  not  inconsistent  with  each  other.
 As  a  matter  of  fact,  the  same  Mem-
 ber  who  moves  one  Motion  may  also
 move  the  other  Motion.

 My  submission  is  that  even  if  he
 moves  this  Motion,  he  ought  not  to
 be  debarred  from  being  a  Member  of
 the  Committee,  because  after  all,  in
 both  cases,  the  person  may  be  com-
 mitted  to  the  principle  of  the  Bill.  I
 May  accept  the  principle  and  yet  I
 ™may  want  that  public  opinion  may  be
 elicited.  There  is  nothing  wrong
 about  it.  4

 Mr.  Deputy-Speaker:  These  are
 two  different  things  so  far  as  I  can
 see.  If  the  same  Member  moves  a
 Motion  for  eliciting  public  opinion
 and  subsequently  for  reference  to
 Select  Committee,  there  are  two
 different  stages  at  different
 times.  Now,'  at  one  and  the
 same  time,  he  cannot  have  both.
 He  has  to  choose  one.  I  have  said
 that  already.  I  differ  from  Pandit
 Thakur  Das  Bhargava  in  this  res-,
 pect.

 So  may  I  know  whether  Shri  K.  C.
 Sodhia  elects  to  move  his  Motion  by
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 withdrawing  from  the  Joint  Com-
 mittee?—-I  find  he  does  not.

 Then  there  was  a  reference  made
 by  Pandit  Thukar  Das  Bhargava  that
 when  the  hon.  Minister  moved  that
 Motion,  it  was  not  to  be  presumed
 that  every  Member  had  -  given  his
 consent.  That  is  exactly  what  I
 mean  to  say.  It  is  presumed  that-he
 has  given  his  consent.  When  his
 name  was  read  out,  he  ought  to  have

 «got  up  and  said  that  his  consent  had
 not  beer  taken.  So  when  a  Motion
 is  moved,  it  is  presumed  that  every
 Member  has  given  his  consent.  If
 the  hon.  Minister  moves  that  Motion
 on  that  assumption,  certainly  we  haye
 to  accept  it,  unless  the  Member
 whose  name  is  included,  declares  his
 intention  not  to  jom  the  Committee.
 Therefore,  that  assumption  also  is
 there.  In  view  of  the  fact  that  Shri
 छू,  C.  Sodhia  has  not  expressed  his
 intention  to  withdraw  from  the  Com-
 mittee,  his  Motion  cannot  be  moved

 Now  Shri  8.  Ramachandra  Reddi
 may  move  his  Motion  and  then  dis-
 cussion  will  proceed  both  on  the  ori-
 ginal  Motian  and  on  his  Motion.

 Shri  Ramachandra  Reddi:  I  beg
 to  move:

 “That  the  Bill  be  circulated  for
 ihe  purpose  of  eliciting  public
 opinion  thereon  by  the  Ist  of
 January  1957".
 This  is  a  measure  which  seems  to

 be  fraught  with  many  dangers  rather
 than  be  of  help  at  the  present  junc-
 ture.  The  House  expected  that  the
 hon.  Minister  who  has  moved  _  this
 Motion  would  have  been  able  to  give
 us  a  clearer  conception  of  the  future
 difficulties  in  implementing  this  Act,
 also  the  time  within  which  it  could
 be  adopted  notonly  bythe  Central
 Government  but  also  by  the  States.  I
 could  see  that  there  are  several  diffi-
 culties  in  implementing  -this  Act.
 The  Government  must  have  envisag-
 ed  these  difficulties  not  from  the
 Central  Government  ‘point  of  view
 alone  but  also  from  the  State  Gov-
 ernments'  point  of  view.
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 [Shri  Ramachandra  Reddi]
 We  have  been  told  by  the  Minister

 that  the  States  have  been  consulted
 im  this  matter  and  that  they.  have
 given  a  favourable  opinion.  If  that
 was  so,  the  House  could  have  been
 furnished  with  the  opinions  that  have
 been  given  by  the  States,  and  the
 way  in  which  they  had  looked  at  the
 problem  and  the  way  they  wanted  to
 solve  the  problem,  once  the  Act  was
 passed.  Nothing  of  that  sort  has  been
 done.

 It  has  also  been  mentioned  that  the
 trades  have  been  consulted  and  their
 reactions  also  are  favourable.  But
 my  information  is  that  the  trades
 have  not  been  very  favourable  to  this
 measure,  and  they  have  registered
 their  difference  of  opinion  on  this
 subject—I  only  wish  to  be  corrected
 if  I  am  wrong.  As  I  understand,  the
 trades  have  not  been  very  happy  over
 this  change-over  so  suddenly  and
 with  so  many  difficulties  seen  by
 them.

 Taking  first  the  viewpoint  of  the
 States,  I  wish  to  enquire  what
 amount  of  money  each  State  would
 have  to  spend  to  implement  this  Act
 within  a  particular  period.  As  it  is,
 with  regard  to  the  record  of  rights
 ef  landed  property,  we  have  the  links
 and  acres  and  so  on.  'फ़ाघशा  these
 Measurements  are  converted  into
 metres  and  so  many  other  things
 mentioned  in  the  Bill,  what  would  be
 the  amount  of  effort  that  should  be
 put  forth  by  the  Government  in  edu-
 cating  all  the  people  in  the  villages
 to  see  that  the  record  of  rights’  is
 correct  up  to  the  standards  specified?
 This  will  create  a  lot  of  difficulty  for
 village  officers  to  keep  records  in  good
 condition,  according  to  the  measures
 envisaged  in  this  Bill.  This  would
 necessitate  training  and  refresher
 courses  for  all  these  village  officers.
 Otherwise,  it  will  not  effectively
 work  and  the  result  will  be  chaos
 created  in  that  sector  which  is  the
 main  source  of  revenue  in  the  States.
 3.57  P.M.

 (Sunt  Bagman  in  the  Chair]
 School  children  are  now  taught

 arithmetic  with  reference  to  rupees,
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 annas  and  ples,  pounds  and  shillings
 and  Ibs.  and  ounces.  The  whole
 thing  has  now  to  be  changed  over.
 The  children  must  be  taught  from”
 now  onwards  how  to  adopt  the  new
 weights  and  measures.  Not  only  this.
 The  existing  students  in  the  upper
 classes  have  to  be  equipped  with  this
 knowledge.  Further,  the  teachers
 themselves  have  to  be  trained  in  this
 particular  matter.  Otherwise,  what-
 ever  they  are  now  teaching  will  be
 continued  and  whatever  is  ‘taught
 will  not  be  useful  after  a  few  years
 under  this  Act

 It  is,  therefore,  very  doubtful
 whether  the  time-limit  that  has  been
 placed  in  clause  |  is  really  sufficient
 or  not.  This  shall  come  into  force
 on  such  date,  not  being  later  than
 ten  years  from  the  passing  of  this
 Act.  This  is  a  very  short  time  and
 it  will  be  very  difficult  to  develop
 everything  by  that  time.  Even  today
 in  rural  parts,  though  rupees,  annas
 and  pies.  and  Ibs.  and  ounces  are  in
 vogue,  there  are  certain  areas  which
 will  not  recognise  the  necessity  for
 the  tables  that  are  now  in  existence
 all  over  the  world.  That  is  the  back-
 wardness  of  education  in  the  country,
 and  when  these  are  the  difficulties
 in  the  early  adoption  of  these  mea-
 sures,  it  will  be  very  unwise  to  fix
 the  time-limit  as  not  later  than  70
 years.  It  will  be  very  difficult  to
 undertake  the  preparatory  work  and
 see  that  it  is  done  within  ten  years.
 The  new  system  cannot  Be  sucessful-
 ly  worked  without  the  co-operation
 of  the  people;  and  imposition  is  not
 the  best  way  of  obtaining  such  co-
 operation.  It  is  difficult,  therefore,

 at  this  stage,  to  forecast  the  period
 that  will  be  necessary  for  the  smooth
 changeover  and  I  therefore  urge  that
 the  stipulated  period  might  be  relax-
 ed  considerably.
 4PM.

 Then,  I  am  not  very  sure  whether
 the  State  Governments  took  this
 matter  very  seriously  for  the  simple
 reason  that  if  they  had  looked  at  the
 matter  seriously  and  sincerely  they
 must  have  found  a  number  of  diffi-
 culties  in  implementing  this.  They
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 probably  thought  that  this  is  one  of
 those  ideals  which  the  Central  Gov-
 ernment  aims  at  and  as  such  they
 need  not  worry  themselves  just  at
 this  time  with  the  question  of  imple-
 mentatin  as  expeditiously  as  the  Cen-
 tral  Government  requires.

 All  works  are  being  done  accord-
 ing  to  the  existing  schedules.  We
 have  got  the  inches,  feet,  yards,  miles
 and.so  on.  We  are  going  to  convert
 all  these  things  into  metres  and
 several  other  things.  All  our  works
 are  being  executed  based  upon  the
 existing  measurements  and  calcula-
 tions  and  if  the  new  measurements
 are  going  to  be  adopted  it  will  take
 a  very  long  time  for  the  P.  W.  D.  or
 any  other  Department  to  equip  them-
 selves  with  the  knowledge  and  the
 correct  method  of  calculation  accord-
 ing  to  the  new  system  and  make  the
 work  perfect.  I  doubt  very  much
 whether  this  system  will  work  as
 expeditiously  as  it  is  expected  in  the
 matter  of  development  of  our  own
 resources,  the  development  of  our
 building  constructions  and  the  execu-
 tion  of  our  projects  and  so  on  and  so
 forth.  That  is  another  sector
 where  the  difficulty  will  cer-
 tainly  be  felt.

 Whether  within  these  0  years  uni-
 formity  can  be  achieved  in  the  mat-
 ter  of  adoption  of  these  new  weights
 and  measures  is  doubtful  and  how
 many  years  it  is  likely  to  take,  we
 cannot  easily  say  at  this  stage.  Our
 entire  equipment  is  in  terms  of  the
 Present  measures  and  if  the  entire
 enquipment  has  to  be  utilised  correct-
 ly  and  also  manufactured  correctly,  it
 will  take  a  very  long  time  for  us  to
 change  the  specifications  and  adopt
 new  specifications  and  turn  out  work
 in  the  best  way.  Therefore,  it  is
 very  necessary  that  the  matter
 should  be  once  again  taken  over  to
 the  State  Governments  and  the  trad-
 es  and  their  reactions  taken  so  that
 there  might  be  no  difficulty  in  the
 implementation  of  this  Act,  whether
 it  is  within  0  years  or  even  20  years.

 Recently  you  know  that  a  sub-
 committee:on  nomenclatures  has  been

 a
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 set  up  and  I  am  told  there  is  a  con-
 siderable  difference’  of  opinion,
 whether  the'  international  termino-
 logy  should  be  adopted  in  toto  or
 whether  equivalents  should  be
 used.  It  has  been  a  matter  of  great
 discussion  there.  I  am  told  that  non-
 official  opinion  was  in  favour  of
 adopting  Hindi  names.  Whether  we
 are  going  to  change  these  foreign
 names  into  Hindi  names  and  what
 time  it  is  likely  to  take  is  another
 matter  which  requires  deeper  atten-
 tion  and  consideration.

 I,  therefore,  suggest  without  going
 into  the  merits  of  the  Bill  itself  that
 the  matter  be  postponed  until  the
 State  Governments  give  their  opini-
 ons  about  the  utility  of  a  measure
 like  this  and  about  the  time  within
 which  they  will  be  able  to  imple-
 ment.  It  is  not  merely  a-question  of
 passing  this  Bill  and  not  realising  the
 effect  of  it  through  the  State  Govern-
 ments  which  -have  really  to  work  out
 this.

 These  two  institutions,  namely,  the
 State  Governments  and  the  trades  in
 general  would  have  to  be  consulted:
 more  deeply  and  their  reactions
 taken.  And,  naturally,  it  will  take
 3  to  4  months  to  obtain  them.  It  will
 also  be  necessary  for  the  Central
 Government  to  invite  the  representa-
 tives  of  the  State  Governments  and
 discuss  with  them  the  various  aspects
 of  this  Bill  and  find  out  their  actual
 reaction  before  they  proceed  with
 this  Bill.  After  all,  4  months’  time  is
 not  a  very  long  time  and  there  is  a
 period  of  0  years  given  here  for  the
 final  implementation,  or  rather  for
 the  completion  of  the  implementation
 of  the  Act.  Nothing  is  going  to  be  lost
 within  these  4  months.  I  therefore
 urge  upon  the  Government—rather
 request  the  Government—to  avoid
 future  difficulties  and  troubles  and  to
 have  a  closer  consultation  with  the
 State  Governments  and  also  the
 trades  and  then  -only  bring  in  a
 measure  like  this  for  the  acceptance
 of  this  House,

 I,  therefore,  request  that  the  House
 do  concede  that  this  Bill  might  be
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 circulated  for  eliciting  public  opinion
 before  the  Ist  January;  ‘M67.

 Mr.  Chairman;  Amendment  mov-
 ed:

 “That  the  Bill  be  circulated for
 the  purpose  of  eliciting  public
 opinion  thereon  ky  the  Ist  of
 January,  1957."

 श्री  q  wo  सोनिया  :  मैं  ने  इस  विधेयक
 को  खूब  ध्यान  से  देखा  है  |  शब  हम  ने  दशमलव
 प्रणाली  के  सिक्‍कों  को  चालू  किया  है।  इस  दश-
 मलय  प्रणाली  के  सिक्कों  सें  हमने  रुपये  को  जैसे
 का  तैसा  रखा  है,  अठन्नी  को  भी  जैसे  का  तैसा  «
 रखा  है,  चवन्नी  को  भी  जैसे  का  तैसा  रखा
 है।  मगर  आराम  कल के  पैसों  के  बारे  में  हमने
 यह  तय  किया  है  कि  उन  को  हटा  कर  रुपये  में
 १००  पैसे  रखेंगे  |

 आप  जानते  हैं  कि आज  कल  देश  भर  में
 पैसे  की  कोई  पूछ  नहीं  है  ।  पैसे  दो  पैसे  की  कोई
 चीज़  बाजार  में  ली  ही  नहीं  जा  सकती  ।

 दुइन्नी,  चवन्नी  और  अठन्नी  से  ही काम  चलता
 हा  इस  लिये  मेरी  समझ  में  रुपये,  अठन्नी  और
 चवन्नी  को  इस  सिस्टम  में  रख  कर  हम  ने  बड़ा
 वाजिब  काम  किया  है  t

 जब  हम  नर्स  विधेयक  की  ४  से  लेकर
 ११  तक  की  धाराओं  को  देखते  हैं  तो  पाते  हैं

 कि  आज  तक  हम  जो  लम्बाई  की  नाप  काम  में
 लाते  थे,  इंच,  गज  वगैरह,  उस  को  हम  ने
 डेसीमल  सिस्टम  में  कर  दिया  है  ।  एरिया  के
 लिये  भी  जो  एकड़  वगैरह  की  नाम  थी  उस  को
 भी  हम  ने  डिसमल  सिस्टम  की  बनाया  |  इस  के
 बाद  हम  वाल्यूम  पर  आये,  वाल्यूम  के  लिये  भी
 हम  ने  लिटर  को  अपनाया,  और  लिटर  को
 डरपना  कर  हम  ने  सेर,  पाव  और  छटांक  वर्ग रह
 को,  जिस  में  दूध  नापा  जाता  है,  नहीं  माना  ।
 इस  के  बाद  हम  ने  वजन  को  लिया  |  वजन
 के  लिये  जो  मन,  सेर,  छटांक  कौर  टन  शादी  थे
 उन  सब  को  हम  छोड़  रहे हैं  |
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 इस  बिल  के  उद्देश्य  ही  में  बतलाया  गया

 है  कि  यह  बिल  (विधेयक)  बड़े  महत्व  का  है,
 और  मुझे  इस  बात  का  बड़ा  दुःख  है  कि  पीलिया-

 मेंट  (संसद)  के  इस  आखिरी  मौके  पर,
 जब  कि  पालियामेंट  कं  काम  की  ओर  उतना
 ध्यान  नहीं  है  जितना  कि  होना  चाहिये,  क्‍यों
 सरकार  इस  बिल  को  यहां  पेश  कर  के  अपने
 ऊपर  एक  बड़ी  मुसीबत  मोल  ले  रही  है  ब्र
 मुसीबत  यह  है  कि  कभी  पिछले  मौक  पर
 जिसको  चन्द  ही  रोज  हुए  हैं,  मैं  ने  नैचुरल
 रिसोर्सेज  और  साइंटिफिक  रिसर्च  के  मिनिस्टर

 (प्राकृतिक  संसाधन  वैज्ञानिक  गवेषणा  मंत्री )
 साहब  से  प्रश्न  किया  था  कि  आप
 के  जो  सर्वे  मैप्स  (सर्वेक्षण  नक्शे)  हैं  उन  को
 आप  दशमलव  सिस्टम  में  कब  तक  लला  पायेंगे
 तो  उन्होंने  फ़रमाया  था  कि  इस  में  ५०  वर्ष
 लगेंगे  t  तो  श्राप  सोचिये  कि  जब  सरकार  को
 बने  बनाये  क्यों  को  इस  प्रणाली  में  बदलने  के
 लिए  ५०  बरस  लगेंगे  तो  इस  काम  में  कितनी
 ज्यादा  देर  लग  सकती  है  तथा  कितना  जटिल
 शर  कठिन  यह  काम  है  ।  मैं  समझता  हूं  कि
 इस  से  देश  क॑  सभी  गरीब  नौ र  अमीर  आदमियों
 का  ताल्लुक  है  ।  एक  जो  दूघ  बेचने  वाला  है,
 एक  जो  जंगल  में  रहता  है,  एक  जो  गल्ला
 बेचने  वाला  है  सब  के  सब  का  इस  से  किसी
 न  किसी  प्रकार  से  सम्बन्ध  है  और  कोई  भी*
 इससे  अछुता  नहीं  है  ।  इस  बिल  का  प्रभाव  सब
 पर  ही  पड़ने  वाला  है  ।  मैं  यह  नहीं  कहता,  कि

 यह  जो  मीट्रिक  (दशमिक)  प्रणाली  है  यह
 अच्छी  नहीं  है।  मीट्रिक  सिस्टम  अच्छा  है,
 इसे  मैं  मानता  हूं  1  मैं  यह  भी  मानता  हूं  कि
 साइंस  के  काम  में  इसका  प्रयोग  करने  से  बहुत
 आसानी  होती  है  और  इससे  जो  रिसर्च  का
 काम  होता  है,  उसका  आदान  प्रदान  दूसरे  हों
 के  साथ  किया  जा  सकता  है  |  इस  तरह  से  यह्‌
 हमें  अपने  वैज्ञानिक  उन्नति  के  कामों  में  सहायता
 देने  वाला  सिद्ध  हों  सकता  @  |  लेकिन  इस
 पद्धति  को  इस  देश  के  ऊपर,  इस  समाज  के
 ऊपर  आप  लादें,  इसको  मैं  वाजिब  नहीं  मानता

 हूं  1  में  निम्न  निवेदन  करना  चाहता  हूँ  कि  इस



 बेदा  में  हम  डेमोक्रेसी  (लोकतन्त्र)  का  नाम
 लेते  हैं  और  डेमोक्रेटिक  काम  करने  की  कसम
 खातें  हैं  तो  क्या  यह  वाजिब  नहीं  है  कि  जुब  कि
 इस  बिल  का  करोड़ों  लोगों  पर  प्रसर  पड़ने
 वाला  है  तो  उनकी  राय  जाने  बिना  हम  इस

 * बिल.  को  यहां  न  लायें  अगर  उनकी  राय  जाने
 बिना  इस  बिल  को  पास  कर  दिया  गया  तो  मैं
 समझता  हूं  कि  यह  एक  नावाजिब  बात  होगी  1
 मिनिस्टर  साहब  ने  भ्र भी  फरमाया  कि  इस  बिल
 के  बारे  में  तमाम  स्टेट  गवर्नमेंट्स  (राज्य
 सरकारों)  की  तथा  जितनी  भी  विद्वानों  की
 समाज  है  उसकी  राय  मालूम  कर  ली  गई  है।
 मैं  पूछना  चाहता  हूं  कि जब  इस  बिल  को  इस
 हाउस  के  सामने  लाया  जाता  हैभौर  इस  हाउस
 के  सदस्यों  से  बुद्धि पूर्वक  भ्र पनी  राय  देने  को
 कहा  जाता  है  तो  क्‍या  यह  जरूरी  नहीं  है  कि
 स्टेट  गवरन्नेमेंट्स  ने  तथा  विद्वानों  की  समाज  ने
 जो  रायें  सरकार  को  दी  हैं  वे  भी  हमारे  सामने
 ला  कर  रखी  जायें  ताकि  हम  इस  चीज़  पर
 भ्रच्छी  तरह  से  विचार  कर  सके  ।

 अनाप  मीट्रिक  सिस्टम  की  बात  को  तो  जाने
 दीजिये  ।  यह  केन्द्रीय  सरकार  राज  २०  या
 २४  बरस  से  यूनिफार्म  (एकरूप)  बालों  को
 प्रचलित  करने  के  लिए  लगातार  कोशिश  कर
 रही  है  लेकिन  राज  तक  इसमें  वह  सफल  नहीं
 हो  सकी  है  प्रभी  मंत्री  महोदय  ने  फरमाया
 कि  इस  देश  में  १४०  किसी  के  बाट  १५०
 किसी  के  वाल्यूम  शौर  १६०  किसम  के  लैंड
 रियाज़  का  प्रचलन  है  7  में  पूछना  चाहता  हूं
 कि  जब  इस  सरकार  ने  तथा  प्रान्तीय  सरकारों
 ने  जहां  तहां  कानून  भी  बनाये  शौर  जो  में
 समझता  हूं  २५  के  करीब  हैं,  शर  जिन  को
 इस  बिल के  द्वारा  मंसूख  करने  के  लिए  कहा
 गया  है,  फिर  भी  वे  यूनिफार्म  बेट्स  और  मेजर्स
 इस  देश  में  कायम  नहीं  कर  सके  तो  इस  बात
 को  कहना  कि  to  साल के  भ्रन्दर  यह  काम  हो
 जाएगा,  में  समझता  हूं  ठीक  नहीं  है  भौर  मेरी
 समझ  में  तो  यह  चीज़  नहीं  जाती  है  t  मेरे
 विचार  में  जो  कठिनाइयां  सरकार  के  रास्ते
 में  जायेंगी  उन  पर  भी  विचार  नहीं  किया  गया
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 है।  मैं  चाहता  हूं  कि सरकार  कोई  ऐसा  काम
 न  करे  जिस  को  करने  के  बाद  उसे  फिर  से  यह
 कहना  पड़े  कि  यह  बात  नहीं  हो  सकी  है  शौर
 कम  वक्‍त  रखा  गया  था  ।  इसलिए  मेरा  नस्
 निवेदन  है  कि  सब  से  पहले  हमें  लोगों  को  राय
 को  इस  बारे  में  साफ  साफ  मालूम  कर  लेनी
 चाहिए  ।  मैं  समझता  हूं  कि  जब  सरकार  ने
 पक्का  निश्चय  कर  लिया  है  कि  इसको  पास
 कराना  ही  है  तो  चाहे  लोग  चिल्लाये,  चाहे
 जितना  भी  विरोघ  करें,  वह  उसको  पास  करवा
 कर  ही  रहेगी,  लेकिन  यह  उसके  लिए  ठीक
 नहीं  है।  यह  इस  सरकार  का  फर्ज़  है  कि  इस
 देश  के  करोड़ों  लोगों  से  जिन  के  दैनिक  जीवन  में
 इस  बिल का  प्रभाव  पड़ने  वाला  है,  इस  देश  के
 व्यापारियों  से,  इस  देश  के  बड़े  बड़े  चैनल्स  ग्राफ
 कामर्स  (वाणिज्य  मंडल)  से  इस  बात  को
 पूछे  कि  कौन  कौन  सी  अड़चनें  उनके  रास्ते  में
 जाने  वाली  हैं  प्रौढ़  उनको  हल  करने  के  लिए
 तथा  उनको  कम  करने  के  लिए  क्या  क्या  उपाय
 किए  जायें  इस  चीज़  पर  ध्यान  देना  बहुत
 प्रा वद यक  है  ।  इस  वास्ते  मेरा  निवेदन  है  कि
 इस  बिल  को  जल्दी  से  इस  सदन  से  पास  कराने
 के  बजाय  यह  ज्यादा  मौजूं  होगा  कि  इस  बिल
 को  लोगों  की  राय  जानने  के  लिए  प्रचारित
 किया  जाए।  इसके  बाद  जो  सरकार  को
 करना  है  वह  तो  होगा  ही  फिर  चाहे  जनता  कुछ
 भी  कहे  कौर  जनता  के  प्रतिनिधि  कुछ  भी  कहें  ।
 जब  ऐसी  बात  है  तो  इस  बिल  को  एक  महीने  के
 भीतर  पास  कराने  की  क्‍यों  जल्दी  की  जाती  है,
 यह  मेरी  समझ  में  नहीं  आता ।  ।  इस  तरह  से
 इसको  पास  करवा  कर  के  और  पार्लियामेंट
 की  सील  लगवा  करके  आपको  क्या  फायदा
 होगा  t

 wat  मिनिस्टर  साहब  ने  कहा  कि  एक
 रेजोल्यूशन  (संकल्प)  यहां  पर  प्रद्युम्न  साहब
 ने  पेश  किया  था  शर  उस  रेजोल्यूशन  के  मुता-
 बिक  ही  सरकार  इस  बिल  को  लाई  है
 किस  कारण  से  भ्रच्युतन  साहब  के  दिल  में
 यह  बात  झाई  इसको  यहां  पर  कहने  से
 कोई  लाभ  नहीं  है  क्योंकि  सरकार  का  यह्‌
 मंशा  था  इसीलिए  उसने  भ्रध्युतत  साहब  को
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 खड़ा  किया  था  और  इस  हाउस  के  सब  मेम्बरों
 ने  उसका  समर्थन  किया  था  ।  इस  तरह  से  वह
 रेजोल्यूशन  भाया  था  भौर  उसके  मुताबिक
 कार्रवाई  हो  रही  है  7  ब  एक  कमिटी  बनी  है
 जो  सारे  मामले  पर  विचार  कर  रही  है  भौर
 देख  रही  है  कि  क्या  क्या  करना  होगा  और  क्या
 क्या  कठिनाइयां  जायेंगी  ।  इस  कमिटी  में  हमारे
 मिनिस्टर  साहिबान  हैं  भौर  दूसरे  बड़े  बड़े  लोग
 हैं।  वे  लोग  तो  यहां  पर  बैठे  हुए  हैं  कौर  यहां  पर

 बैठ  कर  बड़े  मजे  से  हुक्मनामा  जारी  कर  देते
 हैं  गौर  उनको  नया  फिक्र  है  कि  इसका  देश  के
 करोड़ों  करीब  भ्रांतियों  के  ऊपर  कया  असर
 होने  बाला  है  ।  इस  वास्ते  मैं  चाहता  हूं  कि
 सरकार  इस  सारे  मामले  पर  सावधानी  से
 विचार  करे  कौर  फिर  किसी  नतीजे  पर  पहुंच
 कर  कायें  करे  ।  कांस्टीट्यूशनल  (संविधान)  की
 टरी  ५०  क॑  मुताबिक  पालियामेंट  यूनिट्स
 मंजर  कर  सकती  है  जबकि  एंटरी  २६  साफ
 दी  स्टेट  लिस्ट  (राज्य  सूची)  के  मुताबिक
 उनको  अम्ल  में  लाने  की  जिम्मेवारी  स्टेट
 मवनंमेंट्स  के  ऊपर  है।  जिन्होंने  इसको  अमल
 में  लाना  है  उनकी  इसक  बारे  में  क्‍या  राय  है,
 उसको  हमारे  सामने  न  ला  करके  इस  काम  में
 जल्दी  करना,  में  समझता  हूं,  ठीक  नहीं  है  ।
 इस  किसी  का  उतावलापन  करना  अक़लमन्द
 नहीं  होगी  ।  अगर  सरकार  समझती  है  कि
 इससे  देरी  होगी,  तो  में  समझता  हुं  कि एक  महीना
 दो  महीने,  चार  महीने  या  साल  भर  की  देरी
 भी  भगर  हो  जाए  तो  जैसे  आपने  १०  साल  की
 लिमिट  रखी  है,  उसे  ड्राप  एक  साल  और  बढ़ा
 सकते  हैं,  इससे  कोई  खास  फके  नहीं  पड़ता  है  1
 में  चाहता  हूं  कि  बाप  वह  काम  करें  जिस  से
 आप  को  बाद  में  यह  कहने  का  मौका  न  मिले  कि
 इस  देश  में  मीट्रिक  प्रणाली  चल  नहीं  सकी  है  1
 मैं  यह  दावे  से  कहता  हूं  कि  ग्राप  जो  कुछ  कर
 रहे  हैं  वह  सरासर  हमाकत  है  भर  इस  देश  के
 लोगों  को बरबाद  करने  की  बात  है  |  इससे  कोई
 फायदा  होने  वाला  नहीं  है।  राज  हमारा  काम
 बहुत  अच्छी  तरह  से  चल  रहा  है  -  आप  यह
 कहते  हैं  कि  पिछले  पांच  सालों  में  हमारे  देश
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 ने  बहुत  तरक्की  की  है  भौर  हमारा.  व्यापार
 बहुत  बढ़ा  है  भोर  बढ़  रहा  है  तो  क्या  में  पूछ
 सकता  हूं  कि  जो  वेटस  झौर  मेजर्स  (माप  बोल)
 हैं  याँ  उन्होंने  कोई  बाघा  डाली  है।  इस  वास्ते
 यह  कहना  कि  इससे  देश  का  व्यापार  बढ़ेगा,
 या  कैलकुलेशन  (हिसाब  लगाने)  में  सहायता
 मिलेगी  बेकार  है  ।  मैं  तो  यह  समझता  हूं  कि
 जहां  आपका  डाट  इधर  से  उधर  हुमा,  जहां
 झा पक  छापेखाने  वालों  ने  ज़रा  सी  गलती  को
 वहां  झ्रापका  सारा  काम  चौपट  हो  जाएगा  ।
 इस  लिए  मेरी  यह  प्रार्थना  है  कि  ग्रुप  बिल  ग्राफ
 दी  ह्वील,  जुगनू  की  जो  चमक  है,  उसको  पकड़ने की  कोशिश  न  करें  कि  जो  अड़चनें  रोक  रास्ते
 में  आने  वाली  हैं  उतकों  आप  इकट्ठा  करें  और
 उनको  संग्रह  करने  के  बाद  और  उन  पर  पूरी
 तरह  से  विचार  करने  के  बाद  यदि  सरकार  के
 मन  में  यह  भाव  कि  यह  होना  हो  चाहिये
 पार्लियामेंट  के  मेम्बर  साहिबान  चाहें  तो  बड़ी
 खुशी  से  बहू  ऐसा  कर  सकती  है  ।

 प्राय  यहां  पर  स्टील  प्लांट  लगाने  जा  रहे
 हैं  और  उसके  लिए  करोड़ों  रुपये  का  सामान
 मंगाया  जा  रहा  है  ।  मैं  मंत्री  महोदय  से  पूछना
 चाहता  हूं  कि  आप  का  जो  मैट्रिक  सिस्टम  है,
 क्या  यह  सारा  सामान  उस  के  अनुसार  ह. 16
 रहा  है  ?  अगर  वह  सब  सामान  मे  ड्रिक  सिस्टम
 के  अनुसार  नहीं  भा  रहा  है,  तो  वह  करोड़ों
 रुपयों  का  सामान  भाप  क्‍या  करेंगे  ?  क्‍या  इस
 देश  क॑  लोगों  के  पास  फ़िजूल  पैसा  पड़ा  हुआ  है
 कि  आप  उस  को  इस  तरह  बहा  देंगे  ?  इस  बिल
 में  एक  कनवर्जन  टेबल  दिया  हुआ  है,  जो  कि  मैं
 ड्राप  को  पढ़  कर  सुनाना  चाहता  हूं  t

 सभापति  महोदय  :  वह  तो  बिल  में
 लिखा  ही  है  ।  सब  मेम्बर  उस  को  स्वयं  पढ़
 सकते  हैं  ।

 थी  छू  wo  सोधिया  :  मैं  आप  का  शौर
 इस  सदन  का  ध्यान  इस  बात  की  तरफ  दिलाना
 चाहता  हूं  कि  उस  में  तीन  तीन,  चार  चार
 डिजिट्स--दक्शांदा  या  शतांश  नहीं  बल्कि
 संस्था  तक  की  गिनती  भर  तबादले  की
 बातें  हैं।  मेरी  समझ  में  नहीं  भाता  कि  वे  गरीबों
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 के  दिमाग  में  कैसे  करायेंगी  ।  कहा  गया  है  कि  मन,
 सेर  शौर  छटांक  के  वर्तमान  सिस्टम  से  गरीब
 लोगों  को  घोखा  दिए  जाने  की  सम्भावना  है  t
 मैं  यह  निवेदन  करना  चाहता  हूं  कि  अगर
 गरीब  किसी  तरह  सताए  जाते  हैं,  उन  के  साथ
 किसी  किस्म  का  धोखा  किया  जाता  है  और
 पैसों  के  लेन-देन  में  उन  के  साथ  न्याय  होता  है,
 तो  उस  का  कारण  मन,  सेर,  छटांक  का  सिस्टम
 नहीं  है,  बल्कि  उस  का  कारण  उन  की  इल् लिट्रेसी
 (निरक्षरता)  है--उन  की  निरक्षरता  है  1  जब
 तक  बाप  उस  को  नहीं  हटायेंगे,  तब  तक  ये  सब
 बातें  .गरीबों  को  धोखादेही  से  बचाने  में
 कामयाब  नहीं  होंगी  ।  इस  लिए  सरकार  से
 मेरी  रजें  &  कि  वह  इस  बारे  में  उतावला
 न  करे  |

 Shri  N.  B.  Chowdhury  (Ghatal):
 Sir,  when  the  non-official  Resolution
 on  the  introduction  of  metric  system
 was  brought  before  this  House  by
 Shri  Achuthan,  I  supported  it  subject
 to  the  amendment  that  the  system
 should  be  introduced  by  a  phased
 programme.  The  hon.  Minister  stat-
 ed  that  the  Government  accepted  the
 spirit  of  that  amendment  and  that
 they  would  certainly  have  a  phased
 programme.  After  that,  when  the
 decimal  coinage  Bill  came  before  the
 House,  that  was  also  supported  by
 us.  So,  we  certainly  wish  this  Bill
 complete  ह.  Why  should  there
 be  hesitancy  and  opposition  in  cer-
 tain  quarters,  opposition  by  Shri  Sod-
 hia  and  Shri  Reddi?  As  far  back  as
 1940,  the  commercial  sub-committee
 of  the  National  Planning  Committee
 recommended  the  introduction  of
 metric  system  in  India.  If  we  look
 into  the  history  of  this  matter,  we  find
 that  the  Royal  Commission  and  vari-
 ‘ous  other  committees  also  recommen-
 ded  the  same.  The  Minister  had  al-
 ready  referred  to  870  Act  which  be-
 came  a  dead  letter  because  it  could
 not  be  enforced  throughout  India.  So,
 this  is  not  new  or  something  alien  to
 India.  The  scale  of  arithmetical  no-
 tation  which  is  universally  adopted
 by  civilised  nations  is  something  in-
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 vented  in  India.  The  bewildeving
 variety  of  weights  and  measures
 which  we  find  in  India  5
 day  certainly  make  it  rather  impera-
 tive  to  adopt  this  system.  We  are
 launching  upon  a  programme  of  ra-
 pid  industrialisation  and  so  we  should
 adopt  this  scientific  and  internation-
 ally  recognised  system.  I  do  not
 understand  the  hesitancy  and  oppo-
 sition.

 It  is  not  so  much  because  what
 the  Prime  Minister  thas  stated  in  the
 forward  to  the  Memorandum  on  the
 Introduction  of  Metric  System  in
 India  by  Pitambar  Pant  wherein  he
 says:

 “We  are,  on  the  whole,  a  eon-
 servative  country  and  it  is  not
 very  easy  to  change  old-estab-
 lished  customs.”
 Shri  Kamath:  Sir,  When  the

 Prime  Minister  is  here,  we  must  have
 a  quorum,

 Mr.  Chairman:  The  bell  is
 rung—now  there  is  quorum.

 being

 Shri  N.  B.  Chowdhury:  It  is  diffi-
 cult  not  so  much  because  what  the
 Prime  Minister  has  said,  but  because
 there  is  no  universal  education  in  the
 country.  Had  the  Government  taken
 article  45  of  the  Constitution  very
 seriously  and  provided  adequate
 organisation  and  finances,  this  diffi-
 culty  would  not  have  arisen  and  to-
 day,  we  would  not  have  been  faced
 with  the  opposition  of  Shri  Reddy  or
 Shri  Sodhia.  It  is  because  of  the  illi-
 teracy  and  the  lack  of  education  faci-
 lities  in  the  country  that  we  are  he-
 sitating  to  introduce  this  system
 Otherwise,  this  is  a  system  which  has
 been  accepted  by  more({han  two-
 thirds  of  humanity.  In  the  State-
 ment  of  Objects  and  Reasons,  it  is
 stated  that  more  than  seventy  coun-
 tries  have  adopted  it.  The  important
 countries  that  have  not  yet  introduc-
 ed  this  system  in  all  spheres  of  their
 activities  are  the  U.S.A.  U.K.  and
 countries  in  the  Commonwealth.
 Even  there,  this  system  has  been
 adopted  partly  so  far  as  scientific  cal-



 4543  Standards  of

 [Shri  N.  8.  Chowdhury]
 culations  are  concerned.  So,  there  is
 mo  reason  why  we  should  not  make
 @  serious  attempt  to  introduce  the
 metric  system.

 What  is  the  present  position  in  the
 country  today?  There  was  a  sample
 survey  in  about  00  villages  and  the
 survey  indicated  that  there  were  43
 different  varieties  of  weights  and
 Measurements  prevailing.  So  far  as
 maund  is  concerned,  the  name  is  the
 same  but  it  indicated  different  mea-
 sures.  Again,  the  name  with  regard
 to  seer  is  the  same  but  it  has  been
 found  that  in  sixty  per  cent  of  the
 villages  it  was  eighty  tolas;  in  thirty
 per  cent:  of  the  villages  it  was  24
 tolas;  it  was  forty  tolas  in  seven  ‘per
 éent  of  the  villages  and  in  the  rest  it
 was  20,  50,  96  or  05  tolas.  It  is  a
 bewildering  variety.

 So  far  as  linear  or  square  measure
 is  concerned,  in  my  district  itself
 there  are  four  or  five  varieties  of
 measuring  land.  All  call  the  unit  a
 bigha,  In  some  places  three  bighas
 make  an  acre;  at  some  other  places
 two  bighas  go  to  make  an  acre:  it  is
 2°5  bighas  at  some  places.

 If  you  consider  the  measurements
 of  volumes,  they  fare  no  better.  They
 too  differ  very  much  from  place  to
 place  and  sometimes  they  differ  in
 the  same  district  also.  The  result  js
 that  the  poorer  section  of  the  people
 suffer  very  much.  The  reports  of
 the  agricultural  marketing  officers
 would  indicate  that  the  poor  cultiva-
 tors  suffer  much.  They  show  that  in
 many  places  they  are  forced  to  offer
 certain  extra  quantity.  For  instance,
 in  Bihar  they  have  to  give  as  much
 @s  six  seers  extra  for  a  mand
 They  calculate  maund  by  pasuris
 and  8  pasuris  make  a  maund,  A
 Ppasuri  is  @bout  2  chattaks  more  than
 5  seers.  So  the  net  result  is,  when  a
 cultivator  sells  a  maund  of  श्र  parti-
 cular  thing,  he  actually  gives  not  40
 seers  but  much  more  than  40  seers.
 In  such  cases  he  give  6  seers  more.
 This  is  the  position  in  which  we  find
 ourselves  today.

 In  order  to  evolve  an  order  out  of
 this  chaos,  it  is  very  necessary  that
 we  should  adopt  some  internation-
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 ally  recognised  scientific  system  in
 this  country.  There  is  no  difference
 of  opinion  so  far  as  the  question  of
 standardisation  is  concerned.  Every-
 body  agrees  that  weights  aud  mea-
 sures  should  be  standardised.  The
 only  question  is  whether  we  should
 adopt  this  metric  system,  this  scienti-
 fic  system,  this  internationally  re=-
 cognised  system,  or  the  pound  and
 foot  system  which  we  have  accepted, or  any  other  indigenous  system.  That
 is  the  only  point  to  be  considered here.

 So  far  as  the  indigenous  system  is
 concerned,  I  have  already  mentioned
 how  there  is  a  bewildering  variety. Even  if  you  want  to  have  a  siandard
 in  relation  to  certain  indigenous  sys-
 tems,  the  people  of  one  part*cular
 area  will  not  find  it  at  all  in  any  way easier  than  the  metric  system.  It  is
 because  you  get  so  much  difference
 from  the  system  in  terms  of  which
 you  want  to  attain  standardisation.
 Therefore,  the  metric  system  should
 be  adopted  as  the  most  acceptable  in
 the  situation  obtaining  at  present.

 Certain  remarks  have  been  made
 that  the  present  time  is  not  the  best
 time  for  the  introduction  of  this  sys- tem  because,  it  has  been  urged  by Shri  Sodhia,  we  are  launching  upon the  Second  Five  Year  Plan,  machi-
 nery  has  been  ordered,  steel  plants
 are  going  to  be  built  up  and  so  on.  I
 would  say  it  is  just  the  opposite.  It
 is  because  we  are  going  to  launch
 upon  a  programme,  it  is  because  we
 are  going  to  spend  some  Rs.  500
 crores  or  so  for  industrialisation  dur-
 ing  the  Second  Five  Year  Plan  and
 are  also  making  plans  for  further
 industrialisation  during  the  next  Five
 Year  Plan  period,  that  it  is  the  op- portune  time  for  the  introduction  of
 this  system.  Unless  you  do  it  now, the  difficulty  which  they  are  facing in  the  United  Kingdom  will  have  to
 be  faced  by  us.

 It  has  been  said  that  it  will
 involve  an  expenditure  for  conver-
 sion  into  the  new  system.  But  will
 not  the  expenditure  be  much  more
 if  you  defer  it  till  some  future  time?
 Therefore,  this  is  the  proper  time  for
 the  introduction  of  this  system.
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 As  regards  the  cost  some  calcula-
 tions  have  been  made  by  the  expert
 who  was  given  the  responsibility  to
 study  the  matter  in  details,  and  he
 has  shown  that  in  fact,  it  is  not  as
 much  as  it  is  generally  believed  to
 be.  Sometimes  there  is  an  exagger-
 ated  notion  prevailing  regarding  the
 cost  of  conversion.  It  may  be  Rs.  l
 erores  ‘annually  or  something  about
 that  spread  over  a  number  of  years.
 But,  in  view  of  the  facilities  that  it
 will  give,  it  will  be  worth  spending
 that  amount,  because  it  will  put  us
 in  line  with  the  rest  of  the  world  so
 far  as  the  adoption  of  this  scientific
 system  of  weights  and  measures  is
 concerned  and  facilitate  our  method
 ef  calculation.

 Then  there  is  another  point.
 Sometimes  it  is  said  that  because  we
 are  carrying  on  our  trade  and  com-
 merce  with  such  countries  as  the
 United  States  of  America  and  United
 Kingdom  who  have  not  yet  adopted
 this  system,  it  may  create  some  diffi-
 culties  for  us  so  far  as  trade  with
 those  countries  is  concerned.  But  it
 has  been  very  clearly  pointed  out  by
 Mr.  Pant  in  his  notes—he  took  into
 consideration  all  the  relevant  facts
 which  we  can  verify  with  reference
 to  our  import  and  export  figures,
 world  trade  figures  etc—that  two-
 thirds  of  the  trade  of  these  countries,
 United  Kingdom  and  U.S.A.,  is  with
 countries  which  do  not  have  their
 own  systems  and  which  follow  only
 the  metric  system.  So  it  is  proved
 through  experience  that  there  would
 be  no  difficulty  so  far  as  trade  and
 commerce  with  countries  not  adopt-
 ing  metric  system  is  concerned.  More-
 over,  even  those  countries  are  now
 thinking  in  terms  of  adopting  this
 system.

 If  we  look  a  little  back,  we  shall
 find  that  the  conference  of  Interna-
 tional  Chambers  of  Commerce  held
 in  Paris  before  the  secord  World
 War  had  an  item  on  agenda  regarding
 important  subject  of  unification  of
 Weights  and  measures  throughout  the
 world.  <A  special  study  group  was
 created  to  investigate  and  report  on
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 the  means  of  obtaining  such  a  uni-
 formity  in  international  trade.  They
 made  certain  recommendations.  Their
 conclusion  is  as  follows:

 “From  all  points  of  view  whe-
 ther  commercial,  historical,  did-
 actic  or  scientific,  it  is  evident
 that  the  whole  world  candidly
 desires  a  uniformity  of  weights
 and  measures.  Only  one  of  the
 three  above  systems  can  bring
 that  uniformity.”
 They  have  referred  to  the  different

 systems.  Then  they  say  what  is  that
 system.  This  report  further  says:

 “The  International  Chamber  of
 Commerce;  Stating  that  the  deci-
 mal  metric  system  has  been  adop-
 ted  in  course  of  the  post-war
 years  by  a  large  number  of  coun-
 tries;

 Observing  that  there  exist,  especi-
 ally  in  the  Anglo-Saxon  coun-
 tries,  other  systems  of  weights
 and  measures  which,  if  continued
 to  be  used,  would  obstruct  for  a
 long  time  to  come  the  interna-
 tional  unification;”
 They  have  taken  all  these  things

 into  account.  The  report  says:
 “Considering  that  practical  ex-

 perience  gained  by  countries
 which  have  adopted  the
 metric  system  shows  clearly
 the  happy  results  obtained
 by  .  its  adoption  in  the
 field  af  trade  and  industry,  by
 activising  national  economy  and
 simplifying  international  rela-
 tions.

 Appeals:
 to  the  national  committees  of
 different  countries  not  employing
 the  metric  system  to  draw  the
 attention  of  their  respective  gov-
 ernments  to  consider  favourably
 the  question  of  progressive  adop-
 tion  of  this  system;
 to  the  national  committees  of
 countries  where  the  metric  sys-
 tem  has  been  officially  adopted,
 to  kindly  attract  the  attention
 of  their  respective  government,
 if  necessary,  to  take  necessary
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 measures  for  making  its  use  obli-
 gatory  to  the  exclusion  of  all
 measures  of  length  or  mass;”
 They  have  also  expressed  an  opi- nion  which  is  favourable  for  the

 adoption  of  this  system  universally.
 So,  these  arguments  do  not  in  any
 way  stand  in  our  way.

 Then,  with  regard  to  the  question of  standardisation,  while  supporting this  Bill  I  would  like  to  Point  out  to
 the  Government  that  this  work  of
 standardisation  is  not  going  on  in  the
 manner  in  which  it  should  be  done.
 I  know  of  a  sub-divisional  town  in
 my  constituency,  Ghatal.  There  what
 I  find  is,  the  Agricultural  Mar-
 keting  Officers  are  adopting  some  sort
 of  standards  for  existing  weights like  seers,  pavs  etc.  What  happens  is
 this.  While  the  poor  vegetable  ven-
 dors  and  other  poor  people are  some-
 times  find  and  Punished  for  using certain  under-weights—I  do  not
 want  to  encourage  that  in  any  way— at  the  same  place  there  are  big merchants  who  are  not  being  punish- ed  for  not  selling  goods  by  correct
 measures.  They  generally  use  the
 higher  multiples;  it  may  be  maunds, ten  seers,  five  seers  etc.  They  are not  checked  by  these  officers.  When-
 ever  these  officers  go  to  the  markets, it  is  the  vegetable  vendor  or  some
 other  poor  man  that  they  catch  and
 the  big  culprits  are  not  caught.  There-
 fore,  the  complaint  remains.  The
 administration  must  standardise  its
 attitude  so  far  as  the  question  of
 standardisation  is  concerned.  There
 should  not  be  double  standards  or
 different  standards  for  different  sorts
 of  people.  So  my  point  is  that  this
 attitude  should  also  be  standardised.

 In  connection  with  the  introduc- tion  of  this  system,  as  I  said  at  the
 time  when  a  resolution  in  this  regard was  brought  up,  I  would  repeat  that it  is  not  a  question  of  a  phased Programme  alone.  As  it  is,  they  have provided  for  a  period  of  ten  years for  the  complete  change-over.  I
 say  that  there  should  not  only  be  a
 phased  programme  but  adequate  pro-
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 paganda  and  education  in  this  re-
 gard.  This  is  very  essential,  espe-
 cially  in  a  country  where  the  people
 have  not  attained  a  standard  of  edu-
 cation  and  where  universal  literacy
 is  yet  to  be  attained.

 The  Government  themselves  have
 said  that  they  will  adopt  certain
 measures  to  educate  the  people  on
 the  new  system.  They  have  said
 that  they  will  have  recourse  to  the
 press,  the  radio  and  the  films  and
 that  they  will  issue  pamphlets  and
 hold  popular  exhibitions,  so  on  and
 so  forth.  But  the  main  thing  is  to
 give  intensive  education  and  make
 intensive  propaganda  including  tea-
 ching  in  the  elementary  schools  and
 also  in  the  technical  and  engineering
 schools.  Further,  the  schools  should
 keep  samples  of  all  the  standard
 metric  weights  and  measures

 In  this  connection,  I  would  like  to
 offer  a  suggestion  to  the  Government.
 So  far  as  the  question  of  providing
 samples  of  weights  and  measures  is
 concerned,  the  Government  should
 not  leave  it  to  the  educational  insti-
 tutions.  The  young  boys  who  are
 studying  in  the  elementary  schools
 and  secondary  schools  and  other  tech-
 nical  institutions  should  be  giver.  an
 opportunity  to  see  these  things  in
 their  schools  and  understand  the
 change.  For  this  purpose,  I  would
 urge  upon  the  Government  to  place
 orders  with  suitable  firms  for  the
 manufacture  of  samples  and  distri-
 bute  them  aH  over  the  country.  I
 know  that  the  Government  is  supp-
 lying  certain  equipments  like  clocks,
 maps,  etc.,  to  certain  categories  ot
 schools.  I  would  even  suggest  that
 the  Government  themselves  should
 manufacture  the  sampl  and  send
 them  to  all  the  schools  and  other  ins-
 titutions  so  that  in  the  course  of  a
 month,  full  knowledge  of  the  change- over  enuld  be  spread  out  through-
 out  tr  country  and  enable  crores  of
 students  to  come  to  know  of  the  met-
 ric  sysem.  Wide  publicity  should  be
 undertaken  in  this  regard,  and  the
 panchayats  and  local  bodies  also
 should  be  supplied  with  the  sam-
 ples.
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 There  are  certain  provisions  in  the
 Bill  which  say  that  the  Government
 would,  on  their  own,  manufacture
 certain  standard  weights  and  mea-
 sures  and  that  they  would  distribute
 them  to  the  States.  It  is  proposed  to
 keep  the  weights  and  -measures,  as
 standardised  samples,  at  suitable
 places  so  that  the  people  can  come
 and  verify  the  measures  with  those
 kept  in  those  places.  But  this  will
 not  do.  We  are  speaking  of  the  ex-
 tension  of  the  public  sector.  I  have
 urged  previously  also  that  so  far  as
 the  weights  and  measures  are  con-
 cerned,  the  Government  should  manu-
 facture  all  the  weights  and  measures
 in  a  factory  of  their  own.  It  should
 not  be  left  to  the  private  sector.  As
 it  is,  one  has  to  go  to  the  marketing
 officer  and  ask  him  to  go  to  the  mar-
 ket  and  examine  and  check  up  whe-
 ther  a  particular  measure  or  weight
 is  correct  or  not.  We  have  to  ask
 him  to  see  whether  it  is  below  the
 standard  prescribed,  what  is  the  ex-
 tent  of  variation  etc.  After  all,  the
 poor  people  are  innocent.  The  poor
 vendors  do  not  deliberately  use  the
 wrong  weights  or  measures,  for  they
 just  purchase  them  from  a  big  dealer,
 who  has  got  something  to  do  with
 the  manufacture.  So,  so  far  as  the
 manufacture  of  weights  and  measures
 is  concerned,—whether  it  is  a  multi-
 ple  or  a  sub-multiple—it  should  be
 entirely  in  the  public  sector.  I  feel
 very  strongly  about  it.  If  the  public
 sector  takes  up  the  manufacture,  the
 difficulty  in  procuring  standard
 weights  and  measures  will  be  elimi-
 nated  and  further,  there  will  not  be
 sO  many  counterfeit  measures  in  the
 market.

 Then  there  is  another  important
 Point  to  which  I  should  like  to  draw
 the  attention  of  the  House.  While
 You  specify  certain  multiples  or  sub-
 multiples  of  a  particular  weight  or
 measure—whether  it  is  a  metre,  or
 a  gramme—you  should  naturally
 think  of  such  multiples  as  are  nearly
 equivalent  to  the  current  yards  and
 seers,  etc.  That  will  facilitate  mat-
 ters.  I  admit  there  are  certain  diffi-
 culties  because  of  the  lack  of  educa-
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 tion.  But  then  there  are  certain  con-
 ditions  which  are  favourable  to  the
 country.  Our  present  yard  is  very
 nearly  a  metre,  for,  a  metre  is  .09363
 yards.  So,  with  the  introduction  of
 the  system  of  metric  weights  and
 measures,  if  you  ask  for  a  yard  of
 cloth  and  if  the  trader  measures  it  in
 metres,  the  customer  is  not  going  to
 lose.  In  fact,  neither  the  trader  nor
 the  customer  are  going  to  lose  any-'
 thing  at  all.  Our  current  measures
 are  very  nearly  equal  to  the  metric
 system.  If  you  take  a  kilogramme,
 it  is  very  nearly  a  seer—2.24  pounds.
 A  seer  is  widely  current  in  the  coun-
 try.  So,  with  these  facilities,  we  can
 adopt  the  scientific  system  which  is
 the  only  system  that  is  suited  to  the
 intelligent  civilised  community.

 With  all  these  comments,  I  would
 support  the  Bill,  and  shall  once  again
 urge  upon  the  Government  to  start
 right  now  a  wide  publicity  and  pro-
 paganda.  The  proper  kind  of  educa-
 tive  propaganda  should  be  under-
 taken  and  samples  should  be  manu-
 factured  and  distributed  throughout
 the  country.  In  that  way,  the  Gov-
 ernment  can  proceed.

 As  I  have  said  earlier,  I  shall  con-
 clude  by  saying  that  the  spread  and
 advance  of  education  is  an  import-
 ant  aspect  which  should  be  looked
 into.  It  cannot  be  viewed  in  isola-
 tion  from  all  other  problems.  That
 fact  should  also  be  borme  in  mind.
 If  more  money  is  allocated  for  the
 advancement  of  education  and  te
 achieve  the  target  laid  down  accord-
 ing  to  article  45  of  the  Constitution,
 I  do  not  find  any  great  difficulty  in
 going  ahead  with  this  scientific  sys-
 tem  which  all  parts  of  the  world  will.
 have  to  adopt  sooner  or  later

 शमी  हंसराज  (कांगड़ा)  :  राज  जो  यह
 विधेयक  सदन  के  सामने  पेश  है  यह  उस
 इंडियन  कालेज  प्रमेंडमेंट  फैक्ट  (भारतीय
 टंकन  संशोधन  विधेयक)  की  एक  कड़ी  है  t
 जिस  वक्‍त  वह  ऐक्ट  पास  किया  गया  था  उस
 वक्त  भी  बहुत  से  माननीय  सदस्यों  ने  यह  राय
 जाहिर  की  थी  कि  यह  शेलट  चालू  नहीं  हो  सकेगा
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 क्योंकि  जनता  उसको  समझ  नहीं  सके।  t
 लेकिन  उसके  बावजूद  भी  हमने  उसको  पास
 कर  दिया  और  राज  एक  विज्ञप्ति  भी  जारी
 हो  गयी  है  कि  वह  १ अप्रैल  सन्‌  १६५७  से
 जारी  भी  हो  जायेगा  i  लेकिन  राज  जो  विधेयक

 हमारे  सामने  पेश  है  भौर  उस  ऐक्ट  में  बढ़ा
 भारी  अन्तर  है।  वह  जो  विधेयक  था,  जो  कि
 अब  ऐक्ट  (अधिनियम  )  बन  गया  है,  वह  हमारे
 रोजमर्रा  के  लेन  देन  से  ताल्लुक  रखता  है
 जब  कि  यह  विधेयक  हमारे  माप  कौर  तोतों  से

 ताल्लुक  रखता  है  |  जैसा  मेरे  से  पूर्व  वक्‍ता  ने
 बताया,  आपका  जो  सिक्का  हैं  वे  तो  आपके
 टकसाल  में  बनते  हैं  कौर  उनको  बाप  बनाते  हैं,
 इसलिए  उनके  बारे  में  जनता  को  कोई  दिक्कत
 नहीं  हो  सकती  जो  चीज़  भापक  यहां  बनती  है
 उसमें  किसी  किस्म  का  हेर  फेर  नहीं  हो  सकता
 लेकिन  जो  आपके  पास  तौल  की  कारें वाई  है,
 जैसा  कि  छापने  स्टेटमेंट  श्राफ  भावजेक्ट्स
 एंड  रिजर्व  (उद्देश्यों  कौर  कारणों  का  विवरण  )

 में  दिया  है,  उसे  राज्य  सरकारें  इम्पलीमेंट  करेंगी।
 पधारने  शेडयूल  में  दिया  है  कि  इस  के  मुताल्लिक
 जो  १६  ऐक्ट  है  उनको  भाप  मंसूख  कर  रहे  हैं
 छापने  बतलाया  कि  राज्यों  में  जो  डेट्स  एंड
 मेजर्स  (माप  तोल)  चले  हुए  हैं  वे  सन्‌  १६३६
 क  ऐक्ट  के  मुताबिक  चले  हुए  हैं  t  लेकिन  मंत्री
 महोदय  ने  फरमाया  था  कि  गो  कि  सन्‌  १६३६९
 के  ऐक्ट  को  पास  हुए  करीब  बीस  साल  हो  गए
 (फिर  भी  श्रमी  तक  सारे  मुल्क  में  एक  तरह  के

 जेम्स  जौर  मेजर  नहीं  चल  पाये  हैं।  नतीजा
 यह  है  कि  कसी  राज्य  में  एक  किस्म  के  माप
 लोन  जलते  हैं  कौर  दूसरे  राज्य  में  दूसरे  किस्म
 के,  एक  जिले  में  एक  किस्म  के  डेट्स  एंड  मेजर्स

 नाग  कौर  तोल  )  चलते  हैं  झोर  दूसरे  जिले  में

 दुसरे  किस्म  के।  आप  बीस  साल  में  इस  सिस्टम
 को  सारे  देश  में  चालू  नहीं  कर  सके  |  अब  इस
 विधेयक  मे  छापने  यह  रखा  है  कि  इस  इतने
 कम्प्लीकंटेड  सिस्टम  (जटिल  प्रणाली)  को
 श्राप  दस  साल  में  देखा  में  चालू  कर  देंगे  7  मुझे
 बढ़ा  दाक  है  कि  इस  सिस्टम  को  लोग  दस  साल
 मे  समझ  पायेंगे  ।  में  समझता  हूं  कि  अगर  दस
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 साल  के  बजाय  ड्राप  बीस  साल  नहीं  रखेंगे  तो
 यह  चीज़  नहीं  चल  पायेगी  |

 अभी  माननीय  मंत्री  महोदय  ने  फरमाया
 है  कि  ७०  देशों  ने  इसको  अपना  लिया  है  भौर
 इसको  चालू  कर  लेने  से  हमको  भी  बहुत  सुविधा
 हो  जायेगी  1  सुविधा  हो  जावेगी  यह  तो  ठीक  है
 लेकिन  जो  उसके  लिए  छापने  उपाय  सोच  हैं,
 उनको  लागू  करने  से  पहले  इससे  पहले  का  जो

 तर्जुमा  ध्रापको  है,  उसको  भी  ध्यान  में  रखना
 आमिए  इसका  सबसे  ज्यादा  बुरा  असर  तो  बेपढ़े
 लिखे  लोगों  पर  होगा।  जैसा  कि  माननीय
 वक्ताओं  ने  मुझ  से  पहले  बताया  है,  इस  देश  में
 १७  फीसदी  झादमी  पढ़ें  लिखे  हैं  भौर  जो  झपने
 कन वोन  टेबिल  दिये  हैं  उनके  ज़रिये  कोई
 ग्रामीण  भाई  यह  नहीं  समझ  पावेगा  कि  एक
 छटांक  के  बदले  उसको  कितनी  चोट  मिलनी
 चाहिए  या  यह  कि  उसकी  कितनी  तोल  बनती
 है  ।  छापने  जो  इंडियन  कालेज  (भारतीय
 टंकन)  के  सिलसिले  में  टेबिल  (तालिका)
 दिया  है  उसको  हम  पढ़ें  लिखें  आदमियों  तक
 को  हिसाब  लगाने  के  लिए  अपनै  पास  रखना
 पड़ेगा  और  शब  इस  किताब  में  जो  टेबिल्स
 छापने  दिये  हैं  वे  भी  हमको  बाजार  में  चीज़ें
 खरीदने  के  लिए  अपने  पास  रखनी  होंगी  |  और
 इस  देश  के  ३६  करोड़  प्रा दरियों  क॑  लिए
 मापकों  इस  तरह  की  कितनी  टेनिस  बनानी
 होंगी  i  तो  छापने  जो  दस  साल  की  अवधि  रखी
 है  में  नहीं  समझता  कि  जनता  इस  भ्रवधि  में  इस
 'कनव्षोन  टेबिल्स  को  समझ  लेंगी  |  यह  जो
 विधेयक  है  इसमें  जो  सिस्टम  दिया  गया  है
 उसके  कारण  हमारी  जनता  का  बहुत  ज्यादा
 एक् सप्लाय टेशन  (पोषण)  रुक  जावेगा  |  इस
 लिहाज  से  तो  मैं  इस  विधेयक  का  समर्थन  करता

 हूं  कि  जिस  तरह  से  आप  देश  में  एक  तरह  का
 लेजिस्लेशन  (विधान)  झकझोर  बातों  के  लिए
 बना  रहे  हैं,  जैसे  लेंड  के  लिए  एक  किस्म  का
 ब्ेजिस्लेशन  सारे  देश  में  ला  रहे  हैं,  उसी  तरह  से

 बेट्स  ऐंड  मेज सं  के  लिए  भी  एक  सा  लेजिस्लेशन
 सारे  देश  के  लिए  ला  रहे  हैं  मे ंइसको  आवश्यक
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 समझता  हूं  कि  इस  माप  तोल  के  सिलसिले  को
 भी  हमें  सारे  देश  में  एक  ही  स्तर  पर  लाना

 चाहिए  ।  मुझे  पंजाब  का  खास  तौर  पर  तजुर्बा
 z  |

 सेक्शन  (धारा)  १७  में  जो  आपने
 सब सेक्शन  (उपघारा)  (ई)  में  इस  तरह  पर
 लिखा  झा  है  :

 “The  manner  in  which  the
 value  expressed  in  terms  of  any
 weight  or  measure  other  than  in
 terms  of  a  standard  of  mass  and
 measure  may  be  converted  ther-
 to”.

 उसके  मुताल्लिक  मैं  यह  अर्ज  करना
 चाहता  हूं  कि  राज  तो  हमारे  हर  सूबे  में  जो
 हंस्पेक्टंस  (निरीक्षक)  हैं  उनमें  कोई  तो  बेट्स
 एड  मेजर  के  इंस्पैक्टर  हैं,  कौर  कोई  और  चीज
 के  इंस्पेक्टर  हैं  शब  होता  यह  है  कि  करीब
 करीब  हर  साल  हर  एक  स्टेट  में  बेट्स  एंड
 मेज सं  सम्बन्धी  क़ानून  बनते  हैं  भौर  जाये  दिन
 बांटों  में  भौर  पैमानों  में  तबदीली  होती  रहती
 है  और  लोगों  का  पैसा  जाया  होता  है  1  देहातों
 में  तो  बह  हालत  है  कि  वहां  पर  लोग  पैसा  खर्च
 करने  के  लिए  तैयार  नहीं  हैं  कौर  मैं  भ्र पने
 पहाड़ी  शौर  पथरीले  इलाक़े  की  बाबत  बतलाऊँ
 कि  वहां  पर  तो  लोगों  ने  यह  बांट  वगैरह  खरीदें
 ही  नहीं  हैं  बल्कि  पत्थरों  को  उठा  कर
 उनको  तोल  लिया  है  कौर  उन्हीं  से  पता  काम
 लोग  चलाते  हैं  भ्र ौर  जिस  वक्‍त  यह  इंस्पेक्टर
 वहां  पर  जाते  हैं  तो  बेट्स  एंड  मेज़  को  न  पाकर
 उनका  चालान  कर  देत  हैं  कौर  झाम  तौर
 पर  सारे  लोगों  का  चालान  करना  शुरू  कर
 दिया  जाता  है  |  इस  सम्बन्ध  में  मेरा  कहना  यह
 है  कि  झगर  इस  तरह  से  उन  गरीब  और  छोटे
 छोटे  व्यापारियों  का  हमारे  इंस्पैक्टरान  ने
 चालान  करना  शुरू  कर  दिया  तो  बजाय  इसक
 कि  यह  स्टेन्ली  बेट्स  एंड  मेज़  वाली  चीज
 वहां  पर  लागू  हो  जाये,  वहां  पर  एक  बगावत
 का  भ्र सर  फैल  जाने  का  प्रदेश  हो  सकता  है।  इस
 सम्बन्ध  में  हम  लोग  इतनी  जल्दी  जल्दी  तेजी-
 स्टेशन  कर  रहे  हैं  कि  लोग  हमारे  जो  देहातों
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 में  छोटा  मोटा  व्यापार  कर  रहे  हूँ  वे  कुछ  घबरा
 से  गये  हैं  कौर  बह  समझते  हैं  कि यह  एक  मुसीबत
 उन  पर  नाजिल  हो  रही  है  और  उनको  समझ
 में  नहीं  धाता  कि  इसको  कसे  हल  किया  जाये  i

 एक  शौर  मुश्किल  हमारे  लोगों  को  इस
 सम्बन्ध  में  यह  दरपेश  आती  है  कि  हमारे

 पंजाब  के  जो  डेट्स  एंड  मगर  थे,  उन  पर  हर
 साल  हेडक्वार्टर  में  जाकर  मुहर  लगवाना  पड़ता
 है  भौर  इसके  लिये  उनको  परेशानी  का  सामना
 करना  होता  है  और  मुहर  लगवाने  के  लिये
 उनको  २,  २  भौर  ३,  ३  दिन  लग  जाते  हूँ  भौर
 जब वे  बेचारे  देखते  हैं  कि  इंस्पेक्टर  साहब  उनके
 बांटों  पर  मुहर  नहीं  लगतें  कौर  उनको  देर
 हो  रही  है  तो  लाचार  होकर  उनको  रिश्वत
 खिलानी  पड़ती  है  भौर  तब  कहीं  उनका  जाकर
 काम  बन  पाता  है  |  इस  तरह  से  पंजाब  में  यह
 मुहर  लगवाने  का  बंधन  होने  से  रिश्वतसितानी
 काफी  चलती  है  और  मरता  क्या  न  करता  उस
 बेचारे  गरीब  व्यापारी  के  पास  इतना  तो  टाइम
 होता  नहीं  कि  वह  वहां  बैठा  रहे क्योंकि  उस
 हालत  में  वह  खाये  क्या  भौर  देर  होने  पर  उसे
 लाचार  होकर  इंस्पैक्टर  साहब  को  रिश्वत  देनी
 पड़ती  है  ।

 मैं  समझता  हूं  कि  श्री  एन०  बी०  चौधरी
 ने  इसक  सम्बन्ध  में  जो  यह  सुझाव  रखा  है
 कि  जिस  तरह  से  मिट  से  सिक्के  ढलते  हैं  उसी
 तरह  से  मिट  से  यह  डेट्स एंड  मेजर्स  भी  ढल
 सकें  तो  काफ़ी  हद  तक  उनकी  मुश्किल  भ्रासान
 हो  सकती  है,  में  समझता  हूं  कि  वह  दुरुस्त
 सुझाव  है  भोर  इस  पर  गौर  किया  जाना

 चाहिये  t  मैं  तो  कहूंगा  कि  अगर  सैंट्रल  गवर्नमेंट
 इसको  नहीं  करना  चाहे  तो  स्टेट  गवनंमेंट्स
 को  यह  चीज़  भ्र पने  हाथ  में  लेनी  चाहिये  राज

 मौजूदा  सिस्टम  वहां  पर  यह  है  कि  स्टेट  गवर्नमेंट

 कुछ  मोनोपोलिस्ट्स  (एका धि कारियों)  को
 इसका  ठेका  दे  देती  है  कौर  वे  मनमानी  कीमत
 इन  बालों  वगैरह  के  लिये  रखते  हैं।  में  चाहता
 हैं  कि  अगरे  आप  चाहते  हैं  कि  यह  कानून  सारे

 देवा  में  सही  तरीके  से  कमल  में  लाया  जाये  तो
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 आपको  ऐसी  व्यवस्था  करनी  चाहिये  ताकि
 सारे  देश  भर  में  डेट्स  एंड  मेज़  की  एक  ही
 कीमत  हो  कौर  उनकी  सुख्तलिफ़  कीमतें  नहीं
 होनी  चाहियें  जब  कि  राज  हालत  यह  है  कि
 विभिन्न  राज्यों  में  मुख्तलिफ़  कीमतें  हैं  1

 एक  शिकायत  इसके  मुताल्लिक  यह  भी  है
 कि  पहले  उनके  पास  एक  बेंट  एंड  मेजर्स  थे,
 गवर्नमेंट  ते  अपने  स्टैन्ड्ड  डेट्स  एंड  मेजर्स
 (नाप  और  तोल)  चालू  करे  शर  उनके

 मुताबिक  उनको  तुलवाया  और  नपवाया  जिसके
 कि  परिणामस्वरूप  उनके  पहले  वाले  डेट्स  एंड
 मेज़  बेकार  हो  गये  कौर  वे  उनके  किसी  काम
 के  नहीं  रहे  -  जहां  नये  वेट्स  एंड  मेजर्स  चालू
 करने  में  सेंट्रल  गवर्नमेंट  और  स्टेट  गवनंमेंट्स
 का  काफ़ी  खर्चा  होगा  वहां  आपको  यह  भी
 खयाल  रखना  चाहिए  कि  यह  जो  श्राप  नये
 बेट्स  एंड  मेजर्स  जारी  करेंगे,  उनसे  पबलिक
 को  कितना  नुकसान  कौर  दिक्कत  का  सामना
 करना  पड़ेगा  और  क्‍या  आपके  पास  इसके
 लिए  कोई  उपाय  है  जिससे  कि  उन्होंने  जो  पहले
 उन  डेट्स  एंड  मेजर्स  पर  रुपया  खर्चा  हुआ  है
 बहू  बेकार  न  जाये  और  क्या  बाप  जो  पैसा
 उन्होंने  श्रालरैडी  उन  पर  खर्चा  हुआ  है  उसको
 वापिस  करने  के  लिए  तैयार  होंगे  ?  मैं  आपके
 सामने  एक  सुझाव  यह  रखना  चाहता  हूं  कि  यह
 जो  भाप  डेट्स  एंड  मेजर्स  सारे  देश  भर  में  जारी
 करने  जा  रहे  हैं,  इनकी  कीमत  जायज
 होनी  चाहिए  ।  अगर  उनकी  कीमत  आपने
 बहुत  ज्यादा  रखीं  तो  यह  जो  भश्रापपईक्रानून
 बनाने  जा  रहे  हैं  यह  पनप  नहीं  सकंगा  भौर
 चालू  नहीं  हो  सकंगा  क्योंकि  कोई  भी  आदमी
 अगर  इन  डेट्स  एंड  मेज़  की  कीमत  ज्यादा
 होगी  तो  वह  उन्हें  खरीदने  के  लिए  तैयार  नहीं
 होगा  ।

 यह  कुछ  ऐसी  समस्याएं  हैं  जो  देहाती  क्षेत्रों  में
 हर  छोटे  बड़े  ग्रामीण  के  सामने  जो  बाज़ार  में
 अपना  माल  बेचने  के  लिए  भाता  है,  पेश  पाती
 है,  छोटे  छोटे  दुकानदार  या  जालीदार  वगैरह
 जो  अपनी  पैदावार  को  बेचते  हैं,  उन  सब  के
 सामने  यह  समस्याएं  शक्ति  हैं  ।
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 इसके  प्रति रिक्त  में  'भ्रापका  ध्यान  इस
 बात  की  ओर  विशेष  रूप  से  दिलाना  चाहता  हूं
 कि  जो  छोटे  छोटे  व्यापारी  होते  हैं,  उनका
 इंस्पैक्टर्स  लोग  झ्रामतौर  पर  ज्यादा  चालान
 करते  हैं  और  उनको  तंग  और  परेशान  करते  हैं
 कौर  जितनी  उनके  पास  पूंजी  नहीं  होती  है
 उतना  उन  पर  जुर्माना  ठोंक  दिया  जाता  है  और
 उसका  नतीजा  यह  होता  है  कि  वे  लोग  अपनी
 गवर्नमेंट  के  हर  एक  क़ानून  को  भ्रच्छी  नज़र  से
 देखने  के  बजाय,  उनके  दिलों  में  गवर्नमेंट  के
 बरखिलाफ  एक  नफ़रत  का  जज़बा  फैल  जाता
 है  ।  होता  यह  है  कि  जो  बड़े  बड़े  दुकानदार  होते
 हैं  वे  तो  छूट  जाते  है  क्योंकि  वे  पैसा  खिला  देते
 हैं  कौर  जो  छोटे  लोग  होते  हैं  छोटी  छोटी
 मछलियां  होती  है,  उनका  चालान  करा  जाता  है
 और  चंकी  देश  में  अधिकांश  सख्या  ऐसे  लोगों
 की  है,  इसलिए  वह  बड़ा  तबक़ा  गवर्नमेंट  के
 बरखिलाफ़  होता  चला  जाता  है  |  झगर  भाप
 चाहते  हैं  कि  आपका  यह  क़ानून  जिसका  कि
 मैं  स्वागत  करता  हूं,  ठीक  तरह  से  देश  में  चले
 तो  उसके  लिए  एक  ही  उपाय  है  जिसके  कि
 करने  से  यह  देश  भर  में  सही  तरीक़  से  लागू  हो
 सकेगा  |  झपने  इसमें  एक  चीज़  रखो  है  कौर
 वह  यह  है  कि  जिस  एरिया  में  यह  क़ानून  लागू
 होगा  वहां  तीन  साल  के  भ्रन्दर  पहले  से  जो
 बेट्स  ए  ड  मेज़ें  चालू  हैं,  व ेही  वहां  पर  चलेंगे
 कौर  जारी  रहेंगे।  भाप  ने  जो  तीन  साल  की
 प्रविधि  रखी  है,  वह  बहुत  थोड़ी  है,  जिस  तरह  से
 में  पहले  तजवीज  दे  रहा  था  के  अवधि  को
 २०  साल  होना  चाहिये,  उसी  तरह  से  यह
 अवधि  बड़ा  कर  पांच  या  दस  साल  कर  देनी
 चाहिये  1

 SPM.
 बाप  कहते  हैं  कि  जो  बाप  के  सिक्‍के  हैं

 कौर  नाप  तोल  हूँ,  भाप  की  मैशीनरी  उन  का
 प्रपैगैन्डा  कर  के  उन  को  देहात  तक  पहुंचा
 देगी  |  में  समझता  हूं  कि  जो  शाप  के  देहाती
 क्षेत्र  हैं  उन  में  बाप  रेडियो  के  जरिये  से  कौर
 खारिज  जो  ड्राप  की  हूँ  उन  के  जरिये  से,
 इस  चीज  को  पहुंचा यें ये  ।  बहुत  से  देहात  तो
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 आजकल  एसे  हैं  जहां  पर  आप  की  लारीज
 जाती  भी  नहीं  हैं  1  ऐसे  क्षेत्रों  में  बाप  कैसे
 समझते  हैं  कि  श्राप  की  पब्लिसिटी  मुकम्मिल
 हो  जायेगा  जहां  पर  आलाप  के  पब्लिसिटी
 डिपार्टमेंट  के  लोग  पहुंचते  ही  नहीं  हैं।  इसके
 लिये  यह  बहुत  जरूरी  है  कि  जो  एन०  ई  एस०
 ब्लॉक्स  हैं,  या  जो  आप  की  कम्यूनिटी  प्रोडक्ट्स
 (सामुदायिक  परियोजनाएं)  हैँ,  उन  में  भाप
 मेले  वगैरह  का  इन्तजाम  करें,  मेलों  में  देहात
 क॑  बहुत  लोग  जाते  हैँ,  उन  जगहों  पर  बाप
 को  इन  चीजों  के  लिये  प्रिया  प्रदर्शन  करना
 चाहिये  ताकि  यह  प्रणाली  बहुत  जल्दी  सब
 जगहों  पर  चालू  हो  सके  ।

 एक  कौर  बात  को  तरफ  में  बाप  को
 तवज्जह  दिलाना  चाहता  हूं।  जिस  वक्‍त  शाप  की
 राज्य  सरकारें  इन  माप  कौर  तोतों  को  राज
 करती  है,  उस  वक्‍त  वह  लोगों  को  माप  भर
 तोतों  पर  मोहर  लगवाने  के  लिये  हेडक्वार्टर
 (मुख्यालय )  बुलाती  हैं  >  इस  लिये  उन  को
 हेडक्वार्टर  पर  बुलाया  जाता  हैं  मुहरें  लगवाने
 के  लिये  ताकि  वह  यह  जान  सके  कि  जो  माप
 शर  तोल  इस्तेमाल  की  जा  रही  हैं,  वह  कम
 तो  नहीं  है।  इस  के  लिये  मेरी  तजवीज  यह  है  फि
 बजाय  इस  के  कि  उन  लोगों  को  जिला  हेड-
 क्वार्टर  पर  बुलाया  जाये,  हर  एक  तहसील
 हेडक्वार्टर  पर  या  थाना  हेडक्वार्टर  पर  मुहर
 के  लगवाने  का  इन्तजाम  होना  चाहिये  |  भाप  को
 चाहिये  कि  केन्द्रीय  सरकार  को  प्लोर  से  या
 राज्य  सरकारों  की  शोर  से  इस  तरह  का  प्रबन्ध
 करवाने  का  प्राविजन  ग्रसने  र्ल्स  में  ही  कर  दें  1

 बहुत  सारे  माननीय  सदस्यों  की  जो  यह
 राय  थी  कि  इस  विधेयक  को  पब्लिक  झोली-
 नियम  के  लिये  भेज  दिया  जाये,  उस  के  साथ  मैं
 सहमत  नहीं  हो  सकता  क्‍योंकि,  जहां  तक  मैं
 समझता  ह्  यह  मामला  देश  के  सामने  राज
 नहीं  आया  है,  राज  से  कई  वर्ष  पहले  से  बेचा
 के  सामने  भा  चुका  है  कौर  इस  पर  काफी  से
 ज्यादा  चर्चा  भी  हुई,  काफी  से  ज्यादा  कमेटियां
 भी  बनीं  और  काफी  &  ज्यादा  किमेरी
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 (समितियो ं)  ने  अपनी  रिपोर्ट्स  (प्रतिवेदनों  )
 भी  दी  हैं।  साथ  ही  यह  भी  उन्होंने  दर्शाया  है  कि
 इस  पद्धति  से  दूसरे  मुल्कों  के  साथ  हमारा
 लेन  देन  बहुत  अच्छी  तरह  से  चल  सकता  है  ।
 इसलिये  मैं  इस  हक  में  नहीं  कि  इस  को  राय
 आमा  के  लिये  मुश्तहर  कर  दिया  जाये,  लेकिन
 इस  हक  में  जरूर  हूं  कि  जो  भ्रातियां  इस  विधेयक-
 में  रसी  गई  हैं,  उनको  बढ़ा  दिया  जाये

 इन  दादों  के  साथ  मैं  इस  विधेयक  का
 स्वागत  करता  हूं  भौर  भाषा  करता  हूं  कि  यह
 जो  त्रुटियां  हैं  उन  को  हमारे  माननीय  मंत्री
 ध्यान  में  रखते  हुए  इस  विधेयक  में  संशोधन
 जरूर  करेंगे

 Shri  Kamath:  In  putting  this  mea-
 sare  through  in  this  House....

 Shri  7.  B.  Vittal  Rao  (Khammam):
 On  a  point  of  order.  There  is  no
 quorum.

 Mr.  Chairman:  The  bell  is  being
 rung.

 Shri  Kanungo:  When  Mr.  Kamath
 starts  speaking  the  quorum  will  be
 there

 Shri  Kamath:  I  hope  so.

 Mr.  Chairman:  Now  there  ig  quo—
 rum,

 Shri  Kamath:  In  putting  this  mea-
 sure  through  in  this  House  for  ac-
 eeptance  in  the  country  outside,  I
 would  earnestly  request  the  hon.  Mi-
 nister  and  the  Government  to  mea-
 sure  the  weight  of  criticism  with  re-
 gard  to  this  Weights  and  M  res.
 Bill.

 The  genesis  of  this  Bill  seems  to-
 be  that  it  is  a  corollary—it  is  comple-
 mentary—to  the  earlier  measure.
 which  the  House  adopted  last  year,.
 namely,  the  Decimal  Coinage  Bill.
 Here  I  have  gota  very  neat  brochure.
 published  by  the  Publications  Divi-
 siom  ef  the  Government  and  there  is.
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 [Shri  Kamath]
 reference  to  this  measure  on  page  8

 «of  this  brochure.  Here  it  is  stated:
 “There  is  another  reason  why

 introduction  of  decimal  coinage
 at  this  time  is  particularly  op-
 portune.  In  order  to  be  fully
 effective,  decimal  coinage  must
 be  linked  with  the  introduction

 .of  the  metric  system  of  weights
 -and  measures.  It  has  been  pro-
 posed  that  the  latter  reform
 should  be  spread  over  a  period
 of  ten  years.”
 That  is,  the  introduction  of  the  new

 -weights  and  measures  should  be
 spread  over  a  period  of  ten  years.
 “The  decimal  coinage  is  to  pe  intro-
 ‘duced  next  year  from  April  l,  ‘1957;
 that  has  already  been  announced.

 “Thus  decimal  coinage,  which
 will  be  introduced  ‘next  year,  will
 be  the  precursor  to  the  bigger
 reform  of  standardising  weights.
 weights  and  measures,  of  which
 there  is  at  present  an  ormous
 multiplicity.  Pd
 Mark  the  words  “enormous  multi-

 plicity”.
 «  ...and  variety  all  over  the

 country,  leading  to  a  great  deal
 of  confusion.”
 That  is  the  present  state  of  affairs.

 ‘Neither  the  metric  system  of
 weights  and  measures  nor  the
 decimalisation  of  the  coinage  has,
 therefore,  come  too  soon.”

 How  this  inference  that  has  been
 -drawn  in  the  last  sentence  is  not
 very  clear.  It  is  admitted  by  Gov-
 ernment  that  at  present  there  is  enor-
 mous  multiplicity  and  variety  of
 ‘weights  and  measures  all  over  the
 country  leading  to  a  great  deal-  of
 confusion.  Therefore,  to  one  of  ordi-
 nary  intelligence  it  might  have  ap-
 ~peared  that  the  first  reform  that  was
 needed  was  a  correct  system  of  mea-
 sures,  not  the  decimal  or  the  metric
 system;  a  correct  and  uniform  sys-
 tem  of  measures  all  over  the  country
 from  Kashmir  to  Kanya  Kumari  and
 from  Kutch  to  Kohima.  We  would
 ‘save  thought  that  there  is  a  more
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 urgent  necessity  for  that  and  not  for
 this  metric  system.

 I  am  not  opposed  to  this  in  prin-
 ciple,  but  I  am  considering  priorities.
 I  would  have  thought,  considering  all
 these  things—it  is  not  my  own;—it
 is  the  Government's  statement  that
 there  is  multiplicity  and  variety  of
 weights  and  measures  in  this  coun-
 try  which  leads  to  a  great  deal  of
 confusion—to  avert  this  confusion,  to
 put  an  end  to  this  confusion,  the
 Government  would  have  taken  steps
 to  have  a  correct  system  of  weights
 and  measures  throughout  the-  coun-
 try  and  an  efficient  inspectorate  to
 check  up  the  weights  and  measures
 all  over  the  country.  It  is  common
 experience—you  are  also  very  well
 aware  and  I  need  not  remind  the
 House—that  there  are  in  bazaars  and
 markets  different  weights  and  mea-
 sures  in  different  States  and  in  dif-
 ferent  towns  in  the  same  State—
 under-weighing  and  all  these  mal-
 practices.  Even  stones  and  pebbles
 are  sometimes  used  for  weighing  all
 kinds  of  commodities  which  common
 people  are  in  need  of.  I  thought  that
 the  Government  which  speaks  for
 the  common  man,  for  a_  welfare
 state,  would  have  come  forward  with
 a  Bill  to  have  a  correct  and  uniform
 system  of  weights  and  measures  all
 ever  the  country,  and  for  an  efficient
 inspectorate  to  see  that  that  it  is  en-
 forced.  But,  I  am  afraid  that  even
 if  this  Bill  is  sought  to  be  put
 through  in  stages,  say,  with  effect
 from  next  year,  there  is  bound  to  be
 an  immediate  impact  on  the  Second
 Five  Year  Plan.  The  Plan  is  before
 the  country.  The  facts  and  figures
 which  have  been  compiled  will  have
 to  be  recast  in  terms  of  metres,  kilo-

 etc.  I  am  sure  this  can  be
 avoided.  I  find  there  is  a  provision
 in  clause  l  sub-clause  3  that  it  shall
 come  into  force  on  such  date,  not
 being  later  than  0  years  from  the
 passing  of  this  Act.  In  the  brochure
 on  the  decimal  coinage  system,  it  has
 been  proposed  that  the  latter  reform
 should  be  spread  over  a  period  of
 ten  years.  Here  it  is  said  that  it
 shall  come  into  force.  I  do  not  know
 what  it  means.  The  whole  clause,  if
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 you  read  it,  means  that  it  may  come
 into  force  within  l0  years  either  in
 whole  or  in  part.  The  language  is
 not  clear.

 Mr.  Chairman:  The  meaning  is  that
 it  shall  be  in  full  force  but  the  phra-
 seology  is  not  quite  happy.

 Sbri  Kamath:  It  may  be  made  hap-
 py  in  the  Joint  Committee.  I  would
 suggest  to  the  Joint  Committee  that
 this  should  be  made  clear  as  to  what
 is  meant  by  this  clause.

 Shall  I  invite  your  attention  and
 the  attention  of  the  House  to  an-
 other  observation  in  this  brochure
 which  is  in  the  foreword  or  preface
 by  our  hon.  Minister  Shri  A.  C.
 Guha?  He  has  recognised,  this  bro-
 chure  tells  us,  that  even  though,  with
 regard  to  the  decimal  coinage  sys-
 tem,  the  first  Act  was  passed  as  long
 back  as  87l,—roundabout  980  years
 ago—for  a  variety  of  reasons,  the
 Act  remained  inoperative.  The  rea-
 son  for  this,  as  set  forth  in  the  pre-
 face,  is  apparently  “peoples”  co-
 operation  was  not  forthcoming”.
 The  Minister  has  also  laid  a  very
 great  burden  on  the  educated  com-
 munity  in  our  country  to  see  that
 this  measure  on  decimal  coinage  is
 made  a  success  and  it  is  implemented
 Properly  in  the  country.  I  do  not
 wish  to  cast  any  reflection  on  our
 educated  community.  All  of  us  here
 in  this  House  are  educated  and  I  do
 not  wish  to  cast  any  reflection.  I  do
 hope  that  the  hope  expressed  by  the
 hon.  Minister  will  be  fulfilled.  But
 it  is  the  common  experience  of  most
 of  us  that  in  dealing  with  uneducat-
 ed  people,  the  illiterate  folk  in  the
 villages,  the  educated  community  or
 the  sophisticated  section  of  the  com-
 munity  tends  to  be  not  always  hon-
 est  so  far  as  money,  weights  and
 Measures,  and  very  mundane  affairs
 re  concerned.  I  would  therefore
 ask  the  Minister  whether  it  is  too
 late  in  the  day  even  today  to  ascer-
 tain  the  opinion  of  State  Govern-

 ‘ments  and  organisations  of  labour,
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 agriculture  and  other  organised  par-
 ties  or  groups  in  the  country,  busi-
 ness,  trade  and  commerce,  and  thus.
 prepare  the  ground  for  this  measure.
 I  understand  there  is  a  big  brochure

 ‘by  Shri  Pitambar  Pant  about  decimal:
 coinage.  Those  of  us  who  are  in
 touch  with  our  constituencies  know
 what  the  people  think.  Though  some
 of  them  know  that  the  decimal  coin-
 age  is  coming,  I  do  not  think  many
 of  them  have  heard  that  this  metric
 system  of  weights  and  measures  was-
 in  the  offing.  That  is  the  impres-
 sion  that  I  have  gained  in  my  asso-
 ciation  with  the  people  outside.  This.
 will  come  to  them,  not  as  a  bolt  from.
 the  blue,  but  certainly  as  a  great  sur-
 prise  and  perhaps  an  unpleasant  sur-
 prise.  May  I  ask  in  all  humility  how
 many  of  our  friends  either  inside  or
 outside,  who  have  not  got  a  scientific
 background,  who  have  not  had.
 science  as  one  of  the  subjects  at,  the
 University,  have  really  grasped  what.
 is  contained  in  the  Schedule  and  the
 various  terms  used  in  the  clauses:
 eandela,  luminosity,  solidification  of
 platinum,  etc.  All  these  terms  are
 highly  scientific  and  technical  terms.
 I  do  not  think  that  apart  from  tech--
 nical  people,  even  the  House  has.
 been  well  educated  or  well  informed.
 about  the  various  terms  and  techni-
 eal  phrases  that  have  been  used  in.
 this  Bill.

 I  would  like  to  point  out  that  this-
 metric  system  is  not  obligatory  in
 every  country  in  the  world  even  to
 day.  It  may  have  its  own  fascina-
 tion  for  certain  people,  but  I  would:
 like  to  stress  this  aspect  of  the  mat-
 ter  that  it  is  not  obligatory.  It  is.
 permissive  in  many  countries.  The
 Prime  Minister  in  one  of  his  speeches.
 on  the  other  Bill  on  decimal  coinage-
 in  this  House  said  that  we  do  not
 consult  the  people  about  the  theory
 of  relativity.  Of  course,  we  do  not.
 consult  the  people  on  the  theory  of”
 relativity.  But,  you  cannot  put  the
 theory  of  relativity  on  a  par  with
 weights  and  measures  which  you  have
 to  use  every  hour,  every  minute  in
 every  nook  and  corner  of  the  coun-
 try.  I  am  sure  the  Prime  Minister
 will  not  put  these  two  things  on  the
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 ‘same  ‘footing.  Therefore,  I  think
 more  caution  and  more  time  should
 have  been  taken  by  the  Government
 before  bringing  this  measure  before

 ‘the  House.  I  was  referring  to  the
 point  that  this  system  is  not  obliga-

 ‘tory  but  permissive.  Here  I  have
 ‘the  Encyclopaedia  Brittanica,  which

 is  my  authority  for  making  this
 statement.  This  is  volume  1  the
 atest  Edition  of  1953.  Here  it  says:

 Standards  of

 “The  metric  system  is  either
 obligatory  or  permissive  in  every
 -civilised  country."
 It  means  that  it  is  not  compulsory

 everywhere.  To  cite  an  example,  in
 China,  which  is  comparable  with  our
 own  country  in  point  of  size,  what  is
 ‘happening?  This  is  a  country  with
 which  we  are  having  very  good  rela-
 ‘tions  and  intimate  contacts.  I  think
 “we  should  take  a  leaf  from  the
 cperience  of  China.  It  is  said:

 “In  China  the
 very  complicated.”

 situation  was

 This  is  the  latest  edition—

 “Units  differed  in  value  from
 place  to  place,"—

 Almost  indentical  with  what  ob-
 ‘tains  in  this  country—

 and  in  the  same  locality,  peo- ple  connected  with  different  tra-
 des  had  conflicting  units—

 Almost  our  own  experience  in
 ‘Bengal,  Madras,  Madhya  Pradesh
 sand  other  parts  of  our  own  country.

 An  attempt  was  made—mark
 the  words—an  attempt  was  made
 to  bring  order  out  of  this  choas—
 a  very  apt  and  expressive  phra-
 se—by  the  gradual  adoption  of
 the  metric  system  in  a  series  of
 carefully  planned  steps  sched-
 uled  to  cover  “the  period  1930-
 935  inclusive.”

 They  thought  that  they  could  do  it
 +in  five  years.  Our  Government  has
 laid  down  a  Schedule  of  I0  years.
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 But  then,  what  happened  there?
 It  says:  “It  is  doubtful....”  that
 is  in  1953,  not  in  ‘1935.
 Mr,  Chairman;  It  may  be  a  historical

 affair,
 Shri  Kamath:  935  is  our  own  age,

 not  historical.
 Mr,  Chairman:  Yes,  in  that  sense,
 Shri  Kamath:  It  concludes  like  this:

 “Tt  is  doubtful  ff  the  programme
 could  have  resulted  in  a  complete
 change  in  the  units  of  measure-
 ment  in  China  because  of  condi-
 tions,”
 Mr.  Chairman:  Political  conditions

 also.
 Shri  Kamath:  But  I  think  the  revo-

 lutionary  Government  which  has  come
 to  power  in  China.949,  like  cur  own
 Government  might  have  even  hastened
 tn  this  direction  in  a  revolutionary
 manner,  bet  it  appears  up  to  953
 there  was  not  much  change  in  the
 system  of  ights  res  and
 they  were  not  successful  in  China.

 This  system  originated  In  France  in
 the  eighteenth  century.  The  French
 ‘National  Assembly  adopted  a  resolu-
 tion  in  this  respect  In  79l,  Then,
 what  happened?  Mark  these  words.

 “It  took  many  years  for  the
 metric  system  to  be  adopted  as  an
 obligatory  system  even  in  France.”
 And  then  it  goes  on  to  say:

 “The  progress  in  most  other
 countries  has  been  also  very  slow,
 but  its  desirability  as  an  interna-
 tional  system  was  recognised  by

 “geodesists  and  others.”
 Not  by  everybody.  I  do  not  know

 the  meaning  of  the  word  “geodesists”,
 “Geodesy”  comes  from  ‘earth’,  I
 suppose,  and  “geodesists"  are  earth-
 measurers  I  believe.  But  even  after
 these  50  years  it  is  not  obligatory  on
 every  civilised  country.  But  what  do
 we  propose  to  do  here?  Clause  14  of
 the  Bill  empowers  the  Central  Gov-
 ernment  by  notification  to  permit  the
 use  of  other  weights  and  measures

 Pe)
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 already  extant  for  a  perlod  of  three
 vears,

 Pandit  Thakur  Das  Bhargava:  Not
 exceeding  three  years,

 Shri  Kamath:  It  means  up  to  three
 years  you  can  use  the  other  weights.
 We  think  that  we  will  be  much  more
 able,  much  more  competent  to  put  this
 through  than  almost  every  other
 country  In  the  world.  The  system
 ‘which  had  its  genesig  in  79l  is  not  in
 vogue  today  as  an  obligatory  or  a
 compulsory  system  In  all  cuwuntries,
 ‘but  we,  after  ten  plus  three  yeors,  that
 is  simple  arithmetic—ten  years  for
 enforcement  and  after  that  for  three
 ‘years  we  might  have  the  other  weights
 and  measures  extant......  F

 Mr.  Chairman:  In  some  cases  in
 some  States  regarding  certain  com-
 modities  the  limitation  can  be  three
 “Fears

 Shri  Kamath:  Three  years,  that  is
 what  I  say.  After  three  vears  you:
 cannot  have  it,  that  ig  what  I  mean.

 Shri  N.  B.  Chowdhury:  Not  only
 after  three  years.  but  when  it  will
 ‘come  into  force  we  do  not  .  know.
 because  under  clause  |  it  has  been
 said:

 “eee  the  Central  Government
 may,  by  notification  in  the  official
 Gazette,  appoint;  ong  different
 dates  may  be  appointed  for  differ-
 ent  provisions  of  this.  Act  or  for
 different  areas  or  for  different
 classes  of  undertakings  or  for
 different  classes  of  goods.”
 Mr.  Chairman;  That  is  right,  but  so

 ‘far  as  I  understand,  within  the  course
 of  these  ten  years  certain  provisions
 might  be  introduced  two  years  after,
 some  three  years  after,  but  within  the
 course  of  ten  yearg  all  the  measures
 will  be  introduced,

 Pandit  Thakur  Das  Bhargava:  So,  it
 does  not  exceed  3  years.

 Shri  Kamath:  Ten  plus  three,  thir-
 teen.  Please  see  clause  Mm

 Mr.  Chairman:  It  reads:

 “Notwithstanding  that  this  Act
 fas  come  into  force  in  respect  of
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 any  area  or  class  of  govds  or
 undertakings,  the  Central  Govern-

 -ment  may,  by  notification  in  the
 Official  Gazetter  permit  the  conti-
 nuance  of  the  use,  after  such
 commencement.....  =

 That  is  the  trouble  “Commence-
 ment”  means  it  may  be  after  ten  years
 or  within  ten  years  we  shall  complete
 the  process.

 Shri  Kamath:  The  brochure  says  we
 must  complete  within  ten  years.
 According  to  my  interpretation,  there
 will  be  no  more  than  thirteen  years
 for  the  introduction  of  a  uniform
 metric  system  in  this  country.  It  may
 be  less  than  thirteen  years,

 Shri  Eanunge:  Assuming  that  the
 last  notification  wilt  be  en  the  last
 date  of  the  tenth  year.

 ri  Kamath:  I  say  thirteen  years  or
 less,  It  may  be  eleven,  ten,  nine,  six,
 two  or  one.

 ‘Mr.  Chairman:  Anyway  it  is  not  so
 material.

 Shri  Kamath:  I]  am  constrained  to
 say  that  they  are  taking  too  optimistic
 a  view  of  the  situation  And  the  un-
 lucky  number  thirteen  might  dog  their
 steps.  And  I  may  be  permitted  to
 say  that  clause  2  read  with  clause  4
 really  makes  a  little  chaos  in  this
 Bill,  and  I  hope  the  Joint  Committee
 will  be  able  to  bring  some  order  out
 of  the  chaos,  and  if  it  does  not  do  so,
 the  common  man,  the  poor  man  in
 the  village  especially,  will  be  hard
 hit  in  the  bazaar  and  in  the  market
 when  he  goes  for  shopping  and  for
 buying  his  daily  needs.

 Take  one  little  instance.  The  Army
 —our  Minister  is  anxiously  waiting for  his  Bill  to  come  up—has  got  4
 schedule  of  -various  qualifications  and
 Tequirements  for  the  physical  fitness
 and  other  things  of  their  jawans;  and
 for  the  admission  of  people  into  the
 armed  forces.  If  this  is  adopted,  they
 will  have  to  straightaway  switch  on
 to  metres  from  inches—metres,  and  so



 {Shri  Kamath.]
 many  centimetres  for  expansion  and
 all  that.  I  believe  the  Minister  of
 Defence  Organisation  is  listening,  35
 very  carefully  listening,  and  is  won-
 dering  as  to  how  this  will  be  done  so
 far  as  the  Army  is  concerned.  And
 if  you  look  at  the  Schedule  to  the
 Bill,  it  is  a  bit  terrifying.  One  inch
 is  0.0254  metre,  one  yard  is  0.9144
 metre..  Now  I  suppose  when  they
 convert  the  measurements  of  chest  and
 height  and  what  not  into  metres  and
 centimetres,  they  will  not  be  exact,
 they  will  be  only  approximate.

 The  Minister  of  Defence  Organisa-
 tion  (Shri  Tyagi):  The  inch  tapes  will
 be  changed.

 Shri  Kamath:  And  confusion  may
 result  even  in  a  very  educated  de-
 partment,  that  is,  the  Army.

 Shri  Tyagi:  No*  fear.
 Shri  Kamath:  No  fear  about  edu-

 cation,  or  what  do  you  mean?  I  said
 about  our  educated  department,  the
 Army,  and  “no  fear”  the  Minister
 says.

 Anyway,  I  would  point  out  also  be-
 fore  I  close  that  this  Bill  again  seeks
 to  exclude  the  State  of  Jammu  and
 Kashmir  by  clause  l,  sub-clause  (2).
 I  have  been  referring  and  reverting
 to  this  matter  again  and  again.
 Whenever  a  Bill  comes  up  before  the
 House—such  a  clause  has  been  com-
 ing  up  before  the  House  for  the  last
 six  months  or  more—every  time  the
 excuse  is  trotted  out  from  the  Trea-
 sury  Benches  that  the  Jammu  and
 Kashmir  Government  has  not  been
 consulted  and  their  consent  has  not
 been  obtained.  Under  the  Consiitu-
 tion  they  have  to  okay.  But  is  it  pre-
 sumed  by  our  luminaries  on  the  Trea-
 sury  Benches  that  the  Jammu  and
 Kashmir  Government  will  not  consent
 to  measures,  or  has  it  become  a  sort
 of  cliche  or  a  -stereotyped  formula
 that  has  to  be  included  in  every  Bill?

 Mr,  Chairman:  There  may  be  some
 difference.  It  is  one  thing  to  consult
 or  ask  the  consent  of  that  Government
 regarding  a  Bill  which  has  not  yet
 become  a  law,  and  it  is  quite  another
 to  ask  their  consent  after  it  has  been
 passed.  The  Bill  may  undergo  some
 changes  here  in  this  House.  So,  after
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 the  Bill  is  passed,  it  will  be  quite  pro-
 per  to  sent  it  to  them  and  ask  their
 consent.

 Shri  Kamath:  I  am  very  glad  yeu
 have  thrown  light  on  this  rather  obs-
 cure  thing.

 Mr.  Chairman:  That  is  my  view.
 Shri  Kamath:  Anyway,  on  this  ra-

 ther  obscure  thing,  you  have  thrown
 some  light,  and  I  hope  the  light  will
 guide  the  Treasury  Benches,  and  after
 the  Bill  is  passed,  I  hope  they  will
 consult  the  Jammu  and  Kashmir  Gov-
 ernment.  But  they  have  not  done  so
 in  the  past  with  regard  to  so  many
 Bills.  That  point  has  been  raised  in
 this  House,  and  we  have  been  told.
 by  them  ‘we  have  not  consulted
 them’.  That  is  to  say,  after  the  Bill
 was  passed,  and  the  President’s
 assent  was  given,  even  then,  the
 Jammu  and  Kashmir  Government  had
 not  been  consulted.  Either  they  do
 not  bother  to  consult,  or  they  have
 no  mind  to  consult  or  they  have  no
 will  to  consult.  I  do  not  know  what
 it  is.  It  is  high  time  that  at  least  in
 the  case  of  measures  like  this,  they
 are  consulted.

 Iam  sure  the  Jammu  and  Kashmir
 Government  will  not  object  to  a
 measure  like  this.  If  they  did,  well,
 I  do  not  know  what  to  say  about  the
 Jammu  and  Kashmir  Government,
 whether  it  is  sheer  cussedness  on  their
 part,  or  whether  it  is  sheer  obstinacy,
 or  whether  it.is  sheer  intransigence
 or  call  it  what  you  will.  I  am  sure
 if  they  are  reasonable,  they  would  not
 object  to  a  measure  like  this,  to  en-
 force  a  measure  like  this  in  their  own
 State.

 Now,  here  is  another  encyclopaedia,
 namely  the  Encyclopaedia  of  the  So-
 cial  Sciences,  published  in  New  York.
 This  is  an  American  encyclopaedia,
 whereas  the  other  one  was
 the  British  encyclopaedia.  I  tried
 to’  get  hold  of  the  Soviet  en-
 eyclopaedia  also,  but  I  could  not  get
 it  here.  I  hope,  however  with  the
 spirit  of  Panch  Shila  growing  and
 strengthening  the  ties  between  the
 two  countries,  we  would  soon  have
 the  Soviet  encyclopaedia  also.  Today
 unfortunately,  a  copy  is  not  there  in
 our  library.
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 Shri  Ramachandra  Reddi:  It  is  in
 the  Russian  language.

 Shri  Kamath:  There  was  some  such
 encyclopaedia  in  Russia  published about  two  years  ago,  and  it  had  some-
 thing  interesting  to  say  about  Gandhi-
 ji  and  Netaji  Subhas  Chandra  Bose.
 I  believe  that  encyclopaedia  is  not
 with  us.

 But  the  American  encyclopaedia
 says—I  do  not  know  whether  the  Min-
 ister  has  cared  to  glance  at  this  en-
 cyclopaedia  so  far,  but  I  hope  he  will
 do  so  when  the  Joint  Committee  takes
 up  the  matter—

 “The  claims  of  the  metric  sys-
 tem  to  universality  in  trade  and
 industry  have  encountered  oppo-
 sition  in  several  countries.”.
 Therefore,  it  has  been  provided  that

 it  should  not  be  obligatory  or  com-
 pulsory.  Here  also,  I  would  request
 the  Minister  and  Government  not  to
 make  it  compulsory  or  obligatory,  not
 for  thirteen  years  only,  but  till  such
 time  as  every  man,  women  and  child
 in  this  country  is  educated—not  mere-
 ly  literate,  but  educated—in  the  sense
 that  our  Minister  of  Finance  has  used
 the  words  ‘the  educated  community’.

 The  Minister  of  Education,  some
 time  ago,  answering  a  question  in  this
 House,  said  that  the  pace  of  progress
 with  regard  to  universal  free  compul-
 sory  primary  education  has  not  been
 commensurate  with  the  period  stipu-
 lated  in  the  Constitution.  You  are
 aware  that  the  Constitution  has  pres-
 cribed  a  period  of  ten  years,  for  the
 introduction  of  universal  free  com-
 pulsory  education.  According  to  arti-
 cle  45  in  the  chapter  on  Directive  prin-
 ciples  of  State  Policy,  ten  years  have
 been  prescribed  for  the  State  to  en-
 deavour  to  provide  free  compulsory
 education.  But  the  Minister  of  Edu-
 cation  told  the  House  some  days  ago
 that  today,  even  after  six  years  after
 the  passing  of  the  Constitytion,  even
 one-third  of  the  community,  that  is,
 the  children  of  the  community,  have
 not  had  free  primary  education.  It
 was  even  less,  I  believe;  I.  think  he
 said  one-fourth.  If  this  be  the  pace,
 it  is  wrong  to  inflict  on  the  country  a
 system—whether  it  be  weights  and
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 ures  or  coinage—which  will  not

 be  understood—not  to  talk  of  its  being
 appreciated—by  the  vast  masses  or
 the  millions  of  people  in  this  country,
 who  are  likely  to  suffer  more  than
 the  educated  or  the  rich  section  of  ‘the
 community,  and  who  will  be  cheated,
 mulcted  of  their  sparse  earnings,  and
 put  to  great  difficulty  in  their  daily
 life.

 a
 In  the  Statement  of  Objects  and

 Reasons,  signed  by.  the  Minister  him-
 self,  we  find:

 “There  is  urgent  need  for  en-
 forcing  a  uniform  system  of
 weights  and  measures  throughout
 the  country.  The  question  has
 been  under  consideration  of  the
 Government  for  some  time  past,
 and  it  is  felt  that  the  best  course
 would  be  to  adopt  a  uniform  sys-
 tem  of  weights  and  measures  bas-
 ed  on  the  metric  system.”.

 I  wish  they  had  had  a  uniform,  cor-
 rect  system  of  weights  and  measures
 throughout  the  country,  not  neces-
 sarily  the  metric  system  but  a  uni-
 form  and  correct  system  of  weights
 and  measures,  to  start  with.  Every
 country  has  acted  with  caution  and
 gone  at  a  slow  pace  in  regard  to  the
 adoption  of  the  metric  system.  Why
 should  we  hasten  or  why  should  we
 be  so  hasty?  Why  should  we  not  go
 with  caution,  and  at  a  slow  and  deli-
 berate  pace,  to  achieve  this  reform
 which  is  desirable  in  itself?  We  are
 concerned  at  this  point,  at  this  stage,
 with  the  pace  of  the  reform  and  the
 priority.

 I  would  again  insist  that  what  is
 wanted  today  is  a  correct  system  of
 weights  and  measures,  and  a  good  ins-
 pectorate,  and  efficient  inspectorate,
 and  an  honest  inspectorate  throughout
 the  country  to  enforce  the  correct  sys-
 tem  of  weights  and  measures,  not
 necessarily  the  metric  system  as  such.
 This  might  have  followed  later  on
 after  the  people  had  been  educated
 in  honesty,  that  is;  honesty  about
 weights  and  measures.  We  could
 have  easily  adopted  the  metric  system
 fifteen  years  or  ten  years  or  even  five
 years  after  that.  But  in  the  first  year,
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 just  for  novelty’s  sake,  it  is  not  enough
 if  we  adopt  the  metric  system.  Let
 ns  make  it  true  and  effective  first.  I
 am_afraid  at  this  rate  it  would  not  be
 effective.  It  would  not  be  accepted
 ky  the  people  at  large  in  the  country.
 Even  we,  as  I  said,  are  not  able  to
 understand  it  fully.  I  tried  to  go
 through  the  schedule  and  the  various
 scientific  and  technical  terms.  As  I
 have  had  some  scientific  training  at
 the  university,  I  was  able  to  follow
 something  of  it,  but  there  are  bits  of
 it  which  seem  obscure  to  me  _  also.
 And  I  wonder  how  the  vast  masses  or
 the  millions  of  people  outside  will  be
 able  to  grasp  and  understand  the  mass
 of  verbiage  that  this  Bill  contains.
 And  Government,  I  am  sure,  have  not
 put  forward  any  brochure  so  far  to
 prepare  the  ground  for  this  Bill.

 The  Statement  of  Objects  and  Rea-
 sons  further  goes  on  to  say:

 “The  Bill  seeks  to  lay  down
 metre  as  the  primary  unit  of
 Wwngth  and  kilogram  as  the  pri-
 mary  unit  of  mass.  It  lays  down
 standards  not  only  for  mass  and
 length,  but  also  for  time,  tempe-
 rature,  electric  current  and  lumi-
 nous  intensity.  The  Bill  merely
 lays  down  the  standards  of
 weights  and  measures.”.
 The  rest  is,  of  course,  left  to‘  the

 State  Governments.
 I  would  once  again  reiterate,  that

 while  I  am  not  opposed  to  this  Bill  in
 principle,  I  am  of  the  opinion  that  the
 time  that  Government  have  chosen
 for  the  introduction  of  the  Bill  is
 somewhat  inopportune,  considering  the
 observations  of  the  committee  itself,
 that  is  to  say,  of  the  special  committee
 on  weights  and  measures,  which  re-
 ported  on  this  matter  in  1949.  From
 the  brochure,  at  page  7,  we  find:

 “The  Committee,  therefore,  re-
 commends  that  the  decision  of  the
 interim  Government  in  India  for
 the  adoption  of  decimalised  cur-
 rency  should  be  implemented  as
 early  as  possible.  The  Committee
 further  recommends  that  the
 weights  and  dimensions  of  the

 new  coins  should  be  related  to  the
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 metric  system  of  weights  and  mea-
 sures.  so  as  to  facilitate  the  pro-
 pagation  of  general  knowledge  of
 the  magnitude  of  the  new  units
 among  the  public.”.

 They  wanted,  therefore,  that  the  de
 cimal  currency  should  precede  and
 should  be  the  precursor.  But  the  de-
 cimal  currency  has  not  yet  qome  into
 force  at  all.  We  have  passed  the  Bill,
 but  the  decimal  currency  has  not  yet
 come  into  force.  It  is  supposed  to
 come  into  force  next  year,  that  is,  on
 the  Ist  April  1957.  And  this  brochure
 says  that  it  should  be  the  precursor
 of  this  system  of  weights  and  mea-
 sure;.  Therefore,  it  would  have  been
 very  well  if  Government  had  waited
 for  the  decimal  system  of  currency  or
 coinage  to  have  come  into  forcé  on
 ist  April  1987,  and  to  have  left  it  to
 the  new  Government  to  have  taken
 in  hand  the  introduction  of  a  Bill  for
 a  uniform  system  of  weights  and  mea-
 sures,  based  on  the  metric  system,
 throughout  the  country.

 पंडित  ठाकर  दास  भाग  :इस  बिल  के

 मुताल्लिक  जो  तकरीर  हुई  हूँ  वे  मेंने  सुनी  हूँ
 डेसीमल  कायनेज  के  दशमलव  टेंकन  क॑  मुताल्लिक
 आबजवशन्ज़  को  पढ़ा  है  और  मिनिस्टर  साहब
 को  तकरीर  को  भी  बड़े  गौर  से  सुना  है।  इस  के
 बावजूद री  समझ  में  कमी  तक  यह  नहीं  झाई  है
 कि  इस  बिल  के  खिलाफ  उसूली  एतराज  क्या  है
 मरते  श्री  कामत,  श्री  रेड्डी  और  श्री  सोधिया  की
 तकरीरें  सुनी  हैं  और  उन  तीनों  मैम्बर  साहबान
 ने  इस  बिल  के  उसूल  से  इख़तिलाफ़  नहीं  किया
 है।  श्री  सोधिया  और  श्री  रेडडी  की  तकरीरों  से

 यह  साफ़  वाज़े  ह  होता  कि इस  बिल  के  मुताल्लिक
 बहुत  जल्दी  नहीं  करनी  चाहिए  शौर  इस  को

 पब्लिक  श्रोपीनियन  लोक  मत  एलिसिट  करने  के
 लिए  भेज  देना  चाहिये  |  खुद  इस  बिल  की
 दफ़ा  ३  से  मालूम  होता  है  कि  फ़िलवा  के  इस  में
 जल्दी  की  कोई  बात  नहीं है  कौर  ऐसी  कोई  बात
 नहीं  है.  कि  आज  कल  ही  यह  हमारी  पार्लियामेंट
 में  पास  हो  जाय,  वर्ना  फिर  कभी  यह  नहीं  होगा
 या  ऐसा  करने  से  कोई  नुकसान  होगा।  जनाब  के
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 नोटिस  में  श्यामा  एनफोर्समेंट  प्रवर्तन  के बहुत  कम
 प्राविज़न्ज  उपबन्ध  आए  होंगे  ,  जिन  में  लफ्ज़
 “'डिफ़रेंट  “भिन्न  का  इस्तेमाल  इस  कदर  प्रो-
 यूज़ली  किया  गया  है  ।  इस  बिल  में  लिखा

 इल्म  है  कि

 “.,...and  different  dates  may  be
 appointed  for  different  provisions
 of  this  Act  or  for  different  areas
 or  for  different  classes  of  under-
 talings  or  for  different  classes  of
 goods.”

 हिन्दुस्तान  की  मौजूदा  कन्डिशनर  में  यह
 आवेदन  निहायत  वाजिब  है,  इस  बात  को  मैं
 डाइट  (संदेह)  नहीं  करता  हूं।  इस  हाउस  का
 कोई  भी  मेम्बर  इस  बिल  के  ऊपर  मोतरज  नहीं
 है  ।  जो  बिल  हमारे  सामने  रखा  गया  है  उस  में
 लिखा  गया  है  कि  दुनिया  के  ७०  कन्ट्रीज़  (देशों)
 में  इन  पैमानों  को  तस्लीम  किया  है,  जिस  के
 आमने  ये  है  कि  दुनियां  भर  में  यह  मंदिर
 सिस्टम  रायज  है  कौर  बड़ा  काबिले-कबूल  है  ny
 मेरी  समझ  में  यह  बात  नहीं  जाती  कि  जब  हम
 दुनिया  के  साथ  लेने  न  करते  हैँ  व्यवहार  करते
 हैं  तो  फिर  इन  हेड  बेट्स  एंड मँजर्ज हब  (प्रामा-
 शिक  माप  तौल )  को  कम  सेम  उसूलन  क्यों  न
 माने।  मेरे  दोस्त  कामत  साहब  ने  एन साइक् लो-
 घोड़िया  (विश्व  कोष  )  कौर  दूसरी  किताबों  से  पढ़
 कर  सुनाया  |  उन  में  यह  नहों  कहा  गया  है  कि  जहां
 तक  वेड्स  मज्ज  का  सवाल  है,  वे  मुख्तलिफ़
 कन् ट्रीज  (देशों)  में  होने  मुनासिब  हैं या  उन
 कन्ट्रीज में  वे  रायज  नहीं  हैँ  ।  उन्होंने  फ़रमाया

 >  कि  मालिक  सिस्टम  झाबलीगेटरी  नहीं  है,
 लेकिन  वह  तो  प्रलग  बाख  है  सवाल  तो  यह
 है  कि  जिस  दुनिया  में  हम  रहते  हैं  उसमें  ७०

 कन् ट्रीज  उस  सिस्टम  को  मानते हैं,  हम  फिर
 सुलत  उसको  मान  लेने  में  क्या  एतराज़  है।

 शी  कामत  :  वहां  भी  लाज़िमी  नहीं  है  t
 पंडित  ठाकर  दास  भाग:  सिर्फ  एक  जगह

 सुना  कि  लाजिम ों  नहों  है,  ब्रावो  जगह  तो
 श्राप  ने  नहीं  सुनाया  1
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 इस  सिस्टम  को  यहां  पर  राज  करने
 क  उसूल  से  कोई  भी  आनरेबल  मैम्बर
 खिलाफ  नहीं  है  ।  इस  बारे  में  इख्तिलाफ
 हो  सकता  है  कि  इस  को  इस  मुल्क  में  राज
 करने  में  कितना  अरसए  लगेगा  ।  इस  सिलसिले
 में  मे ंजनाब  को  तवज्जह  इस  बात  को  तरफ
 दिलाना  चाहता  हूं  कि  यहां  पर  मिन्ट  (टक-
 साल)  बने  हुए  इतना  लम्बा  अर्सा  गुजर  चुका
 है,  लेकिन  उस  के  बाद  भी  इस  मुल्क  में  सारे
 सिक्के  उस  तरह  राज  नहीं  हैं,  जिस  तरह  कि

 हम  समझ  बैठे  है  ;  आज  भी  कई  जगहों  पर
 कौड़ियां  और  डबल  पैसा  और  दूसरी  कई  चीजें
 चलती  है  -  सब  जगह  पाई  और  पैसा  नहीं
 चलता  है,  हालांकि  उन  को  रायज  हुए  इतना
 परसा  हो  चुका  है  -  इसी  तरह  मुल्क  में  कच्चा
 मन,  पक्का  मन  ब्रगरह  बीस  तरफ़  के  स्टैंडर्ड
 (परिमाप )  हैँ  ।  एक  भाई  ने  पढ़  कर  सुनाया

 कि  यहां  पर  मन  की  डिनामिनेशन्ज  (अभिधान )
 की  १४०  वेरिएशन्ज  (विभिन्नता यें)  हैं  t

 पहाड़ों  कौर  कई  दूसरी  जगहों  पर  लोग  पक्के

 बेबस  एंड  मेज  (माप  और  तोल)  को  नहीं
 जानते  हैं  ।  इस  सिलसिले  में  स्टेट्स  में  जो

 हालात  हूँ  ,  वह  उन  लोगों  से  पूछिये,  जो  कि

 वहां  बसते  हैं।  लोकिल  गवर्नंमेंट्स  ते  इन
 बेट्स  एंड  मौजें  की  वजह  से  लोगों  को  कितनी
 तकलीफ  दे  रखे।  है  सनौर  कितनी  कनफ्यूजन
 पैदा  की  हुई  है,  वहां  के  लोग  हो  जानते  हैं  ।

 मै  पंजाब  से  आया  हूं,  जो  कि  एक  बड़ी  एडवान्स्ड

 स्टेट  (प्रगतिशील  राज्य)  है  t  आप  वहां  किसी
 मंडी  में  किसी  भी  दूकानदार  से  पूछिये  कि
 लोगों  को  इस  मामले  में  कितनों  दिक्कत  का
 सामना  करना  पड़ता  है  |  ग्राम  श्री  हेमराज  जी
 ने  बताया  है  कि  वहां  पर  इंस्पेक्टर  ने  हैवक
 किया  हुआ  है  ।  वे  लोगों  का  चालान  करते  हूँ
 ओर  बिला  वजह  चालान  करते  हैं  t  इंस्पेक्टर

 (निरीक्षक)  इतने  बढ़  गये  हैं  कि  हर  तरफ
 रिश्वत  का  बाजार  गर्म  है  t  जहाँ  तक  सिक्‍कों
 का  ताल्लुक  है,  कम  से  कम  वे  गवर्नमेंट  की

 Weights  and  4674
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 (fet  ठाकुर  दास  भागंच]

 मिन्ट  में  तो  बने  हुए  हैँ  और  जो  सिक्के  लीगल
 टेंडर  (विधि  मान्य)  नहीं  हैं,  वे  काउन्टर फीट

 तो  हैँ,  लेकिन  इस  के  मुकाबले  में  राज  जितने
 डेट्स  ऐंड  मजा  बने  हुए  हैं,  उन  को  कौन

 बनाता  है  ?  वे  किसो  मिन्ट  में  नहीं  बनते  हैं
 उन  को  गवर्नमेंट  आफ  इंडिया  (  भारत  सरकार  )
 नहीं  बनातो  है।  लेकिन  गवर्नमेंट  चन्द  बड़े
 बड़े  मॉनोपलिस्ट्स  (एका थि कारियों)  को
 ठेके  दे  देती  हैँ  और  वे  लोग  इनको  बनाते

 है  ।  उस  के  बाद  यह  देखने  के  लिये कि  वे

 बॉट्स  एंड  मेजर्ज  ठीक  हैं  या  नहीं,  साल-ब-साल

 उन  पर  ठप्पे  और  मोहरें  लगाई  जातो  हैं  1

 इस  में  लोगों  का  बहुत  वक्‍त  जाया  हो  जाता

 है  और  उनको  बड़ो  तकलीफ  होती  है  ।

 इसलिये  पहला  और  लाजिम ों  तजवीज  यह  है
 कि  सब  पेंट्स  और  मेजर्स  सिक्कों  को  तरह
 गवर्नमेंट  फैक्टरों  में  बनें  और  कोई  प्राइवेट
 आदमी  इनको  न  बनावे।  में  यह  मानने  के

 लिये  तैयार  हूं  कि  उतने  अरसे  में,  जितने  में

 कि  हम  इस  को  राज,  करना  चाहते  हैं,

 हमें  इस  को  रायज  करने  में  मुश्किल  करा  सकती

 है।  मेरे  दोस्त  नें सफा  ७  पर  से  पढ़  कर  सूनाया
 कि  गवर्नमेंट  का  मन्ना  यह  है  कि  पहले
 डेसीमल  कॉलेज  आये  और  फिर  ये  बेट्स
 एंड  मेजर्ज  जायें  |  उसी  के  मुताबिक इस  बारे
 में  अमल  किया  जा  रहा  है  1  इसमें  कोई  शक

 नहीं  कि  डेसीमल  'कालेज  (दशमलव

 ैंकनू)  प्रोफेसर री  होगा।  डेट्स  एंड  मेजर्स  का

 यहा  पर  सवाल  यह  है  कि  चुकी  यह  बिल  हर
 एक  चाहत  कौ  लाइफ  को  एफ फैक् टे  (प्रभावित)
 करेगा,  इसलिये  अगर  यह  तजवोज  को  जाय
 कि  इसको  लोगों  कौ  राय  जानने  के  लिये
 सकुंलेट  (  परिचालित  )  किया  जाय,  पतो
 इस  में  खराबी  को  क्या  बात  है  ?  मेरी  समझ  में

 नहीं  आता  कि  इस  तजबीज  को  मानने  से  क्या
 फर्क  पड़  जायगा  |  आखिर  इस  को  इतनी
 करनी  राज  करने  को  क्‍या  वजह  है  ?  मरे
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 व्याल में  तो  यह  जरूरी है  कि  जब  भी  पीलिया-

 मेंट  कोई  ऐसा  कानून  बनाये,  जिस  का

 ताल्लुक  लोगों  को  रोज  मर्रा की  जिन्दगी  से

 हो,  उस  वक्‍त  उस  के  बारे  में  हर  एक  शख्स  की
 राय  मालूम  करने  का  तरीका  भ्रातियां
 किया  जाना  चाहिये  |  हकोकत  यह  है  कि  जब
 किसो  बिल  को  पब्लिक  ओपीनियन  एसीसी
 (राय  प्राप्त)  करने  के  लिये  भेजा  जाता  है,-

 तो  वह  लोकल  गवर्नमेंट  (स्थानीय  सरकार)
 और  बाज  एसोसियेशन  (संस्थायें)  वगैरह
 और  चन्द  एक  मुतादिद  लोगों  &  पास  जा
 कर  ही  रह  जाता  है  ।  हमारे  रेड्डी  साहब  शौर

 सोनिया  साहब  जिन  लोगों  की  राय  जानना

 चाहते  हूँ,  उन  की  राय  अनाज  तक  कसी  बिल

 के  बारे  में  नहीं  जानी  गई  है।  एक  दफा  मैंने

 एक  बिल के  बारे  में  छः  लाख  आदमियों  के
 दस्तखत  पेश  किये  थे  कौर  जो  आज  भी
 भवन  के  एक  कमरे  में  रद्दी  कौ  नौकरी  में

 पड़े  हुए  है  ।  किसी  ने  उन  को  उठा  कर  नहीं
 देखा  ।  आज  तक  उतनी  रायें  किसी  बिल  के
 बारे  में  नहीं  आई,  जितनी  कि  उस  बिल-
 वनस्पति  बिल-के  बारे  में,  कराई  थीं।  इस
 लिये  मेरा  कहना  यह  है  कि  कम  से  कम  लोकल

 गवर्नमेंट,  हाई  कोर्ट  और  पब्लिक  के  आदमियों
 की  राय  जानने  को  तकलीफ  आप  क्‍यों  नहीं
 करते  |  यह  अमूमन  (संशोधन)  आप
 क्यों  नहीं  मानते  |  इस  में  क्या  फक  पड़  जायेगा  ?

 इस  बिल  के  उसूल  को  तो  कोई  भी  क्वेश्चन
 नहीं  करता  है  ।  हिन्दुस्तान  के  सामने  इस
 के  ग्रलावा  कोई  चारा  ही  नहीं  है  कि  वह  इन
 बेट्स  एंड  मेक्सिको  एक्सेप्ट  (स्वीकार)  करे।

 हमारे  पास  कोई  भ्राल्टरनेटिव  (वैकल्पिक)
 चीज  ही  नहीं  है,  जिस  के  बारे  में  हम  कहें
 कि  हम  उस  को  मानेंगे  और  इस  सिस्टम

 (प्रणाली)  को  नहीं  मानेंगे  ।  जहां  तक

 इलेक्ट्रिक  करेन्ट  (बिजली )  'टेम्प्रेचर  (ताप)
 प्रौढ़-लिनस  इन्टेन्सिटी  (प्रकाशा  की

 महत्ता)  के  यूनिट  का  ताल्लुक  है,  में  न  हीं
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 जानता  कि  उनके  लिये  एम्पीयर,  सेन्टिग्रेड
 और  कौन्डला  होना  चाहिये  या  कुछ  और
 होना  चाहिये  -

 श्री  कानु नस रे  :  हमारे  मुल्क  मे  यही
 चालू  है  ।

 पंडित  ठाकर  दास  भागंव  :  अगर  यही
 चालू  हो,  तो  यह  हज़ारों  कालोसल  इंनोसैंस

 (बड़ो  भूल)  है  कि  हम  उन  को  भी  नहीं  जानते  1
 यहां  पर  सवाल  तो  लोगों  को  एजूकेट  करने  का
 है  ।  हमारे  गुहा  साहब  बड़े  तजुर्बेकार
 मिनिस्टर  हूँ  ।  उन्हों  ने  लिखा  है  कि  जब  तक
 पब्लिक  इस  बारे  में  को-आपरेट  (सहयोग)
 कर  के  इन  वालेस  एंड  मेजजें  को  पापुलर
 नहीं  करेगो,  तब  तक  हम  इन  का  फायदा  नहों
 उठा  सकते  |  डे  सीमा  कालेज  _  (दशमलव
 टेंशन)  के  मुकाबले  में  बेट्स  एंड  मेज  कई
 दर्जे  मुश्किल  चीज  हैं  और  उन  को  समझना
 और  पापुलर  करना  और  भी  मुश्किल  होगा  |
 में  ब्रज  करना  चाहता  हूं  कि  इस  काम  के  लिये
 फोन  .साल  का  अरसा  मेरो  नाकिस  राय  में
 बहुत  थोड़ा  है  और  इस  को  बढ़ाया  जाता
 चाहिये  ।  लोगों  में  कोई  भो  चौक  -बहुत
 अच्छी  चीज  भी-पापुलर  करने  में  बड़ी  देर
 लगता-  है  ?  हमारी  यह  एजम्डान  (धारणा)
 गलत  है  कि  दिल्लो  में  कोई  बिल  पास  करने
 से  हो  वह  हिन्दुस्तान  के  गांव  गांव  में  फैल
 जायगा  ।  यहां  पर  बहुत  से  लोग  ऐसे  बैठे  हैं,
 जिनको  राय  में  दस  साल  का  अरंसा  इस  को
 पूरा  करने  के  लिये  बहुत  कम  है।  मेरे  ख्याल
 में  आप  इस  पीरियड  (काल)  को  फंलैक्सिबल
 (चोला)  कर:  दें  t  झगर  बाप  देखें  कि

 पेस  साफ  प्रोग्रेस  (प्रगति  को  गति)  बहुत
 तेज  है  और  लोगों  में  एजूकेशन  बहुत  बढ़
 रही  है  कौर  वे  बहुत  जल्दी  इस  को  समझने
 लग  जायेंगे.  तो  बाप  को  अख्तियार  है  कि
 आप  इस  को  कम  कर  दें  -  यह  सब  कहने  में

 मेरा  मतलब  पहुं  है  कि  हम  को  इस  सवाल  को
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 एक  रियलिस्टिक  (यथार्थवादी)  तरीके  से
 देखना  चाहिये  ।  में  चाहता  हूँ  कि इस  बात  पर

 जिद  न  की  जाय  कि  इतने  बसें  में  यह  चीज
 शाये  |  में  चाहता  z  कि  इन  दोनों  बातों  पर
 सिलेक्ट  कमेटी  (प्रवर  समिति)  गौर  करे  1

 एक  और  जीनो  सवाल  उठता  है  जिस
 की  तरफ  मेरे  दोस्त  रेड्डी  साहब  ने  भी  आप
 का  ध्यान  दिलाया  है  यह  सवाल  नामक-
 फ़्लेचर  (नामावलि)  जो  आप  ने  एक्सेप्ट
 किये  हूँ  उस  के  बारे  में  हैं  ।  ये  नामनक्लेचर
 (नामावलि  )  बहो  हैं  जो  कि  दूसरे  मुल्कों  में

 एक्सेप्ट  किये  हैँ  |  पेशतर  इस  के  कि  में  इस
 के  बारे  में  अज  करूं  मे ंएक  दलील  जो
 हमारे  प्राइम  मिनिस्टर  (प्रधान  मंत्री)
 साहब  ने  हाउस  में  दी  थी  उस  की  तरफ
 आपका  ध्यान  दिलाना  अपना  फर्ज  समझता  हूं  ।

 उन्होंने  कहा  था  कि  जितनी  देर  इंसीमल
 कायनेज  को  चाल  करने  में  करोगे  उतनी  ही
 ज्यादा  तकलीफ  होगी  ।  आज  जितनी  भी

 कल कुले टिंग  मशीन  (गनणा  मशीन)  वर्ग रह
 हमारे  देश  के  अन्दर  हूँ  उन  को  तबदील  करने
 में  बहुत  ज्यादा  नुकसान  होगा  और

 बहुत  ज्यादा  तकलीफात  का  सामना  करना
 पड़ेगा  जैसा  कि  दूसरे  मुल्कों  को  करना  पड़ा
 है  |  यह  काम  इतना  कालोसल  (महत्व)
 और  झोवरबलहमिंग  (बड़ा)  नजर  आता  है
 कि  सारि  देश  के  ग्रन्दर  जो  या  हैँ  या  बीघा

 हैँ  उन  सब  को  एक  लाइन  के  अन्दर  लाना  बहुत
 ही  मुश्किल  है  1  जो  अर्सा  रखा  गया  है  उस  में
 तबदीली  लाना  कठिन  नजर  आता  है  ।  आज
 देश  में  गिरह  और  गज  शौर  बालिश्त  वर्ग रह
 चलते  हैं  भर  मोटर  नहीं  चलते  हैँ  ।  जब  यह
 तबदीली  आयेगी  तो  जो  होशियार  आदमी  हैं
 वे  गरीब  आदमियों  को  चोट  (घोखा  देना)
 करेंगे  ।  ड्राप  का  मंशा  यह  है  कि  यह  जो  चेंज
 झावर  हो  वह  इस  तरह  से  ग्रेजुअल  (क्रमणा: )
 हो,  इस  तरह  से  सिस्टमैटिक  हो  कि  लोगों  के
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 साथ  धोखा  न  हो  सके  |  जहां  तक  इस  बिल
 के  उसूल  का  ताल्लुक  है,  मुझे  इस  हाउस  के
 अन्दर  कोई  भी  ऐसा  भ्रामक  नजर  नहीं
 शाया  जो  इस  के  बरखिलाफ  हो  4  इसलिये  यह
 बहुत  जरूरी है  कि  जितनः  भी  प्रचार  आप  करें,
 वह  कसो  सूरत  में  कम  नहीं  होना  चाहिये  ।
 मैं  जानता  हूं  कि  हर  रोज  हम  कानून  पास
 करते  हैँ  जो  कि  गवर्नमेंट  गजिट  में  शाया  हो
 जाते  हूँ  ।  इस  के  बारे  में  भी  आप  ऐसा  ही
 करेंगे  और  बहु  त  ज्यादा  जोर  मारेंगे  तो  उन  को
 वरन क्यू लर  पैसे  (देशो  भाषाओं  के  समाचार-
 पन्नों)  में  भेज  देंगे  और  भी  जोर  मारेंगे  तो
 बीट  आफ  ड्रम  (ढोल  बजा  कर)  से  एलाउन्स-
 मेंट  (घोषणा)  करवा  देंगे  यह  सब  कुछ  तो
 हो  सकता  है  x  आप  को  एक  मामूली  सी
 बात  बतलाता  हूं  ।  यह  जो  कम्पेन्सेशन  स्कोर
 (प्रतिकर  योजना)  का  मामला  था  जिन  को

 रुपया  लेना  था  उस  के  बारे  में  बहुत  ज्यादा
 दिक्कत  हुई  है  ।  यह  चीज  ऐसी  थी  जो  कि
 वाइल्‍ड  फायर  (भयानक  आग)  को  तरह
 फैल  जानो  चाहिये  थी  t  क्योंकि  लोगों  को
 रुपया  लेना  था  ।  ताहम  कई  लोग  ऐसे  रह  गये
 जिन  को  कि  रुपया  लेना  था  और  जिन्होंने
 दरख्वास्त  नहीं  दीं  कौर  जिन  के  बारे  में  ग्राम  यह
 कहा  जाता  है  कि  अब  सब  रास्ते  बन्द  हो  गये  हैं
 और  क्‍यों  उन्हों  ने  वक्‍त  पर  दरख्वास्त  नहीं दीं  और-इस  के  सबूत  में  वह  डाकुमेंट्स
 (प्रलेख )  पेश  करें  1  तो  मैं  अजे  करना  चाहता

 हैं  बदकिस्मती  से  इस  देश  में  असली  हालत
 क्या  है,  कितनों  ज्यादा  इगनोरेंस  (ज्ञान  )
 है,  कितनी  ज्यादा  इलिट्रेसी  (निरक्षरता)
 है,  इस  का  अंदाजा  कोई  भी  .इस  हाउस  के
 अन्दर  लगाने  को  तैयार  नहीं  है  मैं  अर्ज
 करता

 हूं  कि  यह  चीज  बहुत  भ्रच्छी  है  लेकिन
 हमें  बह  भी  नहीं  भूलना  चाहिये  कि  हमारे  देश
 के  प्रकार  १५  परसेंट  से  ज्यादा  लोग  ऐसे
 नहीं  है!  जो  दस्तखत  करना  जानते  दोंग
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 यह  जहाँ  बात  मालूम  पड़ती  है।  बावजद  फाईव
 योर  प्लान  (पंच  वर्षों  योजना)  के  इन्दर
 सब  फिरसे  (आंकड़े  )  देने  के  उस  में  यह  लिखा
 हुआ  है  कि  अभी  तोन  प्लान  पोरियडस
 (कालावधि यों)  की  जरूरत  होगो  ।  पेश्तर

 इस  के  कि  हम  कांस्टीट्यूशनल  (संविधान)
 में  जो  हुक्म  हुआ  है  कि  to  साल  के  अन्दर
 हम  फ्री  और  कम्पलसरी  प्राइमरी  एजुकेशन
 (अनिवायं  प्राथमिक  श्षिक्षा  )  सब  को  दे  सके  t

 तो  म॑  अज  करना  चाहता  हूं  कि  आप  जल्दी  न
 करें  और  बाप  आहिस्ता  आहिस्ता  चलें  in
 मुझे  यह  जान  कर  खदी  हुई  है  कि  रेलवे  ने
 इस  काम  में  सब  से  पहले  कोझाप्रेट  करने  को
 कहा  है  1  मेँ  चाहता  हुं  कि  गिरने  मेंट  के  जितने
 भी  डिपाटंमेंट्स  (विभाग)  हैं  उन  सब  को
 सब  से  पहले  भागे  आना  चाहिये  और  इस  को
 हर  तरीके  से  पौपुलराइज  करना  चाहिये  t
 इस  में  कुछ  तरीके भी  दिये  हुए हैं  कि  पैम्फ्लेट्स
 (पत्रिकाओं)  के  जरिये  से  लोगों  को  एजुसेट

 किया  जायेगा  ।  क्‍या  ये  पैम्फ्लेट्स  उन  के
 लिये  जारी  किये  जायेंगे  जो  पढ़ना  लिखना
 नहीं  जानते  हूँ  a  गांवों  के  अन्दर  इस  चोज  को
 चलाने  के  लिये  कितने  हो  बरस  लग  जायेंगे  t
 बेट्स  एंड  मेज  के  बारे  में  सन  १६३६९के
 अन्दर  एक  एक्ट  पास  हुआ  था  1  उस के  बारे  में
 आपने  स्टेटमेंट  आफ  झाबजेक्टस  एंड  रिजाज
 में  लिखा  है  कि  :

 The  standards  of  weights  and
 length  have  been  laid  down  in  the
 Standards  of  Weight  Act,  1939,  and
 the  Measures  of  Length  Act,  ‘1889,
 the  standards  being  the  seer,  the
 pound,  the  yard  and  their  multiples
 and  sub-multiples.  These  standards, however,  have  not  been  effectively enforced  throughout  the  country.

 जब  इन  पर  आपकी  इतनी  कोशिशों
 के  बावजूद  राज  तक  पूरी  तरह  से  परमल  नहीं
 हा  है  तो  यह  जो  आप  बिल्कुल  नई  चीज
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 बना  रहे  हैं  इस  को  अमल  में  लाते  के  लिये
 कप  क्‍यों  इतनी  ज्यादा  जल्दी  कर  रहे  हैं  t
 आप  क्‍यों  यह  चाहते  हूँ  कि  यह  चीज  तीन  साल
 में  खत्म  हों  जाय  या  १०  साल  में  खत्म  हो
 जाये  ।  यह  वाजिब  नहीं  है  a  आप  इस  को
 फ्लेक्सिबल  (लचीला)  क्‍यों  नहीं  रखते  हूँ
 झगर  आप  तेजी  से  कदम  बढ़ा  सकते  हैं  तो
 तेजी  से  बढ़ायें  और  झगर  नहीं  बढ़ा  सकते  हैं
 तो  उस  के  मुताबिक  चलें  ।  तो  मेँ  चाहता  हूं
 कि  सिलेक्ट  कमिटी  (प्रवर  समिति)  इन
 सब  बातों  पर  घ्यान  द ेऔर  जो  पीरियड

 रखा  गया  है  उस  पर  गौर  करे।  जो  रियलिस्टिक
 चीज  है  वह  होनी  चाहिये  और  हमे  प्रेक्टिकल

 (व्यवहार  कुशल)  आदमियों  की  तरह  से
 विचार  करना  चाहिये  t

 जीत  क  उसूलों  का  सवाल  है,  मेँ  नहीं
 समझता  कि  किसी  कोइन  पर  कोई  एतराज
 है।  में  अपने  झप  को  एक  मैम्बर  पार्लियामेंट

 होते  हुए  भी  इस्‌  -काबिल  नहीं  पाता  कि

 जहाँ  तक  इस  चीज  का  ताल्लुक  है  कि  किलोग्राम  _
 कितने  सेर  क॑  बराबर  होता  है  यह  क्या  चीज
 किस  के  बराबर  होती  है,  मुझे  यह  कहते  हुए
 शर्म  महसूस  होती  है  कि  इस  से  में  वाकिफ

 नहीं  हूं  1

 श्री  त्यागी  :  की  (कुंजी)  छप  जायेगा।

 पंडित  ठाकर  दास  भागने  :  त्यागी  जी

 कहते  हैं  कि  की  छप  जायेगी  ।  मुझे  तो  ऐसा
 नजर  आता  है  कि  त्यागी  जी  देहरादून  से
 चरागे  नहीं  चलते  हैं  ;  जो  किताब  छुपेगा  वह
 "कस  के  काम  झायेंगो  क्‍या  इस  पर  भो  उन्हों-
 4  विचार  किया  है  ।  मैं  तो  समझता  हूं  कि
 वह  देहरादून  के  आगे  गांव  के  ग्रन्दर  नहीं
 जाते  हैं  और  वहां  की  क्या  हालत  है  इस  का
 पता  लगाने  की  कोशिश  नहीं  करते  हैं  उन  की
 जो  रोशनी  है  वह  देहरादून  और  मसूरी
 के  जो  गरीब  आदमी  हैं  उन  तक  नहों  पहुंचती
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 है  ।  उस  गरीब  आदमी  का  जो  पढ़ा  लिखा

 नहीं  है  क्या.  होगा  यह  बाप  बतायें  ।

 आप  कोई  ऐसा  तरीका  निकालें  जिस  से
 कि  आप  जितना  तेजी  के  साथ  उस  तक  पहुंचना
 चाहते  @  उतनी  तेजी  के  साथ  पहुंच  सके  1

 शी  कामत  :  चुनाव  के  दौरान  में  जायेंगे

 पंडित  ठाकर  दास  भागने  :  तो  मैं  चाहता
 हैं  कि  जो  बातें  में  ने  कही  हैं  उन  पर  सिलेक्ट

 कमिटी  विचार  करें  |  1
 Shri  5.  c.  Samanta  (Tamluk):  I

 welcome  the  Bill  and  oppose  the  mo-
 tion  for  circulation  for  eliciting  pub-
 lic  opinion  because  by  passing  the
 Bill  we  are  not  closing  every  door
 and,  Government  will  have  the  res-
 ponsibility  to  reach  every  man  about
 the  proposal  they  have  put  before
 Parliament.  So,  I  think,  there  is  no
 necessity  for  circulation.

 My  friend,  Shri  Sodhia  was  telling
 us  that  merchants  and  Chambers  of
 Commerce  have  not  been  consulted.
 I  would  respectfully  request  him  and
 also  my  hon.  friend  Shri  Reddi  to  go
 through  the  book  supplied  to  us,  The
 Metric  System  in  India,  by  Pitambar
 Pant.  In  this  book  everything  has
 been  dealt  with  elaborately.  We  find
 at  the  end  of  the  Bill  that  there  are
 l6  Weights  Acts  and  Weights  and
 Measures  Acts  in  India,  and  each  of
 them  is  very  different  frem  the  other.

 I  have  come  to  know,  which  I  did
 not  know,  that  in  West  Bengal  a  seer
 Means  60  tolas,  80  tolas,  82  tolas,  84
 tolas,  90  tolas,  93  tolas,  96  tolas,  02
 tolas,  02  tolas,  05  tolas  and  20  tolas

 Pandit  K.  C.  Sharma  (Meerut  (Distt-
 South):  Keep  these  tolas  for  tomor-
 row.
 6  P.M.

 Shri  8.  C.  Samata;  (ne  seer  means
 this  much  for  different  commodities.
 For  this  reason  we  want  some  unifor-
 mity  in  a  State.  As  there  is  no  Act_
 in  West  Bengal  in  this  regard,  these
 things  have  happened  there  and  a  seer
 means  anything  from  60  to  20  tolas.
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 Mr.  Chairman:  The  hon.  Member may  continue  on  the  next  day.  Now we  have  the  half-an-hour  discussion

 regarding  Development  Grants  to
 Manipur.

 °
 DEVELOPMENT  GRANTS  TO

 MANIPUR
 Shri  Rishang  Keishing  (Outer  Mani- pur-Reserved-Sch.  _  Tribes):  The facts  to  which  -I  have  to  invite  the notice  of  this  House  today  pertains  to the  factors  which  are  responsible  for

 jeopardising  the  Central  allocation  of schemes  to  the  State  of  Manipur, which  is  ruled  directly  by  the  Central
 Government.  A  study  of  these  facts will  cast  a  sad  reflection  over  the  un- symathetic  attitude  of  the  State  Gov- ernment  and  apathy  displayed  by  the same  towards  the  development  of  the State  in  general  and  that  of  the  tribal area  in  particular.  Sir,  I  might  be blamed  for  railing  at  everything which  the  Government  of  Manipur does,  but  I  fail  to  understand  how  I should  appreciate  them  when  almost every  day  I  receive  complaints  from the  tribal  people  about  the  lack  of
 sympathy,  apathy,  incompetence  and
 corruption  of  the  State  Government there.  When  I  attempt  to  invite  the
 attention  of  the  Ministers,  they  often either  ignore  it  or  they  cover  the  acts
 of  the  Administrative  Representative there  or  sometimes  camauflage  the
 issue.  The  Ministers  here  are  the  re-
 presentatives  of  the  people,  but  so  far
 as  Manipur  is  concerned,  I  am  inclined
 to  think  that  they.  are  not  -here  to  do
 something  good  for  the  public  or  the
 People  of  Manipur.

 On  the  29th  May,  I  asked  of  the
 Home  Minister  as  to  whether  it  was
 a  fact  that  out  of  the  Central  grants
 sanctioned  for  1955-56  of  Rs.  4°62
 lakhs,  Rs.  °50  lakhs  had  lapsed.  The
 Deputy  Minister  for  Home  Affairs  had
 vaguely  replied  that  during  the  period the  State  Government  had  completed
 works  costing  Rs.  7  lakhs.  In  this
 connection,  I  would  like  to  inform
 the  House  that  Rs.  ]°50  lakhs  lapsed
 during  that  year.  Works  to  the  ex-
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 tent  of  Rs.  7  lakhs  might  have  been
 completed,  but  payments  for  the works  completed  were  not  made,  and the  unpaid  amount  totalled  about Rs.  4  lakhs.  The  villagers  who  have constructed  a  $5-mile  road  in  Ta-
 menglong  Sub-Division,  a  0-mile road  in  the  southern  part  of  Ukhrul, and  another  l0-mile  road  in  the  wes- tern  part  of  Ukhrul  at  the  rate  of Rs,  1,500  per  mile  were  not  paid.

 As  regards  Tamenglong,  I  am  sure the  ‘House  will  be  aware  that  this  area is  a  famine-affected  area,  and  the  peo- Ple  of  this  area  enthusiastically  work- ed  for  the  construction  of  the  road, for,  without  the  money,  they  were
 starving.  They  need  the  money  for
 their  food  and  they  also  worked  on
 the  road  according  to  the  specific  order of  the  State  Government  Authorities,
 Here  is  a  letter  which  I  received  from
 the  local  people.  The  letter  was  ad-
 dressed  to  the  Development  Com-
 missioner,  who  was  also  the  Deputy Commissioner  on  July  ‘1956.  With
 your  permission  I  wish  to  read  out  a
 small  portion  of  it.

 “That  under  Tribal  welfare
 schemes,  with  a  view  to  give
 some  sort  of  relief  as  well  as  to
 develop  the  area,  development
 works  such  as  construction  of
 water  points  in  the  villages  and
 new  roads  f-om  village  to  village etc.,  are  given  to  the  public.  The
 wages  per  day  per  head  (labour)
 was  fixed  at  Rs.  2  for  clearing  the
 paths,  Rs.  2  per  square  foot  for
 making  new  wooden  bridges  on
 the  paths,  Rs.  ,500-for  new  earth-
 work  per  mile,  and  at  various

 ,Tates  from  Rs.  2,500  to  Rs.  3,000
 for  the  construction  of  water
 points.  We  have  completed  the
 construction  works  before  three
 months  back.  Our  works  were
 also  supervised  and  the  measure-
 ments  ef  the  works  were
 taken.  by  the  Mohorors,  Over-
 seer,  and  ‘expert  engineer.  We
 the  public  suffer  much  for  delay
 in  payment  of  our  wages  for  the
 work  done  as  we  live  from  hand
 to  mouth.”



 4685  Development  Grants  27  AUGUST  956

 As  I  have  said,  Tamenglong,  is  a
 famine-affected  area.  I  would  like  to
 ask  the  hon.  Minister  why  payment
 has  not  been  made  to  these  starving
 people.  It  is  true  that  they  have
 completed  35  miles  when  they  were
 asked  to  do  only  25  miles.  I  waquld
 like  to  ask  again  why  Government
 did  not  pay  for  the  sanctioned  length
 if  the  construction  of  the  extra  ten

 miles
 is  considered  as  a  crime.

 During  1955-56  Manipur  Govern-
 ment  must  have  received  not  less  than
 1,000  applications  from  the  tribal
 people  demanding  constructions  of
 wells,  schools,  dispensaries  and  irriga-
 tion  channels.  Hardly  20  wells,  30
 schools,  2  irrigation  channels  and  2
 dispensaries  were  taken  up  for  cons-
 truction,  and  the  villagers  completed
 the  construction  of  all  these  things
 long  before  the  specified  time,  and  yet
 the  payment  was  not  made  to  them.

 Since  1952,  every  year,  about  40  per
 cent.  of  the  Development  Grant  sanc-
 tioned  for  the  development  of  the  tri-
 bal  area  is  set  apart  for  the  construc-
 tion  of  jeepable  roads  and  suspension
 bridges.  But  I  am  sorry  to  say  that
 uptill  now,  not  a  single  new  jeepable
 Toad  or  a  suspension  bridge  has  been
 completed.  Last  session  I  complained
 to  the  hon.  Home  Minister,  and  he  re-
 plied  that  he  would  make  enquiries.
 I  hope  he  will  be  able  to  give  the
 House  some  information  about  it  to-
 day.

 The  amount  thus  set  apart  for  the
 construction  of  jeepable  roads  and
 suspension  bridges  was  allowed  to
 lapse  every  year  since  the  beginning
 of  the  First  Five  Year  Plan.  In  955
 the  Government  of  Manipur  _constitu-
 ted  an  All-Manipur  Tribal,  Develop-
 ment  Boards.  The  two  Members  of
 Parliament  from  Manipur  were  in-
 cluded  in  that  Board,  and  under  this
 Board,  there  are  three  Sub-Divisional
 Boards  namely,  Ukhrul,  Tamenglong
 and  Churachandpur.  These  Sub-
 Divisional  Boards  were  to  receive  ap-
 plications  from  the  tribal  people  of
 these  three  Sub-Divisions,  after  the
 applications  are  scrutinised,  they  were
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 to  be  forwarded  to  the  All-Manipur
 Board.  I  know  definitely  that  tens  of
 scores  of  applications  from  the  tribal
 areas  have  been  received  by  the  Sub-
 Divisional  Boards,  but  when  I  asked
 the  Authorities  of  the  State  to  produce
 those  applications  so  that  we  might cgnsider  their  cases,  they  were  not
 produced.  When  the  applications  will
 not  be  produced  for  consideration, how  can  allocations.  be  distributed? What  is  the  utility  of  this  Tribal  Ad-
 visory  Board  when  we  are  not  allow-
 ed  to  function  and  when  we  are  not
 allowed  to  see  the  applications?
 Meagre  amount  had  been  spent  and
 sometimes  the  money  was  misused.
 The  villagers  were  made  to  understand
 that  only  those  villages  which  are
 able  to  enrol  members  for  the  ruling party  would  be  given  assistance  to  dig wells,  construct  schools  etc.  There
 were  two  or  three  villages  where  the
 headmen  were  trying  to  fulfil  the  con-
 ditions  so  that  they  might  obtain  the
 grant.  I  do  not  say  that  it  is  the  po-
 licy  of  the  Central  Government.  The
 local  authority  there—they  are  using this  fund  for  such  purposes.

 Recently  the  murder  of  a  headman
 Khangshilu  of  Khowbum  village  was
 reported  in  the  papers.  The  cause  of
 the  murder  is  said  to  be  the  village feud.  The  feud  originated  because  of
 the  policy  of  the  Congress  advisers  in
 Manipur.  Some  of  the  ‘advisers  went
 to  the  village  and  caught  hold  of  a
 young  man  and  said:  “You  enrol  so
 many  men  to  the  party  and  then  we
 shall  assist  you  to  dig  a  well,  here.”
 He  collected  a  few  villagers  and  cons-
 tructed  a  well  in  the  place  set  apart
 for  the  playground  of  a  school.  The
 headman  was  enraged  and  one  day
 he  collected  some  villagers  and  cover-
 ed  the  whole  well  again.  This  way
 the  trouble  started.  It  might  not
 have  been  the  chief  cause  of  the  feud
 but  it  was  one  of  the  causes,  After
 that,  they  had  some  scuffles  and  ulti-
 mately  the  feud  ended  in  the  murder
 of  the  chief  of  that  village.  This  sort
 of  political  bribery  has  been  going  on
 in  Manipur  and  I  would  like  the  hon.
 Minister  to  check  it.  This  hampers
 the  development  of  the  tribal  people.
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 {Shri  Rishang  Keishing]
 When  benefits  to  the  population  are

 conditioned  upon  the  loyalty  of  the
 pebple  to  the  ruling  party,  democracy
 is  suffocated  and  the  Fundamental
 Right  of  the  people  is  stiffied.  Such
 things  should  not  happen  especially
 in  the  border  and  strategic  areas  and
 tribal  areas.  The  villagers
 are  not  paid  for  the  works  which  they
 have  done.  Whenever  such  works  are
 damaged  by  landslides  in  the  rainy
 season,  the  authorities  ask  the  villagers
 to  do  the  work  without  any  extra
 wage,  if  the  villagers  desire  to  get  their
 claim  to  previous  wages  considered.
 That  meang  double  work,

 I  can  name  one  village  particularly,
 Lithan—about  23  miles  from  Imphal.
 One  day  when  |  was  coming,  I  saw
 thirty  persons  dragging  a  cow  behind
 them.  When  I  asked  them  the  reason,
 they  told  me  that  they  wanted  to
 sacrifice  the  cow  to  the  deity  so  that
 there  may  not  be  any  further  land-
 slides  which  woulg  block  thelr  irriga-
 tion  channel  which  they  built.  If  there
 was  a  landslide  their  fields  would
 dry  up  and  they  would  also  not  be
 able  to  claim  their  wages.  That  was
 what  they  told  me.  They  had  al-
 ready  sacrificed  one  cow,  one-pig,  one
 dog  and  three  chickens.

 Shri  D.  C.  Sharma  (Hoshiarpur):
 What  is  the  sacrifice  for?

 Shri  Rishang  Keishing:  So  that  the
 deity  may  stop  landslides.

 Shri  D.  C.  Sharma:  How  is  the
 Ministry  of  Home  Affairs  responsible
 for  this?

 Shri  Rishang  Keishing:  The  villag-
 ers  completed  the  work  more  than  a
 year  ago.  Some  lambus  were  serit
 and  inspected  the  work  but  no  pay-
 ment  was  made.

 “Mir.  Chairman.  What  about  the
 arrears?  Have  they  been  paid?

 Shri  Rishang  Keishing:  I  do  not
 think  that  they  have  been  paid  yet.
 The  failure  of  the  Government  to
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 implement  the  development  program-
 mes  in  the  hill  area  resulting  in  heavy
 arrears  and  lapses  of  development
 grants  has  been  answereg  by  referring
 to  the  dearth  of  technical  personnel,
 non-availability  of  cement,  corrugated
 iron  sheets  and  steel,  For  twenty
 vacant  posts  of  overseers,  57  persons
 applied  but  the  local  Government  did
 not  find  any  one  of  them  fit  to  be
 appointed  as  an  overseer.  I]  would  like
 to  ask  if  the  standard  of  the
 Indian  institutions  from  where  they
 had  qualified  has  fallen  so  low  that
 they  were  unfit  for  the  posts of  overseers  in  Manipur.  If  it  is  not
 so,  then  there  must  be  some  motive—
 nepotism  and  favouritism.

 C.I_  sheets  and  cement  are  the  two
 commodities  controlled  by  the  State
 Government,  Their  import  has  been
 channelised  through  one’  businessman.
 He  hag  the  sole  monopoly  of  the  import
 of  C.I.  sheets  and  cements.  This  man
 has  created  an  artificial  scarcity  and  a
 superficial  inflation  in  Manipur.  Why
 not  allow  free  import  of  these  commo-
 dities  into  Manipur?  There  are  many
 people  who  wish  to  import  these  com-
 modities  but  the  State  Government  is
 not  willing  to  allow  them  to  import;
 except  this  businessman.

 I  can’go  on  narrating  a  lot  of
 instances  but  for  want  of  time  I  do
 not  do  so.  I  would  give  certain
 figures.  In  1952-53,  the  amount  sanc-
 tioned,  spent  and  lapsed  were  Rs.  6
 lakhs,  28  lakhs  and  3°2  lakhs  respec-
 tively.  The  figures  for  1953-54  टाट
 8-93  lakhs,  6°70  lakhs  and  2°23  lakhs
 respectively  while  the  figures  for  the
 year  1954-55.  were  822  lakhs,  5°I5
 lakhs  and  3°07  lakhs,  In  the  year
 1955-56,  out  of  4°62  lakhs  sanctioned,
 312  lakhs  spent  and  -°50  lakhs  laps-
 ed.  In  all  these  years,  they  have  uti-
 lised  only  Rs  7°‘77  lakhs,  leaving
 about  twenty  lakhs  to  lapse.  I  would
 appeal  to  the  hon.  Minister  to  check
 such  lapses  ang  to  order  immediate
 payment  of  wages  to  the  villagers  who
 have  completed  the  work  without
 delay.
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 The  Minister  in  -the  Ministry  of
 Home  Affairs  (Shri  Datar)  rose—

 Shri  D.  C.  Sharma:  Before  the  hon.
 Minister  gets  up,  I  want  to  ask  one
 question  He  referred  to  the  sacrifice
 of  cows,  pigs,  dogs,  etc.

 Mr.  Chairman:  It  is  a  local  prejudice.

 Shri  D.  C.  Sharma;  I  want  to  know
 ihe  relevance.

 Shri  Datar:  Sir,  the  short  question
 that  has  arisen  is  this.  Was  there  a
 lapse  of  a  certain  amount  in  the  year
 i955-56?  Was  it  justified  by  inevitable
 reasons?  The  amount  that  has  been
 sancfioned  for  that  year  for  tribal
 welfare  schemes  was  Rs.  4.62  lakhs
 Unfortunately,  the  whole  ameunt  could
 not  be  spent  for  reasons  which  I  shall
 narrate.  But,  I  would  like  to  correct
 the  misimpression  of  the  hon.  Member
 that  as  much  as  eleven  lakhs  or  more
 had  lapsed.  That  is  not  correct  at  all.
 Out  of  Rs.  14,62,000,  Rs.  7  lakhs  has
 been  spent  in  the  course  of  the  year
 and  the  hon.  Member  has  confused  the
 assue  by  stating  that  a  certain  amount
 which  had  to  be  paid  to  certain  wor-.
 kers  etc.,  also  lapsed.  Merely  because
 the  amount  could  not  be  paid  before
 lst  April,  1956,  the  hon.  Member  has
 taken  it  wrongly  that  that  amount  also
 lapsed.  That  is  not  the  correct  position
 at  all.  I  would  pbint  out  to  the  hon.
 Member  that  so  far  as  this  lapse  of
 about  Rs.  7.lakhs  was  concerned.  the
 details  are  these.  For  the  year  1955-
 56,  over  construction  works  the  Gov-
 ernment  of  India,  hag  sanctioned
 Rs.  12,26,000.  Out  of  this  Rs.  12,26,000.
 Rs.  5,45,000  could  be  spent  over
 the  construction  works.  Out  of
 this  amount  ‘Rs.  2,15,000  was  the
 amount  that  was  actually  paid.  What
 had  not  been  paid  on  1-3-1956  was
 Rs..  -3,30,000  for  reasons  which  are
 valid  and  which  I  shall  now  point  out
 ‘Then  there  is  also  another  item  of
 expenditure  for  which  sanction  was
 given  That  was  in  respect  of  con-
 struction  works  to  other  schemes—it
 may  be  educational,  it  may  be  econo-
 mical-and  so  on—than  actual  construc-
 tion  works.  There,  Rs.  2,36,000  was
 sanctioned.  Out  of  this  Rs.  151,000

 t
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 was  actually  spent  and  the  whole
 amount  has  been  paid  completely.

 So  far  as  the  non-payment  of
 Rs_  3,30,000  at  the  eid  of  the  year  and
 the  lapse  of  the  amount  of  Rs.  7  lakhs:
 are  concerned,  we  have  to  take  into
 account  certain  difficulties  in  respect
 when  he  stated  that  when  the  posts.
 of  Manipur.  My  friend  is  not  correct,
 for  overseers  were  advertised  there
 were  a  number  of  applications  from
 competent  and  experienceg  overseers.
 I  would  point  out  to  this  House  that
 all  along  one  of  the  greatest  handicaps.
 that  this  Manipur  Administration  has.
 been  suffering  from  is  the  want  of
 technical  personnel.  This  want  is  so-
 great  that  we  could  not  ultimately  re-
 cruit  proper  personnel  either  from.
 the  State  or  from  even  the  surround--
 ing  States  of  Assam  and  others.  In
 some  cases  we  offered  even  tempting: terms.  Inspite  of  that,  overseers  from the  adjoining  areas  of  Bengal  and Assam  were  not  Prepared  to  go  there.

 Shri  Kamath:  (Hoshangabad):  How
 tempting  were  those  terms?

 Shri  Datar:  Sometimes  we  gave  20
 Per  cent  more.  In  these  cases  we
 were  prepared  to  vay  ‘nore  for  these
 people,  but  they  were  not  prepared  to
 go  over  to  Manipur  from  either  Assam
 or  Bengal.  Then  we  tried  to  send
 People  from  here.  That  itself  proved a  difficult  task,  though  we  are  trying  to
 send  as  many  people  as  possible. Under  these  circumstances,  the  House
 will  kindly  understand  that  there  was:
 this  initial  difficulty  all.  along,  not
 only  for  this  year  but  almost  from
 the  year  1953-54,

 My  hon.  friend  has  pointed  out  that
 we  could  not  spend  the  whole  amount,
 though  the  hon.  Member  will  appre- ciate  that  we  are  anxious  to  advance
 the  caust  of  the  tribal  people  to  the
 fullest  extent  possible.

 Shri  Matthen  (Thiruvellah):  Did  ‘the
 hon.  Minister  try  South  India  to
 recruit  technical  people?
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 Shri  Datar:  We  require  a  large  num-
 ber  of  technical  personnel.  -They.  are
 required  for  building  purposes,  for
 industrial  training  school  and  a  num-
 ber  of  other  things.  The  gravity  of
 the  problem  of  the  Government  would
 be  appreciateg  by  this  House  when  I
 point  out  that  for  the  current  year  the
 Government  have  set  apart  a  sum  of
 Rs.  5  lakhs  tor  opening  ‘a  technical
 school  at  Imphal  where  the  tribal
 students  will  receive  training  in  dip-
 lnma  course  for  civil,  mechanical  and
 electrical  engineering.  The  House  will
 kindly  note  that  Government  ultimate-
 ly  was  constrained  or  driven  to  the
 expenditure  of  Rs.  5  lakhs  for  the
 purpose  of  opening  a  technical  insti-
 tute  in  the  area  itself,  namely,  in  the
 State  of  Manipur.  That  is  the  princi-
 pal  point  that  has  to  be  understood
 in  this  connection.  We  are  always
 pnxious  to  spend  as  much  as  possible,
 कृपा  on  account  of  these  difficulties  we
 «ould  not  do  so.

 So  far  as  other  difficulties  are  con-
 werned,  let  the  hon.  Member  understand
 that.  cement  and  other  commodities,
 which  he  mentioned,  are  not  co:troll-
 eq  by  the  State  Governments.  They
 are  controlled  from  the  Centre.  There-
 fore,  in  respect  of  these  commodities
 there  cannot  be  any  black-markzting,
 so  far  as  the  Central  Government  or
 the  State  Government—in  this  parti-
 cular  case  the  Manipur  Government
 4s  concerned.  I  would  point  out  that
 inspite  of  all  our  efforts  cement  .and
 CL.  sheets  could  not  be  had.  The  diffi-
 culty,  let  the  hon.  Member  understand,
 was  not  with  the  Manipur  Government,
 but  here  at  the  Centre.  We  are  trying
 to  induce  the  Commerce  and  Industry
 Ministry  to  release  the  mecessaty
 quantity  as  early  as  possible.  This  diffi-
 culty  is  not  confined  to  Manipur  alone,
 it  Is  a  difficulty  more  or  less  of  an  All
 India  nature.  The  policy  that  is  follow-
 ed-is  an  All  India  policy  and  no
 particular  customer  or  dealer  is
 favoured  in  this  connection.  Therefore,
 I  would  like  to  request  the  hon  Mem-

 “ber  not  to  bring  in  matters  which
 might  spoil  his  otherwise.  understand-
 able  case.  Let  us  not  talk  of  mis-
 sonduct  of  officers,  ict  us  not  talk  of

 corruption,  of  officers  and  soon.  Ail
 these  are  very  catching  expressions.
 But  I  would  request  the  hon.  Member
 to  understand  the  difficulties:  in  which
 the  Government  find  themselves.

 The  next  question  that  I  have  to
 answer  is  as  to  why  an  amount  of
 Rs_  3,30,000  could  not  be  paid  on  or
 before  31-3-1956..  In  this  particular
 case,  I  would  point  out,  there  was
 some  delay  on  the  part  of  the  Manipur
 Government  in  sending  their  schemes
 to  us.  Instead  of  sending  them  in
 April,  they  sent  them  to  us  in  sune.
 As  I  have  already  poinied  cut,  there
 are  natural  difficulties  so  far  as  Mani-
 pur  and  Tripura  are  concerned,  You
 are  aware,  Sir,  of  the  difficultie?  in
 the  means  of  communications.  There
 the  State  Government  has  also  to  go
 into  the  matter  and,  find  out,  what  the
 requirements  are,  not  only  at  the
 district  or  town  level  but.  at  the  village
 level  also  These  schemes  were,  there-
 fore,  received  for  consideration  and
 sanction  in  June  1955,  and  the  sanction
 was  given  from  here  in  September,
 1955.  Immediately  the  schemes  were
 put  in  operation,  but  we  have  also  to
 understand  that  there  are  certain  rules
 under  which  certain  technical  require-
 ments  have  got  tc  be  followed.  What
 happened  was,  so  far  as  the  payment
 of  Rs.  -3,30,000  was  concerned,  we  had
 no  overseers  for,  what  !s  known  as,
 check  measurements.  The  Govern-
 ment  cannot  go  on  making  payments
 without  satisfying  whether  there  has
 been  proper  measurement  of  the  work
 and  whether  the  measurements
 have  been  properly  checked.  We  had
 no  such  officers  who  could  completely
 finish  the  work  on  or  before  the  3ist
 March,  1955.  Therefore,  that  amount
 remaineg  unpaid.  But  I  would  point
 out  to  this  House  that  so  far  as  this
 payment  is  concerned,  the  payment  has
 been  sanctidned  and  I  imagine  by  this
 time  at  least  a  major  portion  of  the
 payment  would  have  been  made.
 Therefore,  on  this  question  also  the
 House  will  kindly  realise  that  there
 were  certain  technical  difficulties.  ‘The
 House  surely  will  not  expect  a  State
 Government  to  make  payments  with-

 a  proper  check  of  measurements  and
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 for  that.  as  I  stated,  we  were  handi-
 capped  by  the  absencé  or  inadequacy  of
 technical  personnel.

 Then  my  friend  brought  in  the  work
 that  wag  carried  out  by  the  villagers.
 Even  the  mileages  glven  by  the  hon.
 Member  are  not  correct.  So  far  as  the
 mileage  of  work  done  in  Tarnenglong
 is  concerned,  it  was  only  26  miles  and
 not  35  miles  at  all.  In  Ukhbrul  it  was
 only  20  miles.  I  may  point  out  to  the
 hon.  Member  that  so  fer  as  this  work
 is  concerned,  payments  have  béen
 made  by  the  Government.  Both  the
 construction  works  referred  to  were
 carzied  out  by  the  people.  Half  the  cost
 of  the  work  was  provided  by  the  local
 people  in  the  form  of  free  labour  or
 Teduced  wages  and  supply  of  available
 local  material,  and  the  other  half  was
 given  by  the  Government  as  assistance.
 No  payment  is  due  from  the  Govern-
 ment  to  the  villagers  and  individual
 Payments  have  been  made  to  their
 committees.

 Mr.  Chairman;  That  was  done  ir
 time,  I  suppose.

 Shri  Datar:  Yes.  The  payments  haye
 been  made  to  the  committee  all  along.
 It  is  quite  likely  that  “between  the
 committee  on  the  one  hand  and  the
 members  on  the  other,  there  might
 have  been  some  difficulty.  That  is  the
 Treason.  But  so  far  as  the  payments
 are  concerned,  the  Government  have
 made  all  the  payments  in  respect  of
 these  two  itéms  of  construction  of  the
 roads.  I  would  submit  to  this  House
 that  so  far  as  the  Government  are
 concerned,  nothing  has  remained  un-
 paid.

 In  the  circurnstances,  I  would  request
 the  hon.  Member  not  to  rely  upon
 rumours  or  reports.  Oftentimes  he
 spoke  of  reports  from  certain  persons
 who  might  have  visited  just  a.  village.
 Oftentimes,  our  experience  is  that
 when  people  complain,  either  that
 complaint  is  true  in  certain  cases  or,
 in  most  cases  generally,  the  com-
 Plaint  is  a  hearsay  one  and  not  a
 direct  complaint.  In  a  number  of  cases,
 the  complaint  is  exaggerated.  There-
 fore,  I  would  request  the  hon.  Member
 to  be  very  careful  not  to  depend  solely
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 upon  the  many  complaints  that  he
 might  receive  and  give  expression  to
 them  on  the  floor  of  this  House.

 Shri  Kamath:  You  might  also
 enquire  into  them.

 Shri  Datar:  If  he  makes,  any  com-
 plaint,  I  am  prepared  to  go  Into  it.  It
 was  entirely  wrong  on  the  part  of  my
 friend  to  have  made  reference  to  a
 murder  and  said  that  this  murder
 was  connected  with  something  that
 the  Advised  did  or  did  not  do.  Advi-
 sers  are  not  Congress  Advisers.  Let
 him  not  understand  that  Advisers  are
 Congress  Advisers.  Let  them  not,  in
 time  and  out  of  time,  have  a  gibe  at
 the  Congress  Government.  This  is  the
 Government  by  Parliament  and  Par-
 liament  is  responsible  for  every  act.
 Therefore,  I  would  request  the  hon.
 Member  not  to  give  expression—to
 whatever  he  has  heard  unless  he  has
 tried  to  verify  the  facts.  I  would  say
 so  to  the  other  hon.  Members  also.  If
 there  are  any  complaints  in  any  of
 these  areas—they  are  ll  far-flung
 areas—it  is  our  duty  to  see  that  the
 matters  are  enquired  into  and  to  see
 that  the  people  are  kept  contended
 and  all  grievances  are  removed.  I  am
 prepared  to  promise  here  that  so  far
 85  any  grievance  is  concerned,  it  will
 be  enquired  into,  But  let  the  hon.
 Member  verify  the  facts  to  the  extent
 that  he  can.  Then,  I  am  prepareg  to
 go  into  the  case,  call  for  a  report  and
 to  tell  the  hon.  Member  what  the  real
 position  is.

 Mr.  Chairman:  I  have  got  some
 experience  about  the  hilly  areas,
 because  my  district  is  at  the  foot-hills.
 So  far  as  the  vonstruct'on  of  the
 bridle  roads  -is  concerned,  just  after
 March,  any  shower  may  easily  wash
 them  away.as  the  hon  Member  was
 mentioning  earlier.  The  point  is,  when
 the  work  was  done,  certainly  it  was
 not  done  without  supervision.  It  was
 done  unde:  the  supervision  of  some-
 body.  So,  as  the  work  is  proceeding,
 coulq  not  that  somebody—he  may  be
 an  officer  or  not—measure,  at  the
 same  time,  the  work  that  was  done
 and  report  fo  the  authorities?  If  there
 are  any  showers  in  the  uphills,  the



 4695  Development  Grants

 (Mr.  Chairman.]
 whole  was  to  be  done  in  the  downhill
 will  be  washed  away.  The  next  time,
 when  one  goes  to  the  spot  where  the
 work  was  done,  one  will  find  nothing
 there.  So,  before  the  rain  commentes,
 the  work  must  be  finished.

 Shri  Datar:  Generally,  the  monsoon
 starts  in  June,  if  I  am  not  mistaken.
 In  this  case,  the  State  Government
 must  have  taken  steps  to  see  that  there

 ‘Was  a  check  measurement,
 Mr.  Chairman:  That  was  hot  done.
 Shri  Datar:  That  could  not  be  done

 becavse  the  staff  was  not  adequate  So
 far  as  the  construction  of  works  is
 concerned,  I  may  point  out  that  super-
 vision  can  be  done  by  -one  superviser ‘over  a  large  area  by  finding  out  how
 the  work  has  been  done.  Before  pay-
 ™Ments  are  made,  we  must  have  what
 are  known  as  check  measurements.
 That  work  requires  a  large  number  of
 officers.  All  the  same,  we  shall  take
 tare  to  see  that,  as  far  as  possible,  in
 view  of  the  difficulties  that  they  have
 pointed  out,  whenever  the  work  is
 done,  it  is  remunerated  ag  early  as
 possible.

 Shri  Keshavaiengar  (Bangalore—
 North):  So  far  as  the  technical  sctemes
 are  concerned,  thousands  of  unemploy-

 qd  engineers  are  there.
 Shri  Kamath:  Utilise  them  here
 Shri  Datar:  Let  the  hon.  Member

 give  me  some.  I  am  prepared  to  ex-
 port  them—‘export’  in  a  good  sense—
 to  those  places.  I  am  prepared  to  take
 them  in  for  work  in  the  Andamans,  in
 Manipur  and  in  ‘Tripura.  The  un-
 employed  people  are  not  prepared  to
 go  out.  That  is  our  difficulty.  Un-
 employment  Is  not  in  respect  of  tech-

 सत्य
 personnel;  it  is  confined  mostly
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 Shri  Keshavaiengar:  It  depends
 upon  the,  inducement  that  Govern-
 ment  offers.

 Shri  Datar:  Government  can  give
 some  inducement,  not  fabulous  induce-
 ment.

 Shri  Rishang  Keishing:  What  the  hon.
 Minister  said  is  wrong.  He  said,  26
 miles  of  road  in  Tamenglong......

 Mr.  Chairman:  It  may  be  wrong;  it
 may  be  35  miles  instead  of  26  miles.
 That  does  not  affect  the  position.

 Shri  Datar:  I  will  read  ovt  the
 sentence.

 “Out  of  00  miles  of  path  so
 improved—not  constructed—26
 miles  and  not  35  miles  as  stated  by
 the  hon.  Member,  were  in  Tameng-
 long  sub-division  ang  20  miles  in
 Ukhrul  sub-division.”
 Shri  Rishang  LEéishing:  The  hon.

 Minister  said  that  payment  has  been
 made  for  the  construction  of  the
 roads.  |  was  in  Manipur  up  to  the  llth
 of  July,  0  miles  of  the  constriction
 lie  in  my  area  and  no  payment  has
 been  made  upto  that  line.  It  is  not  at
 all  correct,  I  challenge  the  statement.

 Mr.  Chairman:  What  the  hon.  Minis-
 ter  has  stated  is  on  record  If  the  hon.
 Member  finds  that  it  is  wrong,  he  may
 raise  it  later.

 Shri  Datar:  I  am  prepared  to  correct
 myself  at  any  time.  I  never  stand  on
 formalities.

 . Mr.  Chairman:  The  House  stands
 adjourned  till  l]  a.m.  tomorrow.
 6.38  P.M.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Tuesday,  the
 28th  August,  1956.
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